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The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

SHRI M. RAM GOPAL REDDY : ¢ .
yesterday, there was the musical performance

given by our MPs. I request you to congratu-
late all those people who participated. It was

very nice.

HAEAH WETA : 9194 @7 & |

st gHo TW T QS : F o
qre 37 9T |

DR. SUBRAMANIAM SWAMY : Now

there should be an MPs circus also!

s THo T AT WA ;gAY AT
7z & FF Fisfl S OF FATRA ATTHI § |
317 ag FAFN Fi ude Ag (Har, H
IAY ZA ATL § OF CRACAAAT ARATE 7

HqEqN WEET AT ghF H FY g1
AgY TS |

5t et fagrdy amqat : § Agfed F1
ATFHY Y g, AT HT ATEHT § |

AR AEIAA © TS 9T § AqTS |

DR. SUBRAMANIAM SWAMY : He
will think as “maida”, not maidan.

qataew g+ fasm =1 forear faan s

*872. =} glrm viaq : F47 qA1A W
g Jar & FI1 FLa fF qar fgaraaw
BT & qATaT0 F Agea F1 A F T g
TEIfead TS GLRTU FT 3799 &AL & TR
F1 qaiawr & fafwea qggen & ar &
fafaa s & fay s fawafaag
FTeront ¥ qgiaor aq fasrT &1 foerr erfq-
I FI A FT AT QY ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : The concerned
Ministries are devising suitable inputs relat-
ing to social forestry and environmental
studies in the curricula at various stages.
Governments of the States and Union Terri-
tories are being advised to incorporate suita-
ble curricula on environmental sciences at

all levels.

st gOW Tad - AETT WIS, qAIFor
T qgigRor I F1 a1 @A F G40 &
wged #1 T@d gy eA-fasmig a qataor 1
gfeafaqg @ #Y qA1g VST GIHEIY F
fau &1y #Y Q@ qrAAE FYEHAA S A
qUY IJATH FI  qurAZ W FAT g [F
T Bg UF 190 gafad dAred a9 1 W@r
21 ¥ ag At =1gar g i ag arser &9
qF JATT g ST R erareA F9 aF
TS FTIAT FY AT GIETHA | AIAS HY
A ? Fex GIFIX IS TE dF T6
gy & %9 § Teal § e wee #r wfa-
foparr o g% & 7 gAT argwa & R are
as faax o e faaer awaeg fadd
7 R SRR q@iaor @A aHrg @A
¥, A Tog & X Fr-snfeawmw g
21 g ¥ Fr-arfedT aq1 § | 7@ W
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¥ ATIFT AATAT FAT FTAATE! FIA AT T
g ? & gg ¥t SraAT =gar g fa ar aw W
¥ R frad grediEea §, 9@ 9w
Y frerr Yot @ ? 39 geESTHEeq § S
geree qgTq S §, S9 gsuFed W H-
I FQ WA F AT ATIF HATAT
F 79 QGT FIE AT &, AL A qrd
FRATEY FT J[ore FT & 7

SHRI DIGVIJAY SINH : As far as
coordination is concerned, there are 8 States
that have their own State Departments of
Environment which does the coordination at
all levels as far as environment is concerned.

So far as the other parts of the question
of the Hon. Member are concerned, as
regards ‘education ’ which the Hon. Member
wants to know, forestry education as such
can be divided into two portions. One is that
which is given in Universities and there are 5
Universities which impart education specially
on forestry. These are Himachal, Punjab,
Kumaon, Garhwal and Ranchi and, there
are, of course, institutions run by the various
States and Central Government which impart
education on forestry like the Indian Forest
College at Dehra Dun and the various
Colleges in the States of Bombay, Tamilnadu,
U.P., Madhya Pradesh, Maharashtra, Orissa
and Gujarat. Then there are various colleges
which impart education to those who are in
the Forest Service.

As far as the general aspect of education
in environmental science is concerned, there
are 12 Universities which impart education
and have various curricula in environmental
science in various universities,

o} gdm wEA . qEAE w1 SR

fewie fedamesr ¥ arw Ig@a g1 &

qen at.fF faar &) sw=ma § femw gq
g& # foegr & oy @ 9AF @ Fb
Hepieae 5 & fag @fs s afaw
¥, Slenfeamm, wqifag Q\T g%, @* fag
F-ATIH HATAT & U RIS L 7
afgd @ ag Tgie | afe S TaT SETe
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g F7 faar sa% #7197 F qm%aﬁ
SEEFETARSICE N ARl

T gHT Al 941G IR GRET § qa7
AR THAIT W SATET Z7aTee8 &, TA § &
AT FT F7 geared fHar s, AfF IAHT
gy g¥ary ga-9uqd § §, Efad SaE!
WH T e & fau Fur enoF HATAY
GTT & 1% T qArs o1 @y g ? afg aarg
ST <@ & a1 ag fea gwre At e g 7

ot aF 2@ ¥ aqrar g fw faw arfaar-
Hz & wfgq d% FRIA FAT 90§, €@
afsasrzd F1 7arca A1 FT TAE, T4
U | AT HT HATAT FIT FLF ST @R 7

=it fafrawa fag : & @1 avw ¥ e
qAT FISGATC & 1 IAH UAT FHiATEAWA
frar gam & i eram-wam gtafadls &,
THES H, FIGAY e aF qATA FT
FUAFGTA TaT 2Fe2-FF  § GATAW AT
=ifgd, tar fagra feargem 21 geee H
T AFFT far 1@ qar FeF A
garw W fear wan & aga-dr @eEw
Tl & Stgl qataw oF Fg q7ar & F:18
TH-B: ¥ § FITHY hea § gafgww
FTAAEN IHZ T3T AT FAFAH F g
e, faa% oF @z qeua g f5q 2ea ¥
RN &, agl FvF AN w@e ¥ femrdiz F g
w2 At T FT @ F 1 @ A9 ag ar
for sreeT-srarw YT @Y SRS § g ag
g aEHqrg

S gOw aEw : fged wiag |+ S
qAE A 977 | A ag g a7 fF 7 -
weS gt g@! fnerr 4 St @ gAd #9)-
A | fHEl gH1T FT o199 ¥ gweaq <,
FrEnfedvy @, wad fag &1 sedmma
SIE HAAA T qra g ? afz gy agign
9% @iadt & ar wgt @ran ?
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FAT ITIT JR@ F FHIT, TG & S
ufearsr €, 7% WS #1 @y g Agi I
T IHITFT IENTPE @A dR G af
FIT ATHIST A TAET § 5qFHT @A ?

HETW W : AT ar fgeay A=w
ST & 1 &9 fEedY o sastt #1 faerET
faast aF1 @ 2 |

sit fafasa fog: femraga d&isge
FY 1T ATAAIT TI€T 7 Fal g | 9g AvsT
femfedt &1 ag 3EdlEge FTATSAuT TET
Falr | g FiE vHy gEtegE ol gl @
ot fF /R W &7 FTHEETT FI GF AW
feqEdz aT® TAMIHAT, TEAARE  HIG
ghemr &1 91 2, g g aaq feqrgyzq
W1 @A & g ar A1 v IAE @Y
FIATEHANT F7F, 37 OF @z § TAIELHT
USFAA A=W) qIg ¥ FHEIE g, UE
FIATEAAA FIA &I JIFAT & |

WA WElaq : 4 S Fg @ 9, IA*
fao srrz ey &g 23 fa 9w gz faamax
A, A1 IAFT qHeAl g1 SATAT |

SHRI NARAYAN CHOUBEY : I speak
with no rancour, but I speak with grief
because I know that the Prime Minister is
trying to keep the forests in this country but
the point is that, whatever schools you have
opened, whatever training you have given
and whatever conditions you are making, the
fact remains that forests are disappearing
fast. So long as there was no Forest Depart-
ment, forests remained allright, but with the
Department coming into being, the forests
are disappearing. This is our experience. I
had occasion to visit Kalimpong on the 24th
of Jast month and I had visited Kalimpong
earlier too. I saw the Himalayas in that area
completely deforested. Naturally my question
is this. Different States may be doing diffe-
rent things : something is being done in U.P.,
something is being done in Bihar, something
in West Bengal and something in Orissa.
But in one matter, regarding deforestation,
all the States are doing the same thing in
the samc manner and all through contractors.
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Naturally it is not a question relating to
schools. But since our Prime Minister is very
much interested in keeping the forest resour-
ces of this country, I want to know actually
what steps you are going to take at least to
save whatever forests we have, whether it is
possible on the part of the administration to
issue orders that there would be no cutting
down of trees at lcast for the coming five
years and no contractor will be allowed to
enter the forest areas for the coming five
years, whether the Government will consider
this.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : This is one aspect—
prohibiting the cutting of trees. But I must
say that this has caused great hardship to
some of the Adivasis and others living in
that area. This is the problem. We have to
save the forests, but we have to save them
in such a way that the needs of the people
who are dependent on forests for their liveli-
hood or who need them for fuel are also met.
The scale of the problem is so big that it is
not an easy to solve. I am simply inundated
with requests asking ‘Why is felling of trees
stopped in such and such area ?’ So far we
have not relaxed the rules, but we have to
look into the matter. Unless some other
alternative fuel is provided or a programme
of social forestry where people living there
canearn a living is more successful, this will
be a very real problem.

(Interruptions)

freit &= o sitenfw TwrEal & fau
wqfeara sifafiwa aqvk

*873. Iro QARIVAN ETHY
Sto sfed HATT AgaT :

FIT I AT TZ 417 FT FAT H4r
I

(%) Fa1 @3 ganty NIAT F WS
srafy & Srua fash &7 o siaifs gwTgal
¥ faq a9 1,000 FAS WA A Ffa-
faa g fin #Y savasar «1;
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(@) 3arerw ag gaufa weal § afg
F HTOT ATAT 7,000 FIAT TIY qF 98

TS ]

(w) afe gi, ar=ar fash &3 o 39
FHEAT 7Y GLHRTT ¥ a7 W@ g ; AR

(w) afzgr, a1 38 g9 & GERILETT
F T FTATEY FT AT AT G 7

g "3 (=R A g9 fqand) -
(%) & (=) 3g To & §—

TMo JHEW EATHY : A ‘HEase’ g AT
‘wse’ @1 3F g, fagrdr g, @1 @ §eE
grar |

seqer Agrew @ fEx at gaar ffes
F1 arefifed FX &A1 o1 AfFT g ;9
I |

st AaRmY @9 faart . A% ga A
¥ 2y @ o &, zafan o varaEa 2

ALY WEISA : Jg F1s UANIU & %
WIZAH g7 WIEAY o« g1 ST ¢ |

s AREw T f@aw o (F) 9 (7)
gg Tyse Agl g fF 9w & Wi (F) H
Sfeafaa 1,000 FUg &ad 1 sfafad
FraIaHar NI g7 & Wi (@) H feafaq
gea dfg F F1T 7,000 FUT TT £
vifar fast Feadt a7 & gafrga & a1 fasn
& ¥ gued Nafos oFst ¥ grafag §
foraer o I A AT AT g 1| greT
AT T AT F ATATLEA TG94 & aR A
78 &% AT eifg qred AGT g | | '
qagqig MAAT 7 (1979-80) & FeATTATY
fasit seqAY & ¥ 17,582 FIT A &
framw & IFQAT 21 2000 FUT TN
FT GEHIA JART F1 UfT 388 99%
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DR. SUBRAMANIAM SWAMY : Iam
very sorry that the Industry Ministry is not
keeping the Minister well informed. 1 had
asked this question and he has said that he
is not clear whether I mean this or that.
Obviously when I set the question, I gave 21
days time and the Secretariat could have
written to me saying what I meant. Instead
he has wriggled out of the whole question.

The question was based. ...

SHRI R.R. BHOLE : How can he ask ?

DR. SUBRAMANIAM SWAMY : You
read the answer. He has asked whether I
mean this or that. He says that it is not
clear. Well, the Secretariat could have written
to me. But the Minister has chosen the easy

way out. Obviously he does not want to
answer this uncomfortable question.

1 based this question on a news conference
given by the President of the Federation of
the Indian Chambers of Commerce and In-
dusiry—FICCI, to whose dinners and annual
conferences the Minister goes and presides
and gives speeches. So it is not an unknown
organisation. This question is based on what
he said in that news conference. Besides, not
only this news item appeared in a two column
news item in the Hindustan Times—maybe he
does not read Hindustan Times—but the
National Herald which is compulsory reading
for them, had a three column story on it by
Ravin Chandra Joshi., ..

SHRI MOOL CHAND DAGA : Puta
specific question, and not give a lecture.

DR. SUBRAMANIAM SWAMY : I
always ask a specific question. If I depart
from the usual rule, there must be some
special thing. Mr Daga has come back ? God
knows from where ? ... (Interruptions) He
has gone to Canada and come back ?...

SHRI MOOL CHAND DAGA : He
should put a specific question.

DR. SUBRAMANIAM SWAMY : Is this
what you have been taught in Canada ?...

MR. SPEAKER : Mr Swamy, it is only
for a change that he is fighting against you.

DR, SUBRAMANIAM SWAMY : Maybe
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he is getting practice, before he takes on Mr
Tiwari.

I would like to know whether the Minister’s
attention has been drawn to the Press Con-
ference of the President of the Federation of
the Indian Chambers of Commerce and
Industry in which he has (nade a number of
points including that the Government is ask-
ing them to increase the private sector invest-
ment to meet the plan target. But the Govern-
ment policy is not consistent with that
increase. I will ask the first question whether
he realises that the new demand on the
industrial part of the plan requires the inter-
nal funds of the private sector to rise from 43
to 70 per cent and without commensurate
incentives in taxes, this is not possible.

SHRI NARAYAN DATT TIWARI : We
have been informed by the FICCI about
their views on investment estimates for the
private corporate sector. They have estimat-
ed that investments in the private corporate
sector have increased both in 1981-82 and
1982-83 by 20% over the previous year....

DR. SUBRAMANIAM SWAMY : The
prices have gone up also.

SHRI NARAYAN DATT TIWARI
They have also said that because the cost of
investment has shot up by 15% in 1980-81
and 10% in 1981-82, the gross investment in
real terms in these years is higher by 5 and
10 per cent respectively over the previous
years.

Now, our study shows that at 1981-82
prices we would be requiring Rs. 16,085
crores investment in the private corporate
sector for the remaining period of 1982-85.
Out of this our study shows that the private
corporate sector should be in a position to
generate internal resources of at least around
Rs. 8000 crores. This Rs. 8000 crores would
comprise of about Rs. 5400 crores as depre-
ciation funds and Rs. 3149 crores as retained
carnings. This works out to 53.7% of the total
investment of Rs. 16,085 crores as I men-
tioned. Even on a conservative estimate, our
studies show that the private corporate sector
should be in a position to generate internal
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resources of at least of the order of fifty per
cent, that is, about Rs. 8,000 crores.

For the rest, an amount of Rs. 2,700 crores
could be expected by way of total net disbu-
rsements by the term-lending institutions.
The commercial banks would also be expect-
ed to provide on a conscrvative basis about
Rs. 2,600 crores. So, the balance required
would be Rs. 1,650 crores which can be
raised from the capital market and through
public deposits. Whatever incentives have
been given recently are very wellknown to
the hon. Member and, if there are any further
incentives required, that may be considered
appropriately.

DR. SUBRAMANIAM SWAMY : From
the answer it seems that the Minister is well
prepared. But, obviously, he did not answer
my question. To begin with I wanted
statistics. But, I have lost my supplementary
for nothing. Anyway, my second question is
this. I want to know from the Hon. Minister
whether he realises that the Government is
at liberty to increase the deficit financing
outside the plan. For example, our Five
Year Plan had envisaged a total deficit
financing in five years to be not more than
Rs. 5,000 crores. But, it has already exceeded
Rs. 10,000 crores.

So, 1 want to know whether the Govern-
ment will now consider or, at least, the
Ministry would recommend—really it is not
directly in his power but he has got the
power to recommend—a change,’a major
overhaul, in the present licensing system as
far as financing is concerned.

SHRI NARAYAN DATT TI'WARI : Sir,
thec hon. Member would agree that our
licensing policy should be kept in mind. As
far as the question of financing is concerned,
it is not necessarily coterminous with our ter-
mlending policy. It should not be because,
whenever we license any capacity, sometimes,
it is beyond what is actually in demand.
That is because of infrastructural constraints
and because of production constraints. So,
we have to go a little beyond what is in
demand. I do not think that we can plan
the way as the hon. Member has suggested.
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sito srfere AT Fgaw : ot &1 &
¥ geae ¥ faRwi § g A At #

far gt & ot fadm &) @var qiv afa-

Td q% a7 H1E |

MR. SPEAKER : How does it concern
this question ?

Yes, Sir. It concerns this question.

o sifstad R @gAT: THE  FIT
IAIT F qEET & | T I HAS § [F FE
dgr 7@ fF ard YA 93 IAFT FAT
sTe | GaY ofifeafs & sasr vz g fw
ag @t AT gfawa & sfas gt geT
Fifen | z@ afidem § FT GIHTL AR

gty ax gafaar # F fagda § 7

DR. SUBRAMANIAM SWAMY : He
can give his opinion. He is ready to give his
reply. Or, the Prime Minister can reply.

MR. SPEAKER : It is not relevant to this
question.

DR. SUBRAMANIAM SWAMY : 1tis
an interesting question.

MR. SPEAKER : Relevancy and intere-
sting are quite different.

Yo aifS HWR AFAT : 7Z I 3H-
faq gqer & Faifs “fesr” & Sa@= 7
TETA AT § GATHIT FIF A9Al AT I7g

garay 9 |

ATqA |EET : FIBAT Agd, T ar
3reTd & | ATy i & f foraer @9y A

2; IYHT T HY AT T AT |

Supreme Court’s Directions Re : Life
Convicts Release on Good Conduct

*874. SHRI NITYANANDA MISRA :
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) whether Government are aware of
directions given by the Supreme Court for
expeditiously acting on the petitions sent by
life convicts for release on the ground of
remissions for good conduct ;

(b) if so, the details thereof ; and

(c) the action taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b).
The hon’ble Member is perhaps referring to
the judgment of the Supreme Court dated
24th March, 1983 in the case Sher Singh and
others Vs, The State of Punjab. In this
judgment the Supreme Court does not refer
to petitions of life convicts for release on
ground of remission for good conduct. The

_Supr_cmf_: Court has, however, emphasised
in this judgment that the Government of

India and the State Governments should
expeditiously dispose of petitions filed under
Articles 72 and 161 of the Constitution or
under Sections 432 and 433 of the Code of
Criminal Procedure. It has suggested that
a self-imposed rule should be followed by
the executive authorities that every such
pctition shall be disposed of within a period
of three months from the date on which it
is received.

(c) Government of India are taking all
possible steps to dispose of the petitions
pending with them expeditiously. The offi-
cers concerned have been instructed to
follow the time schedule. A majority of the
petitions pending with them have since been
disposed of. The observations made by the
Supreme Court in the above case have also
been brought to the potice of the State
Governments and the Union Territory
Administrations.

SHRI NITYANANDA MISRA : Sir,
as we know, the lifers who serve life impri-
sonpment in our jails frequently give a good
account of good conduct and behaviours
probably because of psychological change or
repentance for or realisation of their past
mistakes. There is provision to give remis-
sion in the sentence on the basis of good
conduct. This provision provides incentive
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to the lifers to get remission and earlier
release from jail and permits them to make a
sincere and deliberate effort at self improve-

ment and development of good conduct. |

There should be a suitable mechanism to
assess properly the improvement in conduct
and this can help create an atmosphere of
reformation and self-improvement in our
jails. I want to know from the hon. Home
Minister whether he is contemplating steps
for expeditious disposal of the petitions of
the lifers for remission of their sentence and
early release.

SHRI P. VENKATASUBBAIAH : The
hon. Member is not clear with regard to the
remission of sentence to life sentence of a
convict and his commutation. It rests
entirely with the State Governments. Even
if he gets remission of sentence for his good
conduct and he is sentenced for life, he has
to undergo imprisonment. But only after he
gets commutation from the State Govern-
ment will he then be released. This is the
position. Even if he gets remission for good
conduct, unless the State Government agrees
for his commutation, it cannot be operated.
That is the exact position.

AN HON. MEMBER : It cannot be
automatic.

SHRI NITYANANDA MISRA : Those
prisoners who have received death sentence
submit their mercy petitions. But unfor-
tunately therc is an inordinate delay in the
disposal of the mercy petition and during
this period they spend a life of mental
torture and agony. There issome sort of
suspension and uncertainty which impose
strain on their mind. Does the Government
contemplate some action so that these mercy
petitions can be disposed of within a stipula-
ted time-limit ?

SHRI P. VENKATASUBBAIAH : The
sentence of capital punishment and also
mercy petitions are given to the President
and'the Government is taking all pessible
steps to see that these are all expeditiously
dispesed of. In many cases, it is not the
case of delay. But the convicts who are
accused would resort to several writ peti-
tions-in the court and' try to delay the matter
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and get a sort of repricve from the court.
I would like to quote the following in this
context :

“It is not uncommon that a series of
review petitions and writ petitions
are filed in the court to challenge
judgements and orders which have
assumed finality without any seeming
justification. Stay orders are obtained
in those proceedings and then at the
end of it all comes the argument that
there has been a prolonged delay in
implementing the judgement or order”.

These are the causes for delay in the pro-
ceedings for disposal of mercy petitions.
Wec have taken steps to see that all the
mercy petitions are disposed of expedi-
tiously. On 14th March, 1983, thirty peti-
tions were pending with us, of which sixteen
have been finally disposed of by the Presi-
dent and the remaining petitions are at vari-
ous stages of decision making. The Home
Secretary has issued instructions to the

dealing officers to process the pending peti-
tions as also the fresh ones expeditiously
and to follow a time-table so that the mercy
petitions are disposed of within threec to four
months of their receipt in the Ministry, All
possible steps are being taken in this regard.

s} 3w fagrd st : sreer Agiay,
& fR @ 9o 997 9 AT ATZAT § 1 4T
a8 §9 781 & [F AThaq FIarg T Aq99
2 14 I & AT ? AT AT I T & Al
FIT 398 & fF oAF =1 § U F41 92T gu
g fargix 14 @ &) gor w17 &1, afsa
farat frgrs adi g€ & s Twsw i
T ¥y § gHT 9T I Iol4 & (AU
qarx AgY & | & AT =g g fw aan gw
graeg ¥ &3 § &15 fadw feu wg &, a4
frdm Tose § 7 R ot s fdwr woez §
a1 56 AT &1 AT IFTT F F91 AT § 7

g WA (30 ST A AA) - srewe
HEEY, FET qIER Y @ Grag § e
fade wsw sl w1 faw wg § fe Q@
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Hat fora®) T Fraarg w5t a=r gé g
AT IgM A9 a1l O FAT § 7@
gwa fegr # fear s =ifgm &%
T 7 3 g oA famr g afsa grg-
R

»Y steet fagrt avaqw : wew yew A
g AT ¢ |

ST S F+E 8B 1 FHH FE aEd
gi<t faara ot fFar smwrg ) g e &
T A" § IAHT 5417 ATHGT HI @ § |

5t TIH TIEY W ¢ ATTH [A2q & 918
@@ ¥ aEa Fgar g fF arsias
FIUATE Hizdl &1 a1 3w & vz fFaai
FI S FTqe & dgd fgg # ag AR
TSI TaHT AT 39T 2 7

wew Wgiew : gg ar eefefezam 1
qrag |

SHRI P.C. SETHI :
information.

We will supply the

“Construction on Sea Coasts”

*875. SHRI BRAJAMOHAN MOHAN-
TY : Will the PRIME MINISTER be plea-
sed to state

(a) whether any guidelines have been
communicated to State Governments and
Union Territory Administrations to permit
any constructions of any nature within 500
metres of sea coast ;

(b) if so, full implications of the said
restrictions and their details ;

(¢) whether Government are aware that
some State Governments are raising struc-
tures in violation of such restrictions ;

(d) its impact on existing structures ; and

(e) the steps Government have taken or
propose to take to protect environment
background of sea coast ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) to (e).
Statement is being laid on the Table of the
House.

Statement

The Prime Minister has addressed the
Chief Ministers of the Coastal States sugges-
ting that beaches be kept clcar upto 500
metres from the water at thec maximum
High Tide levels. Pollution from industrial
and Municipal wastes be avoided totally and
areas vulnerable to erosion be planted with
autable trees and plants without marring the
beauty of the area. This was primarily to
conserve the environmental and aesthetic
value of beaches from degradation or mis-
utilisation by building and other activities.

No reports contrary to the above sugges-
tions have been received. However, there
are no legal restrictions as yet. Existing
structures will not be affected by these
suggestions. The Department of Environ-
ment has appointed a Working Group for
formulating environmental guidelines for
the development of beaches for the guidance
of the maritime States.

SHR1I BRAJAMOHAN MOHANTY :
Although there is no statutory basis for the
protection of the environment, yet under
Article 48A of the Constitution, Directive
Principles, it is the obligation of the State
Governments to protect the environment.
In that background, I would like to know
what is the response of the State Govern-
ments to the suggestions given by the Prime
Minister. Have any positive steps been
taken by the State Governments, and whe-
ther the Union Government has checked up
on those steps.

SHRI DIGVIJAY SINH : In response
to the suggestions given by the hon. Prime
Minister to the Chief Ministers, all the Chief
Ministers have reacted favourably and they
have put a freeze on all activities. But it is
not to be backed by any legal sanction. Sub-
sequently, the Department of Environment
set up a working group which has gone
into the details. It met at three places, and in
March, 1983 has formulated detailed guide-
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lines on how we could see that the coastal
areas, specially the beaches are properly
managed and hot spoiled for posterity.
When you talk of the coastal areas, the
areas are so varying, and a lot of agencies
are involved before you can arrive at any
definite conclusion. We have also seen which
are the areas which require this kind of
legislation and which kind of activities
would need what kind of guidelines of
development. It has also been seen how
far is the distance from the high tide level.
All this has been gone into in great detail
and now we are inter-acting with the various
State Governments in this connection.

DR. SUBRAMANIAM SWAMY : What
do you mean ? Which activities have got
what allocations ?

MR. SPEAKER : Don’t get into the
snares of Mr. Swamy. You always try to
ensnare the people.

SHRT BRAJAMOHAN MOHANTY : 1
would like to know from the Hon. Minister
that after the Prime Minister’s instructions
or advice has been intimated to the Chief
Ministers, whether the Union Government
will take this up and see if any violation
has taken place and see whether any cons-
truction or structures have been raised
within the distance of 500 metres from the

sea-coast ?

My second question is whether a legisla-
tion will be legislated to make such viola-
tions punishable like a criminal cffence ?

DR. SUBRAMANIAM SWAMY : Does
anybody dare to violate the Prime Minister’s

directions ?

SHRI DIGVIJAY SINH : Sir, the Hon.
Member has asked two questions. In reply
to the first question I would say that there
have been formal requests from the Kerala
Government for certain development pro-
jects which they have and they are now in
abeyance as a result of this freeze. As
far as the second part of the question
about the cognisable offence, is concerned,
1 would say that since the agencies are
several at the State level, the legislation that

will have to be envisaged, would have to go
into laws that may have to be passed - by, the
various State Governments and this whele
thing will have to be gone into in detail.

DR. VASANT KUMAR PANDIT:
May I draw the attention of the Hon. Prime
Minister that in several maritime States,
particularly in Maharashtra, there have been
large scale schemes of indiscriminate recla-
mation of land due to which beaches on the
other side have been wiped out ? The entire
Western coast-line of Konkan where there
have been twelve major ports, they are not
operating now. So, as the Government is
contemplating a new legislation, merely
drawing a line of 500 metres from the
maximum tide land would not be enough.
I would request the Government to go into
the entire question of reclamation and ero-
sion as a compact plan based on Oceano-
graphic studies so that the law which will
be finally passed, will take care not only of
erosion of beaches, but also erosion of
coastlines as well as the reclamation schemes
by various States which result into erosion
somewhere else.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : Sir, this is a useful
suggestion, but widening the terms of refe-
rence will naturally lead to delay.

SRl FEON ATEY ;AT WRIEW,
ag 237 @9z & fFAR ¥ gafaq g, afew
T 78 gara o 3za1 g f5 sigi agrafeat
g, s & fagre & a1 wgrAer ggdr @,
Tq% fHAR GFe] 719 § A1 A 21 F W
FT A1 FT W@T § AR IFAIT @© 8§,
FT TIHTL 50 ey § HIS (W AMHT
qafaRor ®) gfead g9 & 9 &7 999
FI ?

Survey to Explore Mineral Resources

*876. SHR1 CHINTAMANI JENA :
Wwill the PRIME MINISTER. be pleased to
state

(a) whether survey .for the exploration
and exploitation of mineral resoutces avai-
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lable in off-shore areas has since been com-
pleted ;

(b) if so, the details thereof ; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (c). A statement is laid
on the Table of the House.

Statement

The exploratory survey of the continental
shelf of the west coast of India has been
completed and the minerals of the sea bed in
this zone have been fully mapped out. Nearly
1/3rd of the continental shelf of the east
coast of India has also been surveyed and
the remaining region will be completed with-
in the next two to three years. With the
new ship ‘Sagar Kanya® which will be join-
ing the other research vessels in June this
year and another research ship which Iis
likely to come next year, the pace of explora-
tion of mineral resources of the sea bed will
be further accelerated.

Under the new international regime of the
oceans, the total off-shore area of India has
been extended to nearly 2 million square
kilometres. The Ocean Policy statement
calls for a coordinated and cost effective
system of integrated surveys. Programmes
for this are being worked out.

SHRI CHINTAMANI JENA : Sir, after
going through the Statement, T am very
grateful to the Government of India in gene-
ral and our revered Prime Minister in parti-
cular, for moving in the right dircction by
taking the programme for exploration of
off-shore mineral resources of the country.
It is also praiseworthy that the Government
has completed exploratory survey of the
West Coast of India. May I know what is
the result of these explorations, and whether
it contains minerals—if so, the details of min-
erals found, and whether any qualitative and
quantitative analysis of the various minerals
found have been made ? If so, kindly give
details of their results. Has any programme
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for exploitation of these resources been drawn
up ? If so, please give details of the scheme
prepared in this regard, and the allocation
made for this purpose. How far wili the new
findings go to meet our country’s demands ?

SHRI SHIVRAJ V. PATIL : The results
have been very encouraging- We have found
some poly-metallic nodules. We have found
some minerals which are useful for our pur-
poses. When we get the material from the
sea-bed—it may be nodule, it may be earth, it
may be sand—it is sent to laboratories and
analyzed there. We try to find out as to what
is available in those things.

We have a certain programme with us ; but
the programme does not cover the entire sea
which would be available for us. In Kerala
and Orissa, we are exploiting the mineral
which is available on the sea shore. It would
not be possible for me at this point of time
to give the actual allocation made for this
purpose, but the information will be given.

SHRI CHINTAMANI JENA : The timely
action taken by the Government of India to
complete the exploration of sea coast by
adding Sagar Kanya and another research
ship with the existing research wvessels, is
really good news for us, especially those who
come from the cast coast like me. May I
know the mind of the Government about
setting up of industries for processing the
minerals after exploitation; and whether any
area has been identified for such processing
industries ? If so, please give details there-
of.

May I know from the hon. Prime Minister
whether her Government have decided to
frame a new legislation to regulate and
develop mineral resources in the off-shore
areas of the country, to ensure proper and
scientific mining, and to remove the bott-

lenecks in the grant and renewal of mining
lease ?

SHRI SHIVRAIJ V. PATIL : Sagar Kanya
is coming ; and it will help us in exploring
the sea. As far as the establishment of indus-
trics is concerned, we have already establish-
ed industries on the west coast in Kerala :

and we have some industries tn Orissa also,
exploiting the minerals.
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The hon. Member wants to know the
detailed plan about the establishment of the
industries, for all the resources that would
be available there. As far as the sea is con-
cerned, it is unexplored and unexploited,
having lots of resources. We shall have to
prepare very elaborate plans after surveying
the resources that are available ; and then
only we would be able to have a plan, and
have a plan for the establishment of industries
in different areas of the country. (Interruptions)
At this stage, it is not under consideration.

SHRI KRISHNA CHANDRA HALDER :
The hon. Minister has stated that the results
of the exploration are encouraging. He has
said something which is not concrete and
convincing. In his reply, he has stated that
the survey of the west coast of India has
been completed, and the minerals of the sea
bed in this zone have been fully mapped out.
About the east coast, he has said that nearly
1/3 of the continental shelf of the east coast of
India has also been surveyed, and the remai-
ning region will be completed within the
next 2 to 3 years.

1 would like to know from the Minister—
the Prime Minister is also here—when will the
East Coast be mapped up ? What are the
names of different minerals which are there
within the sea bed of West Coast which you
have mapped up 7 As you know, on-shore,
some of the different minerals will be exha-
usted after 50 years and some of the different
minerals will be exhausted after 100 years.
So, it is very necessary to explore and plan
them properly in a concrete manner so that
the minerals which are there in the sea bed
at least on the West Coast, will be found
out. When will the exploration work be
started ?

DR. SUBRAMANIAM SWAMY : 1
suggest that a Parliamentary Delegation
should be sent to Antartica.

SHRI SHIVRAJ V. PATIL : Polymetallic
nodules are available. If the hon. member
wants to know the names of the minerals
that are available in polymetallic nodules,
they are : sillimanite, monozite and silicon,
etc.

MR. SPEAKER : You send him a list so
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that he can study it leisurely, because it will
not make any sense to anybody here.

SHRI KRISHNA CHANDRA HALDER :
Only I shall be able to know about them.
The country will not be able to know about
them.

MR. SPEAKER : 1 have asked him to
lay it on the Table of the House so that
everybody will be able to know the names,
because if he reads the names it will not
benefit anybody here.

SHRI CHANDRAIJIT YADAV : The
Minister has said that there is a good possi-
bility of availability of important minerals
in our sea bed. But, today, the position is
that neither we have the necessary latest
technology for mapping up and surveying
the area, so far as off-shore is concerned, nor
have we the organisation. We have also not
prepared any comprehensive scheme how
much and within what period we will be able
to survey and map up the entire sea which
comes within the jurisdiction. Will the
government make a policy and prepare a
final plan that within such period the entire
survey and mapping up will be done ? Wiil
they also build a proper organisation for
exploring all these minerals ?

SHRI SHIVRAJ V. PATIL : It is very
well realised by the government that ocean
is rich with resources. Probably, it has more
resources than the land. Probably, the
resources can help the man to a very great
extent. The Government of India has formu-
lated a policy with regard to utilization of
the ocean and that policy is already laid on
the Table of the House. I would be sending
a copy of that policy to the hon. members
who have asked this question and who are
interested in it. At present, we have organi-
sations which are carrying out the survey in
the ocean. They are : the Natjonal Institute
of Oceanography, Geological Survey of India,
National Geo-Physical Research Institute
Hyderabad and there are other institute;
also, which are carrying out this job. Now
to carry out this survey in the ocean, wha;
is, first of all, required is a ship. We have
already acquired one ship. The other ship is
also coming. The Geological Survey of
India is also acquiring one more ship. Four
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ships will be there. So, the process of acquit-
ing the necessary equipment for the survey
of the ocean is going on. We are establishing
a laboratory also for this purpose. But it has
to be realised by 'us that at present we have
two-thirds of the area of our Jand mass
under the control of India. To survey two-
third of the area of our land mass in a short
time is not going to be a very easy job.
Probably when we develop the remote sens-
ing facilities for this purpose, it would be
possible for us to survey this area. But at
present we are proceeding in the correct
direction. As we get information, we will be
elaborating upon the plans and we will be
trying to exploit the resources which are
availablc in the ocean.

SHRI CHANDRAIJIT YADAY : He has
replied to only one part of the question. The
other part he has not replied. I asked : what
about the technology for exploration because
as we go on surveying, immediately exploita-
tion has to be started ?

SHRI SHIVRAJ V. PATIL : This hon.
House would be very happy to note that we
are the only developing country which is
recognised as pionecring country in this
matter. We are developing the technology.
The technology is not readily available in
the world also for the development of the
ocean. The technology is being developed.

Now, as far as the survey is concerned, the
ships are required for extracting poly-metallic
nodules and for extracting resources of the
sea. For example, oil is extracted from the
g¢ea. That technology is already available
with us. We are exploiting it. Supposing you
want to take nodules from there or food
material which is available under the sea or
cultivate the food material on the sea-bed
which is possible, for that the technology
has to be developed. It is in the process of
development. ‘As this will develop in our
couritry and other countries also, we will
wse it. But it would be very difficult to give a
vime frame within which this technology will
be available.

Productien of Copper

*877. SHRI  KRISHNA KUMAR
GOYAL : Will the Minister of STEEL AND
MINES be pleased to state :
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(a) the total production of copper and
the long term plans formulated by the
Hindustan Copper Ltd. ;

(b) whether the company has faced cons-
traints in copper production and how these
are proposed to be solved ;

(c) whether the company has any plans
for expansion ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) The total
production of blister copper during the last
three years is as under :(—

Year Production (in tonnes)
1980-81 25307
1981-82 27440
1982-83 34634

On long term basis Hindustan Copper Ltd.
has plans for the integrated development of
the Singhbhum Copper Belt.

(b) Yes, Sir. The Company has been
facing severe power shortage at the Khetri
Copper Complex (KCC) in Rajasthan and
frequent power interruptions and restrictions
at the Indian Copper Complex (ICC) in
Bihar. Steps to increase the captive power

generation capacity of these units are under
way.

(¢) and (d). The Company has plans to
expand the existing mines, and the smelter
and refinery, both at KCC and ICC in
addition to development of
mines.

some new

W FON FAX Mae : qeAW WA,
foa sF1TFT ST #N wEkT 7 faan g,
IAFT I@FI AT Fwar g F W F sray
FI9T & afwfware femifaz i gu < fam
qr7 H IAFH! UFAWAIUE FIA AT 00y
FEAT Fifge g aGf F 71 WrE 1 aqaqm
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# S FIUT HI FEHI0T § g FIHT §0 TAI
T g AR TBATATHFT STAT @ fF 1990 IF
qg ATAT 1 A1@ 57 AT & gl ATCT |
g% gEraw # qa7fw Wy WA ugiew
7 fEma & §—1982-83 ¥ a3X 34634
e wregw fear 3 soFr wawa g &
forat aw & @i & IgFT AT 40 9fA-
AT g GHIW F IvaT Ioifa@ & 91 W@
g al ®aur AT ¥ T A1ER 9T TG
ATAAT ATFT o gArdr 11 &1 AroFza AIEy
FIOR FFTAFT A fgegrara w193 fafo §,
T A1 &Y gFzIes FHatadl Fa fEmadr @
I &9 TFHSIeE FA(A F gFET d S
q IATET FI W@ &, 8 FTA Iz fawqar
2| seex Fr zfee 7 g1 oar fewrefaa
gfez & g1, Hafadt & gwas & ga fFaar
ITITET g1 W@r g | F4T g 9gr g {5 Fas
qIIT AT gt TT ITATIT FY HH HT H1T0T
S

=l U0 ®o Qo {Ted : ATAAIT FEEq
A o1 e fau g i ooF A1 fewree fFadt
g I gw fFaar seqrga &3 91 @ &, 3599
9T % & | gATL S NI9F9+d §, 9%
feary & {55 ¥ Awg 57 Sfqwa aF
gH QX F GTCT | gH AT fqaar dissra
FEAT F1E AT Fro &7, fafawt Fra s
T fXwTEes FTIT &1, §HY SAIRT ALT gl
qQUEAT | S TAAT GEEA A g Q9T 4T,
gg qN IUFT JATE & | W SHIRA &AHaT
SATET Y SATET KL A, T A 57 @ 60 wfa-
wid dF g1 g e | gHR ggi wfasw
qQET WIET &T FEAT Al @TE g A iy
gr oty ag faTea s =gan g 5 sraw
qet & & @ast & ga Fafady w7 § R
g9 fEwaam dar frar 81 gaa $afaEr 31
EAX 27 Fr g S agli qX &1 @M g,
9EHY | 1@ 94 FATT 27 &1 £ § |
sigt aF wefoar, fefgae Tagyw &1 qama
g agt 16,500z F1 &afget &1 g@H!
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qAAT H ) F1TFUA gAT g AT H1IC

%7, 9 4981-82 H 2473027 gAT |
ag 11 1 fasrrwT & oS T@Ig |

s} g0 HATC Maw © HATE F srarar
A FITAAT AT §, TS AAT-ATT AIHS
AT |

st Qo Fo Gto ATEd : FET TAT @I
g1 T AAT 28226 27 AT § TAAAA
SISFWT & FAT AFT ATFS 3T GHT W
qE AZY 2 | ST 1T ATFE ARA, dr H{
qrz ¥ T Afwa gaf @1 faaET ga
TITFAT 28226 27 ZATE |

%t FHEOT HHATT WA : T @7 NI
fo sy Fafedt &, 39% gw@Ea § gearad
Ag g1 9T g MIT ST FZ HIAd g f#
faad #afady &, sz wa qisFwma T W
F a1t frazaargz 55 wfqma arr w8
AT QI qOA | T TH H1AT 9T H A3
sttaaT =@rgarg fe dw ¥ ey, o1 faan-
AISIFA 9T g1 2, ITqH ATATT FTIT HY
femifaz gmit agr 495 fafaaaza 2139
g feqifsre 1 3@a gu gw aqel w/iT &)
CAIZFE 4 H QU FT GH, IqF grag H
XFIT FT T4 1 47 JIFA0 & AT A
wafam srztaey &0 g, fgegem
FTAT NNTF2 F &, AR q21dz & AT
o fAdr &, 39 aTE 94T AgRYT FT 41T
TAT g | SAN IREA FET 2 fF e gAr
agl I 9 AFTFT TEADT &, THATAT
2, 98 95T UAT § AR ITHT AGATEAAA
forar snar grafse @ srava® 1 FaT Ew
graey § Wl @I THRar & fqamw %

wrg?

off U0 &o Gto Aled : WZT TF TG
W¥T FT GFEed g, A7 AT GaAs AR qe-
farar & srr-srerT AFHS AT TCE 1 1982-
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83 ¥ #afgdr @a<r &1 21 g @ 4@
saff qagas WEFwT 21600 T gAT
& gzfas 7 14,000 27 gatl |

STEf a% uFgIud &1 gA g, § qIA-
A gaEg § fraaT FTAT AEAT ¢

(1) Rakha Mine Expansion Phase I from
1,000 tonnes per day to 1,400 tonnes
per day at a capital cost of Rs. 737.44
lakhs ;

(2) Surda Mines Expansion Phase I from
1,300 tonnes per day to 1,800 tonnes
per day at a capital cost of Rs. 688.86
lakhs ;

(3) Surda Concentrator Expansion to
3,000 tonnes per day at a capital cost
of Rs. 3885.34 lakhs, ctc.

Sir, the main step which we are taking
besides this is KCC smelter expansion from
31,000 tonnes to 45,000 tonnes per annum at
a cost of Rs. 941 lakhs and KCC Refinery
expansion from 31,000 tonnes per annum to
45,000 tonnes per annum at a cost of Rs.
2,642 lakhs.

These are the main steps which we are
taking for augmenting the copper production.

WRITTEN ANSWERS TO QUESTIONS
Eve Teasing in Delhi

*869. SHRI GULSHER AHMED :
SHRI K. LAKKAPPA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that cases of eve-
teasing in the Capital have been on the
increase, particularly in the University area
and in D.T.C. buses ;

(b) whether it is also a fact that on the
eve of holi festival a number of girl students
abstained from classes apprehending harass-
ment from boy students ; and

(c) if so, the measures taken or proposed
to be taken to end this menace for good ?
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THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : (a) to (c). During the
period from 1.1.1983 to 31.3.1983, 382 per-
sons were arrested for eve teasing in 248
cases in Delhi. During the corresponding
period of 1982, 1093 persons were arrested
in €64 cases of eve teasing. As far as the
Delhi University campus area is concerned,
vigilance of the police resulted in the arrest,
on their own, of 98 persons on charge of
eve teasing during the first quarter of 1983
as against 23 persons during the correspond-
ing period of 1982. Delhi Police also arrest-
ed 4 persons for eve teasing in D.T.C. buses
during the first quarter of 1983 as against
14 persons during the corresponding period
of 1982.

2. This year, Holi was celebrated on the
29th March, 1983. 27th March, was Sunday
and 28th March, was declared a holiday by
the University. Reports received from Prin-
cipals of women's colleges do not indicate
that there has been any abstention of girl
students from classes, apprehending harass-
ment from boy students,

3. However, in order to curb the menace
of eve teasing, policemen are detained on
duty at the girls colleges and schools and
also at important market places, bus stops
and other places frequented by women.
A special telephone number 279789 besides
the telephone number 100, has been installed
in the Police Control Room for immediately
attending to any complaints of eve-teasing.

Shifting of Industries from Maharashtra

*870. PROF. MADHU DANDA-
VATE : Will the Minister of INDUSTRY
be pleased to state :

(a) whether the Chief Minister of Maha-
rashtra has publicly expressed the fear
that many industries from Bombay are likely
to be shifted to places outside Maharashtra
as a result of the impact of the trade union
movement in Bombay ;

(b) if so, whether the Centre has taken
cognizance of the Chief Minister’s uttera-
nces ,

(c) if so, the findings of the Centre re-
garding the likely shift of industries ; and
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(d) the steps proposed by the Centre to
ensure that Maharashtra State does not
face the likely shift of industries ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARD : (a) Gov-
ernment have seen the Press Statement, ap-
pearing in The Times of India of April 10,
1983.

(b) to (d). Shifting of industrial under-
takings from one State to another requires
prior approval of the Central Government.
Each case is considered on its own merits.
In 1982, there were only two proposals for
shifting from Bombay to places outside
Maharashtra and both were rejected by the
Central Government.

Violation of Tenure Rule by I.A.S. Officers

*878. SHRI CHIRANIJI LAL SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether itis a fact that many IAS
officers have been managing to stay on at
the Centre by changing assignments and vio-
lating the tenure rule ; and

(b) if so, steps taken or proposed to be
taken to implement the tenure rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) . (a) and (b).
No, Sir. The officers belonging to TAS and
other Central Group ‘A’ Organised Services
hold posts at the level of Under Secretary
and above, covered by the Senior Staffing
Scheme, for specified periods of tenure on
the expiry of which they ordinarily revert
to their parent cadres. The tenure of indivi-
dual officers could, however, be extended/
curtailed for administrative considcrations
and in public interest.

Tribunals to Detect Foreign Nationals in Assam

*879. SHRI CHITTA BASU : Will the
Minister of HOME AFFAIRS be pleased to

state :

(a) whether Government have decided
to set up Tribunals to detect foreign nationals
in Assam ;
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(b) if so, how many Tribunals have since
been set up ; and

(c) the ‘progress of work made by the
Tribunals already set up ?

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI): (a) and (b). The
Foreigners' Tribunals set up under the For-
eigners (Tribunal) Order, 1964 have been
in existence in Assam since 1964. Their
numbers vary from time to time. Certain
modifications in the existing scheme of For-
eigners Tribunals <o as to make them more
effective are under consideration.

(c) Data of the cases disposed of by the
Tribunals are not maintained by us.

Clock Industry, Morvi

*880. SHRI RAMIJIBHAI MAVANI :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the clock industry at Morvi
in Gujarat State is sinking due to lowering
of the limit of Central Excise ;

(b) whether many of such units have to
be closed down on this account and a
number of workers and employees will be
unemployed and lose their jobs ;

(¢) if so, the steps Government propose
to take to increase the Central Excise limit or
to extend full facilities to this industry ;

(d) whether the local authorities and the
Industry Ministry have received letters, re-
presentations and memoranda from the

Morvi Chamber of Commerce in the mat-
ter ;
(e) if so, the details thereof and the

action taken in the matter and the outcome
thereof ;

(f) whether the President of Morvi Cham-
ber of Commerce had also met him and
various officials of his Ministry ; and

(g) if so, the outcome thereof ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
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Modification in the Gencral Small Scale
Exemption Scheme has since been made
increasing the full exemption limit from Rs.
5 lakhs to the pre-Budge level of Rs, 7.5
lakhs. Further, the upper ceiling for con-
cessional rate of excise duty for small
manufacturers has been raised from Rs. 15
lakhs to Rs. 25 lakhs.

(d) Ministry of Industry has not recciv-
ed such representations.

(¢) Does not arise.

(f) No, Sir.

(g) Does not arise.

Panel for Review of Wholesale Price Index

*881. SHRI CHIRANJI LAL SHARMA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether therc is any proposal to set
up a panel to review the wholesale price
index with a view to make wholesale price
index more realistic ; and

(b) if so, at what stage the proposal is ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
A Working Group for the Revision of Index
Numbers of Wholesale Prices in India has
already been constituted in the Ministry of
Industry (Department of Industrial Develop-
ment). A copy of the relevant Memorandum
is laid on the Table of the House. [Placed in
Library. See No. LT—6589/83]

Bajaj Scooters

*882. SHRI NARSINGRAO SURYA-
WANSHI : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether there is shortage of two
wheeler Bajaj scooters in the country ;

(b) if so, the reasons therefor ;
(c) the demand during January, 1980 to
January, 1983 ;

(d) the production during the above
period and whether any measures have been
taken to increase the production ;
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(e) the price of Bajaj scooter in January
1980 and now in January 1983 ; and

(f) the reasons of price increase and action
taken by Government 1o bring down the
price to reasonable level ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
There is a substantial waiting list for the
Bajaj scooters which are presently preferred.
The waiting list as reported by the company
was 6.27 lakhs approx. on 1.1.80 and 7.15
lakhs approx. on 1.1.83.

(d) The production during the year 1980-
81 to 1982-83 was as follows :

Year

1980-81 1,16,110
1981-82 1,07,117
1982-83 1,50,546

As would be noted, the production has regis-
tered a sharp increase in 1982-83 over the
production of 1981-82. The company has
been granted permission to expand its capa-
city from 1.6 lakhs per annum to 4.6 lakhs
per annum.

(¢) and (f). The retail sale price of the
Bajaj Super scooter in Delhi was Rs. 6806.90
in January 1980 and Rs. 8255.34 in January
1983. The increase in price has been attribut-
ed to the increase in the cost of inputs and
the cost of manufacture. Government has
been impressing upon the manufacturers to
hold the price line. The existence of public
sector scooter manufacturing unit has also
helped in maintaining the prices at reason-
able levels.
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Filling up of Posts Requiring Specialisation
by Union Public Service Commission

*884. SHRI UTTAM RATHOD :
SHRI M. SATYANARAYANA
RAO :

Will the Minister of HOME AFFAIRS be
pleased to lay a statement showing :

(a) whetheritis a fact that the UPSC
is finding it difficult to get candidates for

posts requiring specialisation in diflerent
fields ;
(b) if so, the number of such posts un-

filled during the last two years and in which
fields ; and

(¢) the steps being taken to attract suit-
able candidates for such posts and fill them

up without further delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) The
Union Public Service Commission in their
Report for the year 1981-82, have reported
that the Commission could not find suitable
candidates for 352 posts at different levels
requiring specialisation in different fields.

(b) The number of posts in different
ficlds which could not be filled up during
1980-81 and 1981-82 were 361 and 352 res-
pectively. The details of the fields to which
these unfilled posts rclated are given in
Appendix IX of the 31st and 32nd Reports
of the UPSC. These Reports have already
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been placed on the Table of the House on
28.4.1982 and 2.3.1983 respectively.

(c) Apart from giving wide publicity to
the vacancies by advertisement in national
and regional newspapers, the UPSC have
been adopting the “personal contact me-
thod™ with experts in the relevant fields for
obtaining suitable names for specialised
disciplines and areas.

Foreign Money Received by Voluntary
Agencies Engaged in Family Planning
in India

*885. SHRI K. MALLANNA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether some international organi-
sations and some other foreign social organi-
sations contribute funds for the voluntary
agencies engaged in family planning in
India ;

(b) if so, the manner in which this help
is being sought in our country ; and

(c) the estimated amount of money re-
ceived by these agencies during past three
years through such sources ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (c).
The Ministry of Hocme Affairs receives intima-
tions under Section 6(1) of the Foreign Con-
tribution (Regulation) Act, 1976 in respect
of foreign contributions received by various
associations having a definite cultural, edu-
cational, economic, religious or social pro-
gramme. From the intimations received it
has been observed that voluntary agencies
engaged in family planning received the
following foreign contributions during the
past three years :

1980 : Rs. 2,59,79,803.72
1981 : Rs. 2,13,03,333.45
1982 : Rs. 2,42,93,752.61

(b) No information is available in this
Ministry. The information may be sought
from the Ministry of Health and Family
Welfare who are concerned. .
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Establishment of a Titanium Factory in
Kanyakumari District

*387. SHRI N. DENNIS: Will the
PRIME MINISTER be pleased to state :

(a) whether Government are aware of
the ample scope and opportunities for the
establishment of a Titanium factory close to
the Indian Rare Earths Factory at Manava-
lakurichy in Kanyakumari District ; and

MAY 4, 1983

Written Answers 36

a

(b) if so, whether Government would

come forward to take early steps for the

establishment of a Titanium factory there ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a)and (b). The
prevailing  domestic demand of titanium
products is being met by the Travancore
Titanium Products Ltd., a Kerala Govern-
ment undertaking. In addition to this,
one more titanium plant is being set up
by the Kerala Minerals and Metals Ltd.,
also a Kerala Government undertaking.
A private party of Bangalore has also been
granted a letter of intent to set up a Tita-
nium Dioxide Plant at Manavalakurichi to
produce 10,000 tonnes of titanium dioxide
per annum. In view of these factors, esta-
blishment of one more titanium factory at
Manavalakurichi is not being considered by
the Government.

Setting up of Industry-wise Productivity
Boards

*888. PROF. P.J. KURIEN : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether there is a proposal to set up
industry-wise productivity boards ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
As recommended by the Central Advisory
Council of Industries, the National Produc-
tivity Council on a direction of the Central
Government has constituted Productivity
Boards for the following 7 industries :—

1. Cement.

2. Paper, Pulp and allied industries.
3. Leather and Leather goods.

4.  Automobiles and Ancillaries.

L9,

Machine Tools.

*

“Industrial Machinery.

7. Power Generation, Transmission and
Distribution Equipment.
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Modernisation and Upgradation of Techno-
logy in Industry

*889. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INDUSTRY
be pleased to state :

(a) whether steps have been taken by
Government for modernising industry ;

(b) whether circulars have been issued
to the industry to upgrade their technology ;

(¢) if so, whether steps have been taken
by the industries set up in different States
for upgradation of the technology ; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) to (d). A Statement is laid on the Table
of the House.

Statement

Government have been stressing the need
for modernisation and up-gradation of
technology in various sectors of industry.
Government have also recognised the impor-
tance of Modernisation and Research and
Development for industry as a major factor
in bringing about rapid technological deve:
lopment. The Industrial Policy Statement
of July, 1980 specifically referred to this
need. One of the important objectives of
the Technology Policy as elucidated in the
Technclogy Policy Statement of January,
1983 is the need to identify obsolescence of
technology in use and arrange for moderni-
sation of both equipment and technology.
The statement also outlines the various in-
centives to be provided for modernisation
and up-gradation of technology.

2. In the Budget for 1983-84, it has been
proposed to create a Modernisation Fund
in the Industrial Development Bank of
India for capitalising a part of the sur-
charge payable by the companies. The
Import and Export Policy of 1983-84 also
includes a number of provisions to help up-
gradation of technology and modernisation.

3. Assistance for modernisation is also
being extended by the financial institutions
under various schemes such as Soft Loan
Scheme, Project Finance Scheme and Bills
Re-discounting Scheme.

VAISAKHA 14, 1905 (SAKA)

Written Answers 38

4. Tn the small scale sector, 20 industries
have been selected on all-India basis and
38 industries on the basis of concentratlon
in different States for intensive programme
of modernisation. The selected industries
are provided assistance through inplant
studies, educational and motivational pro-
grammes etc. by the Small Industries Deve-
lopment Organisation. The SIDO also
proposes to undertake a review of these
industries.

5. A Soft Loan Scheme for provision of
assistance on concessional terms to units
in five selected industries, namely, cotton
textiles, jute, cement, sugar and engineering
was introduced in November, 1976. This
was to enable such units to overcome the
backlog of modernisation/renovation/repla-
cement of plant and equipment so as to
improve their productivity and competitive-
ness both in the domestic and international
markets. The sanctions under the Soft
Loan Scheme actually commenced in
February, 1977 and upto 31st December,
1982, total assistance sanctioned under the
Scheme aggregated Rs. 954 crores and the
disbursements Rs. 528 crores.

Subsequently, in July, 1980 it was decided
that the institutions would provide moderni-
sation assistance to industries other than
the five industries covered by the Soft Loan
Scheme in the normal course of their opera-
tion. The Soft Loan Scheme for the speci-
fied industries was, however, not to be
discontinued. Modernisation  assistance
sanctioned to industries other than those
eligible under the Soft Loan Scheme had
amounted during 1980-1981 to 1982-83 (July-
June) to Rs. 85.70 crores.

New Policy of Holidays in Central Govern-
ment Offices

*890. DR. KRUPASINDHU BHOI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have adopted a
new policy of holidays in Central Govern-
ment Offices ;

(b) if so, the salient features thereof ;

(c¢) the criteria adopted therefor and the
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consultation made by Government therefor ;
and

(d) the steps envisaged to put the policy
of holidays on a sound footing ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH)" (a) Yes, Sir.

(b) to (d). A statement is enclosed.

Statement

With effect from the calendar year 1983,
it has been decided to observe the following
pattern of holidays in the Central Govern-
ment Offices, namely :

(i) Central Government Offices will ob-
serve 16 holidays in a calendar year.

of these 16 holidays, 13 holidays
consisting of 3 national holidays,
namely, Republic Day, Independence

(ii)

Day and Mahatma Gandhi’s Birthday |

and the following 10 occasions will be
compulsorily observed in all Central
Government  Offices thioughout
India :

Buddha Purnima

Christmas Day

Diwali

Dussehra (Vijaya Dashami)
Good Friday

Guru Nanak’s Birthday

Idu’l Fitr

1du’l Zuha

Mahavir Jayanti

SV e NV R W~

Muhurram

[

the three remaining holidays may be
chosen from out of the f{ollowing
festive occasions on year to year
basis :

(iii)

An additional day for Dussehra
Holi

Janmashtmi

Rama Navami

Maha Shivratri

Ganesh Chaturthi/Vinayak Cha-
turthi

AN O
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. Makarasankranti
8. Rath Yatra
9. Onam
10. Pongal

11. Sripanchmi/Vasant Panchmi
12. Vishu/Vaisakhi

The remaining nine occasions, after
choosing the three optional holidays
out of the occasions indicated in
sub-para (iii) above, will be included
in the list of Restricted Holidays.

(iv) Central Government employees will
also be entitled as before, to avail of
two restricted holidays from out of a
list of such holidays. Such a list of
restricted holidays may be drawn up
each year by including the remaining
occasions as mentioned in sub-para
(iii) above as also other occasions of
local importance.
(v) The lists of holidays will be notified
by the Department of Personnel and
A.R. in respect of Central Govern
ment offices in Delhi/New Delhi and
in respect of offices outside Delhi/
New Delhi by the Central Govern-
ment Employees Welfare Coordina-
tion Committees where they exist or
by the Heads of Offices in consulta-
tion with the employees’ representa-
tives on the basis of local importance
of occasions.

2. The principles mentioned above will
be applicable to the offices of Government
of India doing work of secretariat nature.

3. Central Government organisations
which include industrial, commercial and
trading establisments (i.e. other than those
doing work of secretariat nature) would
obscerve 16 holidays in a year out of which
three, namely, Republic Day, Independence
Day and Mahatma Gandhi’s Birthday will
be compulsory. The remaining 13 occasions
may be determined by such establishments/
organisations themselves on year to year
basis.

4. Taking into account the views expres-
sed in and outside Parliament and various
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shades of opinion of different organisations
and individuals including those of the Staff
Side of the J.C.M., Government have
arrived at the policy mentioned above. The
holiday pattern, as adopted now makes
possible maximum accommodation of the
various occasions of religious and social
importance of the different communities in
the country in the context of widely varying
socio-cultural customs and traditions in
different regions, within, however, limited
framework of 16 holidays.

5. The demands had been made that the
majority community holidays should also be
made compulsory and 16 effective holidays
should be given. Under the new policy, the
two more or less universely observed, Hindu
festivals have been made compulsory for
observance throughout the country and,
having regard to the wide variation in the
customs and traditions of the different
regions, three festivals of the majority com-
munity can now be chosen on an year to
year basis out of a specified list of 12 impor-
tant occasions. This is a step towards national
integration as well as accommodating, as far
as possible, occasions of local importance.
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Material Missing from Bokaro Steel Plant

9910. SHRI A.K. ROY : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether his attention has been drawn
to the series of articles published in the
Hindi Daily of Patna ‘Pradeep’ from 12th
February, 1982 on the alleged loot of 70
crores of material from the Bokaro Steel
Ltd. by issuing forged and blank gate
passes, photo copies of which were also
published, if so, facts in details and steps
taken thereon ;

(b) whether any contradiction to that
report was also published or any news from
the B.S.L. on the corrective step taken ; and
if so, details thercof ; and

(c) whether Government would give a
correct guidelines to the management to
make its stand clear through the press to
maintain its credibility ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) to (c).
Attention of Government has been drawn
to the news item concerning Bokaro Steel
Plant published in the news paper “Pradeep”
dated 12th February, 1982. The plant had
earlier received a letter dated 19th Decem-
ber, 1981 from Akhil Bhartiya Jana Morcha
regarding irregularities in issue of gate
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passes. On receipt of this letter, the Plant
had immediately constituted a fact finding
committee and on the basis of its recom-
mendations, charge-sheeted one employee
and warned others. Disciplinary inquiry
against the employee who was charg-
sheeted is at an advanced stage.

Another Committee was constituted to
examine the working of Pass Section of the
Plant after publication of news items in
“Pradeep”. The Coiamittee has suggested
several remedial measures which are under
examination of the Plant management. The
Plant had, however, transferred the issue of
gate passes, which was earlier done by
Security Department of the Plant to the
Central Industrial Security Force as an
immediate measure from 15th April, 1982.

The Plant management has not goneto
the Press in respect of this matter and
neither does it appear necessary.

Grants to Widow, Mother and other Depen-
dents of Mariyrs in Freedom Struggle

9911. SHRIBHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether there is any provision for
adequate financial grants to the widow,
mother and other dependents of martyrs in
the freedom struggle.

(b) if so, details thereabout ;

(¢) whether, two martyrs, Akabu Sah
and Ganesh Thakur (Ganeshi) fell victims
to the bullets of the British Police on 14
August, 1942 at Madhubani in Bihar but no
aid or grant was ever given to their wives
and mothers ; who were without means if
so, reasons therefor ;

(d) whether any memorial was erected in
their honour and in honour of the martyrs
at Koluabi, Khajouli in Madhubani District;
and

(¢) whether on Jalianwala Bagh Day,
any adequate grant is proposed to be given
if so, the details thereabout ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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P. VENKATASUBBAIAH) :
Yes, Sir. The Central Government grants
pension to widow, unmarried daughter,
mother and father of a martyr under the
Swatantrata  Sainik Samman Pension
Scheme. The quantum of pension is
Rs. 200/- for the principal eligible dependent
with additional Rs. 50/- p.m. each for the
subsequent eligible dependents upto maxi-
mum of Rs. 300/-p.m. In case there is
more than one dependent, the sequence of
eligibility is widow, unmarried daughter,
mother and father. Various State Govern-
ments and UT Administrations also operate
separate additional pension schemes for
freedom fighters and their dependents. In
addition, most of the State Governments
including Bihar provide free medical facili-
ties to these persons. All these provisions
taken together are substantial enough for
sustenance of the families of martyrs.

(a) and (b).

(c) In the absence of details, it is not
possible to say whether or not the widows
of these martyrs are receiving Central
pension. This is being checked up with the
Government of Bihar,

(d) This is a matter which concerns the
State Government. However a reference
will be made to the Bihar Government con-
veying the suggestion of the Hon'ble
member.

(e) Thereis no proposal in this regard
under the consideration of the Govt. of
India.

Deputationists of Cement Control
Organisation

99]2. SHRI N. DENNIS : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that as per
Government Resolution No. 1-16/70-CEM
dated 22 July, 1976 the then deputationists
of the Cement Control Organisation who

did not opt for absorption in the new set

up i.e. office of the Cement Controller, were
required to be reverted to their parent
offices ;

(b) if so, were there any deputationists
who had not opted for absorption in the
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new set up and had they been paid pay and
allowances admissible as per Resolution ;

(c) if not, reasons for denying them the
pay and allowances, particularly House
Rent Allowance @ 30 per cent when they
were retained in the administrative interest
despite their options ; and

(d) the time when Government would
pay them the arrears of H.R.A. «@ 30 per
cent till the date of their retention ?

THE MINISTER OF INDUSTRY

(SHRI NARAYAN DATT TIWARI):
(a) Yes Sir.
(b) to (d). Since persons with suitable

qualifications and experience were not
readily available, 28 employees who did not
opt for absorption in the Cement Control-
ler’s Organisation, were retained beyond the
prescribed period of two months. While
27 out of these employees were reverted to
their respective parent offices, one officer
has been absorbed permanently in the
Cement Controller's Organisation.

The question of grant of allowance in
terms of the resolution of 22-7-1976 to such
of those employees retained on deputation
beyond the permissible period of two
months, is still under consideration in con-
sultation with the Ministry of Finance.

“Pollution of Ganga Water”

9913. DR. A.U. AZMI : Will the
PRIME MINISTER be pleased io state :

(a) whether about 10,000 half-burnt
bodies are pushed into the holy river Ganga
in Varanasi every year polluting and conta-
minating the water thereof ;

(b) if so, the steps proposed to be taken
to ensure the non-contamination of Ganga
water ;

(¢) whether there is any proposal to
direct Government of Uttar Pradesh to ban
the pushing of haif burnt bodies into river
Ganga and also to install electric crema-
torium to rid the Ganga of carcasses ; and

(d) if not, reasons thereof ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) to (d).
The Ganga water at Varanasi is getting
polluted due to throwing of half-burnt
bodies into the river. However, the exact
number has not been determined. The
attention of the Uttar Pradesh Government
regarding this problem has been drawn by
the Uttar Pradesh State Pollution Control
Board for taking effective control measures.
An electric crematorium is being construc-
ted at Varanasi to take care of this problem.

Supply of Cement to Group Housing
Societies in Delhi

9914. SHRI GHULAM RASOOL
KOCHACK :

SHRI M.V. CHANDRA-
SHEKHARA MURTHY :

Will the Minister of INDUSTRY be plea-
sed to state :

(a) whether Group Housing Societies,
constructing flats in Delhi from 1981, had
applied for supply of cement from quota of
Ministry as quota from Cement Controller
was not available ;

(b) if so, particulars of Group Housing
Societies which had applied to Ministry for
providing cement instead of supply of
cement from Cement Controller ;

(¢c) how many such Societies have been
provided cement from Civil Supplies Depart-
ment and how many requests are still
pending for the same ;

(d) whether the Ministry are considering
to help these Group Housing Socicties to
provide cement as Cement Controller had
not been in a position to supply the same
and if not, the main reasons for not consi-
dering their requests ;

(e) whether Government will consider
supply of cement to those Group Housing
Societies who have not applied so far ; and

(f) if so, to what extent and conditions
therefor ?



47 Written Answers

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
Allocation of levy cement to the Group
Housing Societies is made by the State
Governments/Union Territory Administra-
tions from the bulk allocations placed at
their disposal every quarter. As such the
question of such socicties applying to the
Ministry of Industry of the Cement Con-
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troller for supply of levy cement would not
arise. t

(¢) Details of demand, quantity allocated
and number of Co-operative Group Housing
Socicties against whom release orders were
issued since 1982, as reported by the Delhi
Administration, are as under :

Period Demand Balance Entitle- Qty. allotted No. of

ment ' Cooperative
Societies

Qr. 1/82 855358 1846055 57500 37

Qr. 2/82 626142 868371 31100 27

Qr. 3/82 441254 1022818 41300 31

Qr. 4/82 467493 927269 37500 31

Qr. 1/83 529634 1009315 43100 38

(d) to (f). Allocation and supply of levy ages/dialects as have more than (i) 5 lakhs

cement to Co-operative Group Housing
Societies in Delhi is made by the Delhi
Administration to whom bulk allocations
are made by the Cement Controller. In-
creased allocations of levy cement to the
Delhi Administration are possible only
when there is a significant increase in the
domestic production of cement for which
every effort is being made.

State Recognition to Languages/Dialects

9915. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of HOME
AFFAIRS Dbe pleased to state :

(a) whether Government are aware of
the fact that a large number of languages/
dialects declared by millions of people as
their Mother tongues have no State recogni-
tions and patronage in the sense that they
are not encouraged as media of education,
administration and communications by the
Central/the State Governments and as such
are languishing for want of support and
encouragement at the hands of the States ;

(b) if so, the exact names of such langu-

(ii) one million speakers claiming them as
their mother tongue as per 1971 and 1981
censuses respectively, State-wise ; and

(c) the steps taken/proposed to be taken
by Government for the preservation and
promotion of thesc languages/dialects ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VEKATASUBBAIAH) : (a)ito (c). 1t

is open to the various State Governments

to accord recognition to the various langua-
ges used in their respective States. So far
as the Central Government is concerned,
the policy for preservation and promotion
of various languages is as under :—

The various provisions of the Constitution
such as Articles 29, 30, 345, 347, 350, 350A
and 350B ensure ‘an in built safeguard for
the promotion and development of all the
languages. The National Policy on Edu-
cation adopted by the Parliament in 1968,
provides for the promotion and develop-
ment of all the Indian languages. The

Union Ministry of Education and Culture
have specific schemes for the promotion
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and development of all languages. Some

of these schemes are under :(—

(i) Scheme of prizes on books/manu-
scripts in Indian Languages other
than Hindi, Sanskrit and author’s
mother-tongue ;

(ii) Scheme of production of University
level books in Hindi and regional
languages ;

(iii) National award of prizes to authors
of original standard work in Hindi
and other Indian languages ; and

(iv) Financial assistance to voluntary
organisations for promotion of Indian
languages.

2. The Central Institute of Indian Lan-
guages, Mysore among its various activities
is also engaged in the task of promotion and
development of tribal and other border
languages with a view to helping their use
in school education and adult education.
The Sahitya Academy has been giving
awards for excellence in literary writings to
various languages like Nepali, Manipuri,
Dogri, Maithili, Konkani, Rajasthani etc.
apart from those in the eighth Schedule.

3. The language-wise census data as per
1981 census has not yet become available.
-The State wise language data for the 1971
census is available in the printed publi-
cations of the Registrar General of India.

Death of Undertrial Prisoners in Tihar
Jail

9916. SHRI B.V. DESAI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that the Delhi
Police are trying to suppress a magisterial
inquiry report implicating two of their officers
in the mysterious death of an undertrial
prisoner in Tihar Jail last year ;

(b) whether the report submitted in
December last held responsible some Station
House Officers, which had led to the death

-~ in Tihar Jail on September 27, 1981 ; and
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(c) if so, what action Government have
taken on the report and number of undertrial
deaths occurred’ during the months of
October to December, 1982 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a)and (b).
The Sub-Divisional Magistrate, who had
conducted' the inquest proceedings under
Section 176 Cr. P.C. into the death on
27-9-1981 of Shri Naeem Ahmed, an under-
trial prisoner in Tihar Jail, held police officers
of Police Station Jama Masjid responsible
for giving physical beating to Shri Naecem
Ahmed.

(c) A case under Section 330/342 has
been registered at Police Station Jama Mas-
jid against the then Station House Officer,
Jama Masjid;, and the Investigation Officer.
The investigation of the case has been
entrusted to Special Staff of Central District
Police. There has been no' death of any
undertrial prisoner in police custody during
the period October to December, 1982.

Denial of Facilities to-Government' Servants
Under Suspension- During Leave

9917. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether placing a Government servant
under suspension: during the course of
service simply means that no'work is to be
taken from him during the period of suspen-
sion as a Government servant does not work
on a post during the period of suspension if
he was suspended while actually dischargiiig
the duty of a certain office but'if at the time
of his suspension he was on-leave, no ques=
tion of his actually ceasing to work arises: ;
and

(b) if'so, the reasons why the identity
card of a Government' servant suspended is
taken- from- him- and- denied the facilities-
which normally a Government servant
actually performing the duty is entitled'to ?.

THE: MINISTER: OF STATE' IN' THE'
MIMISTRY OF' HOME AFFAIRS(SHRT
NIHAR RANJAN/LASKAR)': (a) Suspeit
sion:is ordered in the circumstancesindieatéd:
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in the disciplinary rules on considerations of
public interest and a Government servant
may be on duty or on leave at the time of
suspension.

(b) It is not in the public interest to leave
an identity card with a Government servant
under suspension.

Demand and Production of Pig Iron

9918. SHRI NAVIN RAVANI : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether it is a fact that the country’s
demand of pig iron is more than its indigen-
ous production ;

(b) if so, the production of pig iron
during the years 1980-81, 1981-82, 1982-83
and what was the demand ;

(c) the quantity of pig iron imported
during the said period to meet the demand ;
and

(d) what measures are being taken to
increase the production of pig iron in the
country according to need and to save foreign
exchange ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHR1 N.K.P. SALVE) : (a) to (c). The
figures of estimated demand, production and
imports by SAIL in respect of pig iron during
the last three years are as follows :(—

(Million tonnes)
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Year Demand Production Import by SAIL

1980-81 1.7 1.43 —

1981-82 1.68 1.27 0.117

1982-83 1.7 1.18 0.43
(provisional) (provisional)

Import figures in the above statement are
for imports made by SAIL as the canalising
agency. These do not include imports made
by private parties when these were allowed
under OGL and imports under REP entitle-
ments. These figures are not readily available.
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(d) SAIL have planned for higher produc-
tion of pigiron during 1983-84. Also eflorts

are being made to improve productivity from
the available blast furnaces in steel plants by
the following methods :(—

(i) adopting latest technology including
injection of coal dust and lime ; and

(ii) making efforts through coal sector to
improve the quality of coking coal.

Representations Regarding Public Grievances
by A and N

9919. SHRI MANORANJAN BHAKTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Andaman and Nicobar
Administration has received representations
containing a list of public grievances from
Congress delegation by the end of 1982-83 ;

(b) if so, what are the demands ; and

(c) action Government have taken on
each of the demands upto 3. March, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (c). The
requisite information has be:n called for
from A and N Administration and is awai-
ted. It will be laid on the Table of the House
on receipt.

Arms Licences for Security of Scheduled
Castes in Affected Areas

9920. SHRIT BANWARI LAL : Will the
Minister of HOME AFFAIRS be pleased to
state .

(a) whether there have been lot of atroci-
ties on the Scheduled Caste communities at

places like Sadupur, Belchi and Bharatpur in
the past ;

(b) whether it is a fact that after every
such happening Government declared to arm
some of the persons of these communities
and also infuse more officials in police ;

(¢) if so, how many persons have been
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issued armed licences and loans to purchase
the arms particularly in the worst affected
areas till date, area-wise ;

(d) how many more police officials of
the Scheduled Caste community have been
recruited in Uttar Pradesh and Rajasthan

and posted in these areas ; and

-

(e) how many of those affected persons
have been settled and families allotted land
for their livelihood area-wise so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Incidents
in which some scheduled castes were killed
had taken place in Sadhupur and Belchi.
There was also an incident at Bharatpur.

(b) to (d). In the Union Home Minister’s
D.O. letter dated 10th March, 1980, the
States were requested to bring the represen-
tation of Scheduled Caste/Scheduled Tribe
officials in the police to the required level.

There was no proposal to arm persons
belonging to Scheduled Castes and Scheduled
Tribes. It was only stated that it would be an
appropriate . administrative measure (0
consider the applications for arms licences
for self protection in situations which warrant
such a course of action. Caste-wise record of
arms licences and posting of police officials
1S not maintained.

(e) Available information on some cases
is given below :—

In Pipra 27 bighas of land were acquired
and distributed to Scheduled Caste families.
8 persons were taken in the police force.
Loans were granted to some families and
35 houses were reconstructed.

In Deholi and Sadhupur, schemes for
total economic rehabilitation of the Schedul-
ed Caste families were taken up. These inclu-
de benefits to 54 families under the Special
Component Plan in Sadhupur and coverage
of the affected scheduled caste families in
Deholi.
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“Administrative machinery for environmental
programmes in States”’

9921. SHRT CHINTAMANI JENA : Will
the PRTME MINISTER be pleased to state :

(a) which of the State Governments
have set up administrative machinery to
function as nodal agencies for environmental
programme ;

(b) the progress these States have made
for the purpose ; and

(c) the reason why rest of the States have
not made any administrative machinery for
the purpose ?

THE DEPUTY MINISTER IN THE DE-
PARTMENT OF ENVIRONMENT (SHRI
DIGVIJAY SINH) : (a) All the states and
Union Territories have either set up depart-
ments of environment separately or as parts
of combined departments, or have entrusted
the work to other related departments, and/
or have set up state boards/committees or
councils for environmental protection.

(b) The state governments and Union
territories have initiated eco-development
and afforestation programmes. Specific
developmental proposals are screened from
environmental angle and pollution laws are
implemented through State Pollution Con-
trol Boards. The Department of Environment
at the Centre has already initiated a dialogue
with all the States and Union Territories for
concerted action on all facets of environ-
mental protection.

(c) Does not arise.
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“Pollution in sea due to discharge of Oil
and chemicals from ships”

9923. SHRI MOHAN LAL PATEL : Will
the PRIME MINISTER be pleased to

state :

(a) whether discharge of oil from ships
and chemicals is polluting the sea water,
which is very harmful for fish ;

(b) whether it is a fact that this poisonous
poltution effects salt also which is made from

sea water ;

(c) if so, whether any efforts have ever
been made to ascertain such poisonous
poliution ; and

(d) if so, the result thereof and if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes, Sir.

(b) to (d). The information is being collect-
ed and will be furnished soon.

Smoking by Government Employees in
Offices

9925, SHRI BALKRISHNA WASNIK :
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Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his ministry has ever issued
guidelines, in respect of allowing or prohibi-
ting smoking by Government employees at
their seats to the various Ministries/Depart-
ments of Government of India ;

(b) if so, whether it is permissible to
smoke at the seats ; and

(c) if not, steps proposed to curb smoking
by Government servants on their seats ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) No, Sir.

(b) Does not arise.

(c) Does not arise in view of the reply to
(a) and (b) above.

“Killing of a Tiger in Corbett National
Park”

9926. SHRI R.P. GAEKWAD : Will the
PRIME MINISTER be pleased to state :

(a) whether a tiger of the Corbett National
Park in Nainital district was found killed in
mysterious circumstances with the whiskers,
teeth and paws of the animal removed ;

(b) whether any inquiry was ordered
into the killing of the tiger ; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) A male
tiger of West Forest Division of Uttar
Pradesh was found killed on April 1, 1983 at
about 19 kms. from the boundary of Corbett
National Park. All the four paws, whiskers
and canines of the dead tiger were found cut
and removed.

(b) and (c). Yes, Sir. A detailed inquiry is
being carried out by the local Wildlife
Warden of Western Region of U.P. Forest
Department.
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‘Production of Pig Iron

9927. SHRI ANAND SINGH : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether the directives of the SAIL to
the Bokaro Steel Plant for providing on an
average 250 metric tonnes of Pig Iron per
month to a Government Controlled Company
whose factory/foundry is situated in Bihar,
could not be carried out by the Plant due to
sharp decline in the production of Pig Iron
in 1982 ;

(b) if so, the facts thereof and facts of
average monthly production of Pig Iron by
the Plant during the years 1981, 1982 and
till 31 Mareh, 1983 ; and

(¢c) what further steps are being contem-
plated to allow the said Government of
India managed company to receive 250
metric tonnes of Pig Iron per month from
the Plant ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K P.SALVE) : (a) and (b). Hon'ble
Member is perhaps referring to a directive
of August 1981 of the SAIL corporate office,
New Dethi to Bokaro Stockyard to supply
250 tonnes of pig iron per month to M/s.
Saran Engineering Co. Ltd.

SAIL offered 1500 tonnes of pig iron
between April, 1982—January, 183 to M/s.
Saran Engineering Co. Limited from Patna
and Bokaro stockyards. The party did not
make financial arrangements for this quantity
and lifted only 680 tonnes. SAIL could have
supplied the full quantity of 1500 tonnes
offered to the party if the party had made
necessary financial arrangements.

The average monthly preduction of pig
iron at Bokaro Steel Plant during 1980-81
was 60,800 tonnes, during 1981-82 it was
37,600 tonnes and during 1982-83 it was
32,700 tonnes.

(c) SAIL will make efforts to supply 250
tonnes of pig iron per morith to the party if
they make flnancial arrangement. SAIL
have offered 250 tonnes to the party in April,
1983, but payment is still awaited.
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“Effect of B.H.E.L.’s Unit on Corbett
National Park”

9928. SHRI MANMOHAN TUDU :
SHRI B.D. SINGH :

Will the PRIME MINISTER be plcased to
state :

(a) whether the ecology of Corbett
National Park has been affected to a large
extent after the establishment of an electrical
panel manufacturing unit by Bharat Heavy
Electrical Ltd. ;

(b) if so, the steps taken by Government
for the proper preservation and protection
of eco-svstem in the above mentioned
National Park ;

(c) whether BHEL has been advised for
the shifting of that industry ; and

(d) other steps proposed to be taken ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : No, Sir. The
BHEL unit has been started by utilising the
abandoned facilities of workshops etc. creat-
ed for the construction of Ram Ganga Dam
at Kalagarh, close to the boundary but
within the National Park. The area was
initially transferred to the State Irrigation
Department temporarily without altering its
status as National Park and as a Reserved
Forest. After construction of the dam the
area should have been handed over back to
the Director, Corbett National Park.

(b) to (d). The Central Government has
taken up the matter with the State Govern-
ment for removal of the manufacturing unit
from the National Park.

Tribal Unrest in North Eastern Region

9929. SHRI GIRIDHAR GOMANGO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) The main reasons and causes responsi-
ble for tribal unrest and uprisings in North-
Eastern region so far identified by Govern-
ment based on different sources of informa-
tion and agencies reported to his Ministry ;

(b) whether Government had constituted
any committees during all these years of
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disturbance and unrest to make in depth
study of the problems faced by tribals of
this region and to suggest the remedial
measures therefor ;

(c) if so, the suggestions of different com-
mittees and the measures taken by Govern-
ment in this regard so far ; and

(d) the findings of the committee appoint-
ed by Government to study the tribal upris-
ing in Tripura in the year 1980 in detail and
the measures taken by Government on the
basis of the suggestions made therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (¢).
Some extremist elements in Mizoram,
Manipur and Tripura are indulging in violent
activities. Strict vigil is being maintained
and security measures have been taken
against the activities of the extremists.

In order to accelerate economic develop-
ment and prevent discontentment among the
tribal population in the North Eastern
Region because of cconomic backwardness,
the North Eastern Council was constituted
in August, 1972 to look into the matter of
common interest in the field of economic
and social planning, inter-State Transport
and communications and power/Flood
Control Projects and to draw proposals for
securing a balanced development of the
region. Another Committee has also been
constituted in April, 1980 with the Minister
of State in the Ministry of Home Aflairs as
the convener for over-seeing development of
the North East.

To safe-guard the interests of tribals in
land statutory provisions exist such as
provisions in the Sixth Schedule and Article
371 A of the Constitution, Tripura Tribal
Areas Autonomous District Council Act,
1979, Manipur (Hill Areas) District Council
Act, 1971, Bengal Eastern Frontier Regula-
tion, 1873, Tripura Land Revenue and Land
Reforms (2nd Amendment) Act, 1975 etc.

(d) A Committee headed by Shri Dinesh
Singh, Member of Parliament was constituted
by the Government on 8th July, 1980 to
suggest measures for (i) speedy restoration
of normalcy and relief and rehabilitation of
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the victims of violence in Tripura in June,
1980 ; and (ii) to bring about harmonious
relationship among the different sections of
the population. The report of the Committee
was laid on the Table of the House on
11.8.1980. The recommendations in the
Repcert have been accepted by the Ministry

of que Affairs and sent to the Government
of Tripura/Central Ministries for necessary

action.
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Applications for Export-Oriented Units

9931. SHR!1 MOHAMMAD ASRAR
AHMAD : Will the Minister of INDUSTRY
be pleased to state :

(a) the number of applications received
during 1982-83 from manufuacwurers for
setting up export-oriented units ;

(b) the number of them cleared and those
which are still pending ; and

(¢) the export potential of the units

already sanctioned ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
253 applications for setting up 1009, export
oriented units were received during the year
1982-83. Out of these, 186 applications have
been disposed of and 67 applications are still
pending at various stages of consideration.

(c) The export potential of the units
which have been approved, will be known

only after effective steps have been taken by
the concerned entrepreneurs to implement

the projects and the units arc actually set
up.
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Replacing of 1959 Arms Act

9932. SHRI JITENDRA PRASAD : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the National Police Commis-
sion has recommended scrapping of the 1959
Arms Act and replacing it with a new one ;

(b) if so, the reaction of Government to
the recommendations of Police Commission
regarding the 1958 Arms Act, and

(¢) what are the major changes recommen-
ded by the Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NITHAR RANJAN LASKAR) : (a) and (c).
The National Police Commission had expres-
sed the opinion that the experience of the
implementation of the Arms Act, 1959 and
various problems related to increasing
involvement of fire-arms in commitment of
crimes, necessitate a new Arms Act. The
major changes recommended by the Commis-
sion are given in the statement enclosed.

(b) The question of amending the Arms
Act, 1959 has been under consideration of
the Government. The Arms Amendment Bill,
1981 prepared for this purpose has already
been passed by the Rajya Sabha, Subsequent
to the passing of the Bill by the Rajya Sabha,
certain additional suggestions for amend-
ments have been received from Members of
Parliament as well as from others. These
suggestions have been duly considered and
come additional amendments are proposed
to be incorporated in the Arms Amendment
Bill 1981 and certain amendments are also
proposed to be made in the Arms Rules,
1962.

Statement

Summary of Major Recommendations Made
by the National Police Commission Regard-
ing Arms Act Amendmen?.

1. Antecedents of applicant for fire-arms
licence should be thoroughly verified before
grant of licence.
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2. The new Arms Act and its operation
should be the exclusive responsibility of the
Central Government and the working of the
Arms Act/Rules should be entrusted to a
Central Board who should review the issue
of arms and other licences and supervise and
exercise check on the manufacture, sale,
purchase and distribution of arms, ammuni-
tion and explosives. The State Governments
and the authorities at the districts can be
delcgated with the necessary powers by the
Central Government.

An individual should not be allowed
to hold more than one fire-arm.

4. The firearm licensee may be made to
account for the ammunition issued to him.

5. The words ‘shall grant’ appearing in
section 13 (3) of the Arms Act should be
substituted by the words ‘may grant’.

6. The applicant should be in a position
to ensure safe custody of the arms and
ammunition in his possession.

7. All police officers not below the rank
of Sub-Inspector should be empowered to
conduct searches for illicit arms and also to
check gun licences.

8. Special task forces should be constitut-
ed to unearth illicit arms.

9. Offences committed with firearms
which are unlicensed or have been illegally or
unauthorisedly acquired should be taken
serious note of and should be punishable
with much more deterrent punishment than
at present prescribed. Similarly the possession
etc. of illicit firearms and other offences
should be punishable with deterrent punish-
ments. Similarly the punishment for know-
ingly purchasing the arms from unauthorised
persons and punishment for contravening of
the conditions of the licence by violation of
Arms Rules, etc. should also be enhanced.

gigATiEe g § wea qral & afene #
waedl Y GHTASAT H T AFML &
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Revised Recrutment Rules for Indian
Statistical Services

9934. SHRI DIGAMBER SINGH : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have amended
Rule 8 (a) (ii) of the Indian Statistical Service
Rules, 1961 on 15 August, 1981 by substitut-
ing the words ‘40 per cent’ in place of 25
percent’ for departmental promotees in
Grade 1V of the Servyice ;

(b)  if so, what are the standing instruc-
tions issued by his Ministry for the enforce-
ment of the revised recruitment rules in case
of -unfilled posts existing on the date of
promulgation of the Revised Rules and
Q@rticularly when the Departmental Promo-
tion Committee met after more than I

1
years after that date ; and B



65 Written Answers

(c) the procedure followed in case of all
other All India Services except TAS, IPS and
IFS, in such cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) The words
and figures ‘“‘not more than 25 per cent”
were substituted by the words and figures
“40 per cent”.

(b) There are no standing instructions
for the application of revised Recruitment
Rules in case of unfilled posts existing on
the date of promulgation of the revised
recruitment quotas. Like any other Rules,
the Recruitment Rules take effect from the
date of publication in the Official Gazette or
from a prospective date, unless a specific
provision is madc to the contrary in the
Rules. The promotions made in December,
1982 to Grade IV of the Indian Statistical
Service were in respect of the vacancies
which existed as on 30.9.1978 and which had
been apportioned between the direct recruits
and the promotees in accordance with the
provisions of the ISS Rules as on that date.
Hence, the question of applying the rcvised
percentages for promotion which came into
effect only on 15.8.1981 in respect of the
vacancies which existed prior to that date
did not arise.

(c) The question does not arise as there
are no other A!ll India Services except the
IAS, IPS and the IFS.

Setting up of Rescarch Institute in Palghat

9935. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of INDUSTRY be pleased
{0 state :

(a) whether there is any proposal to set
up a research institute in the Instrumenta-
tion Limited, Palghat ;

(b) if so, the details thereof ; and
(c) by what time it will be completed ?

THE MINISTER OF INDUSTRY (SHRI
"NARAYAN DATT TIWARI) : (a)to (c).
It is proposed to set up a Fluid Control
Research Institute at Palghat with UNDP
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Assistance at an estimated capital expendi-
ture of Rs. 305 lakhs out of which US § 2.2
million (Rs. 180 lakhs) is expected to be
financed by UNDP. First phase of the
project consists of preparation of ‘Detailed
Project Report’ by a team including one
foreign expert. The plan of activities of the
proposed institute will be drawn in the
detailed project report. The Institute is
expected to be set up within a period of 2 to
3 years from the date the project report is
approved by the Government and the
UNDP.

Recruitment method of Deputy Directors
in S.1.D.O.

9936. SFHIRI HIRALAL R. PARMAR :
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of Deputy Directors
(Administration) in posit‘on and sanctioned
posts as on 10 March, 1981 and whether any
Deputy Director (Administration) drawn
salary against some technical posts ;

(b) who was the representative officer
for reserved posts in February/March, 81—
and whether the roster register verified by
him for promotions as Deputy Director
(Administration) reserved quota posts ;

(c) the list of last twenty Deputy Directors
(Administration) indicating the reserved
quota personnel] ; :

(d) how has the transfer, deputation and
promotion quota been decided for promotion
in February/March 1981 ; and

(e) the number of years of regular service
as Assistant Director (Administration) Grade
I, including probationary period, was put in
by the officer promoted as Deputy Director
(Administration) in February/March 1981 ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) Ason
10th March, 1981, against six sanctioned
posts of Deputy Directors (General Adminis-
tration Division), four officers were in posi-
tion. None of the officers drew salary against
any technical post. ‘ )
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(b) Shri B.L. Srivastava, Deputy Director
was the Liaison Officer for Scheduled Castes
and Scheduled Tribes in February/March,
1981. Since promotion from Assistant Direc-
tor (Gr. 1) to the post of Deputy Director
(GAD) is within Group ‘A’ reservation
provisions do not apply. Hence, question of
verification of the roster by the Liaison
Officer does not arise.

(c) Only 18 officers held the post of
Deputy Director (GAD) on a regular basis
and their names are as follows —-

1. Shri C. Jagannathachari
. Shri B.S. Narula
. Shri V. Sawhney
Shri M. Roy
Shri R.S. Kanwal S/C
Shri W.S.C. Hayward S/T
Shri Pyare Lal
8. Shri M.S. Ananthakrishnan
Shri K.V. Narayanan
10 Shri D.R. Mahajan
11. Shri A.K. Dhar
12. Shri N.K. Govil
13. Shri V. Venkatarayulu
14. Shri B.L. Srivastava
15. Shri H.L. Juneja
16. Shri B.P. Singh
17. Shri A. Vishwanathan
18. Shri C.C. Roy

2
3
4
5.
6
7
8
9

(d) These were decided in accordance
with Recruitment Rules.

(e) The two Deputy Directors (GAD)
who were promoted in February/March,
1981 had put in 7 years and 3 years respec-
tively of regular service as Assistant Director
(Gr. D) (GAD) inclusive of the probationary
period.

Bauxite Reserves in India

9937. SHRIDAULATSINHJI JADEJA :

Will the Minister of STEEL AND MINES
be pleased to state :

MAY 4, 1983

Written Answers . 68

(a) whether it is a fact that India has
over 2250 million tonnes Bauxite reserves ;

(b) whether it is also a fact that present
consumption of Bauxite is restricted to 2
million tonnes ;

(¢) whether it is also a fact that in no
probability this demand would exceed 3

million tonnes during next three decades ;
and

(d) whether taking into account highest
figures of consumption and recovery of
consumable Bauxite even at 40 per cent, it
would last over 20( years ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) According
to mventory as on the !st January, 1980
prepared jointly by the Indian Bureau of
Mines and the Geological Survey of India,
the total estimated reserves of bauxite of all
categories and grades is about 2,489 million
tonnes. Out of this, 463 million tonnes
belong to the measured category, 574 million
tonnes to the indicated category and 1,452
million tonnes to the inferred category. Of
the total reserves, about 1,949 million
tonnes are of metallurgical grade and consist
of 358 million tonnes of mecasured reserves,
423 million tonnes of indicated reserves
and 1,168 million tonnes of inferred reserves.

(b) According to information available,
the total consumption of bauxite in the
country was about 1.65 million tonnes in
1980. Later figures are not available.

(c) The Sixth Plan envisages output -of
0.7 million tonnes of aluminium metal by
1994-95. This level of metal production
would consume 4.2 million tonnes of
bauxite. Including the demand from refrac-
tories, chemical, abrasives, cement and other
industries and also production of alumina
for export, the domestic demand for the

mineral may well exceed 5 million tonnes
by the turn of the century.

(d) The life of the existing reserves of

bauxite would depend on how the demand
develops.
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Public Transport System

9938. SHRI MANOHAR LAL SAINI :
Will the Minister of PLANNING be pleased

to state :

“(a) whether any success has been achie-
ved in expanding and strengthening the
public transport and to introduce electric
based public transport in urban areas like
electric multiple unit rail service and electric
trolley buses ; and

(b) if so, what are the details thereof ;
and in which cities these have been intro-
duced ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) Yes, Sir.

"(b) Prior to the Sixth Plan, Electric
Multiple Unit (EMU) rail services were in
operation only in Calcutta, Bombay and
Madras. EMU rail services for Delhi
(Ring Railway) were sanctioned in the Sixth
Plan and commissioned in August 1982. In
Calcutta, the underground Railway which
will also be electric based, is at present
under construction. Strengthening of the
electric based metropolitan rail transport
systems in Bombay and Madras has also
becn sanctioned recently. Action in regard
to electric trolley buses would need to be
taken mostly by the State Governments.
Planning Commission have already reques-
ted the State Governments to initiate neces-
sary action in this regard after examining,
in each case, the techno-economic feasibility,
availability of funds etc.

qeATey St fawn ® afkes fgedl
afrzrdy &y frafea
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Export Orders secured by B.H.E.L.

9910. SHRI N.K. SHEJWALKAR :
Will the Minister of INDUSTRY be pleased
to state :

(a) physical export orders from outside
India secured by BHEL in each of the last
three financial years along with year, agency/
country from which order secured, scopc of
supply, value in rupees, name of the agent,
commission to agent (in rupees) ; and
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.= (b) profit/loss earned (in rupees) by
BHEL on physical export contracts from
outside India in each of the last three finan-
cial years inclusive of subsidies from
- Government ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI): (a) In
the last three ycars, BHEL secured cxport
orders to the following extent :

1980-81 Rs.
1981-82
1982-33

80 lakhs approx.
Rs. 1910 lakhs approx.
Rs. 1050 lakhs approx.

Information regarding the countries con-
cerned, the scope of supply and the value of
the contracts in rupees is given in Annexure
I laid on the Table of the House [Placed in
Library. See No. LT-6590/83]. 1t is regretted

“that the information in regard to the agents
and the commission paid/payable to them
cannot be disclosed, this being purely of a
commercial and confidential nature.

(b) A Statement indicating the profits
earned or losses incurred in the major con-
tracts completed by BHEL during the years
1979-80 to 1981-82 is at Anneaure II. The
accounts for 1982-83 are yet to be finalised
and a clear picture on the profits earned or
losses incurred on the export orders during
1982-83 will be available only later.

Concern over the grant of Licences for
“No Industry Districts™

9941. SHRI J.S. PATIL : Will the

Minister of INDUSTRY be pleased to
state :

(a) whether the Statcs of Maharashtra,
Gujarat, Andhra Pradesh, Tamil Nadu,
Karnataka etc. have expressed their decep
concern over the Central Government’s
recent policy of preferring ‘“No Industry
Districts” for grant of new industrial
licences ;

(b) if so, whether it is also a fact that
these States and several other States, do not
have “No Industry Districts’” in them which
would benefit from the new location policy
of the Central] Government ;
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(c) whether it is also a fact that very
large areas in these States are as backward
as the areas comprising “No Industry Dis-
tricts” so far as general development is
concerned ; and

(d) whether Government would work
out a more scientific definition of backward-
ness which would be fair to all Statesin
the matter of location of industrial under-
takings ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (d).
A statement is enclosed.

Statement

Government have becn aware of the need
for providing further incentives to backward
areas for development of industries. While
according over-riding priority to ‘no industry
districts, for grant of new industrial licences,
Government have also announced from Ist
April, 1983 a new comprehensive package
of incentives covering all backward areas in
the country.

The backward areas have been divided
into the following three categories :

Category ‘A’ will comprise of no-indus-
try districts  plus special
regions ;

Category ‘B’ will comprise of the dis-
tricts currently eligible for
Central Subsidy minus dis-
tricts included in category
‘A’

Category ‘C’ will comprise of existing
concessional finance dis-
tricts minus those included
in categories ‘A’ and ‘B’.

Central TInvestment
under :—

Subsidy will be as

Category ‘A’ 259% of the investment
subject to a maximum of
Rs. 25 lakhs.

Category ‘B’ 159 subject to a maximum
of Rs. 15 lakhs,
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109 subject to a maximum
of Rs. 10 lakhs (MRTP/
FERA Companies shall
however not be eligible for
Central subsidy in tategory
‘C).

Category ‘C

All the above three categories will also be
eligible for corcessional finance. Further,
blocks/talukas/urban agglomerations/exten-
sion of townships in categories ‘B’ and ‘C’
where investments have exceeded Rs. 30
crores as on 31st March, 1983 shall not be
eligible for further investment subsidy or
concessional finance.

It has also been decided to permit entry
of MRTP/FERA companies into non-
Appendix-I industries which are not reserved
for the small scale sector with an export
obligation of 50%; for setting up of industries
in Categories ‘B’ and ‘C’ and 309, in respect
of category ‘A’ districts.

It has also been decided that after being
duly certified as a Nucleus Plant in a back-
ward area such plants will be entitled to
subsidy as under :

Category ‘A’ 25% upto a ceiling of
Rs. 25 lakhs.
Category ‘B’ 209, upto a ceiling of

Rs. 20 lakhs.

Category ‘C’ 159 subject to a ceiling of
Rs. 15 lakhs.

The following concessions and incentives
will also be available to nucleus plants :(—

(i) Inter-corporate investments will be
allowed on case to case basis upto a
ceiling of 30% instead of the present
ceiling of 10% under Section 372 (1)
of the Companies Act. This would
be adopted as a guideline by the
Deptt. of Company Affairs which
would consider applications on case
to case basis.

(i) Convertibility clause imposed by the
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term lending institutions will not
apply to Nucleus Plants located in
categories A, B and C for a period of
7 years from the date of sanction on
5 years from the date of disbursement,
whichever is later.

(i) State Governments will extent to
nucleus plants composite package of
assistance similar to the Pioneer unit
scheme in force in Maharashtra like
exemption from Sales Tax lability,
interest free sales tax loan, capital
investment subsidy from State funds,
etc.

It will thus be seen that Government have
taken into consideration the need for all
backward areas and not merely the ‘No
Industry’ Districts.

Setting up of Industries in Rural Areas

9942. SHRI A.C. DAS : Will the Minis-
ter of INDUSTRY be pleased to state :

(a) whether his Ministry has taken steps
to increase the number of industries in rural
areas :

(b) if o, the number of industries set up
villages in 1982-83 ;

(c) the number of villages in different
States which have been identified for the
establishment of industries in 1983-84 ; and

(d) the details thereof ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (d).
Under the Centrally sponsored District
Industries Centres (DIC) Programme, utmost
emphasis is being laid on establishing small,
tiny, cottage and village industries in rural
areas and small towns of the country. The
information relating to the establishment of
artisans oriented units and SSI units under
this Programme during the years 1980-81 and
1981-82 and the share of rural areas out of
the total units is given below ;
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Item 1980-81 (All India) 1981-82 (All India)
Total In Rural areas Total In Rural areas
out of total out of total

Artisans 177236 147039 238241 204608
Oriented
units
established
SST Units
established 60328 30493 69980 36004
Total 237564 177532 308221 240612
Percentage 100 74.73 100 78.06

LDC Test Held by Staff Selection
Commission in 1981

9943. SHRI V. KISHORE CHANDRA
S. DEO : Will the Minister of HOME
AFFAIRS be pl:ased to state :

(a) whether large number of candidates
had qualified in L.D.C. test held in 1981 by
Staff Selection Commission and have not so
far been absorbed ;

(b) whether large number of vacancies
for the post of L.D.C. are lying unfilled for
the last many years and persons appointed
on ad hoc basis are working against those
posts ;

(c) whether result of another exami-
nation held by Staff Selection Commission
in 1982 is expected shortly and soon there-
after remaining unabsorbed qualified candi-
dates of 1981 batch will not be offered any
appointment ;

(d) if so, whether a number of persons
of 1981 batch will become over-age for such
appointments and not eligible to reappear

for the test ; and

(e) steps Government propose to take to
remove this discontentment amongst young,
unemployed and qualified candidates ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) 9398
candidates were declared qualified in the
Clerks Grade Examination, 1981 and all of
them have since been nominated to various
offices.

(b) No, Sir. A small number of ad hoc
Lower Division Clerks are working in the
various Ministries.

(c) The results of the Clerks Grade
Examination 1982 was announced on 30th
April, 1983. No candidate, who was decla-
red qualified in the 1981 Examination, is
pew left unnominated.

(d) Since no candidate who was declared
qualified in the 1981 Examination is now
left un-nominated the question of their
becoming over-aged does not arise. As
regards those who did not qualify in the 1981
Examination, if some of them become over-
aged for the subsequent examinations this
cannot be helped.

() In view of reply to part (c) of the
Question, this does not arise.

Purchase of a Crane by HMT, Bangalore
9944, SHRI GHUFRAN AZAM : Wil)
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the Minister of INDUSTRY be pleased to
state :

(a) whether a 20 tonnes crane was
bought at a cost of about Rs. 20 lakhs by
HMT, R and D Building, Bangalore from
M/s. Garlick Engineering sometime in early
1982 and it is still lying unused ;

(b) whether it is a fact that for testing
of the above machine another Rs. 2 lakhs
were spent ;

(c) whether it is also fact that the warranty
period of the above machine is over ; and

(d) if so, whether Government intend to
fix responsibility for wasting such huge
public funds ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
HMT purchased from M/s. Garlick Engi-
neering in September, 1982 a 20-tonne crane
at a cost of Rs. 8,59,269/- which includes
erection and commissioning charges. Various
tests have been carried out at the workshop
of M/s. Garlick Engineering at their cost
in the presence of HMT engincers ; HMT
has not incurred any testing charges. Erec-
tion of the crane is awaiting modification of
structures now under process.

(c) No, Sir.
(d) Does not arise.

Migration of Specialists from H.M.T.
9945. KUMARI PUSHPA DEVI

SINGH : Will the Minister of INDUSTRY
be pleased to state :
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(a) whether there is lack of requisite
incentives for specialists in the R and D
Organisation of HMT ;

"(b) whether as a result there is large
scale migration of specialists from HMT ;
and

(c) if so, the steps Government propose
to take to remedy the above alarming situa-
tion ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
No, Sir.

(c} Does not arise.

Joint Secretaries/Deputy Secretaries/Under
Secretaries in Ministries

9946. SHRI V. SREENIVASA PRA-
SAD : Will the Minister of HOME
AFFAIRS be pleased to lay a statement
showing :

(a) the number of Joint Secretaries,
Deputy Secretaries and Under Secretaries
in the Ministries of Home Affairs, Com-
merce, Labour, Irrigation and Shipping and
Transport as on 1 January, 1974 and also as
on 1 April, 1983 : and

(b) whether the increase in strength of
officers, if any, is due to increase in work
load on each of these Ministries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) A State-
ment indicating the requisite information is
enclosed.

(b) Yes, Sir.
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Statement

L]

Number of posts of Joint Secretaries, Deputy Secretaries and Under Secretaries in the
Ministries of Home Affairs, Commerce, Labour, Irrigation and Shipping and Transport
(excluding attached and subordinate offices) as on 1 January, 1974 and also as on 1 April,

1983.

* Ministry/ As on 1.1.1974 As on 1.4.1983
Department Joint Deputy Under Joint Deputy Under
Secrctaries Secretaries Secys. Secys. Secys. Secys.
1 2 3 4 5 6 7
1. Ministry of
Home Affairs 14 26 63 20 38 78
2. Ministry of
Conmmerce 7 7 13 10 14 24
‘3. Ministry of
Labour and
Rehabilitation 6 12 18 8 13 21
4. Ministry of
Irrigation —* 3= 4* 2 8 8
5. Ministry of
" Shipping and
15 5 8 17

Transport 4 6

* Ason 1.11.1974 : the date when Ministry of Irrigation came into existence consequent
-upon the bifurcation of erstwhile Ministry of Irrigation and Power.

Loan Outstanding Against Delhi Municipal
Corporation

9947. SHRI R.L.P. VERMA : Will
the Minister of HOME AFFAIRS be pleased

to state :

(a) the total loan of Delhi Municipal
Corporation from Central Government on
31 March, 1980, 31 March, 1981, and 31

March, 1982 ;

(b) bhow much was paid by the Delhi

Municipal Corporation during the afforesaid
three years ; and

(c) what was the total deficit of Delhi
Mupicipal Corporation including D.E.S.U.
on 31 March, 1980, 31 March, 1981 and 31
March, 1982 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Figures
of loan outstanding against the General
Wing of the Municipal Corporation of Delhi
are as under :—
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(i) On 31-3-80 Rs. 1743.47 lakhs.
(i) On 31-3-81 Rs. 1785.82 lakhs.
(iii) On 31-3-82 Rs. 1848.73 lakhs.

w

(b)

(i) On31.3.80  Rs.125.52 lakhs
(i) On 31.3.81 Rs.  1.90 lakhs
(iii) On 31.3.82 Rs. Nil

(¢) The closing balance of General Wing
of the Municipal Corporation of Delhi for

the aforesaid period is as under :—

(— ) Rs. 268.61 lakhs
(— ) Rs. 103.58 lakhs
( -+ ) Rs. 305.64 lakhs

(i) On 31.3.80
(i1) On 31.3.81
(iii) On 31.3.82
According to DESU authorities the follow-

ing are the net operating deficits during
1979-80 to 1981-82 :—

(i) 1979-80 Rs. 5.47 crores.
(i) 1980-81 *Rs. 14.87 crores.

(iti) 1981-82 *Rs. 20.09 crores.

* Provisional.
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Spy Ring Passing Military Information
Unearthed in Amritsar

SHRI JAGPAL SINGH :
SHR1 RAJESH KUMAR SINGH ;

9949.

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a spy ring engaged for the
last 20 years in passing vital military infor-_
mation to Pak intelligence was recently
unearthed at Amritsar ; '

(b) if so, the details thereof ; and

(c) the action taken by Government in’
the matter ? :

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c).
According to the information received from
the Government of Punjab, one person has
been arrested and sent up for trial in a case
registered under section 411/414 IPC, Sec-
tions 25/54/59 Arms Act and Section 3 of:
the Official Secret Act. Another person
belonging to the defence forces was also
found to have been involved. The defence,
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authorities have been apprised of his involve-
ment for taking appropriate action.

Title Decds in Respect of Land to Ex-
servicemen of Assam Rifles

9950. SHRI HANNAN MOLLAH : Wil
the Minister of HOME AFFAIRS be pleased
to statc :

(a) whether it is a fact that Government
had promised to some ex-servicemen of the
Assam Rifles to give title deeds in respect of
land and afterwards Government did not
keep the promise ;

(b) if so, the reasons, therefor ; and

(c) whether Government propose to do
proper justice to those affected persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
NIHAR RANJAN LASKAR): (a)to (c).
The Assam Rifles ex-servicemen were sett-
led in 1963-64 in the Vijaynagar area of
Tirap District of Arunachal Pradesh under
a scheme worked out by the Government.
These settlers have beer given some land
and financial assistance. Proper survey and
demarcation of land is in hand.

Meetings of Committee of Central Ministers
for Development of North Eastern Region

9951. SHRI AJOY BISWAS : Will the
Minister of HOME AFFAIRS be pleased to
state :—

(a) how many meetings were held by
the committee of the Central Ministers set
up for the development of North Eastern
Region during 1981 and 1982 ;

(b) whether the committee has made any
recommendations to Government ; and

‘(©) if so, the salient features of the recom-
mendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
Committee of Ministers for economic
Uevelopment of the North  Eastern
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Region has held 4 meetings during 1981 and
1982,

(b) Yes, Sir.

(¢) The recommendations made by the
Committee of Ministers are communicated
directly to the concerned Central Ministries
and Departments who will closely follow up
the recommendations. The major recommen-
dations made during the four mectings of the
Committee of Ministers in 1981 and 1982
alongwith the follow-up action arc briefly
indicated in enclosed statement.

Statement

Major Recommendations|Follow-up Action
made by the Committee of Ministers for
their Meetings held during 1981 and 1982,

Meeting of 20th January, 1981.

Suggestions were made for taking up more
roads in Arunachal Pradesh and upgrading
Banderdewa road to Itanagar to National
Highway standard.

Since then Banderdewa to Itanagar road
has been declared as National Highway and
6 roads of economic importance have been
approved for construction in Arunachal
Pradesh and Mizoram.

Meeting of 12th November, 1981.

(i) It was resolved that alternative align-
ment for conversion of MG Railway line
(Gauhati to Dibrugarh) be considered in
meetings to be convened by the Ministry of
Home AfTairs with thc Ministry of Railways.
Till then the Committee reccommended that
extension of BG line should be taken up only
to Chaparmukh and should not extend be-
yond that until the matter of the alternative
alignment was finalised.

Survey is being done.

(ii) It was recommended that suitable
additional incentive be offered to Central
Government Staflf posted in the North
Eastern Region.

Proposals are under formulation in the
Ministry of Home Affairs. A working group
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has also been set up in the Planning Com-
mission to formulate recommendations.

Meeting of 24th May, 1982.

(i) Resolved that a road-cum-rail bridge
be constructed at Jogighopa along with the
connecting rail link between Panchratna and
Gauhati on the south bank of the Brahma-
putra River.

In pursuance of the resolution, the project
for construction of a rail-cum-bridge at
Jogighopa has been cleared and work on
model studies has been started by the Mini-
stry of Railways.

(ii) and (iii) Resolved that adequate funds
be found and the construction work expedit-
ed so as to commission_ the broadgauge line
upto Gauhati positively by 2.10.83.

Resolved that additional funds should be
found for accelerating the pace of construc-
tion of the new rail lines in the North East
and the provision for Rs. 5.4 crores for
1982-83 should be suitably increased.

An additional amount of Rs. 6 crores for
extension of BG line to Gauhati and an
additional Rs. 4 crores for construction of
six new railway lines have been made availa-
ble for 1982-83.

(iv) Resolved that one month’s reserve
stock of foodgrains should be built up in the
north-east latest by July, 1982. While the
usual turn-over of the reserve stock should
take place, any deplation in such stock of
the FCI should be permitted with the prior
consent of the Central Government.

More than one month’s reserve stock of
foodgrains in North Eastern region has been
built up by the FCI in pursuance of recom-
mendations made by the Committee.

(v) Resolved that the scheme for TV cove-
rage for the North-East should be started
with the NEC funds and meanwhile the
Ministry of T and B, thc Planning Com-
mission and the NEC should conjointly work
out the arrangement of funding the scheme
fully.

Rs. 1°5 crores was released to Ministry of
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I and B during 1982-83 and Rs. 1°5 crores
shall be rele#sed during 1983-84. The North
East could view the ASIAD in November/
December, 1982.

Meeting of 16th December, 1982.

(i) Resolved that the Regional Institute
of Medical Sciences be set up on the pattern
of ATIMS and PGI Chandigarh at Shillong
as recommended by the Ministry of Health.
Follow-up action is being taken.

(i) The Kopili Project should be comple-
ted expeditiously within the stipulated target
date of 31st December, 1984 and efforts be
made to find the additional funds as propo-
sed for the current year 1982-83.

An additional amount of Rs. 10 crores
(approximately) has been made available for
Kopili Hydel Project during 1982-83.

(iii) The Committee desired that the
Planning Commission, the Ministry of
Finance and the Ministry of Shipping and
Transport should consider higher allocation
of funds for national highways in the North-
East and report action taken by them to the
pext meeting.

20 gt FEFA T AW I &g T A
#1 rafea W 7 aAafh
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g F arz & Iqwew gl gHAl | 20-gA
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Allotment of Cement for Water Supply
Schemes

9953. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
Industry be pleased to statc :

(a) whether it is a fact that water supply
schemes are facing difficulty for completion
because of the scarcity of cement as they
are not included in the priority sector for
allotment of cement ;

{b) if so, whether Government will
issue necessary directions for including the
same in the priority sector ;

(c) if so, details thereof ; and

(d) if not, the suggestions of Govern-
ment to meet this crisis, details thereof ?

THE MINISTER OF INDUSTRY (SHRI1
NARAYAN DATT TIWARI) : (a) to (d).
There is a general shortage of cement in the
country and to this ‘extent, the construction
works of Water Supply Schemes, which are
already in the priority sector and thus eligi-
ble for levy cement, might also have been
affected adversely.

Additional allocation to the extent of
75,000 tonnes of cement per Quarter is being
made to the States and Union Territories
with effect from Quarter IV/82 i.e. October-
December, 1982 upto Quarter IT1/83 i.c. July-
September 1983, in connection with water
supply schemes under the International
Drinking Water Supply and Sanitation
Decade Programme.

TRAEYTA &Y AT FT 3(q2A
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“Expansion of Project Tiger at Jalpaiguri”.

9955. SHRT M. RAM GOPAL REDDY :
SHRI SUBASH YADAYV :

Will the PRIME MINISTER be pleased
to state :

(a) whether there is any proposal under
consideration of GGovernment to expand thc
Project Tiger at Jalpaiguri in West Bengal ;

tb) if so, the details thereof ; and

(c) whether any funds have been alloca-
ted for the purpose ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) and (b).
No, Sir. Buxa Tiger Reserve at Jalpaiguri
has very recently (February, 1983) becn
taken up under Project Tiger. The Buxa
Tiger Reserve has a total area of 745 sq.
km. out of which 313 sq. km. is designated
as core area of the tiger reserve.

(¢) Yes, Sir. For the ycar 1982-83, out
of the total of Rs. 2.78 lakhs, Rs. 1.39 lakhs
(half) was released to the Government of
West Bengal as Central assistance.

“Expansion of Delhi Zoo for Iparting
Lessons in Ecology”

9956. SHRI BHIKU RAM JAIN : Wil]
the PRIME MINISTER be pleased to state :

(a) whether Government propose to involve
Delhi Zoo in inculcating awareness among
students for environment and love for wild

animals ;

(b) whether it is also proposed to expand
Delhi Zoo for imparting lessons in ecology
and biology and providing reading material
to students and teachers ; and

(¢) the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT

(SHRI DIGVIJAY SINH) : (a) to(c). An
interpretation programme is being started
at the National Zoological Park in Delhi
with a view to enlisting public support in
the conservation effort as well as for creating
awareness in them. As part of this program-
me, a visitor information centre is proposed
to be established and directional boards and
animal sign boards set up. Publication of a
zoo magazine, guide book, zoo guide map
and posters is being taken up for the pur-
pose of educating and guiding the visitors.
Special programmes for children are also
proposed to be introduced to create con-
servation consciousness in them. In addition,
an auditorium cum lecture thecatre and an
exhibit centre are also proposed to be esta-
blished as part of this programme.

Cement gquota fixed for States

9957. SHRI SHANTUBHAI PATEL :
Will the Minister of INDUSTRY be pleased
to state :

(a) the quota fixed for each State for
levy and open market allotment of cement
since the introduction of dual price system ;
and

(b) the actual quota taken by each State
both in case of the levy and open market

cement ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
Partial decontrol of cement was introduced
with effect from 28th February, 1982, A
Statement showing allocation and despatches
of Levy Cement to the State/Union Terri-
tories during the three quarters of 1982 and
the first quarter of 1983 js attached. Non-
levy Cement is free from price and distri-
bution control. Information in respect of
despatches of Non-levy Cement is not, there-
fore, centrally maintained.
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Statement
(Fig. 000 Tonnes)
. Name of the State/ Allocation Despatches
No. Union Territory

1. Haryana 420.8 310.3
2. Rajasthan 563.2 373.9
3. Uttar Pradesh 1828.5 1458.9
4. Himachal Pradesh 119.1 79.6
5. Jammu and Kashmir 181.4 112.7
6. Punjab 573.8 386.0
7. Chandigarh 66.4 50.9
Delhi 243.3 219.8
9. Assam 187.3 134.8
10. Bihar 858.3 604.9
11. Orissa 559.3 349.9
12. West Bengal 715.4 519.0
13. Manipur 54.4 33.1
14. Nagaland 59.7 43.1
15. Arunachal Pradesh 53.9 15.4
16. Tripura 56.8 18.8
17. Meghalaya 79.7 18.6
18. Sikkim 54.3 15.3
19. Mizoram 28.0 11.3
20. Gujarat 994.0 863.8
21. Madhya Pradesh 883.3 593.9
22. Mabharashtra 1362.6 1259.3
23. Goa, Daman and Diu 75.1 44.2
24. Dadra and Nagar Haveli 7.5 5.8
25. Andhra Pradesh 912.2 759.4
26. Tamil Nadu 802.7 601.8
27. Karnataka 735.3 464.4
28. Kerala 424.1 264.2
29. Pondicherry 24.2 16.5
30. Andaman and Nicobar 17.7 8.6
31. Laccadives 4.4 1.6




93 Written Answers

‘‘Envirenmental clearance of
Irrigation Projects”’

9958. SHRI MADHAVRAO SCINDIA :
will the PRIME MINISTER he pleased to
state :

(a) whether Government are insisting
upon the environment clearance of irrigation
projects already launched and having regis-
tered substantial progress ; and

(b) if so, the reason thereof ?

THE DEPUTY-MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Environ-
ment clearancc of major irrigation projects
awaiting financial approval by the Planning
Commission has been necessary since Qcto-
ber, 1978 irrespective of the commencement
of construction operations ; and
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(b) To evaluate environmental impact
assessments of such projects, and to seek
measures to mitigate their adverse effects.

Production and Profit of B.H.E.L.

9959. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of INDUS-
TRY be pleased to state :

(a) the records of production and profit
of BHEL during the last three years ; and

(b) how far BHEL has been successful
in manufacturing 500 MW thermal sets for
super thermal power stations in India ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) The
inforination is given below :

(Rs. in crores)

80-81 8/-82 82-83
Production 787.54 930.21 1170.00
Profit before tax 37.52 51.65 60.00

(b) The setting up of the facilities along
with the transfer of technology for manufac-
ture of 500 MW TG sets is in advance stage
of completion. The manufacture of compo-
pents for 500 MW sets has also commenced.

Regularisation of Casual Labourers

9960. SHRI AMAR ROYPRADHAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is.a fact that casual Jabou-
rers/muster roll employees are being appoin-
ted by the Department of Science and Tech-
nology ;

(b) if so, the number of such employees
in-the Department ;

(c) whether their services are not being
regularised even after the lapse of consider-
able period ; if so, the reasons therefor ;
and

(d) what action Government propose to
take in respect of regularisation of their
services instead of keeping them as casual
labourers or muster roll employees for years
together ?

THE MINISTER OF STATE IN THE

DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

() 1
27.4.1983,

(eleven) (unskilled) as on
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(c) Regularisation of casual employees
engsged on daily wage basis is done in
accordance with the instructions issued by
DP and AR vide O.M. No. 49014/4/77-Estt
(C) dated 21.3.1979. None of these casual
labourers is eligible for regularisation.

(d) Not applicable in view of the answer
to part (c¢) above.

State Official Languages of States

9961, SHRI N. SOUNDARAJAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the State official languages of various
States and Union Territories ; and

(b) the total expenditure incurred or
spent to clevate Hindi language during the
last five years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) According
to Article 345 of the Constitution, the Legis-
lature of a State is empowered to adopt by
law any one or more of the languages in use
in the State or Hindi as the ofiicial language
or languages. Under Secction 34 (1) of the
Union Territories Administration Act, 1963,
the Legislative Assembly of a Union Terri-
tory may by law adopt any one or more of
the languages or Hindi as official language.
Requisite information is laid on the Table of

the House.
[Placed in Library. See No. LT-6591/83]

(b) The total expenditure incurred by the
Ministry of Education and Culture to elevate

Hindi language during the last five years is
about Rs. 293.44 lakhs per year.

Industrial Licences issued to Tribals

9962. SHRI JAI NARAYAN ROAT :

MAY 4, 1983

Written Answers 96

Will the Minister of TNDUSTRY be pleased
to lay a statement showing :

(a) the number of industrial licences
issued during the last three years to the
tribal people in the country particularly in
Rajasthan ;

(b) if so, the particulars of the parties ;
and

(c) if not, the reasons therefor and the
steps Government propose to take in the
matter ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
In issuing Industrial Licences considcrations
such as location of the industrial under-
taking, competence of the entrepreneur,
economic viability of the project and pro-
jected demand of the product etc. in the
country arc taken into account. Licences
are not issued on the basis of caste or com-
munity of tHe entrepreneur and therefore
no statistics in regard to licences issued to
tribal people is maintained. It may however
be mentioned that as part of Government’s
Policy of dispersal of industries, setting up
of industries in backward areas and no
industry districts which would obviously
include tribal arcas is given preference.

Paper Mills in Orissa

9963. SHRI ARJUN SETHI : Will the
Minister of INDUSTRY be pleased to lay a
statement showing :

{a) the number of paper mills operating
in Orissa at present ; and

(b) the particulars of the private and
Government-owned mills in the Stgtc ?

THE MINISTER OF INDUSTRY (SHR1
(NARAYAN DATT TIWARI) : (a)and (b).
The following three medium/large Units,
all in the private sector, are engaged in
production of paper and paper Boards in the
State of Orissa : o

Name of the Unit Location Annual Installed
capacity (in tonnes)

1. M/s. Titagarh Paper Mills Chowdhwar 18,000

2. Orient Paper Mills Brijrajnagar 76,000

3. M/s. Straw Products Ltd. Raigada 50,500

P —
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Promotion of Stenographers Grade ‘D’
to Grade ‘C’

9964. SHRI JANILUR RAHMAN : Will
the Minister of HOME AFFAIRS be pleased
o state :

(a) the instructions issued in February,
1982 in regard to Stenographers Grade ‘D’
to cover upto Select List of 1974 for promo-
tion to Grade ‘C’ ;

(b) how far the Department of Personnel
and Administrative Reforms has been able
to achicve the above objectives in letter and
spirit ;

(¢) if not, the reasons therefor ; and

(d) in how much time it will be possible
to promote all the Grade ‘D’ Stenographers
upto 1974 to Grade ‘C’ ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (d).
In February, 1982, the Department of Per-
sonnel and Administrative Reforms fixed
the zone for promotion from Stenographers
Grade ‘D’ to Grade ‘C’ of Central Secretariat
Stenographers Service. All eligible candi-
dates upto 1974 select list of Stenographers,
Grede ‘D’ were included in thc zone. The
various ministries were rcquired to report
to this Department the names of those eligi-
ble Stenographers Grade ‘D’ who could not
be promoted in their own cadres and also
notify vacancies if persons within the zone
were not available in that ministry. On the
basis of the information rcceived from the
various ministries/departments a Central
Panel has been prepared and Grade ‘D’
Stenographers are being nominated as and
when vacancies are intimated to this De-
partment. Since promotion of Grade ‘D’
Stenographers depends on the availability of
vacancies in Grade ‘C’ of the Central Secre-
tariat Stenographers’ Service, in various
ministries/departments, it is not possible to
indicate the time by which all Grade ‘D’
Stenographers upto 1974 Select List would be
promoted,
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Bengal girls being sold after marriage

9965. SHRIMATI KRISHNA SAHI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether attention of Government
has been drawn to a news item appearing in
the “Indian Express” dated 26 December,
1982 with the caption “Bengal girls sold
after marriage.”

(b) whether it is a fact that the girls are
being sold and sent out of India by the
parents out of sheer poverty ;

(c) whether in 1981, the total number of
missing women was 2,089 and out of these
1008 were adults and the rest minors ;

(d) whether it is also a fact that many
girls are fooled into flesh trade ;

(e) the places in the country where a
large number of such cases are happening ;
and

(f) the steps Government have taken or
propose to take to prevent such cases :in
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (f).
Attention of the State Governments has
been drawn to the news item appearing in
the “Indian Express™ dated 26th December,
1982 with the caption “Bengal Girls being
sold after Marriage”.

The State Governments and Union Terri-
tory Administrations are responsible for
implementation of the provisions of Suppres-
sion of Immoral Traffic in Women and Girls
Act, 1956. This Act is intended to be a
supplement to the provisions of Indian
Penal Code. On the basis of experience
gained in its implementation, the law was
amended in 1978, so as to make it more

efficacious in relation to the realities of field
situations.

No data in regard to selling of girls and
sending them out of India by the parents
out of sheer poverty, details of total number
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of missing women and places in the country
where a large number of such cases arc
happening is compiled on all India basis as
law and order including crime is a State
Subject.

The Suppression of Immoral Traffic Act
already envisages a comprehensive scheme
for the suppression of Immoral Traffic in
women and girls penalising the traffickers,
controlling the activities of prostitutes and
rehabilitating those rescued from the vice.
Attending of State Governments and Union
Territory Administrations is drawn to such
offences for necessary action in accordance
with law as and when they are received.

Government Employees Involved in
Illegal Activities

9966. SHRI UTTAMBHAI H. PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a number of cases have come
to light of involvement of various categories
of employees and officials in Delhi and
other places in India in the (1) corruption,
(2) espionage activities, (3) illegal activitics,
(4) anti-national activities, (5) passing of
secrets to other countries through their
agents and touts, dnd (6) taking bribes,
ctc. ;

(b) if so, how many such cases have
come to light during 1 January, 1982 to 31
March, 1983 ;

(c) the details of such cases of Central
Government employees and officials belong-
ing to (1) Railways, (2) Defence, (3) Civil
Aviation, (4) Home Affairs, and (5) other
Central Government Departments ;

(d) the action taken
against the employees ; and

by Government

(¢) the steps taken or proposed to be
taken to curb such activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to (d).
Information is being collected and will be
laid on the Table of the House.
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(e) Government are fully alive to the
necd for removing corruption at all levels ot
administration and the matter is kept under
constant review. Government, in consulta-
tion with the CBI, chalks out an annual
programme of vigilance and anti-corruption
work which envisages concerted action by
selected Departments and Public Sector
Undertakings in collaboration with CBIL.
Special emphasis is laid on collection of
information about corruption and malprac-
tices at various levels, keeping surveillence
on corruption prone areas, conducting sur-
prise checks at select points and places, and
corrupt persons are procecuted and punished
according to law.

Government i¢ also maintaining a conti-
nuing vigilance to safeguard the national
security and susctained efforts are made to
detect, unecarth and take other necessary
action against any attempts at cspionage,
subversion, etc.

Employees working in one Section for more
than 10 to 15 years

9967. SHRI K.B.S. MANI : Will the

Minister of PLANNING be pleased to
state :

(a) the number of employees of different
categories working in the Administration
Section of Planning Commission and its
subordinate offices ;

(b) whether according to the prescribed
rules and regulations every employee should
be transferred from the place of posting
after three years of service there ;

(¢) if so, the number of employees work-
ing in these sections, who have not been
transferred after the completion of said pres-
cribed period of 3 years in the rules and
have been working in the said scctions for
more than 10 to 15 years feither continuously
or otherwise) ; and

(d) by what time the employees deputed

in these sections- are proposed to be trans-
ferred ?

THE MINISTER OF PLANNING (SHR1
S.B. CHAVAN) : (a) The number of
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employees of different categories workirg in
the personnel Administration sections of the
Planning Commission and its subordinate
offices is 50.

(b) There is no prescribed rule or regula-
tion according to which every employee
should be transferred from a place of posting
after 3 years of service there. However,
there are administrative instructions issued
by the Department of Personnel and Admi-
nistrative Reforms according to which an
employee should normally be transferred
from one plice of posting after 3 years of
service there.

(¢) The number of employees working
for more than 3 years in the same adminis-
tration section is 9. Out of these only one
has worked for more than 10 years in the
same administration section.

(d) The employees will be transferred
according to administrative convenience
keeping in view the interest of office work.

Cement Production in Tamil Nadu

9968. SHRI K. T. KOSALRAM : Will
the Minister of INDUSTRY be pleased to

state :

(a) the quantum of cement production
in Tamil Nadu during the past three years
and whether all the cement produced in
Tamil Nadu has beern consumed within the
country or any stocks are being held by the
cement factories for want of market ;

(b) whether power and other inputs like
coal were being supplied to the 5 cement
factories regularly during the past three
years and whether there werc any comp-
laints about inordinate delay in the availa-
bility of power and coal ; and

(c) whether any new cement factory in
Tamil Nadu will he able to get power, coal
ete. in addition to the existing ones and
whether the new unit will be able to get
Railway wagons etc. for onward despatch
of cement to other States ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI : (a) to (¢).
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Production of cement in Tami! Nadu from
the existing eight cement factories during the
calendar years 1980, 1981 and 1982 was as
follows :(—

-

Year Production of cement
(lakh tonnes)

1980 32.73

1951 34.57

1982 35.31

As the demand of cement in the country
is more than the domestic production, the
entire cement produced in the State of Tamil
Nadu has been consumed within the country.
While every effort is made to make available
inputs like coal and power to the cement
industry including new cement factories, if
any, in Tamilnadu, there have been reports
of varying degrees of power cuts particularly
during the year 1982 and shortages in the
availability of coal from Singareni Colleries
which were affected by intermittent strikes.

Statutory ban on keeping young boys and
girls in police custody

9969. SHRIMATI MADHURI SINGH :
SHRI MADHAVRAO SCINDIA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Mulla
Committee on jail reforms has recommended
a statutory ban on keeping Young boys and
girls in police custody or in police lock-up ;

(b) if so, the detailed recommendations
in this regard ; and

(c) the steps Government propose to
take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (c).
The Committee on Jail Reforms headed
by Shri Justice A.N. Mulla (retired) has
submitted its report to the Government on 31
March, 1983. As stased in reply to the Starred
Question No. 779 answered in the Lok
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Sabha on 27 April, 1983, the recommenda-
tions of the Jail Reforms Committee have
to be studied by the Central Government
and examined in consultation with the State
Governments as Prison Administration is a
State subject. A Special Cell is being cons-
tituted under the Minister of Home Affairs
for proéessing these recommendations.

Licences issued to big houses for setting up
of industries

9970. SHRI CHITTA MAHATA : Will
the Minister of INDUSTRY be pleased (o
state :

(a) the number of licences issued during
the last three years to big industrial houses
for setting up new industries, in the country,
State-wise and year-wise ; and

(b) The particulars of the industries to
be set up by these industrialists, the criteria
to issue licences to these industrialists and
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the reasons as to why these licences were
not issued to others ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI : (a) A
statement is enclosed.

(b) Details of all industrial licences,
including the name and address of the party,
item of manufacture and capacity, location,
ctc. are being published by the Indian Invest-
ment Centre in their ‘Monthly News Letter’.
Copies of this publication are available in
the Parliament Library.

Industrial undertakings covered by the
MRTP Act, 1969, can set up industries
included in Appendix-T to the Press Note of
2.2.73 as amended by Press Note of 21.4.83.

They can set up industries in areas not
included in Appendix-I subject to underta-

king of prescribed level of export obligation.

Licences/Letters of Intent are granted on
the basis of applications received and after
careful consideration of techno-economic
and locational factors.

Statement

Statement showing the numb.r of Industrial Licences granted to undertukings registered under

the M.R.T.P. Act for setting up of new industries during the years 1950, 1981 and 1982. -

State 1980 1981 1982
1. Gujarat 5 7
2. Jammu and Kashmir — = 1
3. Karnataka — = 1
4, Madhya Pradesh 2 —
5. Maharashtra 1 1 2
6. Rajasthan — — )
7. Tamil Nadu — — 1
8. Uttar Pradesh — — )
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 Animal House for Monkeys in Lucknow”

9971. SHRI NITYANANDA MISRA :
will the PRIME MINISTER be pleased to

state :

(a) whether an animal house for monkeys
for doing research work had been set up in
Lucknow at a huge cost ;

(b) if so, the details thereof ;

(c) whether necessary measures had been
taken not to injure or harm the monkeys
during various stages of experiments ; and

(d) if so, the details thereof ?

THE DFEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) to (d).
Information is being collected from the State
Government and will be laid on the Table of
the Sabha.

Inclusion of Scheduled Caste and Scheduled
Tribe Assistants in the Select List of Section
Ofticers for 1981

9972. SHRI JAIPAL SINGH KASHYAP :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether the Select List of Section
Officers (Seniority Quota) for 1981 has since
been issued ;

(b) if so, whether about 16 direct recruit
Assistants belonging to SC/ST appointed on
the basis of 1975, 1976 and 1977 examina-
tions in the Ministries/Departments other
than Ministry of Finance, have been inclu-
ded in the said list ;

(¢) whether only one SC Assistant of
1973 examination of the Ministry of Finance
cadre has been included in the said list as
against about 7 vacancies in the grade of
Section Officer reserved for SC candidates
in seniority quota ;

(d) if so, the reasons therefor ; and

(e) steps being taken to fill up the
remaining vacancies reserved for SC candi-
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dates in the Ministry of Finance and by
which date ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.
A part Select List of 98 officers has issued
on 26.3.1983.

(b) and (¢). Yes, Sir.

(d) and (e). The recommendations of
the Ministry of Finance in respect of the
remaining SC/ST Assistants for inclusion in
the Select List of Section Officers (Seniority

Quota) 1981 are awaited. The supplementary
list would issue is soon as they are received.

Opening of Fair Price Shop by Central
Government Employees Consumers Coopera-
tive Society in Pushp Vihar Colony

9973. SHRI RAMPRASAD AHIR-
WAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether two ground floor quarters
in Pushp Vihar Colony were allotted to
Central Government Employees Consumers
Cooperative Society Ltd., Curzon Road,
New Delhi for opening of Fair Price Shop/
Kerosene Oil/Coal Depots ;

(b) if so, the date of allotment of these
quarters in their name ;

(c) whether these quarters are lying
unutilised so far and their monthly rent is
being paid to Directorate of Estates ;

(d) whether these quarters were later
released on the ground that Fair Price Shops
are not possible there ;

(e) whether this Society is running the
Store and Fair Price Shop in only one
ground floor quarter in a number of Govern-
ment colonies ; if so, the reasons that Fair
Price Shops could not be opened in Pushp
Vihar ; and

(f) action Government propose to take
in the matter and the approximate loss to
Society for not- opening Fair Price Shop
there 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) No, Sir.

(b) to (d). Does not arise.

(e) and (f). In 2-3 Government colonies
the Society is running Fair Price Shops as
well as consumer and grocery business in
one quarter, but it has been found that this
arrangement causes a lot of inconvenience
to the customers especially where the quar-
ters are of the lower type. The Directorate
of Estatc has been requested to allot two
ground floor shops in the shopping complex
in Pushp Vihar in order to enable the
Society to rur a Fair Price Shop in one and
consumer/grocery store in another.
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Accounts of Central Government Employees
Consumer Cooperative Socieiy for the Year

1981-82
9977. SHRI NAWAL KISHORE
SHARMA : Wil the Minister of HOME

AFFATRS be pleased to state :

(a) whether accounts of Central Govern-
ment Employees Consumer Cooperative
Society Limited, New Delhi for the year
1981-82 laid on the Table of the House in
the first week of April, 1983 have been con-
sidered by the Board of Administration,
Board of Directors and the General Body of
the Society ;

(b) if so, when ; and

(¢c) if not, the reasons for presenting
accounts to Parliament when these were not
even considered by the Board of Adminis-
tration and Board of Directors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
Committee on papers to be laid on the Table
of the Houses of Parliament has given a
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ruling that accounts should be placed before
Parliament within nine months of the closing
of year to which the accounts relate. The
accounting year of the Central Government
Employees Consumer Cooperative Society
Limited is July-June and hence the accounts
for 1981-82 had to be placed on the Table
of the Houses before 31.3.1983. The Audited
Accounts for the year ending 30.6.19.2 were
received from the Auditor of the Society on
3rd March, 1983 and hence there was no
time to have these considered by the Board
of Administration, Board of Directors and
General Body before 31.3.1983.

(b) and (c¢). Since the Annual Report
contains the audited accounts of the Society
which are not likely to undergo any change
even in the meetings of the Boards or
General Body, this was submitted to the
Parliament with a factual statement by the
Chairman, Board of Directors. The Audited
Accounts are due to be considered by the:
Board of Administration shortly and as soon
as possible thereafter, by the Board of Direc-
tors and the General Body.

Setting up of Small Industries Service Insti-
tutes in North-East Region

9978. SHRI SONTOSH MOHAN DEYV
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government propose to set
up three Small Industries Service Institutes
for the north-east region ;

(b) when the proposed institutes would
commence their work and what are the
special characteristics of the institutes in
view of the industrial backwardness of the
region ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a)and (b).
There i3 a proposal to establish 3 Branch
Small Industries Service Institutes in the
North Eastern Region, details of which are
being worked out.

Repatriation of Assam Evacuees

9979. SHRI N.E. HORO : Will the
Minister of HOME AFFAIRS be pleased to
state :
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(a) whether Government have considered
the issue of sending back of Assam evacuees ;

(b) if so, the number of such evacuees in
each State at present ; and

(¢) whether Government have created a
peaceful atmosphere and complete security
for them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) The
Government of Assam have taken a number
of steps to facilitate their early return to
Assam.

(b) All persons who had taken shelter in
Arunachal Pradesh have zince returned to
Assam. According to information furnished
by Government of West Bengal, 26924 per-
sons have come from Assam from 18.2.83 to
20.4.83 due to recent disturbances in Assam.

(c) The State Government have taken a
number of administrative and other steps for
earliest restoration of normalcy and to
provide security to returning refugees by way
of fixed pickets, wherever necessary. Central
Government is giving all possible assistance
to the State Government in this task.
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‘Insurance of INSAT-IA’

9982. SHRI MOHAN LAL PATEL : Will
the PRIME MINISTER be pleased to state :

(a) whether itis a fact that INSAT-IA
was insured ;

(b) what was the original cost of INSAT-
IA ; and

(¢) the amount
Company ?

paid by the Insurance

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) The firm, fixed price for two INSAT-1
Spacecraft, namely, INSAT-1A and 1B, and

the associated equipment and services undet
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the original July 1978 contract is § 60.486
Million, exclusive of the performance pay-
ments that have to be earned by the Contrac-
tor. The apportioned cost for INSAT-1A
Spacecraft alone would be about & 26
Million, exclusive of performance incentives.
Including the launch services cost of 5 26
Million, and the insurance cover and the
apportioned management costs of & 8 Million,
the total INSAT-1A cost would work out to
about US £ 60 Million.

(c) The ‘total loss’ claim has been admit-
ted by the Insurer under the INSAT-IA
Launch All Risks Insurance Policy of & 64.9
Million. As of date, the Insurer has paid in
five instalments a total sum of US § 49
Million. The remainder is expected shortly.
In addition, under “no loss claim premium”
insurance, recovery of another § 0.64 Million
is expected.

Cases of Discrimination/Untouchability
Against SC/ST

9983, SHRI ANANTHA RAMULU
MALLU Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether some cases in respect of
discrimination/untouchability against Sche-
duled Tribes, Scheduled Castes in the country
have come to the notice of Government
during last three years ; and

(b) if so, the number of cases wherein
action has since been taken against the
officials involved with details of punishment
awarded ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Every
year the Annual Report on the working of
the provisions of Protection of Civil Rights
Act, 1955 is laid on the Table of the both
Houses of Parliament which includes a
Statement regarding the cases registered
under the P.C.R. Act, 1955 and their dispo-
sal. No such case against Scheduled Tribes
has been brought to the notice of this

Ministry.

(b) Such details
this Ministry.

are not collected by
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Items Pending with National Council of
J.CM.

9984. SHRI SOMIJIBHAI DAMOR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the items relating to Central Govern-
ment employees pending as on 31st March,
1983 before the National Council of Joint
Consultative Machinery ;

(b) whether chairman of the National
Council of JCM had given an assurance to
the leaders of Central Government employees
for finalisation of various items by 31st
March, 1983 ;

(c) if so, the items where final decision
has been taken by Government and when ;

(d) the items where final decision has
not been taken and reasons therefor in each
case ; and

(e) when Government propose to take
the final decision in cach case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (d).
A Statement is laid on the Table of the
House.

[Placed in Library. See No. LT-6592/83]

(b) In the meeting of the Standing Com-
mittee of the Staff Side held on 15.2.1982,
the Chairman of the National Council
had Inter-alia stated that “while major
demands bhaving sizable financial implications
may be processed so that it is possible to
take a final view in March, 1983, the other
demands may be settled without wundue
delay”.

(¢) Information is given in Part B of the
Statement appended.

(¢) The pending items are at various

stages of consideration and efforts are being
made to finalise them expeditiously.
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Recommendations of Indian Science Congress
on Ocean Development

9985. SHRIMATI SANYOGITA RANE :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the Indian
Science Congress Association had made
recommendations on the resources and
development of the ocean ;

(b) if so, the details thereof ; and

(c) the decision to be taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) The Indian Science Congress Associa-
tion has recommended the following : to
bring awareness about the Ocean and its
resources ; to encourage collaborative work
among the scientists ; to evaluate man power
requirements for ocean science and techno-
logy ; to introduce various courses in marine
sciences ; to support research for exploiting
our ocean resources ; to develop marine
instruments and submersibles ; to introduce
legislative measures for pollution control ;
to provice suitable security arrangements
for protection of the Economic Zone ; to
make available Offshore data to interested
scientists ; to encourage Research work in
various fields like Ocean Accoustic Tomogra-
phy, to explore the Ocean Bottom Resources
to work on accoustics of sea animals, marine
pharmacology, isotope oceanography, fish
protein technology and plankton food,
regular monitoring and control of toxic
effluents and radioactive wastes etc.

(¢) Government is fully aware of these
problems and suitable action is being taken.

Representation of Scheduled Tribes in Class I
to IV Posts in Ministries

9986. SHRIMATI SUMATI ORAON :
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) the percentage of representation of
Scheduled Tribes in Class I, Class II, Class
II1 and Class IV posts as on 1 January 1983
in Ministries/Departments/Offices of the
Government of India vis-a-vis the prescribed
percentage of their representation in such
jobs ;

(b) whether representation of Scheduled
Tribes in various Government jobs is grossly
inadequate and highly unsatisfactory and if
so, efforts made/proposed, if any, to effect
improvement thereon ; and

(¢) whether Government propose to take
special steps to fill up the backlog of the
prescribed percentage of representations of
Scheduled Tribes in jobs under the Govern-
ment of India, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) The
information regarding the representation of
Scheduled Tribes as on 1.1.1983 has not been
received from various Ministries/Depart-
ments and its attached and subordinate
offices. Hence, it cannot be made available
at this stage.

(b) and (c). The main reason for low
representation of Scheduled Tribes is due to
non-availability of candidates and their
reluctance to move out from their places of
residence. Various concessions in age, fee,
travelling allowance, standard of suitability,
relaxation in ‘experience’ qualification in
direct recruitment and separate interview of
candidates belonging to these communities
have been prescribed. In case of non-availa-
bility of reserved candidates, the reservations
are carried forward for three subsequent
recruitment years as per relevant instructions
on the subject thereby protecting the rights
of reserved community candidates. Reserved
vacancies are also given wide publicity
through News Papers, Employment News,
All India Radio, Voluntary Associations and
Directors of SC/ST Welfare or Social
Welfare in States/Union Territories. In some
cases, special limited departmental examina-
tions are also held confined only to candi-
dates belonging to these communities.
Examination centres have also been sct up
in areas having Scheduled Tribe population.
Coaching centres have been started to



117 Written Answers

prepare these candidates for various competi-
tive examinations.

Constitution of a National Commission on
Prisons

9987. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Mulla Committee on Jail
Reforms has suggested for constitution of a
national commission on prisons ;

(b) if so, the details thereof ; and
(¢) the decision, if any, taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) (a) to (¢).
The Committee on Jail Reforms headed by
Shri Justice A.N, Mulla (retired) has submit-
ted its report to the Government on 31
March, 1983, As stated in reply to the Starr-
ed Question No. 779 answered in the Lok
Sabha on 27 April, 1983, the recommenda-
tions of the Jail Reforms Committee have to
be studied by the Central Government and
examined in consultation with the State
Governments as Prison Administration is a
State subject. A Special Cell is being consti-
tuted under the Ministry of Home Affairs
for processing these recommendations.

Women Prisoners in Delhi Jails

9988. SHRI G. NARSIMHA REDDY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Mulla
Committee has pointed out that under the
present circumstances the women prisoners
in jail arc liable to be exploited of their
chastity ;

(b) what is the position obtaining in Delhi
Jails ;

(c) how many women officers are there to
take care of women prisoners ; and

(d) steps taken to improve their prison
stay ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
Committee on Jail Reforms headed by Shri
Justice AN. Mulla (retired) has submitted
its report to the Government on 31st March,
1983. As stated in reply to the Starred
Question No. 779 answered in the Lok Sabha
on 27th April, 1983 the recommendations
of the Jail Reforms Committee have to be
examined in consultation with the State
Governments as prison administration is a
State subject. A Special Cell is being consti-
tuted under the Ministry of Home Affairs
for processing these recommendations.

(b) Women prisoners are kept in a
separate ward in the Central Jail, Tibar
which is the only prison in Delhi. No com-
plaint of exploitation of the chastity of any
women prisoner of this jail has come to the
notice of Delhi Administration.

(c) There are at present six women mat-
rons in the Central Jail, Tihar to take care
of women prisoners. One post of Jady
Assistant Superintendent and one post of
women matron is vacant at present.

(d) Work is under progress on the trifur-
cation of the Central Jail, Tihar which will
provide a separate and self-contained unit
for women prisoners.

Treating of D.A. for the Purpose of HRA,
CCA etc. by HSCL

9989. SHRT SOMNATH CHATTERJEE :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) why the Hindustan Steel Works
Construction Ltd. has failed to implement
the Government’s order for treating D.A.
upto 320 point as pay for the purpose of
HRA, CCA etc ; and

(b) when HSCL is going to implement
such orders ?

THE MINISTER OF STATE OF THE
MINISTRY CF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b). The
matter is under negotiation in the Joint
Forum consisting of the representatives of
INTUC, CITU, AITUC, HSM and three
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other independent trade unions on the one
hand and the management of Hindustan
Steel-Works Construction Limited on the
other.

“Expenditure on national parks”

9990. SHRI AMAL DATTA : Will the
PRIME MINISTER be pleased to state :

(a) whether the expenses on national
parks, both capital and maintenance, used
to be borne by the Central Government
earlier but at present the State Governments
are made to bear half the expenditure ;

(b) -whether the State Governments are
unable to bear thcir shares of expenditure
for maintaining national parks and that as
a result thercofl, thesc parks are gradually
getting denuded ; and

(c) whether the Central Government
have reconsidered or is prepared to reconsi-
der bearing full expenditure of national
parks so that their continued preservation
may not be in danger because of lack of
resources of the States ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) No, Sir.
Under the scheme for providing central
financial assistance to the States launched in
the year 1973-74 for the development of
National Parks and Sanctuaries, 100 per cent
assistance was being provided only on non-
recurring items of expenditure while the
State Governments were bearing the entire
cost towards recurring expenditure.  Subse-
quently, as a result of a decision taken by
the National Development Council, with
effect from 1979-80 only 509 assistance was
being provided to the States for non-recur-
ring items of cxpenditurc while the other
50% had to be provided by the State
Governments in addition to the recurring
expenditure.

(b) and (c). The State Governments are
finding it difficult to provide for the 50% ma-
tiching grant against central assistance being
given towards the non-recurring items of ex-
penditure. Therefore, as a result of a recom-
mendation of the Indian Board for Wild Life,
the matter is being examined in consultation
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with the Planning Commission and the
Ministry of Finance with a view to finding
a solution.

Allocation for Residential Schools and
Hostels

9991. SHRI LAKSHMAN MALLICK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the amount sanctioned to d:fferent
States for the purpose of the establishment
of residential schools and hostels in 1982-83

under the Centrally sponsored scheme ;

(k) the number of residentia! schools and
hostels constructed in those States in that
year ;

(c) whether greater emphasis has been
given on increasing the number of residential
schools and hostels in backward States ;

({) if so, the number of such schools and
hostels going to be sanctioned in Orissa in
1983-84 ; and

(¢) the amount allocated to the State
for that purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR ~ RANJAN  LASKAR) : (a)
Under the Centrally sponsored scheme, there
does not exist any scheme for 'residential
schools. Residential school programme is
a State Plan programme. However, under
the Rackward Classes Sector, there is a
scheme for construction of hostels for Sche-
duicd Caste and Scheduled Tribe girl stu-
dents. For this scheme, 50% of the expendi-
ture is met by the Central Government and
509, by State Governments. During 1982-
83, Rs. 90 lakhs for hostels for Scheduled
Tribe girls and Rs. 170.88 lakhs for hostels
for Scheduled Caste girls students were
rcleased to different States.

(b) The information is being collected
and will be laid on the Table of the House.

(c¢) Yes, Sir.

(d) and (¢). The Government of Orissa
has indicated that 21 Scheduled Caste girls
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hostels and 24 Scheduled Tribe girls hostels
are proposed to be constructed during 1983-
84, for which Rs. 21 lakhs and 30 lakhs
respectively, are anticipated as Govt. of
India’s share.

Recruitment Rules Relating to Hindi Officers

9992, SHRI T.S. NEGI : Will the
Minister of HOME AFFAIRS be pleased to
state :—

(a) whether the UPSC had given approval
to the Recruitment Rules relating to the
recruitment of Hindi Officers under the
Kendriya Sachivalaya Raj Bhasha Seva ;

(b) if so, when the approval was rccei-
ved ; and

(c) when the Notification relating to the
Rules is likely to issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a)to (c).
The draft rules are under consideration in
the light of reply of the Commission. All
efforts are being made to finalise them and
thereafter notify them in the Gazette.

Interim Report of B.I.C.P.

9993, SHRI RATANSINH RAIJDA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether itis a fact that Bureau of
Industrial Costs and Prices (B.I.C.P.) has
submitted an interim report to Government ;

(b) whether in the said report, Bureau has
recommended increment of Rs. 800 per ton
in the basic prices of Aluminium (E.C. and
G.C. Ingots) ;

(c) what is the reaction of Government
to the recommendation ; and

(d) whether it is a fact that Government
have not been able to come to any decision
on the problem of price-fixation for Alumi-
nium due to challenge by Hindalco who
questioned the method adopted by Govern-
ment in such price fixation ?
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THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) The Bureau
of Industrial Costs and Prices has submitted
the final report to Government.

(b) to (d). The recommendations of the
Bureau on various aspects of the pricing
policy are under consideration.
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F.I.R. Lodged Against M/s. Enterprises

9995. SHRI RESHMA MOTIRAM
BHOYE : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that a FIR was
registered with Tank Road (Karolbagh)
Police Station against M/s. Enterprises,
Partnership Finance Concern (Reg.) 109
Hemkunt House, Delhi ; and

(b) if so, what action has been taken till
date ;

(c) whether it is also a fact that M/s
Santoshi Enterprises have taken Rs. 70 lakhs



123 Written Answers

from small depositors and are absconding
since March 7, 1983 ; and

(d) ifso, what action Government pro-
pose to take to prevent the existence of such
firms who cheat the public of their hard
carned money ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
P. VENKATASUBBAIAH) : (a) A case
under Section 420/406/34 1PC has been
registered at Police Station, Karolbagh,
against M/s. Santoshi Enterprises Partner-
ship Finance Concern (Reg.), 109-Hemkunt
House, New Delhi.

(b) Both the partners of the firm arc
absconding. All out efforts are being made
to trace the culprits and to apprehend them.
Investigation of the case is being transferred
to the Crime Branch of Delhi Police.

(¢) The investigation conducted so far
reveals that the firm has cheated a number
of persons in Delhi to the tune of
Rs. 1,21,000/-. Persons in Kanpur have been
cheated to the tune of Rs. 29 lakhs.

(d) Prompt action is taken on receipt of
complaints.

Death of an Undertrial in Police Custody

9996. SHRI RAJESH KUMAR SINGH :
SHR] TRILOK CHAND :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Government
has been drawn to the Press report appear-
ing in the Times of India dated 10 April,
1983 regarding death of an undertrial in
police custody under mysterious circums-
tances ;

(b) if so, whether Government have made
any inquiry into the matter ; and

(c) if so, the result therecof and the action
taken by Government thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.
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(b) and (c). An enquiry had been con-
ducted by the Assistant Commissioner of
Police, Ashok Vihar. According to the
report of the enquiry, the deceased was a
bad character of Sarai Rohilla area and was
involved in several criminal cases. On the
6th March, 1983, at about 10 P.M., he was
trying to escape after attempting a robbery.
He was chased by the residents of the loca-
lity and he sustained injuries due to beatings
given by the public while over-powering him.
He died in the Hindu Rao Hospital, the
same night duc to the injuries sustained. At
the time of the incident, the deceased was
not in Police Custody.

The Vigilance Branch of Delhi Police has
however been directed to hold another
enquiry into the incident, on a representa-
tion from the father of the deceased.

Indo-Soviet Talks on New Projects

9997. DR. VASANT KUMAR PANDIT :
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that a group of
Indian experts recently visited Soviet Union
to familiarise themselves with the different
aspects of atomic power in that country ; as
published in the “Hindustan Times” dated
11 April 1983 under the caption “Indo-
Soviet talks on new projects in May” ;

(b) if so, the outcomc of discussions held
with Soviet experts ; and

(c) the details of the technical questions
raised by the Indian cxperts and Sovict
response thercto ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a)to (¢). A techni-
cal team visited the Soviet Union recently
to ascertamn technical details of the recent
Soviet offer of assistance in setting up an
atomic power station in India. The report

of the team is presently under examination
of the Government from various angles.

Feasibility Report for Steel Plant in Orissa
9998. DR. VASANT KUMAR PANDIT :

Will the Minister of STEEL AND MINES
be pleased to state ;
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(a) whether it is a fact that feasibility
report prepared by Indian experts for setting
up of 1.3 million tonnes steel plant in Orissa
has been examined by the Soviet experts, as
published in the Hindustan Times dated

11 April, 1983 ;

(b) if so, whether the said report has
been received back from Soviet Union, if
so, the details thereof ;

(c¢) whether some Indian delegation also
visited Soviet Union in this connection ; and

(d) if so, details of discussions held with
Soviet experts and outcome thereol ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) Yes, Sir.

(b) Soviet authorities gave certain sug-
gestions relating to the size of the blast
furnaces, volume of converters, number and
capacity of rolling mills etc. of the project.

(c) No, Sir.
(d) Does not arise.

Planning Commission’s Steps to Reduce
Poverty

9999, SHRIMATI GEETA MUKHER-
JEE: Will the Minister of PLANNING
be pleased to state :

(a) itisa fact that an cxercise is being
made in the Planning Commission to redefine
poverty ; and

(b) if so, on what lines is this attempt
being made ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) No, Sir. No formal
exercise is being undertaken in the Planning
Commission to redefinc the poverty line.

(b) Does not arise.

Implementation of new 20-Point Programme

10000. SHRT SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
PLANNING be pleased to state :
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(a) whether any specific plans have been
formulated for effective implementation of
the new 20-Point Programme in the back-
ward areas of Andhra Pradesh ; and

(b) if so, the details in this regard ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a)and (b). No specific
plans have been formulated for effective
implementation of the 2u-Point Programme
in the backward arcas of Andhra Pradesh.
The new 20-point programme forms an
integral part of the State’s Plan.

Commissions of Inquiry set up by Janata
Government

10001. SHRI SUBHASH YADAY :
Will the Minister of HOME AFFAIRS be
pleasad to state :

(a) the names and number of Commis-
sion of Inquiry set up by Government during
Janata regime ; and

(b) the amount spent on ecach Commis-
sion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b).
The information is being collected and will
be laid on the Table of the House.

Manufacture of battery operated
auto-rickshaws

10002. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of
INDUSTRY be pleased to state ;

(a) whether Electromobiles (India) Ltd.
(EMIL) is going to market a battery-opera-
ted two-wheeler and threec wheeler auto-
rickshaw ;

(b) if so, the details thereof ; and

(¢) their retail price and running cost
and when they are going to be marketed ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
M/s. Electromobiles (India) Ltd. are
marketing battery operated two-wheelers.
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The retail price of the vehicle is about
Rs. 8,600/-. The company has developed
prototype  three-wheeler  auto-rickshaws
which are to be first tested by ARAI for
road-worthiness, only whereafter commercial
production would commence and selling
price would be determined. The running
cost of the two-wheeler excluding tlie cost
of replacement of the batterics is claimed to
be about 1.5 paise per km.

Abolition of Leasc-Hold System of
Residential Plots in Chandigarh

10003. CHIRANJI LAL SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
representation from the citizens of Chandi-
garh for the abolition of lease-hold system
in respect of residential plots in the Union
Territory of Chandigarh ; and

(b) if so, action taken thereon ?

THE MINISTER CF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Chandi-
garh Administration has received represen-
tation from the citizens of Chandigarh for
the abolition of lease-hold system in respect
of residential plots in the Union Territory of
Chandigarh.

(b) The Union Territory Administration
has been advised to refer the matter to the
Ministry of works and Housing who are
administratively concerned.

waraar amfaat &t gnq ¥ afz

10004. =t IIRTEAT MIEAT @ FIT T2
w3 qg aq F1 FIFH AT F

(%) F1 wEFRTT T@AAAT JATCAAT Y
faer @ eqaaar-afas aeama §aa ¥ wfa
#gfg #37 & fRdt gearg ax fagreas

@R

() a1 fas 7ot 3 aqwrT asz 97 4
TF g1 F7 srearaq A fgar g ; &

MAY 4, 1983

Written Answers 128

() afzal, @ a@FR 189 59 A
w3 & faurg &= F1 fa=are g ?

TZ wAEA W TSE Har (=Y dto
agegeamt) (F) S ), =hwr |

(@) STt ALY, =T |

(W) ww & g AT |

qITAT H IFN FY €JTYAT

10005. st IWIFATE JTEST : 547
AN | gg qQTT F FI7 FAT 5

(&) #ar fagre 1 gt g2 7 a9
g% AT F AT § FrE AT I
erfad F8Y fRar A § ;

(@) afz gf, a1 9% Fa71 F1707

() FAT G A g9%F faw < FrwAw
FATTH T ; o

(a) afegl, ot acdaa ==y a1 g ?

JNT wA () AR @ fard)
(%) & (7) a<FET AT 3% ARSI &
EIAT €4 qadr  {Auy asqisr-fas
gt 98 Ararfa g1 g |

w3 gisAraty (1980-85) ® warfaa
FY ST Ay FeEra enfas qar a@faw
qfesaret &1 fagew, foad fagre o
afrafaa g, =3 AT & wAOIT F I8
genT 277 ¥ 293 a3 fear war g, fSaFr
gfqat 4T & qEaFHITy § IUAY § |



————

199 Written Answers

Post of Commissioner for Linguistic
Minorities

10006. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the post of Commissioner for
Linguistic Minorities has been lying vacant
for some time past ;

(b) if so, the exact date since when the
post is lying vacant and the reasons there-
for ; and

(¢) thelikely date by which the post
would be filled up ?

THi= MINISTER OF STATE IN THE
MINISTRY OF HOMEL AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (¢). The
post of the Special Officer for Linguistic
Minorities (which has been designated as
Commissioner for Linguistic Minorities)
had fallen vacant in May, 1977 with the re-
signation of Smt. Neera Dogra. The then
Director General (Backward Classes Wel-
fare) in the Ministry of Home AfTairs looked
alter the dutics and responsibilities of the
post of the Special Officer in addition to
his own duties till his superannuation on
31st March, 1980. Since then the Deputy
Commissioner for Linguistic Minorities has
been looking after the duties and  responsi-
bilities of the post of the Special Officer.

No final decision has been taken in the
matter of making a substantive appointment
to the post of Special Officer for Linguistic
Minorities. No precise time limit for the pur-
pose can be indicated.

Setting up Special Police Force in States

10007. PROF. NARAIN CHAND
PARASHAR : Wiil the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have decided
to set up a special police force for maintain-
ing communal harmony and peace by re-
cruiting members of the force from amongst
the minorities in addition to those belonging
to the majority community in each St.te/
Union Territory ;
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(b) if so, the nature and functioning of
this force and the names of the States where
it hus been set up ;

(¢) the exact position regarding the admi-
nistrative control and the financing of this
force ; and

(d) if not, whether Government would
set up such a force in"the near future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (d).
Three battalions of CRPF have been raised
to function as Special peace keeping Force
for deployment in connection with com-
munal and caste conflicts and provide relief
and succour to victims. The Government
of India have sanctioned the raising of threce
more battalions of special peace keeping
force on the lines of existing one’s. The
composition of these battalions represents
the cross sections of the society.

Police being a state subject it is for the State
Governments to decide regarding setting up
Special police force in States for maintain-
ing communal harmony and peace. The
State Governments  have however, been
advised to restructure the composition of
their police forces to make them broad based
and representative of the cross sections of
the society. The State Governments have
been further told to have a fresh look at the
training programmes of the police-men so as
to give them proper orientation for handling
communal situations. The State Governments
are expected to act upon these guidelines.

Regularisation of Muster Roll Workers

10008. DR. A.U. AZMI : Will the Minij-
ster of INDUSTRY be plzased to state :

(a) whether his Ministry received any
order issued by the Department of Personnel
and Administrative Reforms (Ministry of
Home Affairs) in August, 1979 regarding
regularisation of muster roll workers/casual
labours engaged in his Ministry and depart-
ments/subordinate offices under it ;

(b) whether these orders of D.P.A.R.
have not so far been implemented by his
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Ministry as well as deptts./subordinate
offices under his Ministry even after the lapse
of more than three years ; if so, the reasons
therefor ;

(c) whether his Ministry propose to get
this order of D.P.A.R. implemented in
the Ministry as well as departments/sut-
ordinate offices under his Ministry in the
near future ; if so, the details about time to
be taken ;

(d) if not, the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHR1 NARAYAN DATT TIWARID :
(a) to (d). The information is being collect-
ed and will be laid on the Table of the
House.

Performance of District Industries Centres
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the Minister of INDUSTRY be pleased to
state :

(a) whether Government have revived
its policy regarding district industries centres
in the States ;

(b) whether Government are satisfied
with the performances or have noticed that
some industrics are running in miserable
condition ;

(¢) if so, whether some new directions
have been issued by Government to the
States in this regard ; and

" (d) if so, the details in this regard ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (d).
The progress achieved by District Industries
Centres is satisfactory. The physical achieve-
ments under this programme are given

10009. SHRI K. PRADHANI : Wil below :

Items 1979-80 1980-81 1981-82
No. of DICs sanctioned 372 382 385
No. of new units established (Average 715 733 926
per DIC)
Additional employment generated per DIC
(No. of persons) ‘ 2420 2491 2875
Credit assistance made available from Finan-
cial Institutions per DIC (Rs. in crores) 0.67 0.89 1.27

At an All-India Conference of General
Managers of District Industries Centres held
in July, 1982, several decisions were taken
to give new thrust to the Programme in the
spheres of restructuring if DICs, Institutio-
nal linkages, delegation of powers, credit,
training, raw material management and
ancillary development.

Infrastructure and Financial Support
to Industries

10010, SHRI K. PRADHANI : Will

the Minister of INDUSTRY be pleased to
state :

(a) whether Government propose to
evolve a co-ordinated formula to streamline
the infrastructure support to industry with a
view to revive constraints in achieving opti-
mum production as demanded by various
States ;

(b) whether Government also propose
to strengthen the support to financial insti-
tutions for industrial enterprises ; and
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(c) if so, to what extent this decision is
likely to help industrial enterprises ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (¢).
A Statement is attached.

Statement

With a view to ensure that the licensed
capacities are fully utilised and to remove
the production constraints, a Control
Room has been set up in the Ministry
of TIndustry to monitor and liaise with the
concerned authorities in finding solution to
the problems reported to it in respect of
identified key sector industries.® The com-
plaints received in the Control Room relat-
ing to the supply of power, coal, raw mate-
rial, railway movement and industrial
relations are looked into, analysed and taken
up with the concerned agencies for remedial
action. The problems of industries in the
key sector are also Jooked into by the Cabi-
net Committee on Infrastructure Industries.

2. It has also becn decided to assist the
State Governments to take infrastructural
development in c¢ne or more identified
growth sectors in no industry districts. The
assistance from the Central Government
in such cases will be limited to 1/3rd of the
total cost of infrastructural development
subject to a maximum of Rs. 2 crores per
district. It has further been decided that in
the case of nucleus plants to be set up in
backward districts convertibility clause
imposed by the term lending institutions
will not apply for a period of 7 years from
the date of sanction or 5 years from the
date of disbursement of financial assistance
whichever is later. The State Governments
have also been uasked to extend to nucleus
plants composite package of assistance
similar to the Pioneer unit scheme in force
in Maharashtra like exemption from Sales
Tax liability, interest free sales tax loan,
capital investment subsidy from State funds
etc.

Foreign Boats Captured in A and N Islands

10011. SHRT MANORANJAN BHAKTA :
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) how many foreign boats were captur-
ed in the territorial waters of Andaman and
Nicobar Islands during the last three years ;

(b) how many foreign nationals were
arrested and prosecuted, with their nationa-
lities ;

(c) how many foreigners were punished
and released and how many are still waiting
for court verdict ; and

(d) how many boats were confiscated by
the competent authority and thc manner in
which these boats were disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (d).
The requisite information has been called for
from A and N Administration and is await-
ed. It will be laid on the Table of the House
on receipt.

Disturbed areas

“10012. SHRI A.K. ROY : Will the Mini-
ster of HOME AFFAIRS be pleascd to
state :

(a) the total area and the population
declared ‘disturbed’ in the couniry with
State-wise break up in detail ;

(b) the dates since when they have been
declared disturbed ;

(c) whether any of the disturbed areas
has become normal if so, the details thereof
with the date of normalisation ;

(d) the reasons for becoming ‘disturbed’
for each area ; and

(e) whether the areas under the ‘disturb-
ed’ category are increasing in the country,
if 50, the steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (e).
The areas declared ‘disturbed’ under the
provisions of the Armed Forces (Special
Powers) Act, 1958 and Assam Disturbed
Areas Act, 1955 by the Central Government
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or State/UT Governments in NE region are
given below :

Date of 1s-
sue of noti-
fication

Particelars of area
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(i) A five kilometer belt along
and extending upto the inter-
national boundary adjoining
the State of Manipur, Naga-
land 2rd Tirap district in
Union Territory of Aruna-

chal Pradesh 17.6.1972

a belt in Tripura on Tripura-
Mizoram border ;

(ii)
17.9.1982

Manipur  West  district,
Manipur East district, Mao
East and Mao West sub-
division of Manipur North
district ;

Sadar Hill sub-division
of Manipur North district ; 15.10.1970

(iii)

28.9.1970

Manipur South distt. Jiri-
bam sub-division of Mani-
pur Central distt. and Teng-

noupal ; 30.5.1978

the entirc Manipur Ccn-
trai district except Jiribam
sub-division ; 8.9.1980
the whole of Union Terri-
tory of Mizoram ;

(iv)
1.3.1983

57 Police Stations in Sibsa-
gar, Karbi Anglong, Kam-
rup and Goalpara districts.

(v)

2.3.1983

Mariani Police Station in
Sibsagar District. 7.3.1983
16 Police Stations in Sib-
sagar, Karbi Anglong, Kam-
rup and Goalpara districts
(out of these one Police Sta-
tion Hamren was deleted on

25.3.83)

2 Police Stations in Goal-
para District.

15.3.1983

6.4.1983

7 Police Stations in Goal-

para District. 0.4.1983
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The exact area and population covered
by these notifications are not available. The
areas have been declared ‘disturbed’ to ena-
ble security forces to effectively deal with
extremist elements and others responsible
for creating disturbed conditions in the area.
The order notifying an area as disturbed

can be withdrawn, as soon as the need for it
ceases.

Allotment of land in Bokaro Industrial Estate

10013. SHRI A.K. ROY Will the
Minister of STEFL AND MINES be pleased
to state :

(a) the number of persons allotted
land in the T}okuro Industrial Estate to start
ancilliary industries, facts in details ;

(b) the number of Harijan, Adivasi or
the displaced persons in that estate ;

(¢) whether it is a fact that instead of
giving preference to the displaced persons
as per assurance the plots were given to the
fake parties and noindustry worth the name
has come up ; and

(d) whether Government would make a
thorough probe into the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRT N.K.P. SALVE) : (a) to (d). Allot-
ment of land in the Bokaro Industrial Estate
is dene by State Government authorities.
Department of Steel do not keep inforima-
tion on this subject as this concerns the State
Government.

Places of Synthetic Diamond Cuttings

10014. SHRI N. DENNIS : Will the
Minister of INDUSTRY be pleased to
state :

(a) the details of places wherc synthetic
diamond cuttings have been taking place,
State-wisc ; and

(b) whether any monopoly trade has
been allowed in this trade by the Tamil Nadu
Government ?

THE MINISTER OF INDUSTRY (SHRI
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NARAYAN DATT TIWARI) : (a) Synthe-
tic Diamond Cuttings is a non-scheduled
industry. There is no unit engaged in Syn-
thetic Diamond Cuttings in the organised
sector. Office of the Development Commis-
sioner, Small Scale Industries has rcported
that the diamond cutting industry is con-
centrated in the following places :

Gujarat

Surat, lNavasari, Planapur, Bhav-
nagar, Mehsana, Amreli, Cambay,
Unjhac, Vallabhpur and Gariadhar.

Tamil Nadu

Trichy Town, Tiruvanaikoil, Sriran-
gam, Woriyur, Caraguneri, Lalgudi,
Manaparai, Cuddalore, Odukkur and
THupur.

(b) Government have no information
whether any monopoly trade has been allow-
ed in this trade by the State Government.

Production of stainless steel in Salem
Steel Plant

10015. SHRI N. DENNIS : Will the
Minister of STEEL AND MINES be pleased
to state

(a) when the stainless steel production
at Salem Steel Plant in Tamil Nadu is expec-
ted to begin ;

(b) if so, whether export market of this
‘tem has been examined ; and

(c) the details of the examination on
the price of this item in the local market ?

THE MINISTER OF STATE OF THEC
MINISTRY OI' STEEL AND MINES
(SHRT N.K.P. SALVE) : (a) Salem Steel
Plant commenced commercial production in
March, 1982. ‘

(b) No, Sir.
(c) Does not arise.

Commercial deals of M/s. Simpson and
Company Ltd. with Ford Motors

10016. SHRI N. DENNIS : Will the
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Minister of INDUSTRY be pleased to
state :

(a) whether M/s. Simpson and Company
Ltd., Madras has sought permission from
Government of India to enter into a com-
mercial deal with Ford Motors ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY (SHRI{
NARAYAN DATT TIWARI) : (a) and (b).
M/s. Simpson and Company submitted an
application to the Government of India in
February 1980 for foreign collaboration with
M/s. Ford Motors of USA for the manu-
facture of commercial vehicles. The appli-
cant firm was advised to obtain the requisite
clearance for investment on the project
under MRTP Act in order that the proposal
may be considered. The company has not
yet furnished the clearance under the MRTP
Act.

Setting up of a pilot solar power pack by
BHEL

10017. SHRI K. MALLANNA : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether the Bharat Heavy Electricals
has obtained clearance from the Centre to
set up a pilot solar power pack with a capa-
city of 350 KW ; and

(b) if so, the details regarding its cost,
capacity and the time by when it is likely to
come in operation along with the targets
going to be achieved ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) No, Sir.

(b) Does not arise.

Particulars of licences issued

10018. SHRI K. MALLANNA : Will

the Minister of INDUSTRY be pleased to
state :

(a) the number of licences issued in favour
of public, joint and private sectors in each
State during the last three years ;
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(b) the particulars of parties to whom
licences have been issued in the State of
Karnataka for establishing joint and private
sector industries ;

(¢c) the names of products for which these
licences have been issued ?

THE MINISTER OF INDUSTRY (SHRI

MAY 4, 1983

Written Answers 140

(b) and (¢). 99 industrial licences have
been issued during the last three years for
setting up of industries in Karnataka State
both in the public and private sectors includ-
ing joint sector. Particulars of all industrial
licences, including the name and address of
the party, item of manufacture and capacity,
location, etc. are being published by the
Indian Investment Centre in their ‘Monthly

NARAYAN DATT TIWARI : (a) A News Letter’. Copies of this publication are
statement is enclosed. available in the Parliament Library.
Statement

Statement showing State-wise Break-up of Industrial Licences (I1Ls) Issued during the
years 1980 to 1982

State 1980 1981 1982
1. Andhra Pradesh 42 39 26 -
2. Andaman and Nicobar — e —
3. Arunachal Pradesh — — —
4, Assam 5 N I
5. Bihar 4 10 9
6. Chandigarh ] 1 3
7. Dadra and Nagar Haveli == e _
8. Delhi 5 2 7
9. Goa, Daman and Diu 2 5 7
10. Gujarat 85 79 69
11. Himachal Pradesh 2 1 6
12. Haryana 20 21 21
13. Jammu and Kashmir 1 3 3
14. Karnataka 40 25 34
15. Kerala 11 15 9
16. L.M. and A. Islands — — —_
17. Madhya Pradesh 18 15 9
18. Maharashtra 107 114 95
19. Manipur —_ 1 —
20. Meghalaya — — s
21, Mizoram — — —
22. Nagaland o —_ —
23. Orissa 8 5 10
24. Pondicherry — 1 1
25. Punjab 18 17 14
26. Rajasthan 15 26 14
27. Sikkim — — —
28. Tamil Nadu 37 30 41
29. Tripura — — —
30. Uttar Pradesh 30 24 22
31. West Bengal 23 34 27
32. State not indicated/ 1 4 4

More than one State

TOTAL:

475 476 432
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Production of Copper

10019. SHRI MOHAN LAL PATEL : Will
thc Minister of STEEL AND MINES bes
pleased to state :

(a) the yearly requirement of copper of
the country ;

(b) the quantity of copper produced in
India during the years 1981-82 and 1982-83 ;

(c) the quantity of copper imported
during the years 1981-82 and 1982-83 to meet
the demand ; and

(d) steps being taken to produce more
copper within the country to meet the demand
and to save foreign exchange ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) The yearly
requirement of copper metal in the country
is now estimated to be around 90,000 MT.

(b) The quantity of blister copper pro-
duced in the country was 27440 tonncs in
1981-82 and 34,634 tonnes during 1982-83.

(¢) The quantity of copper metal imported
during 1981-82 and 1982-83 was 43,200 tonnes
and 51,000 tonnes (provisional) respcctively.
Besides, small quantities of copper in diffe-
rent forms was imported dircctly by different
importers.

(d) Some of the measures taken to increasc
production of copper are augmenting captive
power generation to meet power shortages,
improving recovery efficiencies, accelerating
mine development and exploring for viable
copper deposits.

Overstaying by Pakistanis as Permanent
Settlers

10020. SHRI MOHAN LAL PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that persons
coming from Pakistan are not returning back
to Pakistan after the expiry of their visas ;

(b) whether it is also a fact that some of
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them have settled permanently in some

States ;

(c) if so, the number of such persons
detected during the last three years and the
action taken against them ; and

(d) what is the procedure to detect them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) While
the majority of Pak. nationals visiting India
on short term visa return to Pakistan on the
expiry of their visa, a few, however, continue
to remain.

(b) Tt is the policy of the Government to
allow Pak. nationals to stay in India on
long term basis only on humanitarian grounds
or on merits of each ease.

(c) The information is being collected
and will be laid on the Table of the House.

(d) According to India Pakistan Visa
Agreement of 1974, Pakistani nationals
visiting India are required to get themselves
registered at the checkpost of entry and also
to report their arrival/departure to the police
authorities at the place of their visit. The
police authorities maintain due vigilance to
detect overstayal.

A YT AT FT ATY AT

106021. =t fazw fag © #a1 g |
qg qdrd &1 Fa7 F {5

(F) Fa1 GTFIT 37 TLAT FT 1T FY

fa o1 safeq 4 Fava7, 1982 &1 %39 A

qF] FATH & FICOT fragare f&57 a7 9,

a9 feet & fafusq ari ¥ a1 Sisar

T HIGA G719 F I JeA1&T § AT ga & ;

(@) #ar ag a= ¢ f¥ ag frig os gm0
a1 § uF 37 i faar gar § o wifeew
AIST AR 3eq Al & fasow §, 24 6T &
WA ot & g a1 § A% g@l gHi<



143 Written Answers

g7 ¥ sworfe wal o) Fa T =l
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Murder of a man and son in Biswas
Nagar

10022. SHRI HIRALAL R. PARMAR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to a news appeared in various
news papers about ghastly murder of a man
and his son in broad day light in Biswas
Nagar, Shahdara, Delhi on 27 December,

1982

(b) if so, the action taken so far by the
police in the matter and whether any arrests
have since been made if so, the details
thercof ;

(¢) if not, whether Government propose
to hand over the case to CID/CBI for
investigation ;

(d) whether it is a fact that deceased had
been the co-partners of prospective Digam-
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bar Jain Paper Mill, Gurgaon and some foul
play of other partners in their murder is
sensed by Police ; and

(e) if so, whether all the documents of
the firm have been seized ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) (a) One
Kanshi Ram Jain and his son S.C. Jain r/o
527/2A/3 Ram Gali Vishwas Nagar werce
shot dead on 27.12.1982 at 7 P.M. by some
unknown persons.

(b) A case under section 302/34 1PC has
been registered at Police Station Farash
Bazar, Delhi. The investigation of the case is
in progress and efforts are being made to
apprehend the culprits. No arrest has how-
ever been made so far.

(c) The local police is vigorously pursu-
ing the case and it is not considered necess-
ary to hand over the investigation to the
Crime Branch or to the CBI.

(d) and (¢). The deceased Shri Kanshi
Ram Jain was co-partncr of Prospective
Digamber Jain Paper Mill, Gurgaon. The
other co-partner, Dharambir Jain, was subjecc-
ted to interrogation but nothing has come
to notice to establish his involvement. In

view of this, no documents of the Firm have
been seized.

Non-Implementation of Industrial Policy

10023. SHRI MOAAMMAD ASRAR
AHMAD : Will the Minister of INDUSTRY
be pleased to state :

(a) whether his attention has been drawn
to a news item in “Economic Times”, dated
10 April, 1983 stating that the PHD Cham-
ber of Commerce and Industry of Delhj
expressed its concern over the non-imple-
mentation of the industrial policy announced
by the Administration in 1982 ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).

According to Delhi Administration, the
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allegation that the Administration has not
implemented its industrial policy, is not
correct. In fact, action has already been
initiated on the important issues brought out
in the policy.

Death of Inmates of Seva Kutir, Delhi

10024,  SHRI CHIRANIJI LAL
SHARMA : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether it is a fact that more than 50
inmates of Sewa Kutir at Kingsway Camp,
Delhi have died ;

(b) if so, whether the cause of their death
will be enquired into ; and

(c) the steps proposed to be taken to
protect the lives of the remaining inmates ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) During
the period from April, 1982 to February,
1983, 32 inmates of Seva Kutir (Beggar
Home) died.

(b) All these deaths have been due to
natural causes and have been duly certified
as such by the Medical Officer.

(c) Most of the beggars come to the
Home in an advanced stage of debilitation.
Adequate diet and medical facilities are
provided to them at Seva Kutir.

Demand of Delhi Police Class IV and
Kitchen Employees

10025. SHRI RAMIIBHAI MAVANI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the reasons for not conceding to the
demand of Delhi Police Class IV Employees
Association about eight hours duty hours of
class 1V and kitchen employees of Delhi
Police ;

(b) whether the President of Delhi Police
Class IV Employees Welfare Association
Was on hunger strike for nearly 37 days near
Old Secretariat in October-November, 1977
for the demands of Delhi Police Class IV
and kitchen employees ;
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(c) if so, the charter of demands ;
(d) how the said fast was withdrawn ;

() how many of the said demands have
been conceded, rejected and are under consi-
deration ; and

(f) how many of them have been imple-
mented so far ?

THE M'NISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) (a; There
are Fourteen categories of Class I'V employees
in Delhi Police. The Cooks, Water Carriers
and Sweepers by the very nature of their
work, have to perform duty in broken
periods in the morning and evening. Ttis
not practicable to assign them 8 hours
continuous duty ; as demanded by the Asso-
ciation.

(b) Shri Mukund Bhai Parikh, President
of the Association, remained on hunger
strike at Old Secretariat from 9th October
1977 to 25th October, 1977 and then changed
the venue of hunger strike to Raj Niwas.

(¢) The demands are mentioned in the
State[‘)cnl attached.

(d) Shri Mukund Bhai Parikh was remo-
ved by the local police on 26th October,
1977 and admitted to Irwing Hospital due
to deterioration of his heaith.

(e) and (f). The position is indicated in
the statement attached.

Statement

Charter of Demands of Class IV employees
of Delhi Police and the action taken
thereon.

1. Recognition of Association

It is not considered advisable in the
interest of discipline to recognise the Assg=
ciation.
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2. Bonus for Class IV Employees of the
Police

The Delhi Police is not a commercijal
organisation and as such the question of
grant of Bonus to any category of its emplo-
yees does not arise.

3. Revision of the scales of the Cooks

Selection Grade for 20% of the posts has
since been sanctioned. The revision of pay
scales will be considered by the proposed
Fourth Pay Commission.

4. Rationalisation of the staff standards and
provision of the adequate staff

The Administrative Reforms Departments
of Delhi Administration had undertaken a
study and did not find any justification for
any increase.

S. Grant of liveries to this staff

The Sweepers/Jamadars/Daftry and Peons
are issued Uniforms as per scales prescribed
for Class IV employees of similar categories
under the Government of India and Delhi
Administration. Other categories are issued
uniforms as per requirement of the post.

6. Rationalisation of the grant of over time
Allowance

Over Time Allowance is admissible at Pates
prescribed by the Government,

7. Provision of shift duty

There are fourteen categories of Class 1V
employees in Delhi Police. The Cooks,
Water Carriers and Swecpers by the very
nature of their work, have to perform duty
in broken periods in the morning and even-
ing. It is not practicable to assign them 8
hours continuous duty.

8. Grant of Cycle allowance to the Cooks

The duties of Cooks are static in nature

and when they are sent out on official duty,
they are issued bus vouchers.

9. Grant of Gazetted holidays

The proposal for allowing the Class IV
employees of Delhi Police, the same number
of holidays as admissible to other Govern-
ment employees of some category, is under
consideration.
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10. Removal of the confusion regarding the
administrative and supervisory control

Class 1V employees cannot be given police
ranks. Consequently, they are civilian
employees and the Rules and Regulations
applicable to other civilian employees of
the Police are applicable to them. There 1s
thus no confusion regarding administrative
and supervisory control over them.
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Imports of Iron and Steel and Aluminium

10027. SHRI CHITTA BASU : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) what percentage of imports of iron
and steel and aluminium constitute of the
total imports of the country ;

(b) whether it is a fact that the indi-
genous manufacturing capacity has been
well-established in these areas ;

(c) what has been the gap between the
total demand and indigenous supply for
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these items for the last three consecutive
years (year-wise) ; and

(d) imports made (year-wise) ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) and (b).
Complete and published data on total
imports is available only upto 1980-81. In
terms of value, the share of iron and steel
and Non-ferrous metals including aluminium
in the total imports from 1978-79 to 1980-81
is given below :—

Non-ferrous metals

Year Iron and Steel
1978-79 6.81% 3.62%
1979-80 9.5% 3.87%
1980-81 6.79% 3.80%

In respect of aluminium, imports are made
to meet the short-fall in production arising
out of power constraints. In respect of
iron and steel items, imports are generally
made only in respect of such categories and
specifications, which are not available from

indigenous sources in adequate quantities.

(c) and (d). The figures of estimated
demand, production and imports made by
the canalising agencies during the last three
years are given below :

Aluminium (Qt. in ’000 tonnes)
Year Demand Indigenous supply Imports by MMTC
;
1980—81: 304.628 187.011 120.778
1981-82 279.229 200.64 17.196
238.118 218.862 Nil

1982-81}

L]

B
|
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(Qty. in million tonnes)

Year Dernand Production Imports by SAIL
Pig Iron
1980-81 1.7 1.43 _
1981-82 1.68 1.27 0.117
1982-83 1.7 1.18 0.43
Steel
1980-81 10.21 7.815 1.005
1981-82 10.52 8.804 1.048
1982-83 9.80 9.061 1.317

(provisional) (provisional)
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“National Committec on Environmental
Planning”’

10029. SHRI B.V. DESAI : Will
PRIME MINISTER be pleased to state :

the

(a) whether the creation of employment
for rural and tribal population and quick
afforestation, including grass cover on non-
agricultural lands have been emphasised
in the new forest policy recommended by
the National Committee on Enyironmental
Planning ;

(b) if so, the other suggestions made by
the Committee ; and

(c) how many of the recommendations
have been accepted by Government and
what steps are being taken to implement
them ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes, Sir.

(b) A copy of the report is placed on the
Table of the House.
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(c) The report is being examined by the
Department of Environment in consultation
with-the Ministry of Agriculture.

Review of National Transport Policy

10030. SHRI K. MALLANNA : Wil
the Minister of PLANNING be pleased to
state :

(a) whether Government have reviewed
the recommendatijons of National Transport
Policy to meet the needs of the Sixth Five
Year Plan ; and

(b) if so, the details in this regard ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) and (b). The Govern-
ment have considered the recommendations
of the National Transport Policy Committee.
Five copies of a self-contained document
giving the views of the Government and plan
of action on each of the recommendations
of the Committee were placed in the Library
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of Parliament on 19.7.1982 vide Index
No. 385-R.
MO

Production target of Khadi and Village
Industry

10031. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister af INDUSTRY
be pleased to state :

(a) the production target of Khadi and
Village Industry set for the Sixth Plan
period ;

(b) the progress made in the production
of Khadi so far ; and

(¢) the steps taken to achieve the target
in the remaining period of the Sixth Plan ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) The
production targets of Khadi and Village
Industries for the Sixth Plan period are as
follows :—

— —~—

Khadi

Village Industries

165 Sq. Million metres valued at
Rs. 200 crores by the end of 84-85.

Rs. 1,000 crores by the
end of 84-85.

(b) According to provisional figures,
production of Khadi has reached a level of
110 million Sq. metres valued at Rs. 145.28
crores at end of 82-83.

: (c) The following steps have been are
being taken by the Khadi and Village Indus-
tries Commission to achieve the target :—

(i) Supply of raw materials and market-
ing services have been strongthened ;

(ii) eofforts are being made to avail insti-
tutional finance in greater measure.

(iii) training facilities are being provided
in about 110 training centres with an
intake capacity of 14,000 per annum
for trainees deputed under TRYSEM.
The Commission has also identified
about 200 blocks for implementation
of IRD Programme in 82-83 ;

(iv) efforts are being made to strengthen
the State Khadi and Village Industries
Boards with a view to improving their
functioning ; and

(v) improved tools and equipments are
being distributed for selected indus-
tries to achieve better production,
quality improvement, increased earn-
ings and elimination of drudgery.

Import of Coking Coal

10032. SHRI GHULAM RASOOL
KOCHAK : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether India has decided to import
four lakh tonnes of Coking Coal and one
Jakh tonne of Sulphur from Poland in the
current financial year ;
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(b) whether this would be in addition to
12.5 lakh tonnes of Coking Coal being
imported from Canada and Australia ;

(c) what are the other countries from
where coal will be imported ; and

(d) to what extent the import of coal has
been made upto the end of December, 1982
and how much will be imported in 1983 ?

THE MINISTER OF STATE OF THE

MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) An offer

from Poland for supply of 2 lakh tonnes of
coking coal during 1983-84 is under consi-
deration.

(b) and (¢). In addition, import of some
quantities of coking coal from other
countries including Australia and U.S.A.
during 1983-84 is also under consideration,

(d) During 1982-83 SAIL imported 1.358
million tonnmes of coking coal. During
1983-84 SAIL may import about 1.3 million
tonnes of coking coal.

Abolition of Death Penality by Common-
wealth Countries

10033. SHRI BRAJAMOHAN MO-
HANTY : Will the Minister of HOME
AFFAIRS be pleased to state which of the
commonwealth countries have so far aboli-
shed death penalty ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : The informa-
tion is being collected and will be laid on
the Table of the House.

“Environmental Pollution in big Cities”

10034. SHRI GULSHER AHMED :
SHRI K. LAKKAPPA :

Will the PRIME MINISTER be pleased
to statc :

(a) the measures initiated to reduce the
environmental pollution in the country
particularly in cities like Delhi, Bombay,
Calcutta and Madras during the last year
and the extent of success achieved ;
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(b) the measures being adopted during
the current year to stop  environmental
pollution ; and

(c) the action contemplated to tackle the
problem of air pollution by smoky DTC
buses and trucks in the Capital ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) and (b).
Since the major cause] of water pollution is
domestic waste, the New Delhi, Municipal
Committee has been approached forj'taking
steps to effectively implement and to aug-
ment the facilities for the control of sewage
pollution in Delhi. Bombay, Calcutta and
Madras are also progressively taking up the
sewerage programmes. The Central and
State Boards for Pollution Control are
engaged in taking appropriate action for
controlling pollution from industrial waste
and have initiated action to prosecute some
polluting industries. As a result, many
industries have established pollution abate-
ment devices and several others are either
constructing the plant or in the advanced
stage of planning their abatement works. It
is also proposed to notify air pollution con-
trol zones under section 19 of the Air
(Prevention and Control Pollution) Act, 1981
for controlling air pollution in the Metro-
politan cities.

(¢) Monitoring has been initiated by the
Central Board for the Prevention and Control
of Pollution regarding vehicular smoke from
D.T.C. buses and various State buses at
Inter-State Bus Terminal. Dialogue has also
been initiated with the vehicle manufacturers
and research institutions for initiating
appropriate measures for the control of
vehicular pollution.

Regular inspection of the DTC vehicles
which are outshedded from the Depots is
carried out by trained staff. The vehicles
are also checked with the smoke metres by
rotation to avoid any human error of judg-
ment.

fgmraw w= & fag g qa £ g
g

10035. =1t g0 <& ¢ T NI
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() stenfas afgsal & fafqana &
fag Sae g3w ggaw faaesor @i ggfaa
SAra ST IFT g1 SN &1 A9 afgana
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Incentives for Promoting Electronic
Industries in the Country

10037. SHRI G.Y. KRISHNAN : Will

- the PRIME MINISTER be pleased to state :

(a) the incentives being provided to pro-
mote the growth of electronics industry in
the country ; and

(b) what are the development plans of
Bharat Electronics Ltd. in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M.S. SANJEEVI RAO) : (a) The
information is being collected and will be
laid on the Table of the House.

(b) The development plans of Bharat
Electronic Ltd. (BEL) as reported by it
are :—

(i) Two equipment factories are being set

up at Panchkula, Haryana, and Garh-
wal, U.P. They will help to fully

mect the needs of the defence services
for professional electronics equip-
ments.

(ii) A new factory for the manufacture of
glass shells for Black and White T.V.
Picture Tubes is being established at
Taloja, Maharashtra, in technical
collaboration with a leading foreign
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manufacturet of such glass shells.
This will be the first such plant in the
country.

(iii) The Pune Unit of BEL, which is al-
ready manufacturing night vision
tubes required for defence appli-
cations, will be acquiring sophisticated
new technology in this field.

(iv) BEL has recently acquired Andhra
Scientific Company Ltd. Machilipa-
tnam. This factory will be developed to
manufacture sophisticated opto-elec-
tronic components for defence appli-
cations and other domestic needs.

(v) BEL is undertaking major R and D
projects in the fields of both profes-
sional electronic equipments and
sophisticated electronic components.

(vi) BEL also has plans to acquire new
technologies from foreign sources for
both defence and mass communi-
cation products.

Availability of atomic minerals

10038. SHRI BRAJAMOHAN MOH-
ANTY : Will the PRIME MINISTER be
pleased to state :

(a) the details of atomic minerals availa-
ble in different parts of the country and the
progress of exploitation of each ;

(b) availability ofe any such material
brought to light during the year 1982-83 and
the places of its availability ;

(¢) which of the atomic minerals in the
country is running in short supply, giving
the details thereof ; and

(d) whether Government are importing
any atomic minerals from foreign countries
and if so details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) According to present indi-
cations the reserves of major atomic minerals
are as follows :

Uranium — 67,500 tonnes of UgOg
Thorium —  3,63,000 tonnes of ThOg
Zircon — 1,10,00,000 tonnes.

VAISAKHA 14, 1905 (SAKA)

Written Answers 166

The Uranium Corporation of India Ltd., a
public sector undertaking is presently opera-
ting a mine and a mill at Jaduguda in Bihar
and a new mine at Bhatin. In addition,
two more uranium mining projects are pro-
posed to be taken up at Narwapabar and
Turamdih in Bihar.

Indian Rare Earths Ltd., another public
sector undertaking obtains Thorium and
Zircon from its mineral processing plants in
Manavalakurichi (Tamil Nadu) and in Cha-
vara (Kerala). In addition it is setting up
the Orissa Sand Complex Project at Chatra-
pur (Orissa).

(b) During 1982-83, no major deposit of
atomic minerals was located.

(c) and (d).
in the above.

The country is self-sufficient

Profits, Production and Supply of Tyres

10039. SHRI BHEEKHABHAI : Will
the Minister of INDUSTRY be pleased to
state :

(a) the profits of each and every automo-
tive tyre company from 1977 to 1982, (year-
wise) ;

(b) the production of rayon and nylon
chord ply truck tyres of 12 ply rating (P.R.)
14 P.R., 16 P.R., and 18 P.R. coverings tyre
sizes 8.25-20, 9.00-20, 10.00-20 and 11.00-20
of each tyre company separately ; and

(c) the number of these tyres supplied to
various Central and State Government agen-
cies, Original Equipment (O.E.) replacement
market and exports since 1977, year-wise ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) State-
ments I and II indicating the profits of auto-
motive tyre companies licensed under I
(D and R) Act from 1977 to 1981 and the
total production of nylon and rayon cord
tyres for the period from 1980to 1982 are
attached. Profits of these automotive tyre
companies for the year 1982 are yet not
available.

(b) and (c). The information is not main-
tained by the Governmen .
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Statement-I
Year (Rs. in lakhs)
Profits before tax
(1 (2) (3)

1. Dunlop India Ltd. 77-78 184.56
78-79 399.29
79-80 881.11
80-81 333.01
2. Bombay Tyres International Ltd. 77-78 (—) 120.00
78-79 (—) 290.68
79-80 15.18
80-81 (—) 141.14
3. Good Year India Ltd. 77-78 (—) 45.13
78-79 234.05
79-80 305.25
80-81 548.05
4. Ceat Tyres India Ltd. 77-78 134.70
78-79 247.09
79 80 » 488.06
80-81 515.62
5. Modi Rubber Ltd. 77-78 271.78
78-79 388.49
79-80 596.62
80-81 558.92
6. MRF Ltd. (Formerly Madras 77-78 (—) 182.52
Rubber Factory Ltd.) 78-79 138.74
79-80 300.67
80-81 271.70
7. Premier Tyres Ltd. 77-78 (—) 172.74
78-79 (—) 202.34
79-80 29.16
80-81 (—) 139.48
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(1) 2 (3)
8. J.K. Industries Ltd. 71-78 (—) 303.45
78-79 (—) 159.85
79-80 176.33
80-81 (—) 256.26
9. Inchek Tyres Ltd. 76-17 (—) 356.47
77-78 (—) 238.09
78-79 N.A.
79-80 N.A.
80-81 N.A.
10. Apollo Tyres Ltd. 78-79 (—) 319.00
79-80 (—) 252.00
80-81 (—) 474.00
11. Vikrant Tyres Ltd. 79-80 —
80-81 (—) 576.72
381.37

Statement-II

Year _Production of Bus and Truck Tyres
Rayon Nylon

1980 10,05,000 Nos. 19,85,029 Nos.

1981 8,67,464 22,53,679

1982 8,15,174 27,12,720
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Setting up of Electronics complexes by
States

10040. SHRI CHINTAMANI JENA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that somec States
are considering to set up electronics com-
plexes in their States on their own ; and

(b) if so, the names of those States and
the reaction of Central Government there-
to ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS (SHRI
M.S. SANJEEVI RAO) : (a) Department of
Electronics has no such reference from any
State.

(b) Does not arise.
Steps to reduce price of Cement

10041. SHRI CHIRANJILAL SHARMA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the burden of the increased
excise duty on cement has been put on the
consumers by the Cement Manufacturers
Association ;

(b) whether it is a fact that the price of
a cement bag has been increased by Rs. 4
while the new levy works out only to Rs.
3.50 a bag ; and

(¢) if so, the reaction of Government
thereto and the steps to be taken by Govern-
ment to induce the Cement Manufacturers
Association to reduce price of cement ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (¢).
Non levy cement under the scheme of par-
tial decontrol introduced w.c.f. 28.2.82, is free
from price and distribution control. However,
the Cement Manufacturers Association had
indicated to the Government in May, 82 the
maximum level of prices of non-levy cement
as under :—
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Name of the State/
Union Territory

Price per bag of
50 kgs. of cement
exclusive of local

taxes
Rs. 60/- Kerala, Maharashtra,
Jammu and Kashmir
and North Eastern
States.
Rs. 56/- All other States and

Union Territories.

Consequent on the increase in the excise
duty on cement announced in the Central
Budget for 1983-84, the CMA had advised
that the retail prices of Non-levy cement
wcre revised to Rs. 64/- and Rs. 60/- per bag
with effect from Ist March, 1983. In addi-
tion to the increase in excise duty, the resul-
tant higher incidence of ,Central Sales Tax,
and increase in rail freight on cement move-
ment etc. have also to be taken into account.

Chief Ministers’ Conference

10042, SHRI CHITTA BASU : Will the
Minister of PLANNING be pleased 10 state :

(a) whether there was a Chief Ministers’
Conference on April 4 last ; and

(b) if so, the outcome of the Conference ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) Yes, Sir.

(b) The Conference of Chief Ministers’
felt that, even though the progress in certain
sectors or areas had fallen short of expecta-
tion, the implementation of the Programme
as a whole had been very satisfactory. Among
the steps suggested for achieving better
results at the field level during 1983-84, the
Conference of Chief Ministers recommended
strengthening of the development administra-
tion at the district-level, improvement of the
monitoring and supervision of the schemes
and taking further steps to increase public
participation.

Investment in Basic Industries in West
Bengal

10043. SHRI CHITTA BASU : Will
the Minister of INDUSTRY be pleased to
state :
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(a) whether, of the total estimated invest-
ment of 4000 crores for basic industries in
the country during the Sixth Five Year Plan,
West Bengal’s share is only Rs. 400 crores ;
and

(b) if so, the rationale behind it, having
regard to the fact that West Bengal’s contri-
bution in this area is quite considerable ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
The Central investment arc primarily in
large industrial projects of basic character
and the location of such units has to be
decided on broad techno-economic consider-
ations. It has been the policy of the Govern-
ment that subject to techno-economic
considerations, comparatively industrially
backward regions are given preference in the
location of the central projects.

New Schemes have been identified and
provided for based on techno-economic
feasibility taking into account the overall
constraints of resources and intersectoral
priorities indicated in the Plan Document.
The Sixth Plan (1980-85) provides an outlay
of Rs. 19,018 crores for Central Industrial
and Mineral Projects including coal and
petroleum. Out of this amount, it has been
possible to make State-wise distribution of
only Rs. 10,187 crores leaving a balance of
Rs. 8,831 crores as unallocated. The share of
West Bengal in the outlay of Rs. 10,187
crores is Rs. 578.17 crores.

Besides, according to the latest Public
Enterprises Survey for the year 1981-82, the
total investment in terms of Gross Block in
West Bengal was of the order of Rs. 1977.67
crores, which is 7.89; of the total invest-
ment.

Corruption Charges Against Former Chief
Minister of Maharashtra

10044. SHRI CHITTA BASU : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that Government
have referred to the Maharashtra Govern-
ment some corruption charges against Shri
A.R. Antulay, former Chief Minister of the
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State for ascertaining the truth about them ;
and

(b) il so, the charges and the reaction of

the Maharashtra State Government in res-
pect of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBATAH) : (a) and (b).
As mentioned in reply to Lok Sabha Unstar-
red Question No. 4910 of 30.3.1983, some
corruption charges made against Shri A.R.
Antulay, former Chief Minister of Maha-
rashtra have been referred, in accordance
with the settled procedure, to the Govern-
ment of Maharashtra for facts and comments
and these are awaited. It will not be in
public interest to disclose the details of the
charges.

Undertrial Prisoners in States

10045. SHRI RAMIJIBHAI MAVANI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a number of prisoners and
undertrials are in various jails of Delhi and
other States ;

(b) if so, the number of such prisoners in
each jail during 1 February, 1980 to 3l
March, 1983 ;

(¢) the category of each
undertrial ;

prisoner and

(d) how many of each category are (i)
women, (ii) Scheduled Castes, (iii) Adivasis,
(iv) Minority communities, (v) Saints,
Faquirs, Moulvis etc. and since how long
they are in jails ;

(e) the steps taken to release those early
who have shown good behaviour and work
in the jails ;

(f) how many of the above prisoners and
undertrials are studying and appearing in
academic career and examinations from
jails ; and

(g) special facilities being provided to
them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a), (b), (¢),
(d) and (f). The prison administration is a
State subject. Information regarding the
number of prisoners and undertrials, availa-
ble Statewise as on 31.12.1979, 31.12.1980,
31.12.1981 and 30.6.1982, is indicated in
Annexure I laid on the Table of the House.
[Placed in Library, See No. LT-6593/83]
Jail-wise information is not compiled by
Government of India.

2. The information asked for in parts
(c), (d) and (f) of the question is not compil-
ed by the Government of India.

(e) and (g). Premature release of prisoners
on ground of good behaviour and work in
the jails is governed by the jail manuals of
the respective States. Special facilities provi-
ded to prisoners and undertrial for studying
and appearing in examinations are also
governed by the provisions of the State jail
manuals. The Model Prison Manual brought
out by the All India Jail Manual Committee
appointed by the Government of India in
1957 which has been commended to all the
States and Union Territories to serve as a
book of guidance for revision of their jail
manuals enumerates the following facilities
to be extended to inmates for continuation
of education :(—

(i) Text-books ;

(ii) Guidance and help by the educational
personnel in preparing for examina-
tions ;

(iii) Permission
examinations
prisoners only ;

to appear at external
to carefully selected

(iv) Facilities for self-study ;

(v) Correspondence courses ;

(vi) Guided reading ;

(vii) Financial and other assistance in

deserving cases in the discretion of the
Superintendent.
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Letters of Intent issued to Big Houses for
setting up of Industries in no Industry
Districts

10046. SHRI NARSINGRAO SURYA-
WANSHI : Will the Minister of INDUSTRY
be pleased to state :

(a) the number of letters of intent
issued to big industrial concerns for setting
up industries in “No Industry’ districts in
the country ;

(b) their particulars and progress and
how many have expressed their inability to
set up units and how many are delaying the
industrial process ; and

(c) the action taken by Government like
cancellation of licences/letters of intent
issued consequent upon their unwillingness
to put units in backward districts or by
blacklisting all such concerns for grant of
licences in future ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) During
1.1.82 to 31.3.83, 13 Letters of Intent were
granted under the provisions of Industries
(Development and Regulation) Act to
undertakings registered under the M.R.T.P.
Act for setting up of industries in the ‘No
Industry Districts’ in the country.

(b) and (c). Details of all Letters of Intent,
including name of the Party and address,
location, item or manufacture etc. are
published by the Indian Investment Centre
in their ‘Monthly News Letter’. Copies of
this publication are available in the
Parliament Library.

Monitoring Cells have been set up in the
Administrative Ministries to review the
progress and steps are taken to cancel the
Letters of Intent/Industrial Licences whose
progress in implementation is not found
satisfactory. No Letters of Intent out of the
above 13 Letters of Intent has, as on 31.3.83,
been reported as cancelled.

Promotion to Central Government
Employees

10047. SHRI NARSINGRAO SURYA-

WANSHI : Will the Minister of HOME
AFFAIRS be pleased to state :
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(a) whether many Central Govt. emplo-
yees do not get promotion, as some of the
higher posts have been scrapped by the staff
inspection units or because of change of
criteria by Departmental Promotion Commi-
ttees from time to time ;

(b) if so, details of such posts, Ministry-
wise ;

(c) what is the future of such employees
who are working in the lower posts for more
than 10 to 13 years without having any
promotional avenues ;

(d) whether Government are initiating
any action to remove such stagnation in
future promotions to such employees ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b).
The Staff Inspection Unit functioning under
the Ministry of Finance assesses the Staff
Strength (levels as well as numbers) of
various posts in Ministries/Departments
based on actual work-load, and other factors
and recommends abolition of posts which
are considered as not justified. This has
nothing to do with the promotions of the
employees to higher posts to which they
may be eligible, as this is dependent upon
various factors such as availability of
vacancies from time to time, in higher posts,
their suitability etc. This Department is
also not aware of any change of criteria by
departmental Promotion Committees as
referred to in part (a) of the Question. Since
the review by SIU is a continuing exercise
and studies of various Ministries/Depart-
ments are undertaken from time to time by
the Unit which functions under the Ministry
of Finance, no information regarding the
number of posts which were abolished on
the recommendations of the SIU is available
with the Department of Personnel and
Administrative Reforms.

(c) to (e). Abolition of posts for want of
justification for their continuance, is not
linked with the Question of promotional
avenues which are available for various
categories of Central Govt. Employees to
higher posts in their line. Their promotions
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to such higher posts are governed by the
relevant provisions of the Recruitment Rules
relating to those posts. Where justified, non-
functional selection grades are also provided
to compensate for lack of promotion prospe-
cts subject to fulfilment of certain conditions.
Instructions also exist for periodical cadre
review to ensure inter-alia promotion oppor-
tunities within various cadres.

Reversion of Central Government Employees
to Lower Posts

10048. SHRI NARSINGRAO SURYA-
WANSHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether due to Staff inspection units
many Central Government employees were
reverted to lower post even after working on
higher post for many years ;

(b) if so, details of such employees,
Ministry-wise ;

(¢) whether Government are considering
to stop such reversions in near future ;

(d) if so, the course of action proposed ;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b).
The SIU functioning under the Ministry of
Finance assesses the staff strength (levels as
well as numbers) of various posts in
Ministries/ Departments based on the actual
work-load and other factors and recommends
abolition of posts which are considered as
not justified. Thus abolition of any post not
considered justified by the SIU is not linked
with the question of reversion of central
govt. employees. However, if due to abolition
of certain higher posts, reversion of the
employees officiating against them becomes
unavoidable, this cannot be helped. Since
the review by SIU is a continuing exercise
and studies of various Ministries/Depart-
ments are undertaken from time to time by
the Unit which functions under the Ministry

of Finance, no information regarding the
number of posts which were abolished on
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the recommendations of the SIU and the
number of employees if any to be consequen-
tly reverted in various Ministries/ Departments
is available centrally with the Department of
Personnel and A.R.

(c) to (¢). These do not arise in view of
the position as explained above. '

Promotional Avenues for Central Government
Employees Reaching Maximum of their Pay
Scale

10049. SHRI NARSINGRAO SURYA-
WANSHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of Central Government
employees who have reached the maximum
of their scale of pay in their respective cadres/
posts, Ministry-wise ;

(b) whether any promotional avenues/
other incentives are accorded to such emplo-
yees to remove future stagnation of their
increments ; and

(c) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME Al FAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (¢).
There are over 30 lakh Central Government
employees working in offices under various
Ministries/Deptts. spread over the length
and breadth of the country. No centralised
information is accordingly available regarding
the number of Central Government emplo-
yees who have reached the maximum of
their scale of pay. Posts in varjous cadres
at different levels are created according to
Justification for them and not necessarily for
providing promotional prospects. However,
promotional avenues to higher posts are
made available to the extent possible for
various categories of Central Govt. employees
keeping in mind the job requirements in
accordance with the relevant provisions of
the Recruitment Rules relating to such posts.
Where justified, non-functional selection
grades are also provided to compensate for
lack of promotion prospects, subject to
fulfilment of certain conditions. Instructions
also exist for periodical cadre review to
ensure inter-alia promotion opportunities
within various cadres.
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TEaraet w1 fF At 'y #§ s feay s

10050. = TEIEATX TOEAT C FAT
ST Wal Jg a1 $7 FIT FT [ -

(F) gaaifaag fawmm graraw 1982
F arer e sfafaaa, 1982 &t g
3 (3) ® gar wufiaq fafasa gw & fHaq
gEaTa S fAFTer T ;

(=) 3% & fFas gTarysr SN &K
feedl Q1T straisit § frarer o e foaa
FA qG F fama a9

() S FEATAS Fad e § faFHTer
T 3oy, fammga el =1 & 7 fawre
ST & FATFINT & 5 I

(u) #arwfger 5 ug gfafraa fear
s fa o et gearas usnar afg-
fanw 7Y SudFa M F agare frard w9
§ fasre sraar ?

goacTfaat fawmi & gewst (=0 g
u¥o gwral 1) ;- (7)) gdazifa®r faamr
(qvag qar et Frafaai F1 OITHL)
gINT a9 1982 & &M uaWgr #fy-
fraw, 1963 &t arer 3 (3) & sfawq o
1t fafesa 91T F & 290 FEqrast JTq
g T |

(@) 39T @it 290 IEATIT AU
aqr fgear, RIAT TI9Tet T qQUey-a19 A7y
fFg g 91

() sudag T (@) F 3T F @y
g0 qg 9 &1 981 34T |

() & @wt FTEAST 1 oAASAT aqr
fg=2Y @ wig-g19 S8 FW F 99 87 W
fog a1g § aqr e WY g s <@ |



181 Written Answers
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Allocations for 1.T.D.P. in Orissa

10052. SHRI K. PRADHANI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the amount earmarked for the imple-
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mentation of Integrated Tribal Development
Projects in Orissa during the last four

years ;

(b) the' number of tribals in each district
of Orissa who have been benefited during
the above period ; and

(c) the details regarding the funds allocat-
ed during the current financial year for the
implementation of the ITDP Scheme in
Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Out
of Special Central Assistance provided by
the Ministry of Home Affairs, Government
of Orissa allocated Rs. 202.04 lakhs, Rs.
172.48 lakhs, Rs. 186.52 lakhs, and Rs. 294.48
lakhs for implementation of Integrated Tribal
Development Projects during 1979-80, 1980-
81, 1981-82 and 1982-83, respectively ;

(b) The number of tribal families who
benefitted through Integrated Tribal Deve-
lopment Agencies during the last four years
is 21073 in Koraput, 21824 in Mayurbhanj,
12745 in Sundergarh, 2547 in Phulbani, 7493
in Keonjhar, 4045 in Ganjam, 1042 in Sam-

balpur, 508 in Kalahandi and 1614 in
Balasore districts.
(¢) Special Central Assistance of Rs.

1300 lakhs has been tentatively allocated to
Orissa State for Tribal sub-Plan programmes
for the year 1983-84. The State Government
will make allocation of funds to different
Integrated Tribal Development Agencies.

Study in connection with Working of
Newsprint Policy

10053. SHRI K. MALLANNA : Will
the Minister of INDUSTRY be pleased to
state whether any study has been made in

connection with the working of the newsprint
policy during the current financial year and

its impact on the economics of the newsprint
industry ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : No, Sir,
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Promotion to Direct Recruit Government
Servants Placed on Probation

10054. SHRI K. LAKKAPPA : Will the

Minister of HOME AFFAIRS be pleased to
state :

(a) whether a  Government Servant
retruited directly through UPSCis placed
on probation ;

(b) if so, for what period ;

(¢) whether such a person can be promo-
ted on regular or ad-hoc basis during the
period of probation on a regular post ; and

(d) what are the rules thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHIIU
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) Ordinarily, probation for a period of
two years is prescribed unless the period is
differently mentioned in the relevant recruit-
ment rules.

(c) and (d). A Govt. servant is placed on
probation in a post service to assess his
suitability for regular appointment thereto.
The promotion of a Govt. servant depends
on the provisions of the service rules appli-
cable to him/her, which provide inter-alia, a
minimum period of qualifying service in the
lower grade/post. It is however within the
discretion of the competent authority to
relax the conditions of minimum length of
qualifying service for promotion.

However, the ad hoc promotions may be
made in certain contingencies
finalisation of seniority
etc.

like non-
list, court cases,

Setting up of a Cement Plant in Kutch
District of Gujarat

10055. SHRI UTTAMBHAI H. PATEL :

Will the Minister of INDUSTRY be pleased
to state :

(a) whether it is a fact that Cement
Corporation of India proposes to establish
a huge cement plant at Abadasa or Lakhapat
in the Kutch District of Gujarat State ;
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(b)- whether. it is also a fact that C.C.I.
has proposed to above plant to establish in
the backward area of Kutch which is Worth
Rs. 250crores ;

(c) if so, what are the plans, projects
estimates and the details thereof ?

(d) when the said plant is likely to be
established ;

(e) what is the present progress of the
same ;

(f) whether it is a fact that Railway
Board has taken objection on some vital
aspects involved in the said plants ;

(g) if so, what are the Railways objec-
tions ; and

(h) when the production of the cement
will start ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (h).
Cement Corporation of India had submitted
an application for grant of letter of intent
for setting up a cement plant with an annual
capacity of 2.5 million tonnes at Apdasa/
Lakhpat Tehsil in Kutch District of Gujarat
involving an investment of the order of Rs.
250 crores. The Railway Board has indicated
that they have no proposals nor could they
visualise at present, any programme to
serve this area with the requisite infrastruc-
ture facilities. The application was rejected
prima-facie as the proposal was not consi-
dered to be viable at the proposed location.
As no representation against the prima-facie
rejection has been received so far, the pro-
posal stands finally rejected.

Amounts Invested in Sick Units

10056. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of INDUS-
TRY be pleased to state :

(a) the number of sick industrial units

in India in 1980 both State-wise and indus-
trial-Sector wise ;

(b) the amounts invested by Banks, Finan-

cial Institutions and IRCI in those sick
industrial units ; and
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(c) the corresponding position both in (Rs. crores)
numbers and amount during the years 1970 e
and 1980 respectively ? i
(i) Commercial Banks 1809
(ii) Public Financial Institutions
THE MINISTER OF INDUSTRY (SHRI namely Industrial Develop-
NARAYAN DATT TIWARI) : (a) Data ment Baok of India (IDBI),
on sick industrial units assisted by banks Industrial Finance Corpora-
are being collected by the Reserve Bank of tion of India (IFCI) and In-
India as per the definition of sickness adopt- dustrial Crednt_ and Invest-
ed by it. According to the data furnished by ment Corporation of India
it, there were 24,550 sick industrial units (ICICI), in respect of units
in the assistance Portfolio of the Scheduled identified by them as sick. 307
Commercial banks at the end of 1980. State- . .
) j ] ) (iii) Industrial Reconstruction
wise and Industry-wise details as available Corporation of India limit-
from the Reserve Bank of India are shown ed. 67
in the attached statement.
2183

(b) The total outstanding credit to sick
units as at the end of 1980 was as follows :

(c) Data for the year 1970 are not avail-

able.

Statement

Name of the States

As at the end of December, 1980

Large Scale Unit

Small Scale Unit

(enjoying bank credit (Provisional)
of Rs. 1 crore
or above)

) (2) (3)
West Bengal 102 7452
Maharashtra 85 2581
Uttar Pradesh 49 1446
Gujarat 39 958
Tamil Nadu 31 1246
Karnataka 20 1157
Madhya Pradesh 19 538
Andhbra Pradesh 15 1625
Kerala 13 763
Bihar 12 892
Haryana 5 246
Rajasthan 4 253
Orissa 4 842
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(1) 2) (3)

Goa 4 73
Assam 2 1590
Delhi 2 589
Pondicherry 2 24
Punjab 1 496
Manipur —_ 186
Tripura — 106
Jammu and Kashmir —_ 65
Himachal Pradesh — 64
Chandigarh — 32
Meghalaya — 22
Nagaland — 5
Dadra/Nagar Haveli S 3
Andaman and Nicobar —— 2
409 23256

Data in respect of Medium Units (enjoying bank credit of less than
one crore but other than small scale units) is not being collected by the

Reserve Bank of India separately.

Assent to Madhya Pradesh Pashu Pakshi
Bali Pratishod Bill, 1979

10057. SHRI  VIRDHI
JAIN : Will the Minister of
AFFAIRS be pleased to state :

CHANDER
HOME

(a) the reasons for delay in according
President’s assent to the Madhya Pradesh
Pashu Pakshi Bali Pratishod Bill, 1979 ;
and

(b) the exact date by which the assent
would be given ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a) and

(b). The Madhya Pradesh Pashu Pakshi
Bali Pratishod Vidheyak, 1979 was assented

to by the President on February 1, 1983 and
the Government of Madhya Pradesh was in-

formed accordingly on February 3, 1983.

Development of copper mines in the country

10058. SHRIMATI MADHURI SINGH :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the cost of producing copper
by the Hindustan Copper Limited is very
high ;

(b) if so, the factors responsible there-
for ;

(c) the steps proposed to lower high pro-
duction cost ; and

(d) the future development programme
for development of copper mines in the

country and its details ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES

(SHRIN.K.P. SALVE) :(a) For the year
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1982-83 the average cost of production of
copper was higher than the average realis-
able price of copper sold by Hindustan
Copper Limited.

(b) The factors responsible for the high
cost of production are :

(i) poor power availability at Khetri
Copper Complex in Rajasthan and
power interruptions and load restric-
tions at Indian Copper Complex,
Ghatsila (Bihar) leading to under
utilisation of capacity in the mines and
plants ;

(i1) steep escalation in the cost of electric
power and fuel ;

(iii) fall in the grade of ore resulting in
increased mining cost.

(c) Some of the measures taken/being
taken to control the cost of production are
augmenting captive power generation, im-
proving process efficiencies and increasing
capacity utilisation.

(d) The development plans are as under :

(i) completion of the second phase of the
Malanjkhand Copper Project by the
end of this year against the scheduled
date of June, 1984, This project will
contribute, when completed, two
million tonnes of ore per annum,
equivalent to 23,000 tonnes of copper
metal ;

(ii) expansion of the existing mines along
with corresponding expansion of the
smelting and refining capacities ;

(iii) Integrated development of the Singh-
bhum Copper belt ;

(iv) expansion of bye-products recovery
plant.
Manufacture of Electric Cars

~10059. SHRI CHITTA MAHATA : Will
the Minister of INDUSTRY be pleased to

state

(a) whether the existing car mapufac—
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turing units in the country have decided to
manufacture electric car ;

(b) if so, the details thereof and when
they applied for licence to manufacture
electric car ; and

(c) if not, reasons therefor ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI): (a) to
(c). No proposal for the manufacture of
electric cars has been reccived from any of
the existing car manufacturers.

Judicial enquiries on communal riots

10060. SHRT A.K. ROY : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 5042 on 30 March, 1983, regarding
judicial enquiries on Communal Riots and
state :

(a) the details and names of the judicial
enquiries constituted by the State Govern-
ments on the communal riots in the country
with State-wise break-up for the last five
years ;

(b) the dates of submission of their

reports ;

(c) whether any follow up action has been
taken, if so, the facts in detail ;

(d) whether any communal offender has
been convicted in the country in the last five
years ; and

(e) if so, the details thereof ; and if not,
the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) The in-
formation from the Governments of Andhra
Pradesh, Assam, Kerala, Maharashtra,
Tamil Nadu, Rajasthan, Uttar Pradesh and
West Bengal is being collected and will be
laid on the Table of the House. The Govern-
ment of Bihar had appointed a Judicial
Commission of Inquiry headed by Shri
Jitendra Narain, retired Judge of the Patna
High Court in May, 1979 under the Commis-
sions of Inquiry Act, 1952 in connection
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with the communal riots in Jamshedpur.
In the remaining States and Union Terri-
tories, no Judicial Commission of Inquiry
was appointed during the last five years.

(b) to (e). According to Section 3(4) of
the Commissions of Inquiry Act, 1952, the
reports of the Commissions appointed "by
the State Government are to be submitted
by the Commissions to the respective State
Government and are to be laid by the con-
cerned State Government to the State Legis-
lature, together with a memorandum of the
action taken thereon. Any follow up action
on the recommendations of the Commissions
of Inquiry, including the presecution of
offenders etc., are to be taken by the respec-
tive State Government.

Areas declared disturbed in N.E. region

10061. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the npames of the areas in the North-
Eastern region declared disturbed ;

(b) the Central assistance provided by
Government to maintain peace and security
in those areas ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) The
areas declared ‘disturbed’ by the Central or
State authorities in the North-East are as
under :

(i) A five kilometer belt along and ex-
tending upto international boundary
adjoining States of Manipur, Naga-
land and the Tirap district in the
Union Territory of Arunachal Pra-
desh ;

(ii) A belt in Tripura on the Tripura-
Mizoram border ;

(iii) the whole of Manipur State ;

(iv) the whole of Union Territory of
Mizoram ;

(v) 82 Police Station areas in eight dis-
tricts of Assam namely Darrang,
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Dibrugarh, Goalpara, Kamrup, Karbi-
Anglong, Lakhimpur, Nowgong and
Sibsagar.

(b) and (c). Presence of para-military
forces/security forces have been augmented in
the interests of maintaining proper law and
order in these areas.

Setting up of industries in backward
districts of Himachal Pradesh

10062. PROF. NARAIN CHAND
PARASHAR : Will the Minister of INDU-
STRY be pleased to state :

(a) the names of the Districts in Hima-
chal Pradesh which have been declared in-
dustrially backward ;

(b) whether ‘District Kangra’ includes
Hamirpur and Una Districts as well, as they
were parts of composite Kangra District ;
and

(c) what are the facilities given by Gov-
ernment of India and State Government, tor
the establishment and promotion of indus-
tries in the industrially backward districts in
general and these districts in particular ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
The whole of the Himachal Pradesh has
been declared as industrially backward with
effect from Ist April, 1983. Induystrial units
set up in the State will be eligible for Central
Investment Subsidy at the rate of 259, of the
fixed capital investment subject to a maxi-
mum of Rs. 25 lakhs.

Setting up maritime satellites

10063. DR. KRUPASINDHU BHOI :
Will the PRIME MINISTER be pleased to

state :

(a) whether ships and aircraft of the
world may soon share an exclusive chain of
communication satellites ;

(b) if so, the efforts being made by India
in this regard ;

(c) the number of aircrafts and vessels
in various wings of Government and private
fitted with earth station terminals to enabile
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them to communicate through the net work
of maritime satellites being established by
the International Maritime Satellite Organi-
sation ; and

(d) the stage at which the matter stands
at present ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGQGY,
SPACE ELECTRONICS, AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) At present, there are satellites
for civilian maritime satellite communica-
tion. For civilian aeronautical mobile satel-
lite communications, a dialogue is in pro-
gress.

(b) The Government of India is a Mem-
ber of the International Maritime Satellite
Organisation (INMARSAT) along with 37
other Member countries. In addition, a
L-band Shipborne communications Terminal
(SCT) compatible with INMARSAT space-
segment has been developed indigenously.

(c) Three ships belonging to the National
Institute of Oceanography (NIO) have been
fitted with Shipborne Satellite communica-
tions Terminals for operation through
INMARSAT space-segment. Two Govern-
ment ships and 6 belonging to the Shipping
Corporation of India are awaiting fitment of
terminals.

(d) The overseas Communications Ser-
vice of the Ministry of Communications has
plans to establish a shore station for work-
ing with the INMARSAT space-segment.
The Department of Space is completing an
improved prototype of the indigenous Ship-
borne Communications Terminal (SCT).
This terminal is expected to see extensive sea
trials. It is proposed to transfer SCT tech-
nology to industrial units in the country.

Changes in Rape Law

10064. DR. KRUPASINDHU BHOI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have examined
the report of the Committee on Criminal
Laws (Amendment) Bill with regard to chan-
ges in the rape law ;

" (b) if so, with what results ; and
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(c) the action proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (c).
The Report of the Joint Committee of both
‘the Houses of Parliament is under the consi-
deration of the Government.

“Mercury Pollution Studies®

10065. DR. KRUPASINDHU BHOI:
Will the PRIME MINISTER be pleased to

state :

(a) whether the Central Board of Pollu-
tion Control has recommended mercury
pollution studies in all the twelve States
where chior-alkali units, the main cause of
such pollution, are located ;

(b) if so, the reaction of Government
thereto and the steps envisaged to monitor
the ecosystem for mercury pollution in the
said States and keep them to the minimum
national standards ;

(¢) whether waterbeds where there is a
chance of mercury getting deposited would
also be studied under the scheme for check-
ing the mercury pollution to keep it down to
the minimum standards ; and

(d) the steps proposed to be taken in this
direction ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes, Sir.

(¢) The Central Board has conducted a
monitoring/assessment study of Chior-Alkali
units in ten States. Out of the 16 Chior-
Alkali units monitored, seven units were
found to have treatment facilities for remo-
val of Mercury. The remaining units are
being persuaded by the Central and concer-
ned State Boards for taking appropriate
measures in order to conform to the Mini-
mal National Standards.

(c) and (d). No, Sir. The thrust of the
programme is on the control of mercury at
source,
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Metric clock/calendar system devised I.A F.
Engineer

10066. DR. KRUPASINDHU BHOI :
Will the PRIME MINISTER be pleased to
state .

(a) whether an Indian Air Force Engineer
has devised a metric clock/calendar system
recently ;

(b) if so, the salient feature thereof ;

(c) the reaction of Government towards
adopting the same and the result of the pro-
posals examined, if any ;

(d) how far it can be applied to space
flights, data processing in computer work
and horology ; and

(e) whether Government have recognized
the service done by the said officer by prepa-
ring the metric clock/calendar ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOL.OGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b). Yes, Sir. 1In June,
1971 former Flt. Lt. B.B. Vij had submitted
a paper to the Chief of the Air Staff regar-
ding his ideas on metric clock. The paper
dealt with unified technology one World
(Metric) Flag, the Metric Star, Insignia of
Metric Time ete. The Metric Calendar
envisaged eliminates the Gregorian Calendar
and is metric having 10 months to the calen-
dar year, each month representing a tropical
season of 73 metric days. One tropical

cycle (one half year) will have 10 Zodiac

Signs, each of about 80 degrees metric. Two
sub-weeks of 5 nietric days each form one
10-day full week. 73 full weeks make the
Metric Calendar year.

(c) and (d). Systems of time measurement
well established the World over on the basis
of 60 minutes an hour, 24 hours a day, 7
days a week etc. 365 days a year and a leap
year. These time standards are accepted
the world over and used in space flights,
data .processing and all modern scientific
research and applications. In India the
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primary standards are maintained by the
N.P.L. based on Caesium. The present
system of time measurement is entirely satis-

factory and the need for an alternative is not
felt.

() The Govt. are aware of the proposals
for metric clock/calendar but have not found
it necessary to adopt it.

Scheduled areas and their population

10067. SHRI GIRIDHAR GOMANGO :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the names of the districts and areas
notified by Government as Fifth Scheduled
and Sixth Scheduled Areas under the Cons-
titution, State-wise and the gcographical
areas therefor ;

(b) the nmames of Scheduled Tribes reco-
nised by the Constitution inside and outside
the Scheduled Areas with their population ;

(c) whether the Areas and Tribes recom-
mended by the Commission for ‘“‘Scheduled
Areas and Scheduled Tribes™ have been fully
covered in existing Scheduled Areas and
Scheduled Tribes list ; and

(d) if not, the reasons for delay in imple-
menting the recommendations of the Com-
mission therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
details of the areas notified as Scheduled
Areas has been laid on the Table of the
House in response to Lok Sabha Unstarred
Q. No. 2165 of 21.7.82. There is no change

since then. The tribal areas included in the
Sixth Schedule are :—

S. No. State District
1. Assam (i) The North Cachar
Hills District
(i) The Mikir Hills
District.

2. Meghalaya (i) Khasi Hills District

(ii) Jaintia Hills Dis-
trict
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(iii) The Garo Hills
District

3. Mizoram
trict

(ii) The Lakher District
(iii) The Pawi District
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(i) The Chakma Dis-

The geographical area of the Scheduled
Areas and Tribal areas is indicated in the
Statement attached.

(b) The information 1is given in the
Manual of Election Law (Ninth Edition,
1979), Government of India, Ministry of

-
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Law, Justice and Company Affairs, and
Census of India, 1971, INDIA, Series I,
Part V-A (ii), Special Tables for Scheduled
Tribes, Manager, Government of Il;dia
Publications, N. Delhi, 1981.

(c) and (d). With the launching of the
tribal sub-Plan approach in the Fifth Plan
period, the Scheduled Areas and the Triba)
sub-Plan areas have been made coterminus
in most cases in order to effect intensive and
integrated tribal development. In so far as
the list of the scheduled tribes is concerned,
the exercise of its revision has been under-
taken.

Statement

(i) Geographical arca of Scheduled Areas under the Fifth Schedule to the Constitution

S1. No. State Estimated Area in Sq. Kms.
1. Andhra Pradesh 29,683
2. Bihar 43,604
3. Gujarat 23,947
4, Himachal Pradesh 23,954
5. Madhya Pradesh 1,60,627
6. Maharashtra 24,291
7. Orissa 69,407
8. Rajasthan 9,976

(i) Geographical area of Tribal Areas under the Sixth Schedule to the Constitution

State District Area in Sq. Kms. as
per 1971 Census
1. Assam 1. North Cachar Hills 4,890
2. Mikir Hills 10,332
2. Meghalaya 22,489
21,087

3. Mizoram

o ———— " ——
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Task Force on Development of Tribal Areas

10068. SHRI GIRIDHAR GOMANGO :
Will the Minister of PLANNING be pleased
to state :

(a) the terms of reference of the Task
Force on ‘Development of Tribal Areas’
constituted by his Ministry during the year
1972 and the subjects selected for working
groups of the Task Force to study the pro-
bles in depth ;

(b) the terms of reference of each work-
ing group and the recommendations made
on the subjects, subjectwise ;

(¢) whether the findings and the sugges-
tions forwarded by the Task Force Commi-
ttee have been implemented by his Ministry ;
and

(d) if so, the details thereof ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) and (b). The'terms
of reference of the Task Force, Working
Groups as well as recommendations may be
seen at Annexures I and TII laid on the
Table of the House. [Placed in Library.
See No. LT-6594/83]

(¢) and (d). Keeping in view the recom-
mendations of the Task Force on Tribal
Development, Tribal Sub-Plans were for-
mulated for the first time in 16 States and
2 Union Territories during the Fifth Five
Year Plan. These Tribal Sub-Plans were

implemented by the States and Union Terri-
tories.

Border Disputes between Orissa and Andhra
Pradesh

10069. SHR1 GIRIDHAR GOMANGO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Governments of Orissa and
Andhra Pradesh have rcferrced to his Ministry
for settlement of border dispute ;

(b) if so, the names of the villages under
dispute and arca thereof ;

(c) the measures taken by his Ministry
to settle the dispute so far ; and

(d) the initiativc taken by both the State
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Governments to arrive at the decision among
themselves so far and views communicated
to his Ministry jointly or separately on the
disputed vlilages ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (d).
The Government of Orissa had filed a suit in
the Supreme Court under article 131 of the
Constitution against the State of Andhra
Pradesh urging its territorial claim in respect
of Kotiya group of villages near the inter-
State boundary. The Government of Orissa
have informed that the casc is still pending
adjudication before the Supreme Court.

Setting up of Industrial Estates in Nepal

10070. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRY be pleased
to refer to reply given to Unstarred Question
No. 4011 on 23 March, 1983 regarding set-
ting up of Industrial Estates in Nepal and
state .

(a) whether a team of the National
Small Industries Corporation has since
visited or any date fixed for visiting Nepal
for studies to set up Industrial Estate at
Batwal ;

(b) if so, details thereabout ;

(c) if not, reasons for delay ;

(d) whether joint Indo-Nepal Economic
Commission has since been set up ? If not,
reasons for delay ;

(e) the specific details of the proposed
joint venture cement plant and whether any
response from Nepal has since been recei-
ved ; and

(f) if so, details thereof ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
A reply from H.M.G. Nepal is awaited, to
indicate thc dates convenient to them for
the visit of the National Small Industries
Corporation Team.

(d) Active consultation with H.M.G.
Nepal is being carried on for the early set-
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ting up of the Indo-Nepal Joint Economic
Commission.

(e) and (f). Comments from H.M.G.
Nepal on the Report prepared by the
Cement Corporation of India have recently
been received and are under study. Project
details are yet to be finalised.

22 Member panel of economists to advise
on National Plan

10071. SHRI GHULAM RASOOL
KOCHACK : Will the Minister of PLAN-
NING be pleased to state :

(a) whether Planning Commission had
constituted a 22 Member panel of econo-
mists to advise it on the formation of the
National plan and assessment of plan per-
formance ;

(b) whether the panel has been asked to
submit interim reports ; and

(c) when the final report is likely to be
received by Government ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) Yes, Sir.

(b) and (c). The first meeting of the panel
is yet to be held. The question of its being
asked to submit any reports does not arise.

Construction of Vizag Steel Plant by

private contractors in preference
to HSCL

10072. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of STEEL

AND MINES be pleased to state :

(a) whether it is a fact that the with-
drawal of public sector patronage has
deepened a crisis in Hindustan Steel-Works

Construction Ltd.

(b) the reasons behind awarding the
construction of Vizag Steel Plant to private
contractors in preference to H.S.C.L. ?

THE MINISTER. OF STATE OF THE
MINISTRY OF STEEL. AND MINES
(SHRI N.K.P. SALVE) : (a) No, Sir.

(b) Out of the civil construction contracts
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for Rs. 346.71 crores awarded till now by

_ Vizag Steel Plant, HSCL has been given

contracts for Rs. 173.35 crores and another
public sector undertaking, NPCC, for
Rs. 86.70 crores. The value of civil works
awarded to private contractors is only
Rs. 86.66 crores. Public sector organisations
are given high priority in the award of con-
tracts, but their capacity to do the allotted
work within the prescribed time schedule is
an important consideration. Overloading
of public sector organisations has, therefore,
been avoided.

Report of Jail Reforms Committee

SHRI RAM VILAS PASWAN :
SHRI NAVIN RAVANI :

SHRI M. RAM GOPAL
REDDY :

SHRI MOHAN LAL PATEL :

10073.

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Jail Reforms Committee has
stated that women in Jails are at mercy of
Jailors and far from being safe from moral
danger ;

(b) if so, whether the report of the Jail
Reforms Committee has since been consi-
dered by Government ; and

(c) what steps have been taken or are
being taken to improve the women priso-
ners in various Jails of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) (a) to (c).
The Committee on Jail Reforms headed by
Shri Justice A.N. Mulla (retired) has submi-
tted its report to the Government on 31
March, 1983. As stated in reply to the
Starred Question No. 779 answered in the
Lok Sabha on 27 April, 1983, the recom-
mendations of the Jail Reforms Committee
have to be studied by the Central Govern-
ment and examined in consultation with the
State Governments as Prison Administration
is a State subject. A Special Cell is being
constituted under the Ministry of Home
Affairs for processing these recommen-
dations,
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Approval for setting up of Export-
Oriented Units

10074. SHRI RAM VILAS PASWAN :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Central Government have
recently approved 285 applications for sett-
ing up 100 per cent export oriented units in
the country ;

(b) the particulars of persons who have
been permitted to instal industries ;

(¢) nature of items which will be manu-
factured by these units ; and

(d) the funds allotted for the purpose ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
284 applications for setting up 1007, Export
Oriented Undertakings for the manufacture
of various items have been approved from
1.1.1981 to end of February, 1983. Details
* of letters of intent issued for setting up 1009
export oriented units, indicating the name
and address of the party, location of the
unit, item of manufacture and capacity etc.
are being published by the Indian Invest-
ment Centre in their ‘Monthly News Letter’.
Copies of this publication are available in
the Parliament Library.

(d) Imstitutional finance of 1009 export
units is provided by various Financial Iosti-
tutions, the Export Credit and Guarantee
Corporation and thc Export-lmport Bank
etc.

Kachba March of Central Government
Employees

10075, SHRI RAM VILAS PASWAN :
SHRI M. RAM GOPAL
REDDY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Central Government Em-
ployees during April, 1983 staged a Kachha
March and had a rally in front of his bunga-
low in support of their demands ;
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(b) if so, what are their demands ; and

(¢) whether their demands have since
been considered by Government and if so,
with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) The memorandum presented to the
Home Minister by Central Government
employees after staging Kachha March on
5.4.1983 contains the following demands :

(i) Replacement of Khadi by Terricot
for Summer uniforms and Mill-made
Serge Woolen for Winter uniforms ;

(i) Cash payment of stitching charges
comparable to market rates ; and

(iii) Supply of Foot-wear etc., made of
standard quality from reputed firms.

(c) The various aspects involved in the
demand at (i) above have been taken up
with the concerned authorities.

It has not been possible to accept the
demand at (ji) above as it would have ad-
verse impact on the existing stitching agen-
cies like Grih Kalyan Kendra and Social
Welfare and Rehabilitation Directorate of
Delhi Administration which provide employ-
ment to the families of low-paid Central
Government employees and unattached dis-
placed women respectively.

As regards demand at (iii) above, suitable
instructions have already been issued to
Government Departments/Offices to pur-
chase shoes and chappals for eligible Groups
‘C’and ‘D’ employees from the Central
Government Employees Consumers’ Coope-
rative Stores/Super Bazars/Khadi Gram-
odyog Bhavans. '

Convening of meeting of Chief Ministers
of Karnataka and Maharashtra to
discuss Border Disputes

10076. SHRI B.V. DESAI: Will the

Minister of HOMB AFFAIRS be pleased to
state .

(a) whether it is a fact that the Centre
proposed to convene a meeting of the Chief
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Ministers of Karnataka and Maharashtra to
discuss the border dispute between the two
States ;

(b) if so, whether the meeting was called
during the first week of March ;

(c) whether both the State Governments
placed their views before the Union Govern-
ment ;

(d) if so, whether all the reports so far
in this regard were also discussed in the
mecting ; and

(e) by what time the final settlement in
this regard is likely to be reached ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Yes,
The Government is intended to call a meet-
ing of the Chief Ministers of Karnataka and
Maharashtra to discuss the border dispute
between the two States at a convenient
time.

(b) No, Sir.

(c) to (e). Do not arise.

Enforcement of safeguards at Tarapur
Nuclear Power Station within the

frame work of old Indo-US agreement

10077. SHRI B.V. DESAI :
SHRI P.M. SAYEED :

Will the PRIME MINISTER be pleased
to state :

(a) whether the International Atomic
Energy Agency is prepared to continue
enforcement of safeguards at the Tarapur
nuclear power station within the framework
of the old Indo-U.S. agreement ;

(b) if so, whether it is also a fact that
the role will not change even under the new
arrangement under which France will sub-«
stitute the U.S. as the fuel supplier for Tara-
pur and there will be no change in the level
of safeguards ;

(c) whether this assurance was given by
the IAEA Director ‘General who had visited
India during the month of December,
1982;
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(d) if so, what were the discussions held
by Government during his visit ; and

(e) whether the Director-General had
also hoped that a formal request to IAEA
would be made before the first consignment
of enrich uranium arrived in India from
France ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) Yes, Sir.

(c) to (e). The subject was not formally
discussed during the visit of the JAEA
Director General in December 1982. The
visit was mainly meant to enable the new
Director General to visit our facilities and
understand our programmes and policies.
The occasion was also utilised to hold gene-
ral discussions on the role of the IAEA and
India’s role in particular.

Setting up o a Working Group on
Iron and Steel

10078. SHRI B.V. DESAI: Will the
Minister of PLANNING be pleased to
state :

(a) whether the Planning Commission
has set up a Working Group on Iron and
Steel to prepare a broad long-term profile
of Steel demand for the development of
Steel industry upto the turn of the century ;

(b) ifso, whether this Working Group
was expected to submit its report during the
current year ,

(c) if so, by what time the Working
Group is likely to submit its report ; and

(d) if already submitted, what are the
main features of the report ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) Yes, Sir.

(b) The Working Group was set up ind
February 1982, and was requested to submit
its report within six months.

(c) The Working Group has since consti-
tuted four sub-groups to study, infer-alia the
demand for steel andt he technological op-
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tions including self-reliance. The Working
Group would take some more time to submit
its report.

(d) Does not arise.
Slave traders gang busted

10079. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of HOME
AFFATIRS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn t0 a news item under
caption “‘Slave traders” gang busted appear-
ed in English daily National Herald dated
15 February, 1983 ; and if so, the details
regarding the arrest of the gang ;

(b) what steps are being taken to check
the slave trade in children prevailing in the
country and how many children have been
saved from these gangs, State-wise, so far ;

(¢) how many persons have been arrested
in this connection ; and

(d) whether cases have been registered
and charge-sheets filed, if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (d).
There is no evidence of the prevalence of
the Slave Trade of children in the country.
Attention of the State Government has,
however, been drawn to this news item.
Sporadic cases involving exploitation of
children as reported in the news item are
dealt with in accordance with substantive
law as State Governments and Union Terri-
tories are responsible for enforcing laws rela-
ting to such offences.

Modification of Licensing Procedure

10080. SHR1 MADHAVRAO SCINDIA :

Will the Minister of INDUSTRY be pleased
to state :

(a) whether the Federation of Indian
Chambers of Commerce and Industry in its
56th annual session demanded certain modi-
fications in the licensing policy and stream-
lining of licensing procedure ;
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(b) if so, the details thereof ; and
(c) Government’s response thereto ?

THE MINISTER OFINDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
Government have seen a brochure (Pro-
gramme of the meeting and Resolution)
relating to the 56 annual session of the
Federation of Indian Chambers of Com-
merce and Industry and it is found that the
brochure does not cantain any suggestion
regarding licensing policy and streamlining
of licensing proccdures. The brochure how-
ever contains inter-alia, the following sug-
gestions :

(i) Industries engaged in import substi-
tution and export promotion should
be excluded from the purview of
MRTP Act ;

(ii) The basis of monopoly legislation
should be the extent of market con-
trol rather than value of assets ;

(iii) To facilitatc the smooth dcvelopment
of small-scale sector, there should be
a single-window clearance in the States
for the purposes of all kinds of permi-
ssions and approvals required.

In the absence of any specific proposal
made by the Federation to the Government
it is not possible to offer any views.

Report of Commissioner for SC/ST on
Atrocities on Harijans and Tribals

10081. SHRI MADHAVRAO SCINDIA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether according to the latest report
of the Commissioner for Scheduled Castes
and Scheduled Tribes atrocities against Hari-
jans and Tribals in the country have continu-
.ed to mount since 1976 onwards ;

(b) if so, the comparative figures show-
ing various crimes perpetrated against Hari-
jans and Tribals during each year since 1976
especially cases of murder, arson, rape and
other crimes against women and cases of
violence against weaker sections, State-wise

and Union Territory-wise ; and
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(c) what specific steps have been taken
to effectively curb this crime by the Central
and State Governments and Union Territory
Administrations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b).
A copy of the 27th Report has already been
laid on the Table of the Lok Sabha on llth
August, 1982. Chapter 10 of the report may

be refexred to.

(¢) In the Union Home Minister’s DO
letter dated 10th March, 1980, comprehen-
sive guidelines covering precautionary, pre-
ventive, punitive, rehabiitative and personnel
policy measures that are requiired to be taken
for checking crime against Schoduled Castes
have been communicated to tho States.
Close and continuous touch is main3ined
with the State Governments regarding effe
tive implementation of these guidelines.
Similar guidelines have also been issued in
respect of Scheduled Tribes also.

Leakage of Information to Liaison Officers
of Large Industrial Houses

10082. SHRI DIGAMBER SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his attention has been drawn
to the news item captioned ‘Open and Shut
appearing under Delhi Diary’ in the ‘Times
of India’, New Delhi dated 21 February,
1983 ;

(b) whether he is aware that one of the
potential sources for Jeakage of secret infor-
mation to the contactmen/Liaison Officers
of large industrial houses is the free access
which they have got to the rooms of Per-
sonal Staff of Ministers, with whom they
have made personal contacts and through
whom they get free access to the files relat-
ing to their principals ;

(c) what business such people are nor-
mally supposed to transact with the Personal
Staff of Ministers ; and

(d) what surveillance and measures to
check their free entry to the rooms of Per-
sonal Staff of Ministers are being exercised
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to root out such malpractices indulged in
by such contactmen with huge purses and
spending power ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Yes, Sir.

(b) to (d). Visitors who have to meet
Ministers are checked in by the personal Staff
of Ministers. When instances of violation of
conduct rules come to niotice they are appro-
priately dealt with.

Regularisation of casual labourers

10083. SHRI AMAR ROYPRADHAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that casual lab-
ourers/muster roll employees are being
appointed by the Department of Electro-
njcs ;

(b) if so, the number of such employees
in the DepJrtment ;

(c) whether the 't services are not being

regularised even after 1.1¢ Japse of consider-
‘ans therefor ; and

able period ; if so, the reas.

(d) what action Government ,*fOPOSe to
take in respect pf regularisation o.c‘r their
services instead of keeping them as cas el
labourers or muster roll employees for years
together ?

THE DEPUTY MINISTER IN THE DE-

PARTMENT OF ELECTRONICS (SHRI
M.S. SANJEEVI RAO) : (a) Yes, Sir.

(b) As on date there are 16 casual lab-
ourers in the Department.

(¢) and (d). Casual labourers who are
eligible for regularisation in terms of the
relevant GOvernment orders regarding mini-
mum number of days of service required
for regularisation, fulfilment on reduisite
prescribed qualifications/conditions etc, are
being regularised from time to time, depending
upon the availability of vacancies. During
the last three years, 20 casual labourers have
been regularised in the Department. .
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Appointment of casual labourers/muster:
roll by the Department of Atomic Energy

10084. SHRI AMAR ROYPRADHAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that casual
labourers/muster roll employees are being
‘appointed by the Department of Atomic
Energy ;

(b) if so, the number of such vemployees
in the Department ;

~(c) whether their services are not being
“regularised even after the lapse of considera-
ble period ; if so, the reasons therefor ;
and '

(d) what action Government propose to
take in respect of regularisation of their
“services instead of keeping them as casual
labourers or muster roll employees for years
_together ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
“SPACE, ELECTRONICS AND OCEAN
"DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a)to (d). The information will
~be collected and laid on the Table of the
House.

Steps: to meet the Demand of Cement of
Gujarat in 1983-84

- 10085, SHRI NAVIN RAVANI : Wil
:the Minister-of INDUSTRY be pleased to
state :

- (a) whether lack of cement has stalled
fmany projects in Gujarat during the year
1982-83

(b) 'If so, the' details thereof ; and'

~ '(¢) what measures' Government are taking
‘to meet the démand of cement of Gujarat
fState for 'the year 1983-84 ¥

:  'THE MINISTER: OF INDUSTRY (SHR1
“NARAYAN DATT TIWARI) : (a) and (b).
~'There-is a-geheral shottage of cement im the

sountry including the State of Gujarat. To
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this extent, possibility of some projects
being adversely effected in the State of
Gujarat cannot be ruled out.

(¢) Every effort is being made to increase
availability of cement in the country by way
of better utilisation of existing capacities,
creation of additional capacities and to some
extent through imports.

Haryana IAS Officers Seek Appointments
Panel

10086. SHRI ANAND SINGH : Will
the Minister of HOME AFFAIRS be
pleased to state =

(a) whether Government’s attention has
been drawn to the news item captioned
“Haryana IAS Officers Seek Appointments
Panel” that appeared in the ‘‘Times of
India”, New Delhi dated 12 April, 1983 ;

(b) if so, the facts thereof ; and

(c) the action being contemplated to
remove any misapprehension from the minds
of young officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) and (¢). According to the Government
of Haryana there are no misapprehensions
in the minds of officers belonging to
Haryana Cadre of the Indian Administrative
Service, as the Government generally ensure
that all officers get suitable opportunities
for both district experience as well Secre-
tariat experience. The State Government

‘have also recently created a Department of

Personnel and Administrative Reforms  and
TFraining to ‘facilitate proper- career plan-
ning of the TAS Officers.

Per Capita Income of different States

10088. SHRI AJOY BISWAS : Will the
Minister of PLANNING be pleased to state
the latest per capita income of the different
States of the country, State-wise 7

THE MINISTER OF PLANNING (SHRI
A statement showing
the latestrinformation as received from the
different States:is annexed,
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Statement

Latest estimates of per capita income in different States of India

Per capita income * (Rs.

State Year
. current prices Constant (1970-71) prices

1. Andhra Pradesh 1981-82 1467 692

2. Assam 1981-82 1380 546

3. Bihar 1980-81 870 420

4. Gujarat 1981-82 2211 950

5. Haryana 1980-81 2335 1051

6. Himachal Pradesh 1981-82 1659 719

7. Jammu and Kashmir 1980-81 1439 660

8. Karnataka 1981-82 1458 664

9. Kerala 1980-81 1312 590

10. Madhya Pradesh 1981-82 1217 501
11. Maharashtra 1981-82 2519 1008
12. Manipur 1981-82 1045 462
13. QOrissa 1981-82 1296 530
14. Punjab 1981-82 3122 1429
15. Rajasthan 1981-82 1417 585
16. Tamil Nadu 1981-82 1373 667
17. Tripura 1978-79 861 558
18. Uttar Pradesh 1981-82 1309 522
19. West Bengal 1981-82 1595 720
All India 1981-82 1750 : 720

* [ atest estimates received from the States.
Source © All India : Central Statistical Organisation
States - State Statistical Bureaus

Note : The States of Meghalaya, Nagaland and Sikkim do not prepare estimates of
state domestic product, y
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Setting up of Industries in States of
North Eastern Region

10089. SHRI AJOY BISWAS : Will the
Minister of INDUSTRY be pleased to
state -

(a) the number of letters of intent issued
to entrepreneurs during the last five years to
set up industries in different States of North
Eastern Region ; State-wise ;

(b) the number out of them which have
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come forward for setting up of industries in
the region ; and

(c) whether it is a fact that private sector
is not interested to invest capital in the
North Eastern region because of the risk of
loss ?

THE MINISTER OF IIjDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) The
following number of letters of intent were
issued during the last five years to set up
industries in different States of North Eas-
tern Zone :—

States 1978 1979 1980 1981 1982
Arunachal Pradesh — — — 1 1
Assam 4 —_— 2 7 5
Manipur — — — — _
Meghalaya — — 11 4
Mizoram — — — _ _
Nagaland — — _ 6 1
Tripura — — — — .
Sikkim — — — — 1

(b) Out of the above 44 letters of intent
granted during 1978 to 1982, 3 letters of
intent have been converted into industrial
licences and 4 have been treated as lapsed

(as on 31.3.83).

(c) Setting up of industries depends inter-
alia upon the availability of infrastructural
facilities like power, water, transport, skilled
man-power, raw materials, etc. Government
have always tried to encourage industrial
investment in these areas. Recently, all
districts in these states have been included
in Category ‘A’ of Backward districts/areas
which will be entitled to special incentives,
including 25% capital subsidy.

On-going Industrial Projects in N.E.
Region

10090. SHRI AJOY BISWAS : Will the
Minister of INDUSTRY be pleased to
state :

(a) the names of the various on-going
industrial projects in the North Eastern
region ; and

(b) the progress of these projects ?

THE MINISTER OF INDUSTR& (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
A Statement is attached.
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Statement
Statement of On-going Industrial Projects in North Eastern Region
1. Tezu Mini Cement Plant Arunachal To commence production by Mid 1983.
Pradesh (30 TPD).
9. Wazeho Mini Cement Plant Nagaland  To be commissioned by end of 1984.
(50 TPD).
3. Hundung Mini Cement Plant Manipur  To be commissioned by end of 1984.
(50 TPD).
4. Umrangshu Mini Cement Plant To be completed by 1985-86.
Assam (200 TPD)
5. Kumarghat Lime Pozzolana Plant, To be completed by early 1984,
Tripura (12 TPD).
6. Establishment of Muga Nursery in To be completed in 1984-85.
Assam.
7. Oak Nurseries Arunachal Pradesh, To be completed in 1984-85.
Manipur and Mizoram.
8. Preservation of Oak-Tassar-Seed To be completed in 1984-85.
Cocon.
9. REstablishment of Grainage-cum-Trai- Scheme will be completed in 1984-85.
ning Centres.
10. Expansion of Eri Seed Grainage of To be completed in 1984-85.
Nongpoh (Meghalaya)
11. Bstablishment of Mulberry Silk To be completed in 1984-85.
Reeling Unit in Assam.
12. Expansion of Silk Reeling Unit in To be completed in 1984-85.
Tripura.
13. Establishment of Mulberry Nursery- 12 Nurseries were started in 1978 to 1980.
cum-Chowki Rearing Centres. Proposed outlay for 1983-84 is Rs. 7.50
lakhs.
14. Nagaland Pulp and Paper Project. Started Production in July, 1982,
15. Nowgong Paper Project, Assam. To be commissioned by March, 1984.
16. Cachar Paper Project, Assam. To be commissioned by October, 1984.
17. Namrup IIT Fertiliser Project, Assam. To be completed by Nov., 84.
18. ﬁongaigaon Refinery and Petro- The following is the likely Schedule of |

Chemicals Ltd.
(Petro-Chemicals)

Mechanical completion of the project :—

X-ylenes Dec., '83
DMT June, '84
Polyester

Staple Fibre April, "86
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Closure of Factories in Madhubani,
Darbhanga and Samastipur

10093. SHRI BHOGENDRA JHA':
Will the Minister of INDUSTRY be pleased
to state :

(a) the full list of closed factories and
mills in Bihar in private, public and joint
sectors respectively ;

(b) the specific causes of closure of those
factories, particularly in the districts of
Madhubani, Darbhanga and Samastipur and
the steps being taken to restart them ; and

(c) thelatest position with regard to the
Rameshwar Nagar unit of the Ashoka Paper
Mills Ltd., milk factory’at Madhopur and
rice mills at Jay Nagar ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) and (b).
Information regarding the industrial units
lying closed in the country and details per-
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taining to them are not centrally maintained
in this Ministry. Information which is cen-
trally collected by the Ministry of Labour on
factories registered under the Factories Act,
1948 which are lying closed for long or short
duration, is given in standard tabulated
forms published in the Indian Labour Journal
which is a monthly publication of the
Labour Bureau, Government of India.
Copies of publication are available in Parlia-
ment House Library.

(c) Ministry of Industry is concerned
only with Rameshwar Nagar unit of the
Ashok Paper Mills Ltd. This unit has not
been in production since October, 1982. In
the interest of speedy rehabilitation and in
order to provide necessary management and
technical support, the financial institutions
have sold a part of their sharcholdings in
the company to M/s. ITC Ltd. The ITC
Ltd. and the IDBI are to work out a suitable
plan for resuming operations at the mills at
an early date. This Ministry is pursuing
the matter and keeping watch over develop-
ments.

“Setting up of a Fertiliser Plant in the
Proximily of the Ranthambhore
Wildlife Sanctnary”

10094. SHRI R.P. GAEKWAD : Will
the PRIME MINISTER be pleased to
state :

(a) whether the World Wildlife Fund-
India have urged upon the Government to
consider its decision to establish a fertiliser
plant in the proximity of the Ranthambhore
wildlife sanctuary ;

(b) if so, whether any study had been
made about the possible harmful effect of
the factory on the wildlife and its details ;
and

(c) the final decision of Government in
this matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes, Sir.

(b) and (c). Yes, Sir. An Expert Team
was ™ sked to.study this problem. The Team
advised against the original site at Kherda
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which was within 5 km. of the boundary of
Ranthambhore Tigar Reserve. The Team
consdered another site at Devpura, which
was 12.5 km. from the Reserve, as far enough
for safety of wildlife. The Central Govern-
ment has, however, decided to shift the
location to a point beyond 15 km. from the
Reserve, and has prescribed additional
pollution control safeguards.

Coordination Committee for Speedy
Implementation of 20-Point Programme

10095. SHRI N.E. HORO : Will the
Minister of PLANNING be pleased to state :

(a) whether Government have considered
to set up a coordination Committee at the
Centre to co-ordinate the work of various
Ministries/Departments with a view to
ensuring speedy implementation of the New
20-Point Programme announced by Prime
Minister ; and

(b) if so, what are the details thereof ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a)and (b). A Cabinet
Committee has been constituted under the
Chairmanship of the Prime Minister to
review the implementation of the revised 20-
Point Programme and give such directions
for its proper and eflective implementation
as it may consider appropriate. The Commi-
ttee may constitute sub-Committees as
necessary. The Committee consists of the
Prime Minister as Chairman and Ministers
of Finance, Home Affairs, Planning, Agricul-
ture and Rural Development and Civil
Supplies ; and Industries, and Steel and
Mines as Members.

Setting up of a Commission on
Reorganisation of States

10096. SHRI N.E. HORO : Will the

Minister of HOME AFFAIRS be pleased to
state :

(a) whether there is any proposal under
consideration of Government to set up any
Commission to . reorganise big States like
U.P., M.P.,, Maharashtra, Bihar and

Karnataka into smaller viable States ;
and
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(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) No, Sir.

(b) Does not arise.
faomast w @iAm
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News-Item “‘Sheikh’s Memoirs Smuggled
Into Pak”™

10098. SHRI CHIRANJI LAL SHARMA
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) whether the attention of Government
has been drawn towards the news-item
published in Tribune, dated 12 March, 1983
under the caption “Sheikh’s Memoirs
smuggled into Pak” ;

(b) if so, whether Government have
investigated into the matter ; and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) and (¢). According to the information
furpished by the Jammu and Kashmir
Government, there is po truth whatever in
the news-item, referred to.

Promotion of Sub-Inspectors in Delhi
Police Force

10099. SHRI BHEEKHABHALI :
SHRI R.N. RAKESH :
SHRI HIRALAL R. PARMAR :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) total number of sub-inspectors who
qualified for ‘F’ List during 1981-82 in Delhi
Police Force and those who have been
actually given the rank of Inspectors and
posted as such ;

(b) the number of those belonging to
SC/ST communities separately ;

(c) whether it is a fact that success-
ful Scheduled Caste/Scheduled Tribe candi-
dates have been placed at the bottom level
in seniority irrespective of their performance
in the written test and interview ;

(d) if so, the reasons for placing them
at the lowest level in the inter-seniority of
Inspectors ;

(e) whether provisions of reservations in
promotions and 40/100 point roster have

been followed in this regard ; and

(f) if not, the reasons therefor ; and

steps taken to restore the merit and seniority

of the SC/ST successful candidates ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Total number of No. of Sub-Inspec-
Sub-Inspectors tors promoted to
brought on promo- the rank of Inspec-
tion list ‘F’ during tor out of those
the year 1981-82. brought on list

‘F)
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Executive Min. Executive Min.

125 2 806 2

(b) 16 of those who have qualified belong
to the Scheduled Castes and 4 to Scheduled
Tribes. 2 of them belonging to the Scheduled

Castes have already been promoted as
Inspector.
(c) and (d). It is not correct that all the

Scheduled Caste/Scheduled Tribe candidates
have been placed at the bottom of the list.
The list has becn drawn on the basis of
seniority/merit.

(e) Yes, Sir.
(f) Does not arise.

ISCA Recommendation under Water
Exploration for Excavations

10]00. SHRI R.P. GAEKWAD : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the Indian
Science Congress Association had recommen-
ded to Government to encourage underwater
exploration in view of the possibility of
ancient cities having been buried under the
ocean ;

(b) the detailed recommendations in this
regard ; and

(c) the reaction of Government

thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND

TECHNOLOGY, ATOMIC ENERGY,
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SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) and (c). The India Science Congress
had recommended that in view of the possi-
bility of the ancient cities having been buried
under the ocean, an underwater exploration
should be undertaken as a professional
activity and that new underwater archaeolo-
gical discoveries should be recognised and
rewarded. It was also recommended that the
Department of Archaeology be involved in
these activities. National Institute of
Oceanography has initiated work on marine
Archaeology. '

Setting up of Export Oriented
Industries

10101. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INDUSTRY
be pleased to state :

(a) the number and particulars of the
export-oriented industry permitted to set up
in the country in 1981-82 and 1982-83 ;

(b) the name of the places where such
export oriented units have been permitted to
be set up ; and

(c) the details thereof ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
The number of 1009 Export Oriented Units
approved during 1931, 1982 and 1983 (upto
February, 1983) was 96, 164 and 24 respec-
tively. The details of the Letter of Intent
issued for 100% export oriented units inclu-
ding name and address of the party, location
of the unit, item of manufacture and capa-
city etc. are being published by Indian
Investment Centre in their ‘Monthly News
Letter’. Copies of this publication are
available in the Parliament Library.

Theft of Fire Arms
10102, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of HOME
AFFAIRS be pleased to state :

{(a) whether Government are aware of
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the theft of fire-arms from some places in
the country by extremists ;

(b) if so, the names of the States and the
places where such incidents bave taken
place ;

(c¢) the steps taken by Government to
recover those fire-arms stolen by the extre-
mists ; and

(d) the action
extremists ?

initiated against the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a), (¢) and
(d). Yes Sir. Government have received
reports of theft of fire arms from some places
in the country. The State Governments
have set up special teams for intensive
investigation in such cases wherever necess-
ary and recoveries have been made in some
cases. The concerned State Governments
are keeping a close watch on the activities of
extremists and action is taken under the law
against those found to be indulging in illegal
activities.

(b) The detailed information is being
collected and will be laid on the Table of the
House.

“Eco-system of the Desert in Western

Rajasthan”
10103. SHRI CHINTAMANI PANI-
GRAHI : Will the PRIME MINISTER be

pleased to state :

(a) whether efforts are being made to
preserve and protect the eco-system of the
Thar desert in Western Rajasthan ;

(b) if so, whether any Centrally sponsored
programme is under implementation in that
part of Rajasthan for preserving and protec-
ting eco-system ; and

(c) - the details of the seheme and since
when it is under implementation there ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) to (c).
The Desert Development Programme under
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Ministry of Rural Development has been in
operation in the desert areas of Western
Rajasthan since 1977-78. This programme

mainly seeks to restore the ecological balance
reduce the severity of deserties/drought

conditions and improve the economic status
of the people of these areas. The main
components of this programme are develop-
ment of forests and pastures, ground water
and mipor irrigation animal husbandry and
dairy development, soil and water conserva-
tion and dryland farming.

At present the Desert Development
Prograimme is under implementation in the
following districts of Rajasthan :

1. Ganganagar
2. Bikaner

3. Churu

4. Jhunjhunu

5. Sikar
6. Nagaur
7. Jodhpur

8. Jaisalmer

9. Barmer
10. Jalore
11. Pali

During the first two years of the imple-
mentation of the programme the entire expen-
diture on the programme was financed by
the Government of India. From 1979-80
onwards the Central and the State Govern-
ment saare the expenditure equally. Funds
for the programme are now related to the
severity and expense of desert condition.
Except Gangangar district, which is less arid
funds for the programme in other districts
have been allocated at the rate of Rs. 10
lakhs per annum per one thousand sq. kms.
of geographical area subject to a ceiling of
Rs. 2 crores per annum per district. Central
assistance of Rs. 29.95 crores has been given
to the Government of Rajasthan for this
programme upto March, 1983. An e»pend
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ture of Rs. 39.66 crores has been reported
upto Decermber, 1982.

An allocation of Rs. 15.71 crores has been
made for the year 1983-84. The Central Arid
Zone Research Institute, Jodhpur is also
doing excellent work in the field of preserva-
tion and protection of the desert eco-system
of Rajasthan.

Provision of a Column in Annual C.R. Form
for Scheduled Castes and Scheduled
Tribes Employees

10104, SHRIMATI SUMATI ORAON :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether in conformity with the
recommendations of the Commission for
Scheduled Castes and Scheduled Tribes made
in its Report for 1979-80, Government have
already issued necessary instructions to
various Union Ministries/ Departments/State
Governments to provide a column in Annual
Confidential Report form to enable the
reviewing officers to given an assessment of
the attitude of the reporting officers towards
the Scheduled Castes and Scheduled Tribes
employees working under them ;

(b) if so, how many Union Ministries/
Central Government Departments/Union
Territory Administration have so far adopted

this system ; and

(c) whether Government propose to
effect the implementation of this system by
all offices under Central Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

P. VEKATASUBBAIAH) : (a) Yes, Sir.
In so far as Ministries/Departments of

Central Government are concerned, instruc-
tions were issued in this regard.

(b) As the instruction issued to all
Ministries/ Departments are meant to be
acted upon by them, this information is not
monitored centrally.

(c) In view of the reply at (b) above, no
separate action is called for in this regard.
All Ministries/Departments are expected to
implement government instructions.
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Complaints registered with Delhi Police

10105. SHRI BHEEKHABHAI : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that generally the
complaints coming to the notice of police
are not registered for various reasons and
only because of that decrease in various
types of incidents is shown in the record ;
and

(b) if pot, the number of complaints
received since 1 January, 1982 and the
number of F.1.Rs. registered and the num-
ber of cases instituted in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (4) No, Sir.

(b) The number of complaints, including
verbal complaints, received between 1-1-82
to 15.4.83 was 98341 and the number of
cases instituted on them are 35261 IPC
cases and 11878 under the Local and Special
Laws.

Development Authorities in Tribal Areas
in States

10106. SHRI GIRIDHAR GOMANGO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether some States had started the
Development Authorities comprising of a
District and Region as a unit in tribal areas
of their State ;

(b) if so, the names of such Development
Authorities and the States therefor ;

(c) difference between the Development
Authoritics and the Integrated Development
Project Agencies under the Tribal Sub-
Plan ;

(d) whether some States also propose to
create Development Authorities for better
coordination and developmental adminis-
tration ;

(e) if so, the names of the States and the
Authority thereof ; and "
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(f) the steps taken by his Ministry to
expedite the proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Yes, Sir.

(b) In Madhya Pradcsh, the following
Regional Tribal Development Authorities
have been set up :

(i) Bastar

(ii) FEastern Region

(iii) Central Region

(iv) North Eastern Region
(v) South Western Region.

In Bihar, the following Authorities have
been established :

(i) South Chota Nagpur

(ii) North Chota Nagpur

(1ii) Santhal Parganas

(¢) Tribal Development  Authorities
supervise and monitor the programmes of
Integrated Tribal Development Projects of
their region. The Authority is a regional
concept, of a district or more than one
district coverage, while an Integrated Tribal
Development Project/Agency is a sub-dis-
trict concept, a project being composed of
one or more development blocks.

(d) and (e). Other States are observing
the performance of existing authorities for
the time being.

(f) The Report of the Working Group on
Tribal Development during Sixth Plan
(1980-83) recommended that in States having
large tribal areas, semi-autonomous regional
bodies might be created. The States have
been reminded in this regard.
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Assistance for Educational Development
of SC/ST

10108. SHRI A.C. DAS: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the quantum of financial assistance
being provided in various schemes by his
Ministry for the development of Scheduled
Castes and Scheduled Tribes in the country
during the Sixth Five Year Plan ;

(b) the quantum of assistance out of
this fund earmarked for the educational
development of SCs. and STs.

(c) the steps taken by Central/State
Governments to check the drop out amongst
the Scheduled Castes and Scheduled Tribes-
students at different educational levels ;

(d) whether Government of Orissa have
submitted any proposal to open residential
schools at the Panchayat leve] in the Rural
Sub-plan area to check the drop outs at pri-
mary level ; and

(e) if so, the steps being taken by State/
Central Government to provide additional
financial assistance in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
total financial assistance as approved by
the Planning Commission and being provid-
ed by the Ministry of Home Affairs during
the Sixth Five Year Plan Period for various
schemes for the development of Scheduled
Castes and Scheduled Tribes amounts to Rs.
1310 crores, out of which Rs. 240 crores
have been approved for various Centrally
Sponsored Schemes, Rs. 600 crores as Spe-
gial Central Assistance towards Special
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Component Plans for Scheduled Castes of
various States/Union Territoriés and Rs. 470
crores as Special Central Assistance towards
Tribal Sub-Plans of various States/Union
Territories. In addition to it, an amount of
Rs. 42.63 crores has also been made avail-
able to States under the Seventh Finance
Commission award for grant of compen-
satory allowance to personnel working in
tribal areas and construction of residential
quarters for transferrable government emplo-
yees posted in tribal areas during the period
1979-84.

(b) Out of the total outlay of Rs. 240
crores, allocated for various Centrally Spon-
sored Schemes for Scheduled Castes and
Scheduled Tribes an outlay of Rs. 156 crores
has been earmarked for the educational deve-
lopment of Scheduled Castes and Scheduled
Tribes under the Centrally Sponsored
Schemes of (i) Post-matric Scholarships for
Scheduled Castes and Scheduled Tribes, (ii)
Pre-matric Scholarships for the children of
those engaged in unclean occupations, (iii)
Girls Hostels for Scheduled Castes and Sche-
duled Tribes, and (iv) Book Banks for Sche-
duled Castes and Scheduled Tribes pursuing
Medical and Engineering courses.

(c) The Steps taken by the Central
Government and various State Governments
to check the drop outs amongst Scheduled
Caste and Scheduled Tribe students at
different educational levels include various
schemes like scholarships, stipends, supply
of free text books, uniforms, mid-dzy meals,
reimbursement of tuition fee, hostel facili-
ties etc.

(d) and (e). Yes, Sir. The Government of
Orissa submitted proposal for opening
residential schools at the Panchayat level.
The availability of Special Central Assis-
tance with the Ministry of Home Affairs
for distribution amongst the States/Union
Territories towards their respective Tribal
Sub-Plans is since limited, the State Govern-
ment of Orissa was, therefore, advised to
implement the scheme by location of funds
from different sources as well as by rearran-
gement of Plan-Priorities.

Delay in Payment of D.A. to the
Employees of HSCL

10109. SHRI SOMNATH CHATTER-
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JEE : Will the Minister of STEEL AND
MINES be pleased to state the reason for
delaying the payment of 2 instalments of
D.A. (April, 1982 and June, 1982) to the em-
ployees of Hindustan Steelworks Construction
Ltd. ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : Hindustan Steel-
works Construction Limited has already
issued orders on 11th April, 1983 for pay-
ment of two instalments of D.A. to its em-

ployees.

Number of Class I and IT Gazetted
Officers and Adequate Representation
to SC/ST

10110. SHRI BHEEKHABHAI : Will
the PRIME MINISTER be pleased to state :

(a) the total number of Class I and Il
Gazetted Officers in the Department of
Atomic Energy with Roster break-up as on
1 January, 1983 ;

(b) whether it is a fact that in the case
of Class I and Class II Gazetted Officers
the representation is not adequate for the
Scheduled Castes and Scheduled Tribes repre-
sentation as per Government instructions ;

(c) what is the Government policy to give
adequate representation to the Scheduled
Castes and Scheduled Tribes in the Devart-
ment ; and

(d) the reasons for not filling up the
reserved posts ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (d). The information will
be collected and laid on the Table of the
House.

Post of Assistant Registrar Cooperative
Societies

10112. ACHARYA BHAGWAN DEYV :
Will the Minister of HOME AFFAIRS be
pleased to state ;
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(a) whether post of Assistant Registrar
Cooperative Societies is not a duty post of
Delhi and Andaman and Nicobar Islands
Civil Service and not included in Schedule-
I of DANICS Rules ;

(b) whether ARCS post is inferior to
DANICS post and is only a feeder post for
promotion to DANICS and included in
Schedule-II of DANICS Rules for the last
about 18 years ;

(¢) whether Government propose to
include ARCS post in Schedule-I and appoint
the present incumbents of ARCS posts to
DANICS post straight-way ; and

(d) if so, whether such situation amounts
to induction of officers into DANICS con-
trary to undertaking given by Government
in K.B. Shukla’s case before Delhi High
Court and present incumbents of ARCS
post be allowed to supersede hundreds of
their senior colleagues working on feeder
posts of Delhi Administration Subordinate
Service Grade-I or other such posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b).
Yes, Sir. The post of Asstt. Registrar Coo-
perative Societies and DANI Civil Service
carry identical pay scales. However, the
former is only a feeder post so far for ap-
pointment by promotion to DANI Civil
Service.

(cyand (d). No decision has yet been
taken in this regard. However, before taking
a final decision, the UPSC will be consulted
and the undertaking given in case of Shri
K.B. Shukla will be kept in view.

CSIR’s Proposal to Hand Over a
Research Laboratory to J and K

10113. SHRI INDRAJIT GUPTA : Will
the PRIME MINISTER be pleased to state :

(a) whether CSIR proposes to hand over
to the State Government of Jammu and
Kashmir the Drug Research Laboratory at
Srinagar along with the farms cultivating
medicinal plants ;

(b) if so, the grounds for this decision ;
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(c) whether Government are aware of
the serious allegations of fraud, embezzle-
ment and mis-appropriation against various
officers resulting in losses of lakhs of rupees
to the CSIR ; and

(d) if so, whether these allegations will
be inquired into before any hand-over is per-
mitted ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) The Drug Research Laboratory,
Srinagar with its Farms and Factories was
taken over by the CSIR at the request of
the Government of Jammu and Kashmir,
on a 20 year lease basis in 1964-65 for
research and development purposes. The
management of the Laboratory and its
Farms and Factories was entrusted to one
of the Research Organisations of CSIR,
namely, Central Institute of Medicinal and
Aromatic Plants (CIMAP), Lucknow.

Keeping in view the experience gained,
it was decided that the CSIR would only
continue with the research activities and
the State Government would be better suit-
ed for extension work and exploitation of
the results of research passed on to them
by the CSIR. It was, therefore, mutually
agreed that the State Government will take
back the Farms and Factories and lease out
150 acres of land at Bonera and 25 acres at
Yarikha for research purposes. The lease has,
therefore, been cancelled in April, 1982 and
modalities of transfer are being jointly work-
ed out.

(b) The main reason for which the
revised arrangement has been agreed to is
that the CSIR would like to restrict its
activities only to research and development
and State Government will utilize the
results of research for extension and
production purposes in their own Farms
and Factories.

(c) There are no serious allegations of
fraud, embezzlement and misappropriation
against various officers of the Drug Research
Laboratory (Farms and Factories), Srinagar,
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but during the course of inspection of finan-
cial and stock accounts certain deficiencies/
discrepancies have come to notice and a
number of these pertain to supplies made to
Government organisations also. These dis-
crepancies pertain to the period from 1964 to
1975. After 1975 the financial and other
accounts of the Drug Farms and Factories
are being inspected at regular intervals
like those of other institutions of the CSIR
and no serious irregularity has come to
notice. Detailed preliminary enquiries into
the above disciepancies/deficiencies are being
made and action against any officer or
officers found guilty of any specific irregu-
larity will be initiated expeditiously.

(d) Efforts will be made to complete
these preliminary enquiries before the Drug
Rescarch Laboratory (Farms and Factories),
Srinagar, is handed over back to the State
Government. The State Governmeat will be
suitably advised to take necessary discipli-
nary action against any officer found guilty,
should the officer’s services be transferred to
the State Government.

Flouting of Government Norms in Respect
of Disciplinary Procedures by H.S.C.L.

10J14. SHRI CHHOTEY SINGH
YADAV : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether attention of the Government
has been drawn to the Press Report appear-
ing in the ‘Financial Express’ dated 14 March,
1983 regarding flouting of Government
norms in respect of disciplinary procedures
by Hindustan Steelworks Construction
Limited ;

(b) whether it is a fact that the lowest
bidder was eliminated while awarding con-
tract for printing the HSCL Newsletter and
Technical Journal ;

(c) whether it is also a fact thatan
advertising agency has been entrusted with
the publicity work of the company against
the guidelines issued by Government ;

(d) whether there are allegations regards«
ing the award of contract for supply of stone

aggregate through tender for HSCL works at
Bhilai ; and
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(e) if so, steps taken or proposed to be
taken by Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) Yes, Sir.

(b) to (e). The information is being col-
lected and will be laid on the Table of the
House.
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Exploitation of Coking Coal for Sponge
Iron Production

10116. SHRIP.M. SAYEED : Will the

Minister of STEEL AND MINES be pleased
to state :

(a) whether regional body to examine
the maximum exploitation of coking coal
for sponge iron production has emerged
from U.S. sponsored workshop which was
held in Hyderabad on 7 April, 1983 ;

(b) how many countries participated in
the workshop ;

(c) what are the major points discussed
and the decisions arrived at ; and

(d) whether any proposal was put for-
ward by the Central Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) Government
are not aware of the holding of any U.S.

sponsored Workshop in Hyderabad on 7th
April 1983,

(b) to (d). Do not arise,
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Inclusion of Koli Tribe in the list of
Scheduled Tribes

10117. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of HOME
AFFAIRS be pleased to slate :

(a) whether the Koli tribe has been in-
cluded in the list of Scheduled Tribes in the
proposed Scheduled Castes and Scheduled
Tribes (Amendment) Bill ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and
(b). According to Constitution (Scheduled
Tribes) Order, 1950 amended upto date
Koli community has been included in the
list of Scheduled Tribes in the States of
Gujarat (Kutch district only) and Orissa.
Thnis community been included in the list of
Scheduled Castes in the States of Haryana,
Punjab, Himachal Pradesh and Madhya
Pradesh as per the Constitution (Scheduled
Castes) Order 1950 ; and also in the Union
Territories of Chandigarh and Delhi as per
the Constitution (Scheduled Castes) (Union
Territories) Order 1951 amended up-to-date.

The proposal, to include the community
in the list of Scheduled Tribes in the States/
U.T. Administrations where it has not been
done is being considered along with other
such proposals, recommendations, sugges-
tions and representations in consultation
with the concerned State Governments/
U.T. Administrations and the Registrar
General of India in the context of the pro-
posed comprehensive revision of the lists of
Scheduled Castes and Scheduled Tribes and
in accordance with the relevant criteria
followed in the matter. The comments from
some of the State Governments are still
awaited and they are being regularly remind-
ed. Further any amendment in the existing
lists of Scheduled Castes and Scheduled
Tribes can be done only through an Act of
Parliament in view of Articles 341(2) and
342(2) of the Constitution.

Rated Capacity of Producing Lime
Stone

10118. SHRINARAYAN CHOUBEY :
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Will the Minister of STEEL AND MINES
be pleased to state :

(a) the rated capacity of producing lime
stone of the Nandini Mechaniscd Mine of
the Bhilai Steel Plant per year ;

(b) the average requirement of lime stone
of the Bhilai Steel Plant per year ;

(¢) the actual production of lime stone
in the Nandini mine for the years 1979-80,
1980-81, 1981-82 and 1982-83 (upto 31 March,
1983) ;

(d) whether the Bhilai Steel Plant bought
lime stones from private parties in 1981-82,
1982-83, if so, from whom and what was the
cost ;

(e) whether the Nandini Mines have
incurred losses in the year 1979-80, 1980-81,
1981-82 and 1982-83 upto 31 March, 1983 and
if so, details thercof ; and

(f) the reasons for Nandini Mines being
unable to reach rated capacity and what
steps Government propose to take in the
matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) to (f). The
information is being collected and will be
laid on the Table of the House,

Notification Re : Appointment of Delhi
Police Officers to Delhi Andaman and
Nicobar Istands Police Service

10119. SHRI TRILOK CHANDRA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether consequent upon U.P.S.C.’s
recommendations, a notification appointing
28 Delhi Police Officers including 7 Schedu-
led Castes to Delhi, Andaman and Nicobar
Island Police Service was issued on
27 March, 1980.

(b) if so, whether the notification was
cancelied after six months of its issue depri-
ving the Scheduled Caste Officers of their
promotion ;

(c) whether a Division Bench of Delhj
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High Court held the said cancellation of
the Notification void and directed the Home
Ministry to reconsider the recommendations
of the D.P.C. afresh in the light of its
judgement ;

(d) what are the provisions under DANIP
Service Rules regarding prearing of a fresh
panel for appointment to the Service ; and

(e) when last DPC, whose recommenda-
tions were implemented was held for
appointments to DANIP service and the
steps Government are taking to implement
the recommendations of 1979-80 DPC ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b).
Yes, Sir. The cancellation of the notifica-
tion has affected all the officers included in
the list including 7 officers belonging to
Scheduled Castes.

(c) The Delhi High Court has held that
the cancelling of the proceedings of the
D.P.C. was not in accordance with law. The
High Court has also directed that the select
list furnished by the DPC on 26-3-1980
should be dealt wirh afresh in accordance
with law.

(d) The panel for appointment to the
DANI Police Service is prepared in accor-
dance with the provisions of rules 5, 14, 15,
24 and 25 of DANI Police Service Rules.

(¢) The last DPC whose recommenda-
tions were implemented was held in April,
1975. A decision is yet to be taken with
regard to the select list prepared in 1979-80.

Steps to Check Brain Drain

10120. SHRI MADHAVRAO SCIN-
DIA : Will the PRIME MINISTER be
pleased to state :

(a) how many Indian scientists and
technicians who have returned to India from
abroad and accepted jobs in India since mid
1982 :

(b) what are the latest figures with
Government about the number of Indians
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who are still on such assignments abroad at
present ; and

(c) further steps contemplated in this
direction ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b). No precise infor-
mation is available as to the number of
scientific and technical personnel, at present
working in other countries. Likewise no
information is available as to how many of
them have come back. The Science Coun-
sellors in the Indian Embassies in USA and
UK have estimated that approximately
30,000 highly qualified scientific and techni-
cal personnel are working in these countries.
It 1s however, true that some scientists,
doctors and others have come back and
working in the private and public under-
taking and have started their profession
independently.

(¢) Measures which are in operation
and advantage of which can be taken by
Indian scientists and technologists wishing
to work in India are as given below :

—The positions available in India are
widely advertised and those to be filled
up through UPSC are advertised also
through our Embassies abroad. Senior
research posts in the country are also
advertised through Indian as well as
foreign scientific journals. '

—~Council of Scientific and Industrial
Research has been operating for many
years, as scheme of Scientists pool under
which well qualified Indian scientists
and technical personnel can be provided
temporary placement while they are
looking for suitable jobs.

—The total outlay on S and T during the
Sixth Plan has been increased to
Rs. 3367 [crores as against Rs. 1809
crores during the period 1974-75 to
1978-79. The enchanced allocation is
expected to increase the tempo of R and
D activities in the country as also job
opportunities for scientists,
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—The scientific Departments have been
operating a number of schemes which
provide for support for research and
development programmes of educational
institutes, research laboratories etc.
Many research institutions and univer-
sities have research associateships and
fellowships which can be availed of by
the returning Indian scientists.

—Encouragement is being given to resear-
ch in newly emerging fields of science
which provide challenging job oppor-
tunities to the scientists.

—A scheme ‘“Transfer of knowhow throu-
gh Expatriate Nationals of Indian
Origin (TOKTEN)” is in operation
throukh which outstanding Indian
scientists, technologists residing abroad
are invited to spend from 2 to 12 weeks
with the Indian Institutions with a view
to providing specific technical inputs to-
wards the development of the country
in priority areas.

—Non resident Indian and persons of
Indian orjgin are encouraged to invest
and participate in India’s developmental
efforts through a wide range of facilities.
Indian scientists and technologists and
doctors returning from abroad are
allowed to import professional equip-
ment without any import licence subject
to certain conditions.

—A number of measures have been intro-
duced to promote inhouse R and D in
industries. This is expected to provide
better employment opportunities for
scientists and technologists including
those from abroad.

—The Indian leaders and authorities visi-
ting other countries have indicated that
the scientists, doctors and technicians
could be of help to their motherland,
and if they preferred to come they would
be welcome.

‘Recruitment of Junior Hindi Translators
in C.B.I.

10121. PROF. AJIT KUMAR MEHTA :
Will the Minister of HOME AFFAIRS be

pleased to state ; -
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(a) whether some Junior Hindi Trans-
lators were recruited in the Central Bureau
of Investigation during the last three years ;

(b) if so, the number of persons so-
recruited alongwith their educational quali-
fications in each case and the qualifications
prescribed for the said post ;

(c) whether a few of them have been
selected even though they do not fulfil the
required qualifications prescribed for the
said post ;

(d) whether ad hoc Junior Hindi Trans-
lators who had already been working in the
C.B.I. have been ignored inspite of the fact
that they possessed the prescribed qualifi-
cations ; and

(e) if so, the reasons for selecting persons
with less qualifications and ignoring the ad
hoc persons working as Junior Hindi Trans-
lators and having the required qualifi-

. cations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to(c). A
statement showing the names, qualifications
and experience possessed by the 3 Junior
Hindi Translators appointed by the Central
Bureau of Investigation during the last 3
years, is laid on the Table of the House [Pla-
ced in Library. See No. LT-6595/83]. These
appointments have been made on deputation
basis in accordance with provisions of the
recruitment rules framed for such posts by
the Department of Personnel and A.R. and
followed by the C.B.I. A copy of the recruit-
ment rules is also laid on the Table of the
House. [Placed in Library. See No.
LT-6595/83].

(d) and (¢). No person was working as
Junior Hindi Translator in the C.B.I. on ad
hoc basis prior to the above appointments.

Quality Control Programme for T.V.
Production

10123. SHRI CHINTAMANI JENA :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government have any pro-
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posal for the standardisation of testing and
quality control programme for TV Produc-
tion ; and

(b) ifso, the details thereof and how it
" is being implemented ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M.S. SANJEEVI  RAO)
(a) Yes, Sir.

(b) The Department of Flectronics under
its Standardisation Testing and Quality
Control programme has established facilitics
for testing Monochrome TV receivers at
selected test centres such as Electronics
Regional Test Laboratory (North), New
Delhi, Electronics Regional Test Laboratory
(East), Calcutta. These facilities have been
created to test the TV receivers produced in
the country to the relevant Indian Standard
(IS) specification. A voluntary IST Certi-
fication and marking scheme has been jointly
formulated by IST and Department of Elec-
tronics as per which TV receivers of parti-
cipating manufacturers will be subjected toa
series of tests conforming to test/inspection
scheme as approved in the relevant Indian
Standard specification.

Colour TV is a high cost consumer dura-
ble item. To provide consumer satisfaction
and to ensure long-term prospects for exports
it is necessary to ensure quality and reliabi-
lity of the sets. In order to assist the
industry, the Department of Electronics is
setting up test facilities at four regional
centres (Fast, West, North and South).
These facilities will be ready within the next
one year. All manufacturers would be
required to obtain quality certificates from
the Department of Electronics or its desig-
nated agencies, for the manufacture and
marketing of CTV rcceivers.

The following specific actions are in pro-
gress :

(i) Action has been initiated for upgra-
ding the existing TV receiver test
facilities to make them compatible for
coleur TV receiver testing.

(ii) A comprehensive specification for
colour TV receivers is being finalised
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after comparison of the performance
characteristics of a number of colour
TV receiver sets.

(iii) "Some of the critical components
required for quality production of
colour TV receivers has becn identified
for puposes of standardisation.

Regularisation of casual labourers

10124, SHRT AMAR ROYPRADHAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that casual
labourers/muster roll employees arc being
appointed by the Cabinet Secretariat ;

(b) if so, the number of such employees
in the Secretariat ;

(c) whether their services are not being
regularised even afier the lapse of considera-
ble period ; if so, the reasons therefor ; and

(d) what action Government propose to
take in respect of regularisation of their
services instead of keeping them as casual
labourers or muster roll employees for years
together ?

THE PRIME MINISTER (SHRIMATI
.INDIRA GANDHI) : (a) and (b). Apart
from seasonal employment likc watermen
during summer, only onc person has been
employed as a casual labourer in the Cabinet
Secretariat proper (excluding other offices
and organisations coming under the purview
of the Cabinet Secretariat).

(c) and (d). Hecould not be regularised
as he does not fulfil the eligibility conditions
for rcgularisation of casual employees.

Casual labourers and muster roll employees
in Department of Ocean Development

10125. SHRT AMAR ROY PRADHAN :

Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that casual
labourers/muster roll employees are ~being

appointed by the Department of . Ocean
Development ;
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(b) ' if so, the number of such employees
in the Department ;

(c) whether their services are not being
regularised even after the lapse of considera-
ble period ; if so, the reasons therefor ; and

(d) what action Government propose to
take in respect of regularisation of their
services instead of keeping them as casual
labourers or muster roll employees for years
together ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHR1 SHIVRAJ V.
PATIL) : -(a) Yes, Sir.

(b) Five persons.

(¢) and (d). No one appears to be eligi-
ble for regularisation as per instructions of
the Government of India.

Report of Birbal Sahni Institute, Lucknow
on the Apathy, Destruction and Plunder
of Fossils

10126. SHRI R.P. GAEKWAD :
SHRIMATI MADHURI

SINGH :

Will the PRIME MINISTER be pleased
to state whether Government are aware of
observations made in a report of the Birbal
Sahni Institute, Lucknow regarding the
apathy, destruction and plunder of fossils of
immense scientific value scattered in various
parts of the country ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : The only case of loss of fossils
known to BSIP relates to Ohujhira village
of Mandla District, M.P. These fossils were
found distributed on the surface in large
numbers and were observed and studied as
part of the Institute’s Research work on
plant fossils for several years.
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Protection of Rare Plan Fossils

10127. SHRI R.P. GAEKWAD :
SHRIMATI MADHURI
SINGH :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact that the Geologi-
cal Survey of India have not issued any
notification declaring the plant fossils of
immense scientific value scattered in various
parts of the country as antique ; and

(b) if so, the steps proposed by Govern-
ment to protect the rare plant fossils the gift
of nature ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) and (b).
Geological Survey of India has set up several
National Geological Monuments to protect
fossil bearing area in the country and other
sites of rare geological interest. These areas
and sites are acquired by the State Govern-
ment and handed over to Geological Survey
of India. The protection and maintenance
of these areas and sites is looked after by
the State Governments concerned, public
sector undertakings or by Geological Survey
of India itself.

Central Institute of Medicinal Aromatic
Plants, Lucknow

10128. SHRIMATI USHHA PRAKASH
CHAUDHARI : Will the PRIME MINI-

STER be pleased to state :

(a) the functions, achievements, benefits
accrued and valuation, if any, done of the .
Central Institute of Medicinal Aromatic
Plants, Lucknow, so far ;

(b) the number of medicinal plants re-
searched and recommended by the Insti-
tute ;

1

(c) whether any use is being made of
these in the countty ;

(d) whether the Institute had prepared a
report and forwarded to the Government in
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regard to the potential of medicinal plants ;
and

(e) how do Government propose to utilise
the work done by the Institute for the bene-
fit of patients in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Central Institute of Medi-
cinal and Aromatic Plants, Lucknow under-
takes research and development work on
medicinal and aromatic plants with a view
to their efficient, effective and economic
utilization in the country. Agronomy, breed-
ing, plant pathology and entomology for a
large number of plants have been studied
and agrotechniques for their cultivation
developed. Technologies have been developed
for eight products.

Technologies developed by Central Insti-
tute of Medicinal and Aromatic Plants are
being utilised by the growers of Medicinal
and Aromatic Plants and processing indu-
stries.

The activities of the Institute are reviewed
periodically by its Research Advisory Com-
mittee and Executive Committee.

(b) Six.

(c) Plantation of two has been taken up
by cultivators.

(d) No, Sir. However, the technologies
developed by the Institute are widely publi-
cised through practical demonstration, arti-
cles in newspapers, news release on Radio,
T.V. etc. The Institute also organises train-
ing courses periodically for the benefit of
industry. These measures, it is expected,
will lead to commercial exploitation of tech-
nologies.

(¢) The technologies developed will go a
long way in achieving self-sufficiency in medi-
cinal and aromatic plants and essential oils,
required for Pharmaceutical and perfumery
industries which in turn will help in the indi-
genous production of drugs and pharma-
ceuticals.
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Technology for Antarctica Expedition

10129. SHRI BRAJAMOHAN
MOHANTI :
SHRI M. SATYANARAYANA
RAO :
SHRI MOHAMMAD ASRAR
AHMED :

Will the PRIME MINISTER be pleased to
state :

(a) the countries from which we borrow-
ed technology for Antarctica expedition ;

(b) whatever the achievement in the field
of research in both the expeditions has been
assessed ; and

(c) when a permanent basc is to be built
up in Antarctica with communications link
giving details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) A ship from a Norwegian
company was chartered and some transporta-
tion and camping equipment also purchased
from Canada. No technology was borrowed
from any country.

(b) The reports of the research work
done during the first expedition are expected
to be published shortly. Finalisation of
similar reports on the scientific work done
during the second expedition is likely to take
about one year. Assessment of these reports
will be done after they are ready.

(c) A permanent manned research station
with direct communication links with India
is proposed to be sect up in Antarctica by
1985-86.

Registered Non-Government Companies

10130. SHRI BHIKU RAM JAIN :
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of existing non-Govern-
ment companies registered under the Indian
Companies Act, State-wijse ;
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(b) the reasons for disparity amongst
the States ;

(c) whether it is due to indifferent atti-
tude of State Governments or due to unhelp-
ful attitude of their officers in interpreting
various laws like Companies Act, Sales Tax,
Local Excise, Octroi etc., which does not
attract entrepreneurs ; and

(d) whether Government would consi-
der the simplification of various laws and
rules to ensurc higher growth of industrial
companies and places where thc growth is
less ?

THE MINISTER OF INDUSTRY (SHRI
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NARAYAN DATT TIWARI) : (a) A state-
ment is attached.

-

(b) and (c). Reasons for disparity among
the States are many and varied. It is not
possible to pin-point them and attribute the
disparity to each of these reasons.

(d) It is Government’s constant endea-
vour to simplify and streamline the various
laws and rules to ensure higher and speedier
growth of industries. Government have also
taken several measures to correct regional
imbalances and to secure industrialisation of
industrially backward areas in the country.

Statement

Distribution of non-Government companies limited by shares at work as on 31.3.82 :

S. No. State/Union Territory No. of non-Government
Companies
1 3
1. Andhra Pradesh 2535
2. Assam 733
3. Bihar 1028
4, Gujarat 4104
5. Haryana 553
6. Himachal Pradesh 204
7. Jammu and Kashmir 249
8. Karnataka 3277
9. Kerala 1875

10. Madhya Pradesh

1100
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1 2 3
11. Mabharashtra 16902
12. Nagaland 26
13. Orissa 596
14. Punjab 1853
15. Rajasthan 1345
16. Tamil Nadu 5703
17. Uttar Pradesh 3182
18. West Bengal 14846
19. Chandigarh 429
20. Delhi 9605
21. Goa 419
22. Manipur 10
23. Meghalaya . 67
24. Pondicherry 109
25. Tripura Voo 11
26. Andaman and Nicobar . 6
27. Dadar and Nagar Havelli 10
28. Arunachal Pradesh 17
29. Mizoram 1
Total 70795
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TE! HAETT ST & WA aA
TE qsret w gaQe

10131. siady fEmd fawer -
=t FqEfga aEAERT
=Y Wi fag -

FIT MSFAT Hel T qJATA FY FAT HLA
fa

(%) Far fafwsa wsar & wafg av
B3 AT ATAAT & TIFATAT FT FLEHT
I gALET Y 17T W 3 5

(@) afz gf, @ acad sARrAAT S
1T

() afs 7&f, v g% Fa1 F101 g ?

FIMAT H3 (s GHo &lo degmm) :
(%) S, & |

(@) fafwss wrsai & F1atagd gd=
B3 qEFGTT AIFATTA  EFVET FV GISAAT
J1ANT ¥ gafga Usgr A1 FeET gATAA
F g qrigs Fiwar gagr fgarefaaa
¥ gHT HIEAT FY Fr1aY 2 A g gHyen ¥
fachar ofX areafas agal & &9 § fasaregq
AT T F FTAIAT FT gEET AR
g &1 srgadrl arfus aisAr & fag sd-
T FII THT IF ANV AT & gEg F g3
gafa w1 eare F @1 A9 g |

ggF AdATaT I TISTAT THIET Y
T ASAT T30 S ) IS ST &

afees stfusrfat g1u qua-gag g3 fafiqe
TSI & IFF 1A F 0T WY T Srar )

(@) e AEY 93T |
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Robbery in Home Guards’ Armoury in
Ferozepur

10132. SHRI RAM VILAS PASWAN :
SHRI M. RAM GOPAL
REDDY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it has come to the notice of
Government that in a sensational robbery
in the armoury of the Divisional Home
Guards, robbers looted ammunition in heavy
quantity at Ferozepur, Punjab ;

(b) the details of the incidents ; and

(¢) the action Government have taken
in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AYFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (c).
The Punjab Government have intimated that
on the night of the 6th/7th April, 1983 the
wall of the District Home Guards Armoury
at Ferozepur was broken from the back side
and 28 rifles and 14 stenguns were taken
away alongwith 40 rounds of .3(3 and 359
stengun cartridges. On receipt of this infor-
mation a case was registered by the Punjab
Police and investigation is being conducted
under the supervision of Senior Police Officers
of Punjab. The Punjab Government have
also set up special teams for investigation
of the case. One Company Commander of
the Home Guards has been placed under sus-
pension and one Havildar Instructor and one
Corporal Instructor have been discharged
from service on grounds of negligence, and
omission. Most of the arms and ammunition
belonging to the Home Guards units had
already been deposited in the armouries of
Police Lines and Police Stations in Punjab.
After the above incident the remaining arms
and ammunition of the Punjab Home Guards
have also been deposited in the Police Arm-
ouries for better security. The investigation
of the case is under progress.

The Government of India have advised
the State Governments of Punjab, Uttar
Pradesh, Madhya Pradesh, Bihar, Gujarat,
Mabarashtra, Haryana, Rajasthan and
Himachal Pradesh to check and make foo}-
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proof arrangements for guarding of the
armouries in the States including those of
Home Guards, NCC and other Govern-
mental organisations. They have also been
advised to alert the intelligence machinery
and to be on a sharp look out for criminal
involved in the cases of theft of arms and
for their arrest and recovery of stolen arms.

Issue of Permits for Import of IMF Liquor

10133. SHRI MANORANJAN BHAKTA:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) how many permits for import of IMF
liquor were issued by the competent autho-
rity in Andaman and Nicobar Islands during
1981-82 and 1982-83 for importing and sale
in the Islands and under whose name and
address ;

(b) whether Government have rececived
any complaints about these permits being
sold in the black market in the mainland,
if so, how many such permits were involved,
quantity, liquor permit and money involved
in each permit, firms (suppliers) on whom
these were issued, CST form numbers enclo-
sed with each permit with their serial nem-
bers and authorities who signed these CST
forms accompanying the permits, distinct
numbers and date of issue and the forward-
ing/stevedoring agents who were entrusted
with procurement and forwarding with
details thereof ; and

(c) whether Government shall engage CB1
for enquiry, if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (c). The
requisite information has been called for
from A and N Administration and is
awaited. It will be laid on the Table of the
House on receipt.

Criteria for Allotment of House Sites
Under 20-Point Programme

10134. SHR1 MANORANJAN BHAKTA :
Will the Minister of PLANNING be pleased

to state :

. (@) what are the criteria for allotment
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of house sites under the 20-Point programme
throughout the country ;

(b) how many house sites under 20-Point
programme have been allotted in the Union
Territory of Andaman and Nicobar Islands
during 1982-83 ;

(¢) whether physical possession of those
sites has been handed over to all the
allottees, if not, the reasons therefor and
the details about the States left out ; and

(d) whether Government have sanctioned
grants/loans to such allottees for construction
of their houses as done by other States ; if
not, reasons thercfor ?

THE MINISTER OF PLANNING (SHRI
S5.B. CHAVAN) : (a) The 20-Point Pro-
gramme is a sclection of Plan Schemes. As
such, this Pragramme is encompassed within
the Sixth Five Year Plan of the States/Union
Territories and Central Government. The
approach adopted in the Sixth Planis to
provide developed house-sites free of cost
to families of landless workers in the rural
arcas who do not alrcady own a house-site
or a built up house or a hut on land of their
own.

(b) During the ycar 1982-83, 705 housc-
sites were allotted in the Union Territory of
Andaman and Nicobar lslands.

(¢) Information tegarding actual physical
possession of sites handed over to the fami-
lies is being collected and will be placed on
the Table of the Housc as soon as it becomes
available,

(d) The Sixth Plan envisages that 25%
of the eligible families would be provided
construction assistance of Rs. 500/- per
family. During the year 1982-83, 55 families
were given construction assistance in the
Union Territory of Andaman and Nicobar
Islands.

fa ara Toare & faacor & sfsar

10135, & QAT FTHT AT
FT T AT @A WAl gg a7 F71 F97
Fea fa
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(%) Far 0 A oq I a9l F 0T
fasfy arg gEmid ® Fr afe g% g
g GTFT7 1 fTT77 FETTT F12T TUA!
aor saraifea) w1 GNET0 GHIT FIA FT

g
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STt SETIT FT ST FHIAT AT, TEIIA HT
SATIT HT {FA &, af 7 ggaa ga7 afafa
qrafaFRar FId AT AT AT FT AIFEA
FIIAT W] | AqoT 97 § fF AT o gorg
®Y FEFAT #1 g Iq@fsy a1 feafy g
@ AR gt aF avaT g1, gEard & faam
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¥ ag1a7 fear su | fryifaa aredet «r
T FIA AT FFAF-ATS gfee & agH
qEATEl & HIMS A drIgd 39 ¥ q F
fa=r< far smaar |

Indo-Soviet Collaboration to Set up a
Steel Plant in Orissa

10136, SHRI NITYANANDA MISRA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact that the monito-
ring group of the Indo-Soviet Economic
Scientific and Technological Commission is
considering a steel Plant project for Orissa ;

(b) whether it is also a fact that a feasi-
bility report prescribed by Indian Organi-
sations for the proposed plant was studied
in Moscow ; and

(¢) what are the details of collaboration,
time and schedule for the construction of
the steel plant ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) At the
meeting of the Indo-Soviet Joint Commission
held in Moscow in Septcmber, 1982, the
two sides exchanged views about possibilities
of Soviet participation in the construction of
the proposed steel plant in Orissa.

(b) Yes, Sir.

(¢) No firm offer of assistance/collabora-
tion has been received from the Soviet
authorities.

Reservation of ST in H.E.C.

10137. SHRIMATI SUMATI ORAON :
Will the Minister of INDUSTRY be pleased
to state :

(a) the percentage of representations of-
the Scheduled Tribes (STs) in Group A, B,
Cand D posts in HEC, Ranchi as on 1
January, 1983 vis-a-vis the prescribed percen-
tage of their representations in such jobs ;

(b) whether the Government are aware
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. of the representations of STs in HEC,
‘Ranchi is rather inadequate and highly
unsatisfactory and if so, efforts made/pro-
~ posed, if any, to effect improvement therein ;

(¢) whether Government propose to take
special steps to fill up the backlog of the
prescribed percentage of representations of
of the STs in jobs in the public sector enter-
prise and if so, details in respect of ; and

(d) if the reply to question (c) above is
in the negative, the reasons therefor ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) The
required information is given below :—

Percentage of Percentage
representation prescribed

(b) to (d) : While there is inadequate
representation of Scheduled Tribes (ST) in
Group ‘A’ and ‘B’ only, no further recruit-
ment is being made in Group ‘B’ at present.
For group ‘A’ posts, necessary efforts,
including special advertisements and relaxa-

tion of standards, are becing continuously
made.

Persons removed from Service from Bharat
Refractories Ltd.

10138. SHRI A.K. ROY : Will the

Minister of STEEL AND MINES be picased
to state :

(a) the number of workers removed from
service from the Bhandaridah Unit (District
Giridih, Bihar) of Bharat Refractories Ltd.
showing them absent in the last five years

of ST under with year-wise break up ; and
rules
(b) the number of Scheduled Tribes in
them with year-wise break-up ?
Group ‘A’ posts 2.22% 7%
Group ‘B’ posts 0.74% 7% THE MINISTER OF STATE OF THE
Group ‘C’ posts 16.73% 94 MINISTRY OF STEEL AND MINES
Group ‘D’ posts  49.847 9% (SHRI N.K.P. SALVE) : (a) and (b). The
information is furnished below ;
Year No. of workers No. of Scheduled
removed Tribes workers
1978 3 Nil
1979 2 2
1980 1 Nil
1981 4 2
1982 Nil

Nil
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Allocation to Orissa under Minimum Need
Programme

10139. SHRI ARIJUN SETHI : Will
the Minister of PLANNING be pleased to
state :

(a) whether the amount which was allo-
cated to the State of Orissa under the
‘Minimum Need Programme’ during the
last two years 1981-82 and 1982-83 has been
fully utilised ;

(b) if so, the details regarding the amount
which as allocated and spent ; and

(c) the details regarding the allocation
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of funds to Orissa during the current finan-
cial year under this programme ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) and (b). A statement
showin: the amount allocated to the State
of Orissa and spent during the last 2 years
of 1981-82 and 1982-83 under the Minimum
Needs Programme, is annexed.

(c) The full details of sector-wise alloca-
tion to the States under the Minimum
Needs Programme during the current finan-
cial year 1983-84 will be included in the
Annual Plan 1983-84 document which will
be placed before Parliament shortly.

Statement

Minimum needs Programme—Qrissa

(Outlay and Expenditure)

(Rs. lakhs)
Name of the Annual Plan Annual Plan
Programme 1981-82 1982-83
Outlay Actual Outlay Anticipated
Expdr.

(1) (2) (3) (4) (5)
Rural Electrification 350 350 434 434
Rural Roads 630 507 550 530
Elementary Education 485 464 490 529
Adult Education 15 10 10 6
Rural Health 268 249 280 280
Rural Water Supply 600 592 665 665
Rural Housing 115 50 57 57
Environmental Improvement

of slums 15 15 15 15
Nutrition 75 75 70 75
Total 2553 2312 2571 2591
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Growth Ratc of Unemployment

10140. SHRY SUDHIR GIRI : Will the
Minister of PLANNING be pleased to
state :

(a) the growth rate of employment and
labour force on the basis of standard person
years in 1980-81, 1981-82 and 1982-83 ;

(b) the total volume of unemployment,
in 1982-83 ;

(c) the total persons expected to be
added to the Labour force in 1983-84 and
1984-85 ; and

(d) the steps proposcd to be taken by

Government towards the solution of the vast .

unemployment problem ?

THE MINISTER OF PLANNING (SHR1
S.B. CHAVAN) : (a) The final estimates
of labour force 1980-81, 1981-82 and 1982-83
can be prepared only when the age-group
composition etc. of the population from the
1981 Census of Population becomes availa-
ble. Based on these provisional estimates
of sectoral growth rates and information on
other relevant variables, rough estimates of
employment generation for 1980-81 and
1981-82 indicate that the growth rate of
employment in standard person years terms
was 4.4 per cent in 1980-8] and 3.3 per cent
in 1981-82.

No estimate of employment in Standard
Person Years for the year 1982-83 can be
made as official estimates of sectoral growth
of the economy for this year are not yet
available.

(b) For the reasons already stated, it has
not been possible to calculate the volume of
employment in 1982-83.

(¢) For the reasons already stated, it has
not been possible to calculate the total
number of persons to be added to the labour
force in 1983-84 and 1984-85.

(d) The policies and programmes inclu-
ded in the Sixth Plan to tackle the unemploy-
ment problem in all its dimensions would be
vigorously implemented during the remaining
period of the Sixth Plan.
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Representation against Application of
Industries (Development and
Regulation) Act

10140-A. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of INDUSTRY
be pleased to state :

(a) whether some public limited com-
panies have been pleading on the plea or
another that the Industries (Development
and Regulation) Act 1951 does not apply to
them ;

(b) if so, the details relating to the same ;
and

(c) the views of Government in respect
of the pleas made by these companies ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
In the absence of any mention about the
names of Public Ltd. companies and the
pleas made by them for non-application of
Industries (Development and Regulation)
Act to them, it is not possible for the
Goverment to express any views. However,
the Industries (Development and Regulation)
Act, 1951 applies to an ‘industrial under-
taking’ engaged in a manufacturing activity
carried on in a factory employing 50 or more
workers (with the use of power) or 100 or
more workers (without the use of power)
and pertaining to any of the industries
specified in the 1st Schedule to the Act.

12.00 hrs.

NEULT WZITY : »f UHo THo Fouyy |
(zaaam)

HEUR WENGD : gi, M9 AT wrea
ST 1 gfeamr s, ifag )

ot giedar agige (MEyR) : gaare
F FTG T 4000 EECEa
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s} 7THATY WAwT WAt (§age) - FR
geSaAe Wiwg fear @ ems & T7 9d
ZreF § 98 fa@ qgeET 3w ATEY @I §

(crererT )

wegR WA . T 419 fAam g A,
HYS HITET FETT AVAT 37"

s VRATY AwT qwea’t - Hq Frlaw
greq AT faar gar & | HAT A WHAT US-
FANT A1 FT § ) (FWATW)

seaer wgtew : fagw faad fao a9
g ? arad fu awv & ar feefy o & fag ?

(sa=em)

MR. SPEAKER : 1 will consider it. If
it is a Central subject, I will consider it.

st sz fagrd aeaat (a3 faedl) ¢
fagre &1 srfasY & FT@Al #1 a9 &7 fas
qreg F7 fear Tz a1 fag gy wo &, 48
ezafa &f eEfa & fagast gar g 4
I § FILATAT < 3 |

ST TSATE AAHT ARAT © 145 7783
I IT § |

et AgEq . F @I

SHRI KRISHNA CHANDRA HALDER
(Durgapur) :  Sir, 1 raised this matter of
nationalisation of this industry when I took
part in the debate on Industry Ministry.
After that, so many people have died, so
many workers have died. You should ins-
truct the Government for nationalisation of
Kumarduli Engineering Co.
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wemey wEYRT & gy | wifaw s
e & foqu dgar |

(sa=ena)

wemer wgteq - gA faar 31 dfse, @
T |
(=T )

MR. SPEAKER : Nothing goes on

record.

(Interruptions)**

I have told you that
I will tell

MR. SPEAKER :
it is under myv consideration.

you.

1 UCHAATT WAFT ATEH . F4T T
zq 9T FIfer JTTT ch1Hd H3q !

qeasy WEIET © 194 971 8, § 3@T |
SATET FaA ¥ a3 THTET § FIS B AG)
qar |

(eraerm)

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, you know that
Members of Parliament have very tight pro-
grammes. ..

WEqA WEIEd . AT dT ATST oA
qga ST AT AT FIAT T8 & 1 10.35
qT A1 fear § |

DR. SUBRAMANIAM SWAMY : I am
not talking about that. There is a strike of
the Indian Airlines in Bombay and they have
not solved the problem. The entire schedule
is being disrupted and we have not been able
to come on time for Question Hour. Please
direct the Government to do something
about it.

**Not recorded.
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MR. SPEAKER : Please sit down.

DR. SUBRAMANIAM SWAMY: The
Bombay employees must get justice.

MR. SPEAKER : Yes, Mr. Ghosh.

SHRI NIREN GHOSH (Dum Dum) :
Sir, the ASSOCHAM (The Associated
Chamber of Commerce) President expressed
his anxiety that the permissible limit of
5 per cent. .

Aewey wgtew - ag ar fewwa g war
g |

SHRI NIREN GHOSH :
in equity shares. .

. .investment

MR. SPEAKER : That is not for
adjournment. It cannot be done.

SHRI NIREN GHOSH : Kindly listen.

MR. SPEAKER : 1 have seen it.

SHRI NIREN GHOSH : One minute.

MR. SPEAKER : Not half a

minute.

cven

SHRI NIREN GHOSH : They may with
the help of the block shares. ..

MR. SPEAKER : Not allowed.
(Interruptions)**
SHR1l A. NEELALOHITHADASAN

NADAR (Trivandrum) : Sir, under Direc-
tion 115 I have given notice seeking permis-
sion to make a statement to correct the
mistakes committed by the Minister in
answering. .

MR. SPEAKER : It comes under 115.

SHRI A. NEELALOHITHADASAN
NADAR : Under Direction 115 I have
given notice.

MR. SPEAKER : 1do not know. We

will see.
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DR. VASANT KUMAR PANDIT (Raja-
pur) : Sir, have you received a proper
answer from the Airports Authority of India
about unauthorised landing of US piper
plane ? You are making inquiries. It is
almost 21 days now.

MR. SPEAKER : ‘That is without any
basis, to my information so far. We will
see. Yes, Mr. Bahuguna.

SHRI A. NEELALOHITHADASAN
NADAR : We have given adjournment
motion and everything on that subject. You
are not allowing it.

(Interruptions).

SHRI H.N. BAHUGUNA (Garhwal) :
Sir, I had given an adjournment motion,
with regard to the question about equity
investment in Indian Companies by non-
resident Indians. In that T mentioned that
according to the current rule Bangladesh
and Pakistan citizens who are 37 years old,
would also be entitled to invest in the Indian
companies. This is a very serious matter.

MR. SPEAKER :
discussed it.

Just recently, we have

SHRI H.N. BAHUGUNA : If this point
has been raised by anyone, I am willing to
be corrected. 1 am raising a basic question.

MR. SPEAKER : Might be. We have
discussed it. You can move by any other
method, not by an adjournment motion.

o stfad gy \gar (TAEgy) ¢
# Saar qréf § g afFa AT 9@ & aw

qrhad Iguifag fwar s1ar 2 | 99 G991
aregw g ArAr g ek a9d gaAar 2 ar
Ay Y G gAAT DY fAewy ?

Jeq&T AN © ATTHY Forraa smay g,
FTAFTET g1 @Y & |
SHRI SATYASADHAN CHAKRA-

BORTY (Calcutta South) : I have been
waiting patiently.

**Not recorded.
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MR. SPEAKER : Why ?

SHRI SATYASADHAN CHAKRA-
BORTY : Just to draw your attention.
To-day you have seen in the newspaper that
there is a statement by French President to
make Nepal a zone of peace. This is impor-
tant—' to make Nepal a zone of peace’,
meaning thereby that some powers are tryirg
to make it an arca of war. The Government
of India should issue a statement.

MR. SPEAKER : We will see.

SHRI SATYASADHAN CHAKRA-
BORTY : Nepal is a ncighbouring State.
The Government of India should issue a
statement because this is fraught with a great
consequence. Why should the French
Government poke their nose into it ? They
say that they want to make Nepal a zone of
What is the reaction of the Govern-

peace.
ment ? There is no Government. Only
second bench ministers are there. There is

no Government here. No one is there in

the first row.

DR. SUBRAMANIAM SWAMY : Why
not make West Bengal a zone of peace ?

SATYASADHAN CHAKRA.-
Who is there in the first row ?

SHRI
BORTY :

(Interruptions)

st =g WF (TIFTI7T) + FeErT g =N
¥ 235 §qQ 77 F7 32 ag feay ar ) afET,
FAR ATEITT H S1 UFo Hlo Ao &
FAHA §, SR AAT JAATT § HAT FT
fear &1 I Fax & f& areiY a8 dwa & 21
vet feafa ¥ @ fFar smr =Sifge 7 owra
fAaT A" 9778 & | 991 3719 FTq1T |

sreaw wgiad - a1q faasy Afew
THHT I FATH |

SHRI A. NEELALOHITHADASAN
NADAR : What about my notice under
Rule 115 ?

SHRI ATAL BIHARI VAJPAYEE :
Yesterday you allowed a Member of the

-
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House to cast aspersion on the patriotism

of a journalist. That is what Mr. Stephen
did yesterday.

MR. SPEAKER : No, he did not say
anything.

SHRI ATAL BIHARI VAJPAYEE : The
journalist is not present in the House. You
cannot challenge the patriotism of jour-
nalists.

MR. SPEAKER :
You write to me.

I do not remember.

SHR1 ATAL BIHARI VAJPAYEE :
There was a reference to Shri Arun Shourie’s
article in I/ndia To-day. You go through
the proceedings.

MR. SPEAKER : You write to me.

SHRI NIREN GHOSH : No aspersion
should be cast on any journalist.

SHRI1 ATAL BIHARI VAJPAYEE : This
IS 4 SErious matter.

MR. SPEAKER : Why are you agitated ?
You write to me. You could have taken it
up immediately.

g1 F4Y A1 @ & 7 48 agT1 AFTAT Y
wWrg?

SHR! ATAL BIHARI
Have you scen the proceedings ?
read out ?..

VAJPAYEE :
May I

JLUYT WEIEA © T AT I FFJ
IS FT G dl 7 3@ 947 |

s} sz fagrd awda - & g1+« Ag)
ggar a1 f& zaa @ifqaz qrac zadr 9a-
SEN EIGEEEON)

DR. SUBRAMANIAM SWAMY : You
ask him what was his intention ?

SHRI C.M. STEPHEN (Gulbarga) : What
I said is on record. You can see what
exactly 1 had stated. '
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12.10 hrs.

PAPERS LAID ON THE TABLE

Notifications under Industries (Development
and Regulation) Act, 1951.

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : On behalf
of Shri S.M. Krishna, I beg to lay on the
Table :

k]

(1) A copy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (2) of scction 18A
of the Industries (Development and
Regulation) Act, 1951 :—

(i) S.0.234 (E) published in Gazette
of India dated the 28th March,
1983 regarding extension of period
of take over of management of
Messrs Alok Udyog Vanaspati
and Plywood Limited, Calcutta,
beyond five years.

(i) S.0. 271 (E) published in Gazette
of India dated the 31st March,
1983 regarding cxtension of
period of take over of manage-
ment of Messrs Indian Rubber
Manufacturers Limited, Calcutta,
beyond five years.

(iii) S.0. 289 (E) published in Gazette
of India dated the 12th April,
1983 regarding extension of
period of take over of management
of Messrs Inchek Tyres Limited,
Calcutta, beyond five years.

(2) A copy of Notification No. S.0. 282(E)
(Hindi and English versions) publi-
shed in Gazette of India dated the
8th April, 1983 regarding extension
of period of take over of management
of Messrs Motor and Machinery
Manufacturers Limited, Calcutta,
beyond five years, under sub-section
(2) of section 18AA of the Industries
(Development and Regulations) Act,
1951. [Placed in Library. See No.
LT-6548/83].

MAY 4, 1983

T 2%

Reviews on and Annual Reporfs of Saha

Institute of Nuclear Physics, Calcutta for

1981 and Tata Memorial Centre, Bombay
for 1981-82 and Statements for delay.

Papers Laid

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : 1 begto lay on the Table :—

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Saha Institute of Nuclear
Physics, Calcutta, for the year
1981-82 along with  Audited
Accounts.

(i1) A statement (Hindi and English
versions) regarding (a) Review
by the Government on the work-
ing of the Saha Institute of
Nuclear Physics, Calcutta for the
year 1981-82 and (b) reasons for
delay in laying the papers men-
tioned at (1) of item (1) above.
[Placed in Library. See No.
LT. 6549/83].

(2) (i) A copy of the Annual Report
(Hindi and English versions) of
the Tata  Memorial Centre,
Bombay, for the year 19%1-82

alopg with Audited Accounts.

(ii) A statement (Hindi and English
versions) regarding (a) Review
by the Government on the work-
ing of the Tata Memorial Centre,
Bombay, for the year 1981-82 and
(b) reasons for delay in laying
the papers mentioned at (i) of
item (2) above. [Placed in Library .
See No. LT-6550/83].

Notifications under All India Services

Act, 1951, Report of Commission of

Inquiry to enquire into the death of

Jathedar Santosh Singh and one other

person and Memorandum of Action
taken.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : 1 beg to lay
on the Table :—
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(1) A copy each of the following Notifica-

tions (Hindi and English versions)
under sub-section (2) of section (3) of
the All India Services Act, 1951 :—

(i) The All India Services (Leave)
Amendment Rules, 1983 publi-
shed in Notification No. G.S.R.
338 in Gazette of India dated the
30th April, 1983.

(i) The Indian Police Service (Fixa-
tion of Cadre Strength) Amend-
ment Regulations, 1983 published
in Notification No. G.S.R. 344(F)
in Gazette of India dated the
20th April, 1983.

(iii) The Indian Police Service (Pay)

Amendment Rules, [983 publi-
shed in Notification No. G.S.R.
345(F) in Gazette of India dated
the 20th April, 1983.

(iv) The Indian Police Service (Pay)

Second Amendment Rules, 1983
published in Notification No.
G.S.R. 346(E) in Gazette of India
dated the 20th April, 1983. [Placed
in Library. See No. LT-6551/83].

(2) A copy each of the following papers

(Hindi and English versions) under
sub-section (4) of section (3) of the
Commissions of Inquiry Act, 1952 :

(i) Report of the Commission of
Inquiry set up to enquire into the
circumstances leading to the death
of Jathedar Santokh Singh and
one other person.

(i) Memorandum of Action taken on
the findings of the above Report.
[Placed in Library. See No.

LT-6552/83].

Notifications under Customs Act, 1962

and Central Excise Rules, 1944.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : I beg to lay on the
Table :—

(1) A copy each of the following Notifi-
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cations (Hindi and English versions)
under section 159 of the Customs
Act, 1962 —

() G.S.R. 350(E) published in
Gazette of India dated the 22nd
April, 1983 together with an
explanatory memorandum rescin-
ding Notification No. 160-Cus-
toms dated the 20th July, 1977.

(ii) G.S.R. 351(E) published in
Gazette of India dated the 23rd
April, 1983 together with an ex-
planatory memorandum making
certain amendment to Notification
No. 77 Customs dated the 17th
April, 1980 so as to include the
places bearing survey numbers
296, 297, 299 and 301 within the
jurisdiction of Kandla Free Trade
Zone for the purposes of exemp-
tion of customs duty. [Placed
in Library. See No. LT-6553/83].

(2) A copy each of the following Notifica-

tions (Hindi and English versions)
issued under the Central Excise Rules,
1944 :—

(i) G.S.R. 352(E) to 354(E) publi-
shed in Gazette of India dated
the 27th April, 1983 together with
an explanatory memorandum
regarding Excise duty concessions
to new and expansion project of
sugar factories.

(iil) G.S.R. 357(E) to 359(E) publi-
shed in Gazette of India dated
the 27th April, 1983 together with
an explanatory memorandum
regarding Central Excise Duty
Changes and Exemptions announ
ced by the Finance Minister in
Lok Sabha on the 27th April, 1983
while moving the Finance Bill,
1983 for consideration. [Placed
in Library. See No. LT-6554/83],

Wild Life (Protection) Licensing (Addi-

tional Matter for Consideration)
Rules, 1983.

THE DEPUTY MINISTER IN THEBE
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DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) :

1 beg to lay on the Table a copy of the
Wild Life (Protection) Licensing (Additional
Matter for Consideration) Rules, 1983 (Hindi
and English versions) published in Notifica-
tion No. G.S.R. 328(E) in Gazette of India
dated the 13th April, 1983, under sub-section
(2) of section 63 of the Wild Life (Protec-
tion) Act, 1972. [Placed in Library. Sece
No. LT-6555/83].

12.12 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary-General of Rajya Sabha :(—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
return herewith the Appropriation
(No. 3) Bill, 1983, which was passed
by the Lok Sabha at its sitting held on
the 26th April, 1983, and transmitted
to the Rajya Sabha for its recommen-
dations and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill,”

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) :  Mr. Stephen is
here. He should say something. Mr.
Stephen should defend himself. I have got
some charges against him. .. . **

MR. SPEAKER : I have not allowed him.

MAY 4, 1983.
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12.13 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Fifty-ninth Report

SHRI G. LAKSHMANAN (Madras
North) : T beg to present the Fifty-ninth
Report (Hindi and English versions) of the
Committee on Private Members’ Bills and
Resolutions.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Collection of a large sum of Money
by Messers Lohia Machines Ltd., Kanpur
as Advance for Booking of
Vespa-XE Scooters

ot wAtTw amret (feame) « & arfa-
qEAT A wged & faratafas faag
1 IANT WA F7 o7 faaman g o7 g1
FIGT § % 0 a1 § UF 37 3 |

“Fag difgar auaw fafaee, wrage
g1, FET-UATo Lo Tz F1 g F fag
QU THT Fwq F A7 9797 gq-3fr owg
fwo s, zvaifed vy daedy gy Jare
ol TETgE 8 qAr wW &1 qI5H9 qErd
FIA &1 AT & TATHIT &1 A1)

L]

gahr Wit (= Araw gw faard)

IR oeqer WAEA, AGd  Afgar
wieg fafaes, #1997 1 ara F arg-arg
n® w@rg gafen & fanio ¥ fag s
Nt argad <y frar T @ ) g
AT ALY &7 faair &3 & fag g=gE
geat &1 dad frarfuen & ara agm faar

Al

**Not-recorded.
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2. FO HEW 98 FFAAI A TR A
gfer & fag gfa arEr 500 ®¥7Q #raTd
Wi gagerd ¥ Farufwa swfaa &
¥l 1 3¢ aamar a1 & g7 giHET 9%
ST & 9 wfawg gfqag &t w7
ST &1 AT frar ST FwAl ¥
1A g% STARTY F JFATT AIT 2] AT
# gfEr gfd o) 5§ gFR FFEST A
g ufer swaw 105 FAT ®IU | FAT
Tfwal &1 9y7 gger WY gEA H ISTAT AT
& forersr |y qeEy, s STowTF gad gren
qet aar aifeg gw o mfad g1 &4
garar a1 fx difear aaeg gfza M-
frafarat gran & of smrafoa) Fgag |
grqul |raa F) §iw w3 41T fawifar
g F7 ¥ fou afves sifgawrfon 41 oF
gfafa afss a1 srudr wfafs &1 w3
forar st =TT @ ST AT ATAT HTH ATTH
FT faar g 1

3. ey A gfaa fear & f5 999
difos arzda g faasly agam FTTH
Fratrgae & fag gt F37 Io1C & 1 3T
FTTETH &Y THTIT &1 (THOT qY TIEF FY
fagr & 1| FETA grer wanAT FF @0 & fag
Faraw W 3 faw ag § | FEA T gamT §
fe Favay, 1983 a% w&Hzd 1 famin
STIET ZIT HT G6TEAT & |

4. FAZT AFH IAH I FEATS &I A7
arelt aegat & faq wwafaay g sar-
Tfwal &1 A7 &1 TG §, Tg TF G719
qifufsa® sar W g |

STy HAT TR JETE . IR AT SO
W st foar @ g9 9L /AT FE@ G 98
U 913 A AL FASTIL T §, FHZAT I18av
g1 @ifgar wes §@ ®W & A9 ST AT
2| 3HY YA 9T JHAF gL g ) FWAWH
| S quEE i @ a gy § S ey S,

VAISAKHA 14

1905 (SAKA)  M]s Lohia Machines 282

Ltd.—booking of Vespa-
XE Scooters (CA)

SF 1w S, AfgaAr N, IFE ATH qIA F
qry S1E Ar¢, A A IS AHATE AT Y
(gzTei®) | FFIR F1 Alfa I Aag &1
FH F qar qar g | .

UF JTHT AT R IW A F FTO@A
Y TELT AT ST FHAAIL, AT T
faer smasl & arai &1 715 F fao gy
FIfgm | T FI@IF AT AT gIY 9gA
arzfaer & faro g1, 7 f F13, Mz argfea
F e | g ar A o qJifa &1 sremer
wgIEg, TF WA AAfag gad a8 A
g ITET 2, 3 A1 ®o F TF & fau fgearer
ST A7gw fa@rar o) iR aFesw Iaral
gt | FfFd T GIHIT & ST & IAva<
arrg AT 2f@dnr fF g FwEr & arfas
a7 faedta femid &, 9 aFdre ISETE,
Fad ATATHT AT A@IIT H faar agr FI,
g1 faws aar ar Afq #1 agrer FFCFAS
To FT S[HT TTAT 2 | T THIA, T HIIGTAT,
F15 ot Ao gAY g€ 7F 2, AT T FIE A
T A Ja § fF FF R W) AR
TR FI F ATATHT F3F, A9 I H
®HT HT T FT THT TFZST FI3FH AT ITH
ST HT G FI AT Jg AHEaATSH 8 AT
AR ST 9T TAFT STHT AT FT AT THaAT
g Y g § faar g fF 9 gwwe sA™™
2T | AfFT 2 I FAT & ATAFSA 7
I RN A 500 ®IAT FFAICEN AT HFH
F foo zatea Y 99 337 9% 919 7 FTHIA,
THIE GFF IT, 7 FF FT@A FT qgq
At XA ITF 90T &S A 91 ) AR AT
GqT SHFEBT FHIA & I3 FH q HF T SATAT
¥ Sq1ET 3 WEN F g ey fawread
=1fgd av 1 3T qredy F1 faeew o feaar
ity F1 @ g /25 aw@E I A
# fear o & feFavard g 1 TR
ade & fedaY FA G gFar g1 50 TEe
AT NIT HIT 25 qw@e A1er & fag
AIAT gL AR AER | Al WK UH
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e fAFet arg A1 difas ="ty
&Y ar#EY & 0 AT Far fAErer @ FqiftE
TG A@ Y 50 GIT F ST AR 7 84 AT
AT |

afdT 3 9g ardt a9 gaifag @l @
fs @hr o & faezw & e 7 fawra ) #&
SART HAY ST & SATAAT F1gAT § o6 ST g@F
srva< fqaw w7 gU € gAR MgEE QA H oo

HEQET WERA | AIAA T I TqH
¥ IAF @ TH 3T FTH @I B
TN FAfga &7 1 3T AGHT 1T FEHT
21 ar 1T ATHT FX |

st AT WEwT e (F297)
eweT Y, AF ENAT FT FIABT g AT HIA

U AT & T T 987 &F TNT gHWT a1
FAWE |

qLTE WEIAD : ATT 39 9S8 H WY
afgy, S aamrr §3 §; W araa o 95
ST WY Hg @I g, FTIH1 g WI§ { ST
& feal 9T Faruard g1 Wre, IgHT a1
Bl I & AT T FIT a7 417 L @ 8 |

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : This is the type
of thing they do in the West Bengal Assem-
bly also.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : They are incorrigible.

SHRI SATYASADHAN CHAKRA-
BORTY : They do it in the West Bengal
Assembly also. They don’t hear. This is the
type of leaders they have.

e WEET ¢ HTT 935 AT3Y | Please
try to help me.

ot AT FETL ST AL IMTH gL
wWYre ¥ forg gwg fean mar ar, 9% s
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TT GFEA JFET 1982 ¥ gE A1 @
TF 22 F) F7a2 FW F T 3 oA g
gl diAl 7 & fak 0F wd gAY, 2
o g & 7S & |

qgAl WA FIAIAET &t G FEST ¥ |
9qT AGY 3,4,5 1T § FF § AR FATAAT
F fog gest & @wwar 99 @Wr g, Jg v
gegla fag <Y 9t )

gaR &g grar Mfge a1 Avgesaf
FT, rfewd ITHT THTH & 0T T& g3 a1
R g 39y ager gl &1

o Sfto FATATA AEI g% €Y AfFHT 37gA
T ¥ wgaae w1 fa@r | ag o FeaR A )
fwar war ar f& feaq qre squ aad o
3a+% fwaq 9@z qEg fawl ¥ Harw
SN, gfed qger ara o fHgy qad AT
T1q  fHay qaq ? geEM wqAue &1 fas
ag fa@r g f% 40 a3z q@ sfte st Ao
97 A AT qrFr fgrgeara 7 @ faw
R |

Tad 418 IFT F] CSAEIZARE I=gA
#1 X 7 garar f& = faem & &1 ) g=0
ST &% A1 & garfas 105 FAgFracd g
fFa sraardy & ot v & SR AN & g
St StrawT faet & g8 garfas ag ufir
200 FAT T | T 3w ¥ fa2a
qait AT TR ST FT o AT FUET AN
@7 g S aF-TX A guay, facavh* gg
gad AAGesT g,

MR. SPEAKER : No names should be
mentioned.

S owAraR Myt FReE oS oS
A AT TR Gohl &1 § g Y WG gy
HT @19 T HITIAT FT G |

(Fa=rer)

**Not-recorded,
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& Wt St § Ag ArAAT WA R g9
fagaY &1 Ieodsw FIF UF QT IArUY &,
forad qreg udza of g, A@ma o adl,
FIE Fga Wt Jg1, A9 gAFa 3 W 5
qg ST gIEF, F{ T AU, T qF FDB g0
TH g J @ & AT THFSET FIA ! FA
ST & fas waAY & s g FgT fau §
ITFT AT F gaifas S IAE) Aramd @

g

FTHAT Y A g qIYAT ¥ AFA
a1 9 A1 FAFTA FLF F1 FfomHr g ?
FAT HAY ST T 9T 420 FT TGS HT
gFSHT TATAT ? AT TG AQET AT FAT
it & fau ast wz % g E fF qaan &1
FUT) €947 34 dANF & HAR(T T T ST
qeq 1§ AT T W H 44l F1 2 grar
w® 7

sege wgEa . = fqard o, gAF
frga @ arg gaTsd gidl g, 374 919 g
argr agt, w1 fafesw agf, 1% F@mn
agY, fex oy @igqge faa g @ ¥ am
fsarfse #a graT3e FYAFT § ? ®I5 Q4T
fqom 2 a1 ?

st Arqaer 2 fqard . w94 feqifae
& g |

Heuw WY © AN, AT 19 GTA(A
ar grar Fifgy, F15 fafeew g1, A gy,
IGF F1T F15 3741 g1 AT TI15T FI gFa
g fearfore a1 ogar &Y sFarge FT AT E ?

st araaw e faart . @ aeae
U S o aF gt W, 98 HaAT feqr-
fie weq & Are9w ¥ GHAT AT W
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sar #§7 faaew R &, @mn oF afufa
fosrE & T 999 g o9 @I H ST AT
Il fF ga® iR 9 & I I3 g faam
FH & fag ) gt faammt F afss arsn
e afawrdr §, sawt afafq g g
el T qLEH WA T |

g faw ot saay Fav oY, wa &
IGFT UATT 78} a7 fFar a7 @ &4 gasr
Jeor@ GTAHIg GEE & IAT § of faar §

(Interruptions)**

MR. SPEAKER : You know, Professor,
that you cannot speak like this.

(Interruptions).

Aqewer wWEreg o Alfgar wEleT i

qrefa ¥ agT & &
(Interruptions)**
You talk about Lohia

MR. SPEAKER :
Machines now.

(Interruptions).

MR. SPEAKER : Nobody is allowed to
interrupt like this. Mr. Minister, [ would like
you to reply to Mr. Bagri.

(Interruptions)**

MR. SPEAKER : No. They have said
without my permission. We are talking of
the present and of the future also.

Shri H.N. BAHUGUNA (Garhwal) : On
a point of order. You, Sir, made a query,
We were otherwise not involved in this. The
query which you referred to the hon. Minis-
ter became a query of thc House because
you represent the House. The query you
made was, what are the rules when you give
this type of licence, this type of permission...

** Not recorded.
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MR. SPEAKER : For my information I
wanted to know.

SHRI H.N. BAHUGUNA : You repre-
sent the House and, therefore, I get involv-
ed. Therefore, you cannot tell me that 1 am
not in order. What I am asking is. ..

MR. SPEAKER : No. Only Members
whose names are in the list are allowed.
You can be allowed on a separate thing. I
can allow a debate on this.

SHRI H.N, BAHUGUNA : When you

raise a question, we also get In-
volved. ...
MR. SPEAKER : No. I have to conduct

the business. T have to know certain facts,
and I want to know.

SHRI H.N. BAHUGUNA : T am happy.
To that extent the House gets involved and
benefited.

s Aawmw = f@ad o s, #
faawargE® faaza 7 wgran & gemfqaa
qIEl St 97 afos gewg 5@ %1% fq9g 39
g3 H 931§, A1 gF AR F HIY =T
FXA & Fga 9% auEl | gaArdi 9
faa &3 g gfesin & {5 7% g0
91T AT T J97 FT 9gd €I17 & ALTqA
T FI FHIA FT 2 |

gayqw IFEA =ro dAifgar & wfa
FEATA ST AZTAT qFT FI1g ) 7 Ia9
ggaa § 1 # W1 =ro Alfgar @1 exfq
w1 wgiafa sfeq &g @ arg A
IAF( Jedd FEAT ATIWAF Agt g1, afwq
sfs “aifga’” Tiwen qar, zafag Ias
Foer@ HAT ATTYTF g1 74T |

Ig qIATT g— R qemifag ager

Ty w@IFR sOT—F 3W ® §H qEq
qIEFHHAT, AT arewal, THed IR AN
a7 FY g7 997 AT ¥ 97 @ g1 gewifAa
gzeg ¥ arsfeay & ary o #7r ) arsfea
FY @uF T gR I H AT I T I W e
AR ITHT Ieqred WY IF @1 g | qIANg
TEer &) STAET & R arsda-gu § wia
qger &Y F3W FL qH AT ) 7 Ag gafeA
F I F AT FAW FI @I Afgar gue
greT dam fasga frwrad ¥ gadr a@
gear # afsat «rar i 39F 19 999 9=
g ®IT SHT ZVAT §T ATT FT AGF & (%
AT GATR 3 H 3=y #we F1 A7 fmaay
ag 1% g |

cqifaT wEteT & uF afdar g9 7 37
graey H uF FEl F1E | I/H G AT
qrfaa fegr 71 & fF 1989-90 aF gATR
W F 20 d1@ T-Fes, faaH "y,
#igHA, AT {IX T wfad g, &
ATATAFAT GRIT | 308 wTqez grar & fd z-
SEIAS A HIN GHTL AW | ggal SIIUdY |
1982-83 ¥ gHIT aW ¥ 6.58 @1@ z-
sgras &1 AT §, f9ad 2.83 AT@ THe
gifas g1 1989-90 aF ©hel &1 AW
8 AT@ qF {I ATUIAT | Faa Aifgar eHex
g agl, aMs ShEU HI /A qrgfRa
FY AT 11 ar@ faEt g5 8 |

gt aF a2t afeasd §FeT F1 9919 g,
Iq qrq ST AT ATST g F gU & |
TATT & 919 IH-AILG (A qF H) afeT
faee At & | 93 gaq a8 AfF g3 fF
W AT A1gaq &, Arfd @l Y 7w g
gl @& | fee gaw sy #"1ex argfaa,
aidgE, e aife aam & fau & argda
fom
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In collaboration with
Enfield India Ltd. Motor Cycle 30,000 Zundap of West
Madras Germany.
Kelvinator of India Ltd., Mopeds/Scooters 1 Lakh Garrelli of Ttaly.
Faridabad
Lohia Machines Ltd, Two wheelers/ 1 Lakh Piaggia of Italy.
Kanpur Scooters
M. Krishnan, Madras Motor Cycles/ 2 Lakhs Suzuki Motor Co.
Mopeds Japan.
Escorts Ltd. Motor Cycles 1+, Yamaha of Japan.
(under consideration)
Majestic Auto Ltd. Motor Cycles/ 2, Handa of Japan.
Ludhiana Mopeds
(under consideration
approval awaited)
Kinetic Engineering Ltd. Motor Cycles/ 23, Handa of Japan.

(under consideration)

scooters/mopeds/

3 wheelers (including
existing capacity)

AP Scooters
engine

Light scooters 80 cc 60,000

Piaggio of Ttaly.

gg afen fawe za) awEy g @lE,
sar fF @A wzEm T FEr fE e
FRyeT, SAF 1 GUIT FL & g, FFETT
qA * fog, ¥67 99 FiHe F A
fag, ag Mifa gad smard | SH1 & fgaa @
FeT-anF gree fay | & fas gqer &) Fgar
Trgar g f foey Faa1 ar e sqaear &
AT ¥ FIE G AT, T dF 13 J G194
T 0 T, § FqAT N ¥ If=a TG gHAdr
g1 & s geea 1 fawm@ faamr
TgaT g (6 g ag Fag guar gl @
T FIE TAST FIGT g AT TGS FIAT g,
g1 3gF1 feard | stat fF w1 g3 7 gaq
¥ oifgg fear ar fF 3@ ady § oF &I
grs 2, srag @ fE ot femfsea fag
Iy § ga% # faw g A9 9% SEd
F1% frgw g ¥ @ qF TF faaw 9,
g Fot femfores we@ & ATUIT 9T |

w3 q1q g F+941 fewifsga weq §1 aru-
642 F srava faad femifsea fag sid
& | Afgar wueg F7 48 9gAT IIRIT AGY
2, g8 faear awf & Fam@rz =T gAar &
w1 g 1 afesas R FFEIT T W 3T Ay
% femifsen fau § 1 asisr WY QT <87 §,
Fawr W1 fau &) fege-fadtae & o
fag & 1| otar % sa wgr Arsfa 3 W@y
¥ ofsed g g a1 q13AT G4 ),
frgras WiaeTgama & fau ag ggfa
saATE STl TEY | SHFT gAY HYYT ey
fafaeaY & 71 &, FFIA1 qFad fasrn aa
F@AT 2 | ®IAT 3F ST F F 4 FIA0ARA
§f¥za §, g ATAAT JEET ATAA § |

g% g8 g {6 Far @fgar woeg /15
AT FIW@EAT g—udy ara Agi g | o 3R
qTE TSI §, IqF ATAR T Y 1973
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¥ ag FraA) FTAgL § earfaa g€ g9 HIAT
1 e oz sefgoiz 3% qmw g, IOF
yaifas ag eoe glar g f& ag damares
AWAY FATH FT T TgT T80 & HI T
AT @ & | Afgar quA, I, F 5 JATE,
1974 #1 fxfrqn walm 50 do
fefafeen weits 72 o aAm &1 @rzEs
fear | wig & FATaRWA F GHT FTEET,
FTAg § fwfeqm i @t fefafen
wad 915 | AN, 1977 7 T FTAT A
Sggaugfam i fefafeznr woftm a9 &

fag Wit gorsra & o | S sAfaFre AT

1977 % faar w1 91, 3§ fHL 6 &L,
1981 &1 250 H1zT gv-faqaz w@oa Ales
917 &1 afawre fear mar 1 @ET 99 97
g fe ifgar geia 15 71 FTI@ET AL
g1 38 891974 T FI@MET I7 Wl 2 |
ZqSIEE wed aAT W@y § | usfafawefey
SATH 9 HISE &, THHI QT ST qFHAT 2 |
g TrgiA gu A9 & qzd HiqE ¥ sfe
FT9 & fau ol St g

geaix “faistr”’ Arw Y wTOAT & q1g
RI¥T-FIATIRAA fFar) gewre 7 g9 ifa
& qgd fF “T-s@E’ #1140 Agd Sarar
g AT TS ¥ 41 | #7W, a3 979 gaAr
gafaar smdt § 5 gwdr wme< femarsn
fora 1 &5 feara w81 &1 gwit gearfag
gaedt & qra WY agd 9 A6 S g fwogw
F1 e femare, am= §9-9 @1 §
e AE) fad QTS| AR AT & 9T 9T
I qERI TG &, I UFT g6 9 T &
THeT A faaAr | aget a1 S WY q47 Q@)
| & Fgraar fF ey famaned | &
FY EAA SATAT W &1 3@F gU T4 g qr9
F fF gq ¥ graceqee 93, 59 FT ATSTI-
TS g, 6 1 QFATIE &1 [ATIW &t @
GUSSIIS ¥ Qa1 # agq A=B( ATH FHTAT
g—='" 7 favwy fear fv g @t g
| HTEEHAT F1 QU FR |
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oq STEl % 999 g--3H F¥A1 4 waf
F1 g1 fwar g1 7Y fFan 7 St g=ar 3 e
g 3UF AlaF gad AT ATH-TreeE § Il
wq AqAqNE TE Gf—

“Arrangements for import of machi-
nery will be finalised to the satisfac-
tion of the Government."”

qg SATAT TAF! 2 A, 1982 FI&T
TE oY | gATY St AfTzE-uEE &1 FRE g,
o g faarm & sfgsrd &, @M
ST #h gare qry fewgus fwar) gad
qI IAHT g 105 R T Hfged qzH
F fau seiE &3 ST S gadr g &1 ag
F—3AF ATATT 9T Iegia S FUT 72 ATE
T FI ZUENSIE AEEAL F TS, ST
IR H g4, fau g &iw 5 &3z 30 919
w1 F gFTIee-sfaaaue & ey W IF
¢ fafezm &1 F\ g "Rg 99 WIE,
50 AT TFIAL-FIZ | TheaT A sTrFaal
wrT &1 fafeem @199 garg, 1983 aF
g1 STTTAT | TET 78 § 50 1T EHAT-FIE
¥ s wrq &Y fafeew F1 W g1 Er g,
faa® fag 7 94 goedlgd mT § ¢Ema=
FLIZ 8 | I g & g wal &1 qU
F &1 9419 fai g

FIA-FIATAAT & SATET AT a4
Wﬁr q—ﬁfl ﬁ-‘a'_

‘““‘Adequate steps shall be taken for
anti-pollution measures.”

g fag Wt gegiv srvaq fFav § fF gw
QFE-qTegmA & SfFaqHE Wl ama |

S GIAT R 979 & Iq9 UET Tar g
fF deT-ae-gvere F1 1 wa oY, I
geIagr TFel QI FIA FI AT & §
e ST ATARTA GIAAIT qIeg A &1 g 39
FT WY §H 9aT STEIAT A I | AT
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QT FIE qATq 7Y gRIT fF fawet off faem &
T FTH T @IS & IHF I | §AH
ST famg sraarl § oY, S99 Faq SgIRl
ATAGH-IT AT TTAN, TAFT FHoqar fawer &1
AN 4Y | FgY Ty oY fF G AqA 9
grar § 3t ag J g, afeET frwaw a
T F QA Y FoqAT TE AV | HG AT
FHET FATE 15 & IAH FITAT-AEAT & AN
g, gFiAIfas adad T FAY TeEEIA &
oA & gveEge gaaaee fsudEer &
qrT § agr s gaa grafud grawg A
arr & srza g7 faam &3 ST A
FMT FIS YIATISN &Y g9 AWM At I
gaarda 5 gaar s F fag Far fFar
sar =rfem ) g w9A S g & ag
3T & qTHT T YA AT IT GTEH
ATIT FITTTET F4T |

79 gravy ¥ # frr gemfag geo,
Ffess qreq &1 srvaed FIAT ATEAT §F
gaTRT gaT srenfna fifq FragfaT siare
qT AN & & forasr amd st randq
FIG g fF a8 I, AFS IART, B
AW, @awr wwafaa faswrT 21, 3T avawd
Hg9a ¥ rzay faT § #1 us 138y )
78t % wredq faa € AT 99 qqA-Iqq
. & HI TG ¢ | W gray ¥ grATiAq afess
qIET HIT AT GATT 97 A1 IT 9% ¥ gw
HTEL-qaF fAaT F4T |

St AT qUTEY ¢ IEFT FAd FT
FAT ZITY, I ATIA gl FAATAT ?

st Araaw & faad : Frad &1 gEar
§ smoFT g H AT FAG F A A
FAAT AR 19 G 78 8, Fw Iq qooA-
Eea, uFATEA S fHRaAr gRlY, FEAcTy
qT T Ead gNT—gAS! aAfraw wa@r
ey AgY A §, zwfag #rwa fraifea a@f
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FIAY &, 919 H 9T H AT 7T G ThRaT
g

st smaret e (gfkare) @ o wame
QAT A S 7 qeT T4T 91, |97
I AT S T Agf frar ) 9w F
ST @R fGSeq § a1 FT7 &, I8 AgETL
qY FA1F 3 F FIfrw G A 48 F A
forg a1 & srraw TA197 qOT 91, IFT TG
T8t faar @ar &1 7z gywR o @ @
fgegeara & adleagsd, 7 aE F1 A9gd
FI FT HTH FT GI 2, I ATAT 75 T §
affa foes % g9 a@ F wvea gU §
S & ga awFraraaa § g s arag
FZAT AT F FHT AT AR AEHR
fafazast &Y sl & T, sorod & A<
T AEN g1 91d ST HIT LT 9T AR g
fer snfgar wontew &t g aaa Tegia ameda
fear ar, 3a% a1 feavwwsg g, T ar=at
qvE 1T & | gz wrefa fqo F1 dwIA
QU F ART & ATAA SITAT 9TT IAFT AT589
fear mar ar 1 w@ta G5 Wiy 1 F qI9
TEl a7 ATgar AfeT & ag FgAr Svgar
g fa QA ey gaFt fidie s7@T 98 W@
g | & ag FOAT AZN AT, d1 A Greed
FI AAT KT 39T AT ! GIHIT &I g9 AW
F AN HT a5 g FUST TIAT THT ITHT
qST FIAT 937 | 79 fHT Sfgar awi=a
F1 ATEHY @ fear a1 & safF g% 9@
T IHIT g, T A9 g R 7 &l fafemw &
HITH GTA A3 FI TG IS qrasra TGy
# HRT10FUT &9 59 W o &
g age F g q7 w4 o 7 3y
Fg faar fo g@ @t ag srarom g ot fis
za+1 fewree WY1 A wgaT ag &
Taql fewres grfl, 98 @ & gy
AIAH 97 AR 48 FIFIX AGHT IS
FNCTLTH FT qGMET 37 FT FW F @Y
g | TZ UF FTHAYE &1 qTa g 6 oror &
TH H TH W F AN AT @ e wy



295  M]s Lohia Machines Ltd.—
booking of Vespa-
XE Scooters (CA)

feqrz g1 a8 ©F FAAT Frad
T ¥ 3(q%F AN F 4 AT QAT 6
ag GTHIT H AT F1 59 W & 7 91T |

3t g fgrgeara & 18 fafqas M=
T a WY qET A FT QU R AvIyed
qX ATEYFE THeX A F fa¥ a1 WR |
9 St UF shEdese ddl & 41T gT THaAT
¥ orgd G¢f 9T @eT 2, 2T 9T 40 qIE@
arsfFd sarar & | ag 100 fafags fifes
T qd GI0 FAT 2 | 98 THeU & fay
ATEA=F AR AT SR HA q1 7z FEaT g fF
a8 S ATgag a7 F qrfadt g, ad Teq
2| AT TH I F/ 4 FH 37 FUL A
TAEY FY J@T ¥ AF @ @ § AT I 7
ALY, FTT A AFTT FT F15 FASTH AG1 &
AT agr IT AT THZT I ZTo Flo FT
T GeT &7 W ¢ AR TH FAF faqu
fagrmt w9 §, At gEST &1 AT S,
IGF 1T FIATIIA FI W 2 FAT 98 Th
fqiefaes gog adf 81 T 9T Al &
grar AT ggl & geiafaal & grer @ e
qob F TN FT T HT HW FHAT @ @ A1
RN & WgAT § FA1E g8 91 &1 T asiafq
I FT FIH FI W@ | A FEAT TZ 2
fer sraey STt ag giTardt ifadl @, 96 @
aTq gfaasa M0 AT @ TIE F AI5AF
T 3 @ifgar weieg 9 110 FUT &
AN g gFesl fear g | Fgr AT S W E
ff 150 gFeTe dA Seeiv o &t g Afda
A wgAT ag g ey WY Afgar wuieg
7 I WHIT g 1 & | I AT 9Y qra+rg
gaedl A Fgr a1 & gadr sarar afww gq
e F1gE g fF 60 @ o it A I
TR AGY ATTIAT | FTATT & oqqy 4197 @
EHTL AFH TS A1 ST 60 T ¥ IAT AT
fe & go "@qred g a1 7 g1 aifgar
wulg UF 19 § 1 A1@ THeET q9 &L
quAT @l §, gg aqra a4 a1 afwq w7
FRATAE L fF ag 1 1@ I TF AT 4
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437 7EY FT gwar AfET ST &g Taw
THeT UF qIT F a9r off Iy &, av o
50-60 1@ &1 F ewat v g U
g g0 fgama & 60 @I & a1 E IV
AR T €I AT |

STEAE] SfY 7 TAH dgd Trace ferar @
AT A1AAT faardr st #1 qar gwr fx 39
fa efF= 18 7 ag Far 91 fF g
1 AT T FT qqT {1 & 3497 IR0, i
THeT Jgi W 1 §% A TF qga g8 a5
gl FEr a1 Ny gfaar M qay g9
SrEfiad A qIFR T a3 § 3R 60-70-80
TG T AT AT g3 ¢ |

ang =fay f& ot #1 B awg Q@
dz fdar war | &371 Tar 5 3q Q@ sy
5 ¥qT FT 3, Afwd HI3 GF F o147 978 A1
A TIQ FTE ) IH TG T 3 AR 5 U
U E JIHI FUST RTAT THFIST FT foan
TAT | ZJAT &Y 78I RIAH 4-4 91@ 797
IHI G FATT T | AT FTAYT & BN
q IHITH AT 4-4 1@ TIAT AF G7 @
gl 110 FAUS TIAT TFTST § AT & 3N
&I Fgdl g f& gwdt aew adl g1
THY a7 T FAT THET I gFaAr g1 &
QI § a1 Jrgar g f ar afgur
witg & faers siHlage FIE AT @ E ar
AgY | SAF! ATI 9 F GUT F1E 52197g
ag &t ag 9f ar 98y | Amifauwa ¥ gug
AIGET AT A FIE 7 a9 FY 41 AGY ?
TE WS ag Ag F1 A% | NAA79g IOF
arzas faar qar | ag @ %7 gata g fe
qIEAT gISY H IST A ATIF egTA A
AT |

TR T HIAT FT qR AW § T fwqn
T FEr AT fE frann et ¥
sraq warar gen, afeTew fgegearT &
I T FUT 9000 7 FHHT AT |
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The cost price itself of VESPA XE accord-
ing to this breakup will not be less than Rs.
10,000/- and the cost of 150 CC Bajaj scooter
on road is Rs. 8457.50.

I HA Fgq & o6 gl qar a9 & |
arTq wTEaE fear & ofiR awT wrAw g
& fF gAY Fa F41 g ?

gfrar & @sw SaraT WEAT FHEX
fergeama § 31 ST FdT 16 AT ¥ o
@I 78 T S 17 "ATHe H HIQIAT A
16 g H &Y fasarr |

g G S #gd g fF 1983
AGET N TAHT TISFAT T& g1 AT g7
fafesw AgY &, 40 sfawd AeM+ strad FIAT
& agf 9 1983 # WisFwd &y gE g
gFAr g | aft o o errara gl fRar agr

gl

F Ay st & SrAar «gar g fF s
difgar weite & f@drs gweAT FIATQ T AT
Fré’f REsksitikal t{gfz FATH< &7 ferar
T €, 3T Gar arf &Uq T gr agy ?
AT UL HATA Ft 247 FUS A Y
TEIT g1 qgT I ATI 17 &g w947 faar
1 FATIT 110 FUT T FT 7T AF
TFAEITT HATT F H1F § AG JaATAT T
qFqT ? g YoF & AT FT AT § |

T 1T A FATAT ATZAT § | AT
X Aifgar weieg & sga A Forwa &
SABT qSAA & | 9 THAB! AATAT AGY AIZA
¥ | § straar argar g f5 59 awa argga
feat a7 97 IT HA AT TAEHT HY-
fadtaar o 1 110 FU &TAT THEST FA
q g IAHY e Hafady #a7 9v ?
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M/|s Lohia Machines 298
Ltd.—booking of Vespa-
XE Scooters (CA)

T 9 |10 T SErd § AAAT 18w
g | fFA fag o @ afcss gaeg aragy ot
F a1 fIaT 747 §, I &7 & T |

HEqW WG : A5 FT S@TT Ffes
FT Hd g gar g ?

5 A 7 faar - AT gee
J qET FHIEqE WT9T § oo fa=n wega
fq § 1 gofraT, FATSIaTE HIT FaTUsg
qSiaTE 1 A1 IFiA A1 g | § 59 faare ¥

- Y qSAT AT F4ifF a8 T q¥ar faqrg

g1 ST g=aar g@ fadt g, S smary %
Aifggr AT ¥ 18 FAT 20 «TE 7Y
afsa® dFex FrdrT 7 fearfae fag &)
FTEHT AT g wafagt § ITH 53 FAT 50
darg 777 fraifae fda &

(Interruptions).**

T 9 qTgz 39, Tr9-H 7Y 9T | AR O
dgd A AT 1 T ATE 1 § 9g gwar

gl
(Interruptions).**

weq wEreg : A% 6 RET FT &
g
St AR I faard o S g=Ar g

TS, AT AL WIE | gAY 0 @&T § OF
FUET FT YOI F oY, ., (TEU)

=t At TN aETEY ;- ag o afafy smad
FATAY &, ag fwax fel & fe)e 2 &y ?

=t sare fag o g4 SRt &Y &
FHAT qA1 3, IZ FT qF [QIE 297} ?

(Interruptions)**

**Not recorded.
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HEAW WG : FO-T-FF I1FH q(IT
At forar & g1 o

=t aroaw g9 faard: @7 g §
feaiE 3 ey -

(camerT)**
AT WEYA © Tl JATIE |

(Interruptions).

At Ay 9 faad: a9 aw F%
a1 qifad 9 g1 1Y g7 aF qreEagnd 39
FT 9% &1 A21 3541 | gezafam sratwad
Sfdcq & smar 9% JTHTEU E | At A
TS g AT § fF gad greagwd g ay |
S & gHE F® aTd @) & ai
ATAH gRI - (2aaym)

ot st fag o seaEr wgaa, s sy
agee gl g | Tafae, gw Wit 99 98 A1
gl

st A T FETEt ¢ ga, faary s
A TG |

=t T WAFT e (FagR) © 7
qrEgee g 1.

ATAAT TeqeT oY, T qger § arraad
qUTE QAT § FAI1F ATRAT FT ATHAT TSATA-
#Z AW F ®F F AI9F GTHAA @1 AT 397
St 397 g faar fF Q& 3@ s avx
qTRY § | TH TH T AT JSq9 A | & |
qEIA: A T¢ OF FgA afax w19 fwar 2
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Fife g Fifaa sdgT e w7 fqm

gl

(Interruptions).

TRAT EATT Y AR AT AAHT H A0 |
afea faardr it WY Jar & afas #1890 &3
& qq |

G T ATTIY AT g | WY Y ATTrAw
g faary it agd & waaayer fawrr garer
gU? 1 g8 fawIT qREFR F) Fgd a7
AT & | AfFa 35 a9 F7 ATATSY & 18 TS
HTTHT ATYH g1 @I e—39 Fis & fF, am
o T AT 9 WEHA FI g ¢ (6 Thay H1
WX STATAFHAT 21 Wl AMay g gaw!
HFERfFa g i ag am Edag RE
TS, TTHT, ATEFT qGT 3T AR &3 FI9-
frai § s zar waTe @ SfEEd duar @)
g | 7 AT 54719 IR | ATT AT WU @
& A H Al srar § fF smuwr gmy &
X fohg aga Y ste<a #47 § 7 srara fag
ST S FEr 5 gEEar FaEr S, IaE!
FATT H ATTHT 47 TRATAT T @Y g 7 ATa
vl g &gr g & asrw, ¥, Avefa
a1z weafaar f g€ gF1 &Y agfa saAr
W & 991 g9T #% W &\ Jwagand
WG GIHTT F JAW T S 1 71377 g ar
fex w8 Friad 7 Fag fgaw i @
g ? eI 1T 97 agd araay =Tifgy ?

FATST THIT AT AT § & AT 917 &
FIAT g | g@H1 o ag)Y feafq 1 s & )
q5g HIA & I TheT F1 A Uy feufy
FAT Y TS 3 | IGH AHI FTMY & | 31wy
AT @AEAT AGH ATGAT, THIA GAGAT A
ATGAT ATHT G HY TIAT THT HF JATS
FHE GATAT =1gar § ? enfax #4% ? 59

**Not recorded.
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ared f foe fea Sua aser wRe e
Y fa ATS TATT ®IAT a4 HAT IqF g1
& 3 ST | g feafa gAY FaTg gd

g

T gYagy 1 gar fax it e
fnar & 1 & wgwrs & srAT ALY A1@ATE 1 W
qrg gg afAFT § | 98 IS 99T gE¥a F
@2 1 ag wiwfq fafaee Fark 781 a4
T AT &, TAGT F I 979 A FAUT T
HTET | ST AT HITT AT FT AAT FHITRAT
faar & a=Y 90 staaT F1T Siat gofs faar
2 qgi arefa qg | 91T GIFTF AR_Y & |

5q qfareht &7 ATH o WA @ |

AL HENET ¢ o717 59 faug av g <@ |
gfsqra spgwdfFmm FAY g 98 IHHI a@
gFal @ |

oY TrSATS @IAET AT F 997 fagg
g &) grafrga 913 FT @I g 1 18T ATHT
T AT FEAT | g WY OF T2 FT qAUFT
S 29 fRAE ¥ aarar agr 1 wrEfa F S
fadras & 3 o argT wfareror g1ed T @ &)
¥ 1983 H FT 3w | afw & zaw S
ar g 1 wrefa, Atfgar, ass anfa # FIS
few g & gf gmAar g 173 qra a1 &1
gI{y GIAT AISE § | 59 qFAFT A S\
2, ag & sgwT aFar =gar g | aifgar
TENT IAW F I F TTAT FT TF HIYAT A1
Feqr ST 9Y 9 TF FEIAT § AT GH-
wiar W A ar Iaq fgegeana & a1 #1%-
gl & gHatar fEar &R 39 guaAlT w1
T TEUE q Aeaq fwar smg ar saH
qIQ &7  ATTFHT ATGAT | FZT &7 farfivsny
Fraar ¥ A1fgar weis 7 150 @Y. €Y. erqan
AT U A1 T (T FT FAAT {527
gg F¥I4Y g1 A1 fega< g7 I fog g
Ia% Ty W uF gfagra & ras § aarmr

VAISAKHA 11, 1905 (SAKA)
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H1ZAT § &% AT F3J & (% g7 H ATA-
FIA 781 & 1 31 QY 797 B fedax & fgama
F T T 70 | TAF 9 ATHTOT T SIST
w1 fo& fqas T Fwoa faq ey =Sy
TTATHFRAT & STITX 9T §59T QFe-§ e
gger fagr sTgar |

13.00 hrs.

(MR. DEPUTY-SPEAKER in the Chair).

AR THIAG BT AT | 0F a7 faefr w91
T GIAT ZHL IHTTFT I04 | 0 F g3
T S, 1% LFGAST d IR THIG g AC |
9 difgar auia &, 33 1@ USFHad
®rg fas 31T uF B &7 F1ma 5 o €Y |
TH A OF FUT 65 AT To F 1 ATHIAT FHHT
g% & | § Straar =rzan g {5 gz w7ar e
®TH ATTAT ? 2 T 25 AT HOTT AT
FAT g7 FFIAT F1, 9fF 7,74,973 Amaaw
qF qT0T g7 AT 4 &1 HOITT 3 HFEIA
F Fr fFoaaE fgam a1 FUT 10
AT ®o HAT & | AfFT 1,97,598 M A
FAA FTT ANIE 500 ®o o fgara A
ar AT 200 FUT %o T gIAT TTH &I
AT ATAT & | FIT ALFT F T ZAFT TIARTY
& 7 ST AE, af ST §9 ATAF14 T g Uh
qTZ ATT FAT FLA AT 2 & AMGAT THeL &
fasTd st SrAFT A AT  ag agr &)

MR. DEPUTY-SPEAKER : How much
time do you require to put questions ?

SHRI RAJNATH SONKAR SHASTRI :
Five-seven minutes.

MR. DEPUTY-SPEAKER : You can
continue after lunch. The House stands ad-
journed to meet at 2 P.M.

13.02 hrs.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.
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The Lok Sabhu re-assembled after lunch
at five minutes past fourteen of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE
Contd.

Reported Collection of a large sum of
money by Messers Lohia Machines
Ltd., Kanpur as advance for booking
of Vespa-XE Scooters—Contd.

MR. DEPUTY-SPEAKER : Shri Raj-
nath Sonkar Shastri. He "has already given
sufficient ground. He can now put the ques-
tion. There are other important discussions
coming up under rule 193 and one half-an-
hour discussion.

Y ST FAFT EA (|G ¢ H
ggar fedsst & grasg H Far Wrarl
difzar wotesr 3 &1 aOF ¥ qar aga
farar | age a1 3eai= ThT A1 e & fag
qi=-qiF &Y 770 AT FAC R fHGT I7g
feqast sram & sy fvw 1 srem gt A
ag 74T q1EE ATfHa & SAT g1ar & 1 afe
gAx § erar 2 fa Sifgar aees F qre &7
I ®IGT GF A4 ATH STHT HIETAT |
gAY & q €18 diag AT SATRT
&ar g fran ) gaar A, fed=s &
F1T gt g€ | Iegin 11 fHar a1 fF 9
# § us safaq F1 e fegaw 30 I
1 @t & faar W, afss agaaga
Ffgsr @ma anu &, A G 1599 0
safaa &1 oY fed=T ag) faav ) ag #wra«r
FTH T 2 | FIT AT AFIET FT AT
g T qur g; afs g, arfesss &
sar & ot wgafear g &, SAF AT H AT
T FTIATEN HAT 7

#3 qgar g1 & f a9 wag wfq &4
& fgara & 33 919 W19 9 AT W AG
Q& FUT 65 A& TIAT Hiae HI & Jrgid
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gheal F faar g1 # strAar =rgar g
ag 165 1@ &7 ffq ®= & waT @, 47
Tg GT7 AT & fLaits v § g7 fHay s
feets & & Sroan, IgFT FAT I9AT
g | & ag Y s wigar g f efgar

| AEEST J fRa sy 9T o ST
FUST war gFTeT foar g1 Far gasr
GFZL T L &, FAT IeATEA YE Y 9T 2,
FT TR HT F19T a9 FI S T5 g 7 74T
Iegid ag My #¥ g fF ag wI4T FI aH
AT R ? FF I FF FAX FIA FL
THTT HY GATE gAY 7

ATLHT F AT/ HAY GgIRT A qaqTaT
8 f& @ ¥ 5o fagw & fa faar sla
AR faar vFeq & ik faar #wa qq
feq gu arzda fear @1 gFar gy &
STAAT |1gar g f& F41 g@ g9FI w9
TFEST FLT 9T AHI FT F15 [A7997 8,
FUT AN g, arFar g¥ER fAami § war
qQHEHE FIM, fI99 Iq 9T GEEHIT &7
faa=or g1 i< Fwafqaf s1a7 1 F0 &7
HTAIT FBTHT TIAT THIST T FT T |

qAl wAgEA T F7 g fF v a8 avaw
Tgl ur f& g ast gaufw gwest |
ST | AFHT 377 Q1 Ieg sieaTT g1 AT § |
110 FUS &qAT THEST FIA &Y 1T Iraid
gz TEIRTTHT g | AfFT g0 A 7 Figr
g ff 400 FUT ¥ 71T ®9AT THL2T faar
At & | & strae |zar g fF difgar gues
T UIEr AR IW & AN & ST AT 7IAT
3HaT fFuT &, Fa7 /AT AEIQT I§ Ug wIAT
qITY FLA & gFaey § 13 fAgw 3T 1 Fifgar
qUeST ¥ S gaAT F) gAufa Ay F30 o
g, GXEFT 3HH] GUerd 1@ &1 Fq1 qIeqy
FGIT ? Ieglv arraed fzar & 5 gaa arqme
aamI A &1 afeT & @79 F
Fgal Tgar § % Ig g famr § oF
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gfawma ¥ SaTar FTIATET AET @Y 3 | FAT -
F1T g9 WA 71 gefwg @y F ant #@
sqgTgT FAY 7

grena¥, dfraq g1a § I8 99 W §—
darfs arod @od gma # frar —a
FIOAY & 719 9T Hqraifg g—i7aqy q3-
FTT F1 1T W GEIETE g1 AT 8—

“3ad wrnfas arzag T faze
HZAWT T &F F1AT+994 & faw
g9 FEH IS 8 1

§ ag 1T F1EATE fF5 F T9IET FIH A
Faf IzA wy E 7 F4T A1L-GrA 7T 9EF
g3 H TA waw ¥ fyarz gur g1 IEad
gorg § I517 U7 ? fFE s 9T gHTE)
FTH IBMT A0 & ? gAF 74 2 fF oa qF
FIE qNAT Faw A4 IIT AT G JAT Y
qaTET FEH FATE ? ROAT o Faarar g fE
A1 AIE F A1 A1 4974Y, 1983 H €
F1 fanior wrved g6 F1 {ATTAT § 1 T
2f@r—ara wig a2, fafezw aa+1 §,
TEAT & wred &1 fauir w14 AT g ) uEt
feafa # sar 9=t ot 1 faeag g fF e
qTE I § VT T 7 ATA—FHH TXA
Y & srrad FaffwmdoT [rgan

srfeqw A1 78 FZAT ATRAT—aG ATASAT
ggd wv g1 am § wiafa fao, aifgar
ST, 370 % Fafqat § THT THTT F1 TS
T S &7 2 3T TH B FY Y o qFwIY
§ erar A fFAr AT /FAT 1 TA ATHA 9T
Faeq ITUT & ad § 19 A1 FT | IfT &6
q¥ F1E TATA FIGATEN 81 g2 d1 Tg TIAAT
F, qudl a7 3% a1z (T IIAT HIT G-
FIT FT qq0A 34T T 1 TgT 9T FUEN
gl &7 T g1 1T & AT T fqraagrd
I H GIT | 56 VI e F I907 F
fag srrq Fg1 F1EAE FT W R ?
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MR. DEPUTY-SPEAKER : You did
not put one question, that is, how they have
selected the name of the great man, Mr.
Lohia for the name of the Company. You
did not put that question.

S AT TAEFT st @ gATy |
=157 &1 21 Wl § e fzar war, oF 98 @
TAT, TF A gAT & |

(Interruptions)

MR. DEPUTY-SPEAKER : 1 am help-
ing him. He did not put that question only.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Minis-
ter, if you know some answer to the last
question, you can reply to that also.

st ArTrger 2] faan <t ;o § aAr
Tqve FgaT AEar g % =re @ifgar st &
[q AE O OTHET &S qEc A g | F4T
g9 JITEH § g1 Fa1 aT—Afzar aEww g
T & sremer mnfa-wea samafa o ww
qd1Z AafagqT § | 3% A9 & 4T A g,
g Aifgar aareT & 3T & 1T = Afgar
T8F AATAT 2raFTE |

s{Y FHITIH JOTEY ¢ gW Al Agr S,
fagr<r v 17 wiag zaq sfag-fasara ag

g |

st aman g9 faadt =N yayEe
qafaar qaqd @1% W1 93T @ § |

St WA @rrEr ;o Aafgar & b
Fraq g afed samafa & w7 § 9
T |

o A g9 fard o s ek
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) qgw AN @wr aeed ¥ | G 6@
FITT§ |
(Interruptions).™*
e
(Interruptions)**

qgel arq ar & ag fqaga H3ar =agar
g—AR SirEier 9% WAy Y, § I 95|
STAaT g—Fal o fUws a7 W S @ w9
qeT-ATF-greve  (snma-u=) feur smar @
al ggi 9X g8 Al g1al g % T8« HI@IAT
TAT AT |

AT 9T FT @9 g1 ag & foemma g
fe gu @U@T | S@ FET 9gT FIREAT
AT §, AT AZT EF Gree FT 99 g qal
2 foF qge STL@AT ANAT AT, TT A1569
faar ST a1 A2 A% 2@ fgar A0 | AT
qergrar &l dWH T faaq €y wrw@n
g @ &, TAF( 9 A GFTgar g
AT ATH Teae fqT AT, FIAT-TRAT galr
< da ¥ 1@ @9 g | #4 98 g aqran
fiF Nfgar qud 1 FIQTAT g7 98 &
AT AT FE A & § FTT@TAT AT
@1 3ES fAT 1] U To &7 AHHL
F7 e fear st &1 §, o1 WEHGIA H
a1 e g ST 1T fadeay, 1983 aF
I qrd mEna, S1gq ar NG, §qT JIEAT |
Sar fF &g w97 € 1 g@ a1q T &
g & fAw 100 7359 N FAfamd #v
ged g, fSan & 60 &1 A1FHT qT @ AT
g7 § S ATl & fag afqm, wat Fireg
FT1 Sa-y fHar 1 Wr g |

gt aF G &1 gara g, ser fw oaa
ga fadt § 53.5 FAT To A=\l ATH
ST GTelY 133 Gae A9ANT ¥ AT g,
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fasr fase At ara g1 18 AT 204T@
%o qfsq® [FET F AMATE, 33 FUS 40
ATE TIAT IHT HR FIEAFqIT SR IA7
Faurg, 6 ®UT AT gr3faw Faqyz
FIZATE FTLTIRAT, TV T50 o dlo Ao
Ao Hlo ATSo &ro o &I gayIfead
g, SUH STHT E |

(Interruptions)**
SAT-IAT g, TAFT AT q¥AYT foree g |

ot TR AAFRT AT © ST AT
fe2er & T Qifgq

off AT I faardt : gawr o4y ag
g fF =au &1 arEardy § w@d &1 garg fwar
a7 2 ) ag aqrar war g fw femifaza @
=qa7 gRfET g1 siix IawT a1+ faer | gHa
srenaT afg #1718 A1GAT 2, 1 a8 THe T & (A
FUFT 997 (TFvE FT gFar g, grq a@e
SIS IY | STY GSTIST &7 g1ar g, 2% &1 gIar
g, ST FT &1 |FAT &, HITE FIX FT g
gHar g | 28 gFIT o1 Aifgar F ara gar
ST 8, 9g WY wfaw 3@ waar frwve #%
T 3 |

5t UFATT TAFT JTEAN - FAT ATTH
qrg THY F15 I & fF a1 A R fae
FUIT g1 A1 fmay ?

st ATerger gt faard . gE FUAT
g, afFa et £15 gaa1 swany agi
arefy ot A & ST @FHAE, W A W &L
g | gaH aagQ Agl ¢ fw =amn 91 gt
at ag &qan fuwve A &< gFar &) fagst
favatg 981 §, ag FT d&ar g |

wigl  aF fafezw &1 wea g, fafeem-1
50 g e foe, 3@ WA aF QA

**Not recorded.
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gt | fafegm-2 go1g 1983 aF QR ad
SITQAT | ThEX 59 |1 & Arfay § Aqwa
Ag IF AT ¥ AW &7 yrearad faar g o
THET AT ATHE § T JATAT |

STt @F ®TEG KT GITA &, ZAHT fagqaor
WY g 7T 1 33 A1 wre faF g
qg eaTSIT AT givwa o1 6 gaq wrat
FT HIT TUAY | FEFT searar fAmiaa
fraTare & ager A8 @I ST FAT 2 | A8
HZAT SATIAY ERY 5 987 & ATH &1 SAiar
2197 gg srmvad gon f& gadl samar
e Fratraw § ¥ F aumar g
SHFT AT AfHT gT AT AT A a1
FA THEL HT GOT AT ST | AfHT THHT
0 fegara gw amw F—FgEUESAd
fafar § 11 @r@ 65 g% 7o afFw w1
UF ATE 59 FAR, ZfaTizaT 81 FAIY,
SERA 25 FATT AT spriarge fraqeefea
F1 65 1@ TIC fauw 70 |

T 9% F1 J1 @9 AT FHIUA G
¥, 9z 6 ATE 75 ATT ®AA AT, FFYIT
ST ¥ 33 91| &9 @9 gU T B9IE,
aret  fwfemwr, difen argfewenfa § 31
ATg TIY @9 g & | a8 QU frara &t
Y ¥AT &1 AZ WU ATAAT FEIAT TR FT
2 i< foradr ot 5@ 9w #1 feqifae =1
TEAE gAY 8, IABI @A FT FTH SSLEIA
farr &1 78) § afed vy wwaw  fasa
FT & 3T Ay JIT FIE TSAT AT &, AT
qg T JGAT | TG TF GG &1 AL AT
gra A, g FarEr g1 ¥ ag Wraarg
fip zg o= #1 23@7 & fqC oF FAA FJAT

g e |

Shri S.M. Ghosh, Secretary
Department of Industrial Develop-
ment —Chairman
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Shri D.V. Kapur, Secretary

Department of Heavy Industry
—Member

Shri R.K. Kaul, Additional
Secretary, Deptt of Banking
—Member

Shri V.K. Dar, Development Commi-
ssioner, Small Scale Industries
—Member

SHRI S.M. Dugar, Member,
Company Law Board, Deptt of
Company Affairs —Member

Shri M.C. Gupta, Joint Secretary,
Department of Heavy Industry
—Member-Secretary

ag st &Het &, 78 faa @ 97 § R
diT "EA & svaT gg AT feaie & &,
GETRER G I

fegearm & 13 § oY AT Azem A
q®T & | & ag aaMT F1gan g % g wvae)
F1 feaead oe F7 &7 AfuFx § i
Al & JIA F Y HO-9T T FA
FT TF STAT ATAT TAFT 2 | (A7)

s TAFATA GIAFT Ay - 8 gara
I ¥, IAFT AT AL ATAT § |

MR. DEPUTY-SPEAKER : T am not
permitting anybody except Shri B.D. Singh.
Every time you cannot get up. You are a
senior Member. They are all waiting.

(Interruptions).

MR. DEPUTY-SPEAKER : T am telling
you that five names have been given under
the call-attention. Three hon. Members have
already spoken. If you have already spoken,
should I not call him ? Are you not doing
injustice to him by interruptions ?

S TS AAEHT T © AR §¥1 &l
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at I faaar aifge | Fifaw @aw ¥ 47T
AR

MR. DEPUTY-SPEAKER : If I am to
conduct the proceedings of the House strictly
according to the Rules, none of you would
have got this chance. You must be kind to
us as we are always kind to you.

st ITSATE {AFHT SE - AT qI1A
9 &, ITHI AATE faaar =arfg |

MR. DEPUTY-SPEAKER : There is an
Agenda today. Should we not complete it ?
Yes, Shri B.D. Singh to speak.

st @Yo ¥to fag (FFIT) @ SUTEWE
ugey, Aifgar FAy FT TG AF qHEY 2,
Sa% IR ¥ aga M arg [rfgz g TFE |
T Fq4T & AT 3 geETa afawfat #@
faasz STaaT #1 sri@l § g HiwA AT
F19 {Far g o uF @mifsw #1718 | 7733y,
T 1% ¥ TFa1a< F1 19 g3 S FT W2
R ag Famar g fF g7 7 Few Iz I
W@ g1 TEH g §IEHTLH FF G F AG
Tt T 39 @ T8

gay 9z Tq gwnifag ggq # fawa)
2 ATS FI AR UF It g3eg 9 TdH
fags ¥ uF 9w w@rOT | WIAANT FEIO
FY GTET F Y AMETF gHA 4 A TH qATHA
F1 TF TIE A7 & ©T H T@T 9T, I
ggt TS GATHT AT a1 AR QR a3 ¥
79 913 ¥ aga fa=ar gg o€ X a9 Araqa
HAT ST 7 A% dqg § 79+ sqr9 far o oa
UF 999 & IALH, SN § gAg 9147 §, ATA-
TGN A A ag g1 ¢ & g9 /A TF
ga=! fafeesr gaz Jaz & SOw SR
2 AT &1 AT HAY S A qF@ra foar 91, I9H
Segi ag Farar o 5 Fgd gfy &1 57
faar war § o et g A8 9t &1 wE
X1 Y 7 ag srarg faan & fa fafeen awwt
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JA1T Y ATTAY T AIFAT L& FW &
fag gul &1 ar€FAfEFmT g T g A
HicFe faqr o IF1§ 1 '

Y A1 FT ATHT g FaT9 8 | A% A
TFIT F Fg7 O T3 QAT 1 F 2-4 WA
TS GTAT T@AT AIZT

araa marar & fF 21 @@ & A
THIT FF FUAT 8 AT 105 FUT w047
THCATEAT & | T 5 €A F, 21 1@ A+
T E

T TRAATT MAFT TE - 33 16
w14 fa% § |

st 1o Fo fag : 9% @ma & g8 98
FI47 ¢ a9 w19 F a7 =19 faw & | z9@
qger waT ALY gaT 21 faw wma enzEa
fagr war 3 w7 g SUAEL qreg @Y
F w3 o Fq7 20 wog FStora g ? F4T
ANFAAT , FT TF AT ZT STTTIAT, FAT FHTES
gRNY, 57 @7 |YSIT Y AT AZ AV TS |
qray Taqr aar fzar f& grga st aa Ag)
g 1 T S AT BN AT WY g R gar
agr 2 fF Fraa a1 2 I WIeFwA Fa
wE T A AISG FATAT FIRT ART 2N
TE | AT HaWd 2 fF ardEr y@ aqw
argaa faarwar &)

e Farar &t @fqax snfead &
FHSFAT I ! TA FAA F 2T AR
g AT g 7 fFA-fEa gl 9 ag w9
St F31 P g9 wFr qa ag & v f9e
afyws il & #7321 aarg 75 8, 99 fy-
Fifeat &t arforar ar g™ 2 Y 1 F acal
HA TFW F A1 ? g ATAN B sgfefuas
A gy Jifgy, arfs qeat &0 adr
T gF |
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T9 THET HIAT H UF 1@ @I qfd
a9 AT 1 21 @ TFHeX IF fFY MY
grgafgaa & 20 @@ § G ATQAT
T TG ¥ zaAY qfET FQ F G
Q75?7 gFARF zige § UF AT
“ifgar qeig wFEETA Ha e &I
F41 Fifgar woig & JIF T g A9 T
F15 gOSTT GIET T fasrudiT 1 S
TF 1@ ¥ q37F 4 @r@ Gfq aq greFm
FIE FT ITISAT TET g | AT FH AG FT
gorsrer faarerfia & 41 g8 Fa1 FT7 & |
gl agf vF @@ gfgad 1 ATFAT TE
o 7Y gaT & o1 e ara gfaqd w1 g0
%Y fa=raeT & 1 (saaem)

garar war ¢ fa 9 wfama & fgmra &
OIS faa SITOAT | 9@ &1 FTAT AF A
T Ay & a1 fpm g & sarw faan soan
27 g9 qr WY q a7 FT A AR BT

arfaa ?

g1 A A19H FArFr g fF gF A
I Arg aw faeak & fag IgH -
ofg wiwy &, 1 a0 7q0 S THT FAA A
Fas g9 I & faq g a1 ga ¥ vAa-
qIF F) sggqedr WY T AT 7 AT T @
ff 21 @T@ THeX aF g AQ § | YA =Afad-
a3 sAE # oSy greafas SuwEr g
Fegia gan 4@ Ag) fHg &1 sarEaT A ad
arr &, Seeir waw afware & fwea-fae
gged) & 19 § JF (FT | I TEL A1GT
s d Ay g1 ogEr gFC f9A
FOAS & THed F1 @A §, IAFT A
s% gl 1@T ¢ | gafsu, sy T|r F1g 5917
frara frgd sofa &F gab o< A1 qreafas
SOWEAT & SAF1 A geu 9T e} fHa
g¥ | Ficdregud & fy-ura § o 949 FT
fear fr gw qareare) § | afwq, g Arg-
T FFAIT H1 98113 @ & | Tg A9
FY fewn ¥ gafq & av sfaarg & fawr &
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ag gug H agf amar 5 enq @ & fHE
feem & & a7 918 & ? 5@ AHILAT A9
greeld §, 3 gfsas g ¥ uRafaw
g =rfgn 1 &few, aar @ erq a4y qrd-
92 Fqfaql H1 grar @& ? W F -
qTEY SFIEAT FT HIT FGTH T FTH FL g

gl

st aerae g« faar o gHIR "rAAy
qged, A fag qiga aga aedIx safsa & |
qgr a1z arq & fog agd dar g &
SeEia AfRar & g 87 999 337U | A
geq st 41X gEAdlg gIwg W Jaq g F
whzg zfear qgar & afsas qaet § w14
FIIET & | Sralv Al T faFmar g 6
qiF #Us a FfgFd w1y sar fFw ) o
a1 § ferd q72 & 17 9T FEIIF g
g1gH aram g fF g8 wgET &1 o smrar
TATX G | T aF T afead 2T &7
gard &, T a3 fa=w #4098 ifgar
F) faemy =FzT &1 qcHa faar g A
JHFIT AT FY &1 FFSedd TIAqHE
FIXGRUA F1 o fgenmr &1 argaa faar
g | fag @rgg &1 wrEEEF qras gunr
a1y Hfas® AT 8 | AT SHET T A 7HA
9gd SATET & | ZHEY WY 39-29 {19 aF 7T
oY | gafag, gaa =7 fF saa! faadtage
ferar strar =tfgy arfs & e eno | @
4 uF a9 & FO7 faee 0@ O Iau @
fe gud fraq A9 AAN-AAT qriEAT F1
few & aifs s ofwfwasr semifes
TFEET gATR a8l 1 &R wgare ufwefuogee
T-BIT TFEE T U1 T€ g1 §3 | 3T I=\T
Fraarea fasgar @ @ 9aF fag gaa dax
AT geee Wl faw €1 SOF & uw fgar
quieg |l |

auat g fF I 39 ARt a9 frwer
¥ | geafeqliz wikg & ¥ A fasw Q@
& | FRel ®1 sizraT ASF a7 T Wi g
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Y 7gY g7 fF g@dy surar st o S
&TqT F ATH T AR fA4F qTT AR FIA-
ST gAT § IAHT TG ¥ | TN WIS 48
gifaa grar & fF asgal ®RA qie =87
frr &Y Sa#Y T afus snwfea ar g
&2 &7 AT7 T F HEA F IAAT AG! A
qUaT & | §TAT ATH IA 9T & | gIST FAIH
ot Togyr A Aw gu §) wfedl ¥ oA
YT grar & | gfay &1 A, @w &1 AT
ATT o | I ATHY FY I ART SATIT ATH T
2 #) mer o gam sarar fearfwe &
STQT, EHT AATAT IART ST 1A AL
qT | 92X ¥ F19 a1 gEar a1 fF Fqd
forsrae ©19Y & gadY stfas @i gr srat ?

qg FGAT Iga GivwHe 4T |
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& qrag gaEd F1 UF qI9 GG AT
g | grain Fer fr gt awar  fr §e sdgarest
q AT FY TG ¥ &Y U FY 9T H A1 A
AT & ®TAT THT FT fZAr g | IaFT TAET
sAfFqaTq ATAFTY g1 FAT g—

MR. DEPUTY-SPEAKER : There is a
possibility of black money being converted
into white and deposited in such industry.
That possibility is there.

(Interruptions)**

MR. DEPUTY-SPEAKER : I am not
attributing any motive to anybody. In such
transactions, when the building is not ready
and still he advertises and gets Rs. 500/-
from every person and 21 lakh people
applied and deposited Rs. 105 crores, there
is every possibility of black money being
converted into white. That is my impression
about it.

(Interruptions)

SHRI NARAYAN DATT TIWARI :
Out of 21 lakh depositors, I cannot rule out
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any such possibility, I cannot vouchsafe for
all the 21 lakh depositors.

(Interruptions)

AT g s § 1| agh A g | F 7497 Ay
FYATE 1 98 g qFar g frgoam A oF
g g F JIT-qid AN F ATH & G971 AT
FIIAT & g geaig & f& & ar Fedt &
STTgaT | sqfag 21 @ F A A § dE
Freafas wsgud &Y § = g ag §
FEATE | THI A, FA A 7 Y| G Far 1

MR. DEPUTY-SPEAKER : The total
amount collected is Rs. 105 crores.
(Interruptions)**
MR. DEPUTY-SPEAKER : I am not

giving any judgement. T am only suggesting.

SHRI NARAYAN DATT TIWARI: I
have already accounted for all that money.
It has been deposited in public sector under-
takings, with public sector banks, with well
known private sector companies. I have
already mentioned that.

FIHT FT FZT T GATA g |

Y 7AW ame : fecd) eflsT A soiF
Al & G H T FET & IgHT A7 S |

MR. DEPUTY-SPEAKER
already given.

He has

S qrrge 29 faard oot oftax
F1 17 &1 Targ A faar srar 1 AR
qIET F AT FT G 9G4 2397 &, IJAHT
T | H IqmaT & fF 21 Ar@ F wqar st
FAAT § | TF Fq W 4% 97 T 79 58
¥ agi g, a8 Fgr AR fag #feq &1 ag &
PYFEIFRATE (6 aq &% 21 & =g o
AT TGN ATAT | Y AT & JAFAT a8y
ARAT 7 ITY S IAFAT TS ATRAT |

**Not recorded.
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ATIHT ¥ & ST FIAT §, SAFT | FI@T
g | aga &Y aral &7 v wg) faar Srar g
Sia Agl fear srar g @ @ § SqrE v
STaT g |

MR. DEPUTY-SPEAKER : I have only
said that there is every possibility.

= AR I fqard © 9gi aF Fad
FT g7 §, TFATZT ST F]AT MY, qeq
3qG FAT GRII— AT FAT oAl | 37T
I AT 3FT & | T AT 39 7T HIAT
qATHT FfeT & | FFAAT JIAT A FgT & f AV
AR I AT & 19 FrAq ATTAN | TG
SHFT ST & | 9 § FAT & 77T @A
g a1 ¥ faedare gre | gafan a@a &
& &y 7 | & g gwar g fr swa Fa g
q SrAFI Ag 8, afFT 9, 10 EATT ®o
F Y9 FTAT g QAT II1IT 74T 2

VFTTUR F1 AT aF qAT g Ig AT
Tl 8 foF Segi™ oeif & &) 9AFT T B
fe T &1 AfT SARTEER 1 @@ &
ST ATHFIL FIA, g TATIT AT E |
afeT Sar 79 F31 uF FALY g9 a9 fagr
FT I & | Tg AIHAT A g & 9%
TRl ATAT &, GHIR ATE ALT SMAT § | 39N
Fgl a1 § fF 93 qF A9FHT NEFAT 7 §)
dq a% gn 39 999 ¥ &y faar 31 9g
Fgd ¢ (5 4 @@ fear o 1 orslf gradaa
FI TETATE § 59 TIRHA gHATAF argeq
FT I FIT ATTFT AT TG & |

Y & Tug FET IF gAA oF Fiafa
ST &Y g oI 9 @9 H 3T FHIg aAdN
2Ny A ag FIR FIAT UHIG fawnT #7 §
ag 3@ f& feqifsed & a & Tga<t g @Y
& fF 781 1 AT fawrT gq a1k § qas
2 3 IEIA Fragrgr s &7 g 1 A faagw
g fF garr, g+l A3 Ay fad s § S9a
TACAINE T FTH USq GLETA FT AT
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2 | %% qITHIT ATH a2 a7 &t g a1
foraard gaid g1 A 8, Sy aIFTA &
W g, AT UeAd R gEmifgE Qwad
srfe fawmant &Y off @ 1| oTgT aF gar fawrr
FT 997 g A7 QU 54« FRar g fF oF
A FIROHT T, T2 &1 ATT9qHAT
g ag QU greesus fFaragy § &%
14T 7 g1, 1Y T Aihe § qedl A1 9g
T EATI FA1H B

oY &to Yo fag : S FHET sT1qA FA T
g IAFH TG IIH IHIH 4T g ? HIX |
Fa+t feaifaz geq § -

SHRI NARAYAN DATT TIWARI :
“to go into the question of obtaining of
deposits by companies as advances against
bookings made by them and to make recom-
mendations to the Government in thc matter
including suggesting any guidelines in this
behalf.”

5t dto Sto fAg : 1975 F &1 &gAY
fenfaz &ca 2 9w aifgar auar &1 ar
i Jfefuas gaaa1ad 391 a8 a3 ?

N qmaw fag 5w (srEdr)
IUTEET ST, HAT ST &1 I § & I9<
ATN & AR EHAR WANT G2 T ST §4Y
ST & ATAFRTA G & &l & arg § g
g W g & & &1 o ge@T | 93 1oy
fe foraar sarer g |

Far gg @HAT 91 fF Ferw FA
GHIR AW &1 Jar & fgal &1 sarar sarqr
@i | AfRT oF ard St g F e d
SEE AITH 11§ {6 Faer genafaay & &<
FIAT & fgal &1 7 N #Y eara &, 3w A
SAdT & fgq &1 48 &1 g o arer
Sarafaal & e T gfaaa ¥ Ao Ay
R &, Surmafaal & dad #7 fgaq ¥ sa4
W FIL R &, Jaar & gfafafy ¥ &7 §

AT AL g aT WY §
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MR. DEPUTY SPEAKER : He is keep-
ing the interests of capitalism or capitalists.
You are keeping the interests of the labour.
Both must join together.

Y T fog ®5aw ; 9get 913 78 ©
fos emev gfear fafaees &1 afsasd  areT-
T § a2 5 FUE To F AN & A= g5
ot 1T FNT 35 FUAT & IGH AT & |
SaF) Fafgd) 1 &g THX FAW AT 8,
AfFT 15, 20 STITEY a7 TZ 2 | FAT ATAA
ATTHT 3T 99T T 419 FT AT TG, HIT
A9 I FAA1 F1 AT ArzEE 3 fFAT AT
st Uegiw sgwfs @ & @v & FE@r 5
IaF! UEafg AT 7 FFI A1, IAHT TEN-
AA 93T F7 Fz AT, W AT AT qAY
F2T AT 9§ 9T F @ H O fw
FiT-Fiq fengre g ?

9gd UF JAFT 91 fF S e A&
giw giar a1 a1 qiee sfew @ qar 91
21ar a1 1 g1z sifee a3ETd gedr 8, 9HH
Gy F1 oY grear gidr 4y e 97 &1 JAfga
¥ A glar gr 1 IAFT I A/l &
fawar 91, TN LA AET T &7 T
FEHY &1 397 gi@r Agr grar ar | afFa
T €FT FIAT F| ¥aq: 90T THLSN FIA
F1 atfgF1T © fRar o saA o W1 3e¥E
faeror, SE&F &M= § 42T 437 #4772
ag S fadt g f5 ag st #1 7
9 qIHS FT AT a4 HIT 98 @Z 18 § AFT
25 qWz qF TEEE T W@ g1 ag Agd
TT Fh & | 9g TFEvee 2] /i § fwaAr gy
SIZAT ? HAT TZ FIAT GEY AATHT F1H
FTA W AT 21 T A I THETITHT
srat srafeaay qI F3 A9 |

S AT ST Agaq faar, @wav

#frzd gFaer FA F1 A feqeag e
feate WA 1 o ueatq 74, faas &
q19y ANz [qAT a1 wiE 7 F1 Sfwfraa
FIZATE, IAFT gafa smgx & A1 FAT
HIT TEFT ATAFIA F1 (% I &waT & S
et § Narged §, ITEr A Sfazs
qgar o, g fwaAr 3192t o, feaar wat
g gz g, feadt wsafewdis o feaar
S1fhe ar G177 |F QI A1 SR AEHTTHT
ST a¥ fFaar #9191 ? agr g9 g A0
®I HEAAT @I gU AT9A A1gad faar?
FAT A9 g A1 fF o1 F941 T9 ag
FI A TATIEY @, GAF! qGAT AT TAT AT
& 17 § f& FOI-FUST A qai-
YAl ¥4 F1 @z gaFH AT ¥ @G,
FO AN 48 W Fga g, gAFI I THH
SAFIT 7% g fF F1E gasr FY A0
ST TR AT F FTH F G307 §, 397 ""ITE
qoH3, agl §© afgdd au R SEw
T FTASIT F,

DR. KRUPASINDHU BHOI (Sambal-

pur) : Sir, 1 take strong exception to this.
(Interruptions)

MR. DEPUTY-SPEAKER : I will go
through the records. T have said that 1 will
go through the records if anything has been
mentioned. (Interruptions) 1 will go through
it. This problem would not have arisen if
we followed the rules. The rules are very
clear. The Member who raises the Calling
Attention whose name is taken by the ballot
only puts one question. Shri Kashyap only
can put the question.

SHRTHARIKESH BAHADUR (Gorakh-
pur) : Why Shri Kashyap only ? Why not
others ? (Interruptions)

MR. DEPUTY-SPEAKER : His name is
there. 1 say that if we conduct the delibera-

**Not recorded.
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tions according to the rules, nothing will

happen. Therefore, the others will please

sit down. (Interruptions) This is not the

way that the calling attention is to be con-

ducted.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, he has raised a point of
order. Give your ruling.

MR. DEPUTY-SPEAKER : No point of
order.

SHRT SATYASADHAN CHAKRA-
BORTY : He has raised a point of order.
(Interruptions)**

MR. DEPUTY-SPEAKER : Please don’t
record anything else other than what Mr.
Kashyap says. 1 am not going to permit.
Otherwise I will go to the next subject. You
are not dealing with this according to rules.
Mr. Kashyap, please conclude. We have
taken morc than two hours,

(Interruptions)

MR. DEPUTY-SPEAKER : Shall I read
the rules to you ? All of you are very learned
and experienced Members. You must help
the Chair to conduct the business of the
House according to the Agenda.

SHRI KRISHNA CHANDRA HAL-
DER : Sir, I want one clarification.

MR. DEPUTY-SPEAKER : Whenever
you want to speak about the rule, you
should get up and ask for my permission.
1 am not giving you permission now.

(Interruptions)

MR. DEPUTY-SPEAKER ‘Calling
Attention’ should not take more than half-
an-hour. Now, we have taken two-and-
half hours. Each Member has taken more
than 30 minutes.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Jaipal
Singh Kashyap, please conclude. There is

VAISAKHA 11, 1905 (SAKA)
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another important item in the agenda. There
is a discussion to be taken up under Rule
193.

(Interruptions)

st sraarer Yag w5ag - 9Tens, Ay,
A THT TH §AIA A B TAT & | ITHY
fawaar afs |

gTAT § THIL [ATT AT & | F4T AT
3 fore 31T eHex @AY TSI IFF 19
g 941 7 Irg foge F faar AT wgr
fir ag ehzx ga waw A8 ;@ fFogw
fergeara & sast feegege T q% ?

3g FIN 7 T FI fewigz
¥ fau 2 § fFra® ooralT & E dR 990
feqer =qar faarwar 31 Sl % &w
AW FY ATARTA &, L UAET & I TG
T T g1 & ®7 § faqar qur g o}
W H 250, 300 TSAEIT FV =qITYT HI
TR

g faeet & g afawifay ¥ agi **
frdYy safaa & arg Fz5¢ 3o faafosr &
qq F g, q1 g FZAT AAGTIAATHZY ALY
B AFAT § | TAFT IO AT F1fEw 3R
SN FY 59F qRH FTIAFTY 91 AR |

st Ao T fAard « uTeae wgiew,
FeRIfad geeg R g2t § o § 9w
Sraar W g | & FaT 577 &7 FgAT Tngar
g fr A ag arfaes & o faadY Srerdy
[ q18 g, I9% ATYT I {AGT 74T FHOT
el &1 Ggl IAL Z | A TASIY qrEr oY
gl gFdl & S FW FA IF JIraHTA 7Y
qel W FAT T8a1 8 | wfdT T ey
fFza amrg § fodl 1 asvrag w33 F7

q97 gl g |

**Not recorded.
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A ggE A § qIT IIq §, ST
¥ agal #1339 faar o1 @ F1 IR
5212 fF T gt anfee § @Er g
T1feq | ag &% & 5 agr aga & femfaey
O arfee & oot fRar 3@ ¥ FIAT
feaifsre sow & argaTe Tg FIAT FT 1T
2 fF ag o enfew § ST FOQ, F OH
SHT FUQ AT FGAT ¥ FTATFATC 1T €A
TS F 7RI, qEI F § | THA wag A4l fH
=l TgT § & ez arfwe § swar fwar
qrq | AfFT ag e gEIR 9Ty A& § fF
Zq a7 &< fF F37 @1 H 1 TZ FIAT 9T
2 fa ag forg wa12 fearfae FUdt & 1| H9ET
gqu< oY fa=re F30 fx fearfae 1 sER
gFT F47 Y A ag fvg gF1 FHT @Y,
arrfa |

Wgl qF QAT aIg 1 gaTa g, §
FqAY FY AT Y ALY N T@T g, § ATHA AT
AT QT @, Wfag ag JAFI AR
qrg 73 & f5 wa@t F1 fwaarasr g
e gad frgdt oS & @ 3T
Jerd Y gxarg | AL g |

sgi a® zad fedr afar &1 @9y 2,
zq gag Y AT FIFIE ATE AT
fawifom 781 ) 7€ & 1 ZgFT FIS FAFIKA
TG &) AT ag g fAwaw g #
1T fF wAAT aIET F FH TR
TG (AT AR TIT TG AT § |

gt aF THET FT AT §, The fee
% foru ogf ama &, wika #1 feafa 1 d@a
gU 48 AT AEWF g | T T
Fuary ghr | ge IFe g, #9 SR aud
Tl w1 9 2 fear &1 @ d9g H FR
1 Frate s, a1 fa=r= g1 e
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14.56 hrs.

BUSINESS ADVISORY COMMITTEE
Forty-fifth Report

THE MINISTER OF PARLJAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :

I beg to move :

“That this House do agree with the
Forty-fifth Report of the Business
Advisory Committee presented to the
House on the 3rd May, 1983.”

MR. DEPUTY-SPEAKER :
moved.

Motion

“That this House do agree with the
Forty-fifth Report of the Business
Advisory Committee presented to the
House on 3rd May, 1983.”

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : I beg to move :

“That in the Motion,
add at the end—
“subject to modification—

that the time recommended for dis-
cussion on Resolution regarding
National Health Policy be increased
by 2 hours.”

Sir, 1 feel that after a very long time we
are going to have a discussion on National
Health Policy and there are many aspects
of it which need to be discussed in great
detail, and they have allotted only four hours
for this. This time is hopelessly inadequate
for such an important subject, particularly
in the context of the 1981 census.

In this connection, I would like to give
you an illustration what kinds of problems
people are facing. One of the important
thing for maintaining health of the nation is
regular check-up ; that means having X-ray
of chest and other parts of the body, etc.
so that one has a clear idea of one’s health.
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For example, without lung power, we are all
useless. Democracy is useless without lung
power.

AN HON. MEMBER : Head is also
important,
DR. SUBRAMANIAM SWAMY : I am

happy that at least somebody from the Con-
gress(l) has begun to realise that.

Sir, the Hindustan Times on 17th April
stated that ‘X-ray may soon become ex-ray
for poor’. Under this heading, it was men-
tioned :

“Unless the Government takes urgent
steps there is a serious danger of X-ray
facilities, going beyond the reach of
the common man. Indigenously pro-
duced CTA base X-ray films have
totally disappeared from the market.”

When the Hindustan Photo Films Manu-
facturing Co., a Government of India
Undertaking, has a monopoly in this, we
find that the X-ray films have gone off the
market. And what do we find about price of
these films ? The prices of X-ray films have
gone up by leaps and bounds. For example
on 9th December, 1979, a packet of 50
sheets of 15”x% 12" size was priced at Rs.
396/-. At that time, Shri Charan Singh was
the Prime Minister. But today, the price has
gone upto Rs. 653/- for a packet of 50 sheets.
Doctors are complaining everywhere. Not
only that, we find that the Government
owned company is selling X-ray films at
much higher prices than the private manu-
facturers. I would like to have a thorough
discussion on this subject particularly in
view of the necessity to make X-ray films
easily available in all parts of the country
quickly. This is only one aspect ; there are
many more aspects of this, but 1 would not
like to go into them. For example, mal-nutri-
tion is there, blindness is there ; we have got
the largest number of blind people in the
world. Of course, deaf people are there
mostly on the other side. They are not
listening to what is going on in the country.

In view of what I have stated, I think, it
would be a proper gesture on the part of the
Minijster to agree to an extension of the

-
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time ; instead of four hours, six hours should
be allotted for a discussion on National
Health Policy.

15.00 hrs.

st AAruR qwE (fgan)
wT% geTfag |

qr o,

SHRI BUTA SINGH : Mr. Deputy-
Speaker, Sir, as you must have noticed in
all the items which are listed in the next
Report of the Business Advisory Committee,
perhaps the largest time allotted is to the
discussion on the Resolution regarding the
National Health Policy. Earlier, the time
allotted was a little less, but then in the
Business Advisory Committee we did go into
the details and importance of the Resolution
on Health Policy. It was there decided that
we should have four hours to start with.
But then we Jeave it to the discretion of the
Chair. The Chair can extend it by one hour.
That means virtually the discussion is for
five hours, meaning one day. So, I have no
objection and for a change I must agree
with him as it is a matter of vital importance
and it involves the health of the nation.

DR. SUBRAMANIAM SWAMY : Late
in the evening we can have it.

SHRI BUTA SINGH : Since one hour
is in the hands of the Chair and four hours
are allotted, we don’t mind sitting in the
evening also if the House agrees with Dr.
Subramaniam Swamy’s suggestion. Issues
like the health of the nation, economic deve-
lopment of the country, integration of the
country, these are all the things on which
there can be no two opinions. I really agree
with the suggestion made by Dr. Subra-
maniam Swamy and it will be open to the
Chair and the Chair can decide it.

MR. DEPUTY-SPEAKER : In view of
the assurance, are you withdrawing your
Amendment, Dr. Subramaniam Swamy ?

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : This can be
discussed in the BAC. This can be referred

to that only.

DR. SUBRAMANIAM SWAMY :@ In
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view of the assurance and in view of the
fact that you will be there to protect my
interest and that of the national health also,
I withdraw my Amendment.

MR. DEPUTY-SPEAKER : If I am in
the Chair, why six hours, late in the evening
I am prepared to sit.

DR. SUBRAMANIAM SWAMY : Thank
you, Sir.

MR. DEPUTY-SPEAKER : Has Dr.
Subramaniam Swamy leave of the House to

withdraw his amendment ?
SEVERAL HON. MEMBERS : Yes.
The Amendment was, by leave, withdrawn.

MR. DEPUTY-SPEAKER : The question

1S

“That this House do agree with the
Forty-fifth Report of the Business
Advisory Committee presented to the
House on 3rd-May, 1983.”

The Motion was adopted.

15.04 hrs.

STATEMENT RE : INCIDENT AT
PATIALA ON 2ND MAY, 1983

THE MINISTEFR OF HOME AFFAIRS
(SHRIY P.C. SETHI) : Sir, Tam first tak'ng
the Statement on Punjab. We have given the
English version. The Hindi version will be
supplied within ten to fifteen minutes.

According to the information furnished
by the Government of Punjab, an altercation
took place on 2nd May, 1983 at Patiala
between two shopkeepers over the use of
loudspeaker. Their supporters reached the
spot, which accentuated the situation. Per-
sons belonging to both the groups clashed
and indulged in arson and brickbating. Tt
has been reported that about 28 shops were
set on fire and some scooters were also

damaged.

2. The police used tear gas and resorted

to lathi charge and firing to bring the situa-
tion under control. Curfew has been impos-
ed from 5SPM on 2nd May, 1983.

3. In these incidents six persons are
reported to have been injured. They have
been admitted in the hospital and are report-
ed to be out of danger.

4. On May 3, 1983 two shops were
damaged in arson and one incident of stabb-
ing was reported. Some shops at certain
places in Punjab also remained closed. On
the night of May 3/4, 1983 one shop is re-
ported to have been set on fire.

5. Fifty-nine persons arc reported to have
been arrested till the evening of May 3,
1983.

6. The State Government are keeping
constant vigil and have taken necessary
measures to deal with the situation which is
reported to be under control.

7. 1 am confident that this House will
join me in condemning acts which create
disharmony and misunderstanding amongst
different sections of society. I appeal to all
communities and every section of public
opinion in Punjab to strive to maintain the
traditional communal harmony and peace
and continue to work together for the grea-
ter good of the State and the country.

STATEMENT RE : SITUATION IN
ASSAM

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETH1) : Sir,

Prof. Madhu Dandavate has given a
Notice under Rule 193 for a Short Duration
Discussion regarding Massacre at Nellie in
Assam on the basis of a number of wireless
messages purported to have been issued and
reproduced in a Journal of 15th May. It is
sad to find that very often while professing
dedication to the ideals of objective reporting
the consistent attempt to castigate the
Government becomes the all important con-
sideration and national interests are com-
pletely disregarded. Conclusions are arrived
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at in advance and facts are made to fit
them.

- 2. The Hon’ble Members of the House
will kindly recall that the situation in
Assam has been discussed at length on a
number of occasions starting with my suo-
moto statement on 21st February, 1983. The
last occasion on which the Assam situation
was discussed extensively in all its aspects
was on 12th April when I replied to the
Debate on the Demands of Home Ministry.
We have taken the House into Confidence
at every stage and we have come forward on
more than one occasion to frankly discuss
the various aspects of the Assam situation
and major incidents which took place from
time to time.

8. The prolonged agitation which was
subsequently given an intensive and mili-
tant form has left a trail of misery and des-
truction. The desperate acts of violence com-
mitted by the agitators had fouled the atmos-
phere in Assam. Those who differed with the
agitators and wanted to exercise their right of
franchise, the minotities, religious and lingu-
istic and tribals had becn feeling increasingly
insecure and threatened as they were systema-
tically terrorised. Tt was hoped that all natio-
nal political parties who have abiding faith
in the democratic set up would strongly
deprecate irreponsible and inflamming state-
ments and postures on the part of the agi-
tators and uncquivocally condemn the atmo-
sphere of terror and senseless violence un-
leashed by the agitators. Astonishingly,
some political parties, not only chose to
boycott the poll and openly support the
agitation but also failed to condemn the
violence at the appropriate time. The State
Government did its best in the prevailing
atmosphere to provide protection and to
hold peaceful elections. Taking into account
the situation,(the State Government made its
own plans for the maintenance of law and
order. To augment its resources, the Central
Government had made available 312 Coys.
of police forces and para-military forces
from outside to the State Government. 275
Coys. are still being retained in Assam to
assist the State Government for maintenance
of taw and order and early restoration of
normalcy. The constitutional compulsion
and legal position for holding the elections,

without revision of electoral rolls, have been
discussed at length in the House. Notwith-
standing the fact that constitutional position
regarding holding of elections has been
stated on more than one occasion, it is un-
fortunate that the same old viewpoints
based on balf-truths are being advanced
to give a distorted picture of events. It is
forgotten that to the agitators the political
parties and democratic process in Assam’
had become irrelevant. The Government
and the majority of our people did not sub-
scribe to this politics of intolerance and
terrorisation. The Government was keen to
restore the democratic process so that the
people of Assam could have a Government
of their own which could voice their feelings
and tackle their problems as their elected
representatives. If the atmosphere for elec-
tion was not ideal, the fault was not that of
the Government on of the Election Commis-
sion; the responsibility lies with the agitators
and those who encourage them unwittingly
or otherwise.

4. Killings in Assam have caused deep
anguish throughout the country. All sections
of society suffered as a result of the violence
perpetrated by anti-social elements and extre-
mists. The House has condemned the sense-
less violence that took place and made an
appeal to strengthen feelings of mutual
cooperation and brotherhood and to find a
solution to the problem amicably and help
in the process of restoring peace and nor-
malcy. The State Government are taking all
possible measures to restore peace and har-
mony and to render relief and rehabilitation
to those who suffered in the disturbances.
The Central Government js extending
maximum possible assistance to the State
Government in this regard.

5. The administration had a very diffi-
cult task on their hands and werc working
under considerable strain. Under the circum-
stances it is possible that there might have
been some shortcomings. That is why the
State Government have decided to institute
a high level administrative enquiry into the
disturbances. The enquiry is bound to cover
all aspects.

6. At this stage to form an opinion on
the basis of reproductions of some wireless
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messages in the journal, would be pre-judg-
ing the issue. Reference has been made to
some IB reports. I should like to mention
that the Union Government took various
assessments at different times into considera-
tion. The State Government authorities were
alerted from time to time about the need
for intensifying security measures. To the
best of their judgement and assessment, the
State Government made arrangements to
cope with the situation. For what reasons
and in which directions the arrangements
could not accomplish their objectives, is the
matter which has to be gone into in the
course of the enquiry proposed by the Assam
Government. It is a complete travesty of
facts to say that the Government was only
interested in completing the electoral process
and was unmindful of protection of people.
The life and liberty of various sections of
the people have been our major concern
and responsibility. (Dr. Subramaniam
Swamy : Oh ! ) For us this is not a matter
for partisan consideration or political gain.
The holding of elections was a constitutional
imperative. The effort all along was to see
that the law and order are preserved so that
those who are desirous of exercising their
democratic right of franchise were allowed
to do so without let or hindrance, despite
the persistent attempts of a determined
group of people for whom democratic norms
had no meaning and for whom the modes of
individual violence and collective terrorism
had become instruments to frustrate demo-
cratic processes. And it is unfortunate that
they and their agitation were often lionised
rather than condemned in no uncertain lang-
uage.

7. The article in the New Delhi journal
has quoted several wireless messages issued
by the Statc Police authorities. It will be
seen from these messages themselves that
the State Government authorities have been
very prompt in alerting local police about
the dangers of communal violence and in
issuing instructions about the need for prompt
action. In the face of clear evidence in the
messages quoted in the journal itself it is
somewhat ironical if not cruel, to make
the allegation that there has been
negligence and connivance on the part of the
Goverament. The House may draw its own
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conclusion about the perversity in interpre-
tation of facts.

8. As regards the message from the
police officer incharge of the Nowgong police
station, it will be seen that it was addressed
to the Commandant of the 5th Battalion of
Assam Police, the sub-division police officer
at Marigaon, and the officer incharge of
the police station at Jagir Road. The pre-
sent State authorities have already initiated
measures to ascertain the action taken by
various authorities at different levels. 1 do
not wish to offer any comments on this as
enquiry by the State Government is still on.
However, I would like to state that the
State authorities had been reviewing the re-
ports relating to law and order situation,
particularly reports on threats to communal
peace on day-today basis and issuing instruc-
tions for taking prompt action whenever such
information came to their notice.

9. However, we are intrigued by co-inci-
dence. When Heads of States from all over
the world had assembled in New Delhi in
connection with the Non-aligned Meet,
some newspapers and periodicals chose to
come out with graphic pictures on the kill-
ings in Assam. Now again attempts are being
made to stoke the dying embers which can
only help to create misgivings in public
mind and tarnish the fair image of our
nation.

10. I should also like to refute strongly
the baseless insinuations which have been
made about any intention on the part of the
Government to conceal facts or fudge the
record. So far as the Government is con-
cerned, there is nothing to hide and we will
hide nothing from the House.

11. It is unfortunate that some sweeping
allegations have been made against C.R.P.F.
which has worked under trying circum-
stances with a high sense of devotion to duty
and whose role has been commended by

members of the House on more than one
occasion.

SHRI ATAL BIHARI VAJPAYEE (New
Delhi) : Judicial inquiry.

SHRI P.C. SETHI : The situation is an
¢xceedingly complex one and he pasij
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unleashed by the recent frenzy of violence
will take time to abate. It is, therefore, im-
perative that nothing is said or done which
will re-open the wounds or give rise to mis-
givings and inflame the passions. The pre-
sent is the time for all endeavours towards
reconciliation and for consolidating the
healing process which is slowly but steadily
gaining ground. FEven though sporadic
incidents of violence are still taking place,
there have been definite signs of improve-
ment in the law and order situation, as a
result of administrative and other steps
taken by the State Government for the re-
storation of peace and harmony. The Army
has also been deployed in the affected dis-
tricts in aid of civil authorities for law and
order and internal security duties. Any
acrimonious debate at this stage as to what
went wrong and who are responsible is not
only premature but also likely to upsct this
process of reconciliation and healing. We
have no intention to protect any adminis-
trative lapses that might have occurred des-
pite the arrangements. We have also to keep
in view that an elected government is in
office and it must have the opportunity
(Shri H.N. Bahuguna : Question, question).
and also our support to go into these issues,
take measures for the future to put an end
to such tragic incidents and bring about an
atmosphere of mutual understanding and
harmony among all sections of the people
in the State.

MR. DEPUTY-SPEAKER : Now, Mat-
ters under Rule 377, Shri Krishna Chandra

 Pandey.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : Sir, ] am on a point of
order. You please see Rule 355.

MR. DEPUTY-SPEAKER : There is no
subject matter under discussion.

DR. SUBRAMANIAM SWAMY : No,
no. You see Rule 355.

MR. DEPUTY-SPEAKER : There is
vacuum in the House. Are you taking my
- permission to raise the point of order ?

DR. SUBRAMANIAM SWAMY : Yes,
. T am asking you to see Rule 355.

MR. DEPUTY-SPEAKERs: Do you
want to raise a point of order ?

DR. SUBRAMANIAM SWAMY : Yes,
yes.

MR. DEPUTY-SPEAKER : Then there is
no point. There is vacuum in the House.

DR. SUBRAMANIAM SWAMY : There
is no vacuum. Two items of business are in
between.

MR. DEPUTY-SPEAKER : Yes. What is
that Rule 355 ?

DR. SUBRAMANIAM SWAMY : The
rule allows me to ask a question. I want to
know whether he has received a threat. ...

MR. DEPUTY-SPEAKER : T am not
allowing. This rule does not allow you.

DR. SUBRAMANIAM SWAMY : No.
You read the Rule.

MR. DEPUTY-SPEAKER : This rule
does not apply to this. I am giving a ruling :
This Rule does not apply to this.

Now, matters under Rule 377, Shri Krishna
Chandra Pandey.

DR. SUBRAMANIAM SWAMY : You
don’t want the rule to be applied any more.
But he is ready to answer. It is very strange.
You see the rule book. If you want me to
put away this rule book, I am willing to put
it away.

MR. DEPUTY-SPEAKER :
372 ?

Is it rule

DR. SUBRAMANIAM SWAMY : No,
no. It is rule 355. Why don’t you allow me
under Rule 355 ?

MR. DEPUTY-SPEAKER : This does
not allow.

DR. SUBRAMANIAM SWAMY : You
don’t know any rules at all then. If you
don’t want me to function according to rules,
I am prepared. . ..
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MR. DERUTY-SPEAKER : I am sorry,

I have to say it is not relevant. I don’t say it
is irrelevant.

DR. SUBRAMANIAM SWAMY : Why
are you sorry ? Either you go by the rules or
you do not go by the rules.

MR. DEPUTY-SPEAKER : 1 am going
by the rules. That rule which you mentioned
does not apply. I have made it very clear.

Now, matters under Rule 377.
(Interruptions)

MR. DEPUTY-SPEAKER : 1 am not
allowing anybody. Now, Mr. Krishna

Chandra Pandey.

15.19 hrs.

MATTERS UNDER RULE 377

(i) Setting up of a Coach Factory at
Gorakhpur

s Four = qiE (@AIAEE) ;0 gEl
IR q&W, W FT qag faweT g1 W g
sref aX #1% tar aer S Agl g fd foay
qdf IOX g3W F FATATT ASETAT F1
Qs faer g% | g FTI07 G&i AT HRW H
fea gfafed S enshiw @@dT ST WI g |
ATHIET & g4 354d9f § TMR@IT 4 TF
RIEATZAT FLGTAT AT SNOT-EI0 AT |
e & ufafaa go agt awar van gaf
IT F2W & 1@l A fa2ei o SrwR A
fag gu g e agl & ot 947 §9d ¢ I
q3 I9% @I & v fAgT F3@ &)1 zqar
AN @ o To &F @l AW FEAg,
FaFl | BIT-HIET &I FIA § AT AT
qfeatt & @R HT 90 AT FIEGE |
MTEY qATAR IS FT LFAE & T T
MeT AT IF ATZA AT ATSAS T AT
2 ITTE § | Fo To AL 7 A A
ug AT /AN, WA JEH KT 1T
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MI@YX § FI9HaGT & eqrqar & fae
ATFSE FUAT | 3 AAT ST &7 Farg
So Jo G A M1 fF ag A Wi g |
ZA91 § A1 I WA ST A {97 J41d H
Jo o IFIT &I Ag W rwavad f2a1 §
f F19 R3Y agi aw gFd § Fgf A A
R AT AT ATZT ITAs gt T fABT
§HT &% g1 1 MI@IT g Fo To ¥ TF UAT
STgaFT €19 § S fawer garr &1 7 & @19 &)
Ty WY AF AT FISHT AT ITAH g |
AIEAT G0 qF G A1 g GHAT A qH
G @ I fawrT garT Agf < 1 gat Fo
Jo F ZH WM 9T AARIGEF ea1q faar
AT qATIEF g | 59 GIT g9er &)
a¥% O faaw amg & i gag w@a eara
fear srar =tfgw)

15.21 hrs. '

[SHRI R.S. SPARROW in the Chair}

T JYUTT HFAL ud ¥ HHI 9IE
ayEe @ faaw smag g (% M@ |7 F19
FFZT AT TATAAT &1 wgo sfguie #X

faaq qdf Io Fo F AUSNMT ATATAT F
QA fas q% |

(ii) Need for change in Indian Explosives
Act

SHRI V.S. VIJAYARAGHAVAN
(Palghat) : Under rule 377 T make the follo-
wing statement :

Accidents due to explosions in fireworks
factories have become very frequent these
days. The main reason for such accidents
which result in loss of lives of many is that
adcquate precautionary measures are not
taken while handling explosives. Newspapers
have reported about the death of many
people in different parts of Palghat recently
as a result of explosions in fireworks factory,
The Indian Explosives Act contains provi-
sions for regulating the manufacture, nse and
sale of explosives. .But, the fact is that these
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regulations are honoured more in breach
than in compliance. Very powerful explo-
sive materials have been discovered and are
being used in the country. But no proper
precaution is being taken while using them
~which causes these accidents. When Chlorate
and Sulphur were prohibited from being
used for manufacturing explosives, such
accidents were comparatively less. Now
these matcrials are being used freely.

Therefore, the Government should bring
about necessary amendments to the Indian
Explosives Act to provide for stringent puni-
shment for non-compliance with its provi-
sions. Besides, this industry has a very high
potential of accidents and hence, compulsory
insurance should be introduced for the
workers. I request the Government to bring
about the necessary legislative measures in
this regard. '

(iii) Setting up of a Thermal Power
Station in Orissa

DR. KRUPASINDHU BHOI fSambal-
pur) : Under rule 377 I make the fallowing
statement :

There has been an inordinate delay in the
establishment of a super thermal power
station at 1B valley in the state of Orissa.
The state has been facing severe power crisis
and the production of steel, fertiliser and
other materials have been adversely affected
as power cut has been imposed on them.
The State Electricity Board has estimated
that there would be short fall in annual
energy need for Orissa at 331 to 790 M.W.
during 1984-85 and 1989-90. The only way
to tide over the difficulty is to set up a super
thermal power station at IB valley in Sam-
balpur district of Orissa. It would also
provide some alternative against possible
failure of Hydro-electric power generation
owing to failure of monsoon. If a thermal
power station of 840 M.W. installed capacity
is set up at IB Valley it would meet an
annual energy requirement of about 4300
G.W.H. For a 840 M.W. thermal station,
annual requirement of coal is about three
million tonnes. All the requisite inputs like

coal and other facilities for setting up of
this power station are available in Orissa.

Considering the ever growing need of
power and in view of the States new indust-
rial policy, the project report of IB thermal
power station has been prepared and sent to
Central Electricity Authority for technical
clearance. But it is unfortunate that a
genuine demand of the State of Orissa has
not been implemented.

In view of this I demand that the hon.
Minister of Energy should direct the C.E.A.
to clear project and expedite the establish-
ment of a thermal power station at IB valley
in Orissa.

(iv) Television studio for Karnataka

*SHRI NARSING SURYAWANSHI
(Bidar) : Sir, Bangalore and Gulbarga in
Karnataka State at present have television
relay centres. These centres cater to the
needs of the people in and around these two
places. Needless to say that many useful
programmes which are beneficial to farmers,
students and other common folk are telecast
from these centres. The role of television in
reflecting the cultural moorings cannot be
minimised. But unfortunately, there is no
studio in Karnataka area where Kannada
programmes can be video-taped. At present,
all Kannada programmes for Gulbarga
Centre are being taped in the television studio
at Hyderabad. The Bangalore Centre tele-
casts Tamil and Marathi programmes as
they are being relayed from Madras and
Bombay respectively. Rarely some Kannada
programmes are telecast. Besides, the Kannada
programmes that are telecast from these
centres are of very inferior quality. Hence
the television centres in Karnataka do not
reflect the real and genuine cultural legacy
of Karnataka. The people of Karnataka
both from elite classes and from the working
classes have lost interest in the television
medium of communication as it is far from
their past heritage and from their future
hopes.

Therefore, 1 request the hon. Minister for

* The original speech was delivered in Kannada.
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information and Broadcasting to look into
the matter and to expedite the work of the
full fledged television studio in Karnataka.

(v) Introduction of E.M.U. Coaches on
Bardhwan-Asansol Railway Section
and construction of second foot-bridge

at Bardhwan Station

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Sir, Bardhwan to Asansol
railway section of the Eastern Railway is
one of the busiest sections of the Railways.
Durgapur, Raniganj and Asansol industrial
complexes are within this railway section.
Central Government, State Government,
private sector and public sector units have
not been able to provide quarters for thou-
sands and thousands of employees. Due to
this, every day thousands and thousands of
employees have to travel by Railway trains
from Bardhwan to Asansol and vice-versa
and even from Calcutta employees come to
attend the respective places of employment
by trains. The number of trains plying on
this line are not sufficient to cater the needs
for the huge number of daily passengers.
So, number of fast trains are nccessary and
also E.M.U. coaches should be intruduced
in this line as early as possible.

In this connection, I would like to men-
tion that every day in Bardhwan Station,
more than 50,000 passengers board their
trains and there is only one foot-bridge
exist in Bardhwan station. In the peak
hours, hundreds of passengers miss their
trains due to congestion in the foot-bridge.
So, another foot-bridge should be construc-
ted for the benefit of the Railway passen-
gers. So, I draw the attention of the
Railway Minister for introduction of E.M.U.
coaches in Bardhwan-Asansol Railway
section and second foot-bridge in Bardhwan
section and make a statement in the House
in this regard.

(vi) Need to improve train services on
Agra-Mathura-New Delhi section

SHRI RAJESH KUMAR SINGH (Firoza-
bad) : Sir, I would like to draw the attention
of the Railway Minister to the inconvenience
being faced by passengers travelling daily
from Agra or Mathura to New Delhij,
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especially the commuters leaving Agra or
Mathura by morning train and returning
the same evening. Four trains—the Dehra
Doon Express, the Dadar Express, the
Southern Express and G.T. Express—leave
Mathura between 2 a.m.
After a gap of about 5 hours, two trains,
namely, the Paschim/Deluxe Express and
Kutub Express are scheduled to depart at
756 a.m. and 805 a.m. respectively. The
Kutub Express is nearly always running
late by 4 to 6 hours. Those daily travellers
who hold season tickets are not allowed to
travel by Paschim/Deluxe Express trains.
Persons who travel by Kutub Express reach
Nizamuddin Railway Station very late and
very little time is left at their disposal for
attending to their chores at Delhi because
they have to board the returning Kutub
Express at 505 p.m. I would, therefore,
request the Minister of Railways to add an
extra general compartment to the Paschim/
Deluxe Express trains for use offthe com-
muters holding season tickets. Alternatively,
a morning train from Agra to New Delhi
may be run or the time of departure of
Southern Express and Kutub Express trains
may be advanced.

Besides, the Bombay Janata, Chhatisgarh
Express and Kutub Express may be stopped
at Bhuteshwar station at Mathura.

(vii) Discontentment among people of Aruna-
chal Pradesh because of non-availability
of essential consumer goods and non-pay-
ment of Compensations for acquired land

st gHaiaEA  ag  (TEard)

garafy wgka, W@ T GgeAqU gar
SIRUTES & 139 o4 & g3l qgrei ¥ a9
i & fag TR A @rerreT |y, gy
% AT AT of°T FA-ITANTT JEIAT HT F13
TEY saedT At &1 g fF muee & g%
grayor dmfiw &1 At 9 Iudsy gl
ST 1 |19 & I 3T AWM HT A1 gfa-
1T FAF TIT-EIT T IS F {97 IdqT Y
2, agIaar &1 4 AfuFiw aegu FTIT 9L G
arar &, #ifs gerafa® swrgal @ 419 g1
QET gl 9% ¥ gu &, Jaf ageq & U
SR

and 315 a.m. .
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HETHA & THA § , W R HEATTH
A8 § | R §, qX SrEES @l AEqaral
Fagt &1 agh gfw ar wiw F A a B
ST IEH yat-gvi sqf ar swrmg A g
o7 iE-aq argfgs are geara g | ge i
IR FY z@ qrgfas awfa & &Y 97 g9
FTH QAT FI AT & | 9 HHY FTHIT LT
gfa &1 stfaagm 3T &, @1 ISHT FATISAT
TE} faatar | Fgr straT & o6 {Y G T F
qTH G & | §F B GG A1
¥ aeqad A AFI & gAA fAAAT &
gt ot franat w1 o Y ghaar o 78
2 eoez g fw Ay fafqgar 1 e T &
T@FT 37 fRaat §  arquas afwadq g
fear mar g1

FACAET FETIA § AEANT AT g |
A § @A gU I W AT GIE&T F
gfez ¥, 5@ &7 & wgea F1 AT § WA gU
AQ wiv & 6 aCHIR 37 NI I D q9G
¥ qeETE UF FeEIg A9 T FT GHEGTLAN
T TATEY Ao fadie &1 Fa1 F2 |

(viii) Need to open a big factory in Jabal-
pur, M.P., to solve unemployment
problem in that area.

Y SR ARG (TITIT) @ JUEAEA
wgtay, sttanfas gfee § wew  gaw swg=q
faser § qur Aew g_W A FaAG o, Y
fe wimfas gfee & wiza w1 aex fag @,
St ¥ uwaw fawer &1 ag oft asarg g
fo gz ® Q& favafagraa € s3w &1
99 AT g 97 qeq 939 997 A
$T Tg@ F1ATAT ¥ § | I7 gR&aT FEArai
FI WA G, S8 f smger fawtor e,
AT HFA, AT gH FrL@Ar (T
STALA BIIGT) TAT 37T AF €I | &7
gIr aegTAl 7 |13 A1 F yfers FHAY
FIALT g | ST TATH & IANT A W g
o & &7 @re ¥ FaX wfaw Faw@ €
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weq w3w § foreqT #7 @9y F9T FF AAAYL
wIgT & IO A UF arE faamedf agi /)
HEAGATT T & |

sar fs §7 Fgr g, teifier gfed
sraerqR forerr aga faser gamr @1 agh o
FTIT @il grar g qar faga s oy 3
q3eg 9T Ifa qraAt ¥ AgT T Y @
g | F1T07 48 3 fo garr qeanal § @ gy
& 130 ag foar s gfie & gafader
YT TTATES ATAT SATGT |

T a1 sfasarst & gre-ary Q-
Tt & o afawar g qX faem W,
I T TIT FTGAGIT AT giq 17
faet & ST Fagas STaerqR § F1a-
g9 F T AT E T9T IF FIWT UF
AT & T arfer TSI e aergR WET
FE 1T gEeATi F frrwor g & g
wAT S & fwfafas frags swar g—

(1) s@age a3 & e Faamams
&7, St fo anrfeansht &, qar fagir qgde
w1 I & feara & fawer &7 sifua
ferarr st |

(2) aftsr dwar &1 wgTwre @y gy
HIE AT FITGIAT T &7 § @7 o7 |

(ix) Central assistance for solving drink-
ing water problem in Midnapur and
Kharagpur towns of West Bengal.

SHRI NARAYAN CHOUBEY (Midna-
pore) : Acute and severe scarcity of water
in the towns of Midnapur and Kharagpur jq
West Bengal is causing serious hardships to
lakhs of inhabitants of these towns. In Mid-
napur, waterworks has completely collapsed
and a little supply of water is being made
through tankers where people are fighting for
a bucket of water. In Kharagpur Railway
Colony, water supply is becoming scareer
every day. In the Municipal town, water
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supply is only 4 lakh gallons a day whereas
the requirement is 52 lakh gallons a day. The
people of Midnapur and Kharagpur have
never faced such severe water scarcity in liv-
ing memory. The authoritics have not been
able at all to cope with the situation despite
some attempts being made haltingly. I urge
upon the Central Government to make pro-
per enquiries in the matter and immediately
step in, to save the people of the towns of
Midnapur and Kharagpur in consultation
with local authorities without any delay.

15.36 hrs.

CANTONMENTS (AMENDMENT) BILL
—Contd.

MR. CHAIRMAN : The House will now
take up further consideration of the Capton-
ments (Amendment) Bill. Shri Amal Datta
may continue.

SHRI AMAL DATTA (Diamond Har-

bour) ;: Sir, Yesterday I had started but
there was very little progress. The Canton-
ment Bill does not seek to democratise the
administration of Cantonment although the
Hon. Minister himself agreed that there has
been such a demand. Now, what is the ex-
tent of the non-democratic administration of
Cantonment Boards at present ? This is in
the Cantonment Act as it stands which
classifies the Cantonments into three cate-
gories.

Category 1 are. Those Cantonments with
a civilian population of more than 10,000
and in those Cantonments—it does not mat-
ter how much, more than 10,000 it may be
or even one lakh but it does not matter—and
whatever may be thc military population,
the military personnel in the Cantonment
Board shall always be one more, than the
elected representatives of the civilian popula-
tion. That is how, this Act remains since
1936. The Act is of 1924. In the 1924 Act,
that provision for the representation was
also not there. It was introduced in 1936.
By whom ? Not by independent India but
by British Generals. In fact, the person who
moved that Bill for amendment of the con-
stitution of the Cantonment Boards in the
Central Assembly in 1936 was General Raw-
Unson. What did he say ? Hesaidand I
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quote from the speech of General Rawlinson
which was quoted by a Private Member in a
Parliament Debate in 1958. At that time,
General Rawlinson himself, after giving a
general background of the amendments, said
that :—

“The population of Cantonments has
increased and diversified and there are
now many large areas of Cantonments
in India containing a considerable
number of civilian inhabitants whose
presence in Cantonment has no speci-
fic connection with troops or with
military administration. It is only
natural and in accordance with the
spirit of the times that in Canton-
ments, such as I have described, the
civilian population come to desire and
desire very keenly that the government
of Cantonments should acquire a more
progressive and popular character. ..”

‘. .Institutions which are suited to
the purely military government, of
purely military areas, naturally do not
commend themselves to men who have
secn representative institutions intro-
duced in the general government of
the country.”

This recognition of the need to have a repre-
sentative character of the Cantonment
Board came not from an Indian but from
a Britisher. This is what the government of
the day should note and they should further
pote that the Estimates Committee of the
Parliament had asked the Government, as
early as 1954, to democratise the administra-
tion of cantonments. This is the 46th Report
of the Estimates Committee. 1t was in 1954
or so ; I may not be correct about thc year.
This is quoted in 1958 debates. The FEsti-
matcs Committee had said :

“The Committee, therefore, recom-
mend that the Cantonment Act should
be amended immcdiately to provide
for the democratisation of the civil
administration of the cantonment
areas.”

I do not have to go farther than that. The
Estimates Committee did it. It is reported
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in Parltamentary debates. There was a
Private Member’s Bill for this purpose which
obviously was defeated or withdrawn as
usual. But the fact remains that this demand
for democratisation has been there for a
very long time since the day when Gen.
Rawlinson amended the earlier Act to
provide for some civilian representation
which prevails even today. But even today
we are not able to have this. The civil
administration has been running the Govern-
ment of India for the last 35 years, but the
civilians are not able to run the Cantonment
Board! This is the faith which the military
has got in the civilians !

Apart from that, 1 would also ask one
thing. From the Estimates Committee
Report which has recently come out, which
has been placed on the Table of the House
on 22nd April, 1983, it seems that funds are
being provided to cantonments. These funds
are provided to the cantonments obviously
from the Decfence budget. The funds have
been quoted as quite substantial—Rs. 4
crores, Rs. 5 crores and ultimately Rs. 6
crores—in Chapter 1V, page 23, of the
Report. The figures given are : 1979-80
Rs. 3.66 crores, 1980-81 Rs. 4.36 crores and
1981-82 Rs. 5.05 crores. 1 do not know of
and I did not see, any specific head in
the Defence Demands for Grants under
which these grants to the cantonments can
be made. This is obviously for a military
purpose. They have their miscellaneous
budget from which they have perhaps made
the grants. I do not know how far this is
constitutional,

Apart from this, as I have mentioned in
my yesterday’s speech, this amendment is
being brought as a hotch potch amendment
which is a compilation of various suggestions
made from time to time by different bodies,
and no one has had a look at the totality of
the Act and the object of the Act, whether
the cantonments themselves should exist,
whether they can exist under the present
constitutional set-up.

Before our independence we have always
said that a good government is no substitute
for self-government. Even if, for the sake of
argument, we assume that having iilitary
personncl as the hcad of the Cantonment

Board, as the President of the Cantonment
Board, and having military personnel con-
stituting the majority in the Cantonment
Board, the cantonments will run properly
and better than civilian administration, even
then, it is not a substitute for self-govern-
ment. In fact, the Report of the Estimates
Committee shows that that is not so, that
that is not so and it is far from the truth.
In fact the Estimate Committee report—I do
not want to go through it at length—brings
out some salient features of the cantonment
administration. One js that the cantonment
administration is deficient in many respects
compared to the adjoining municipalities in
the provision of civic amenities. The can-
tonment boards suffer from dearth of
funds. They have deficits and those are the
deficits which are met by the grants in aid
from the Defence budget to the extent of
Rs. 5 crores as I have just read out from the
Estimates Committee report. Also in spite
of all this, there is marked difference bet-
ween the services provided to the military
section of the cantonment and the civilian
section of the cantonment. The roads in
the military section, to give one example,
are maintained by the Military Engineering
Services and are better maintained whereas
in the civilian section they are maintained
by the Cantonment Board which suffers
from paucity of funds and, therefore, they
are very badly maintained. The Estimates
Committee which toured the civilian section
of the Secunderabad Cantonment was shoc-
ked to see in what state of disrepair the
roads of the civilian section have fallen into.
Therefore the wish for a good administra-
tion, for a good military administration has
not come true. It is not even a good admi-
nistration and certainly it is not self admini-
stration. The Cantonment Board and the
power to set up local authorities—where
does the Central Government get this
power ? Does the Constitution give this
power to the Central Government ? I do
not know whether anyone in the Defence
Ministry has ever looked into this. The
only power which the Central Government
can claim to derive for legislative compe-
tence to enact such a law is under entry 3
of List I of the Seventh Schedule which I
quote :

“Delimitation of cantonment areas,
local self-government in such areas,
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the constitution and powers withi
such areas of cantonment authorities
and the regulation of house accommo-
dation (including the control of rents)
in such areas.”’

Therefore, what is the power given to the
Central Government by this entry is the
power to mark out certain areas as canton-
ment areas, to provide for local self-govern-
ment. I underline the word ‘self’, in such
areas. Are you providing local self-govern-
ment by this Cantonment Boards Act or the
amendment which you are seeking to enact
now ? You arc not providing. You are
providing a local government of some sort,
but not local self-government. Therefore,
whatever amendment you are trying to bring
now is ultra vires the lcgislative competence
of this Parliament because the power of
institution of local government clearly vests
with the State Government because entry 5
of List II of the Scventh Schedule clearly
says that the institution of local government
is the function of the State Government.

Entry 5 of List II says :

“Iocal government, that is to say, the
constitution and powers of municipal
corporations, improvement trusts,
district boards, mining settlement

authorities and other local authorities

for the purpose of local self-govern-
ment or village administration.”

This is the power in the Constitution. The
power for local government is given to the
State Government, but the power of delimi-
ting the cantonment boards aod arranging
for the local self-government is given to the
Central Government. But that must be a
self-government, not any type of local
government. Therefore, as long as you are
not providing for a democratic institution, as
long as you do not provide for equal represe-
ntation, and not representation in a discrimi-
natory manner, of the civilian population in
the cantonment board, your Act is ultra-vires

the Constitution.

There is another aspect. So far as money
raising power of the Cantonment Boards is
concerned, the Estimates Committee has
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looked at it. I have quoted also from the
1958 debate. It has been definitely stated
that this required democratisation. But, the
Estimates Committee, 1983 did not say about
the democratisation. It has said a lot of
things about increasing the finances of the
Cantonment Boards.

How do the Cantonment Boards raise
their finances ?. These are given by the
Cantonment Boards Act. I think that Section
60 is the appropriate section where the
Cantonment Board’s powers are given. One
such power is the power to raise funds in
the manner as the Municipalitics do. I quote

Section 60 Sub Section (1) of the Canton-
ments Act as it stands at present :

“The Board may, with the previous
sanction of the Central Government,
impose on cantonment any tax under
any enactment for the time-being in
force may be imposed in any Munici-
pality in the State, wherein such a
cantonment js situated.”

Who is giving this power to the Canton-
ment Board ? It is a Cantonment Act made
by Parliament. How can it give this power ?
The Board derives the power to impose tax
as the Municipality. What is the kind of the
power of the Municipality ? That is the
power to levy house tax, the power to levy
entertainment tax and things of that nature.
This includes also the power to tax on trade,
profession etc.Who gives this power ? The
authority which has got that power can
delegate that power. The Central Govern-
ment does not have that power. That power
is in the State Government. You will kindly
see List Il of the State, Seventh Schedule,
ittm 60—Taxes on professions, trades,
callings and employments. Also see item
62—Taxes on luxuries, including taxes on
entertainments, amusements, betting and
gambling. Property tax is also there. See
item 52—taxes on the entry of goods into a
local area for consumption, use or sale
therein.

MR. CHAIRMAN : Mr. Datta, you have
already drawn the attention. That is good
enough. Your share of the time has also run
out.
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SHRI ATAL BIHARI VAJPAYEE : He
is speaking on a very important subject.
Before the discussion goes further, let the
Minister clarify the position.

SHRI AMAL DATTA : Iam on a vital
issue.

MR. CHAIRMAN : You have drawn the
attention. T am certain that he will give the
reply also.

SHRI AMAL DATTA : The Minister of.

Defence and the Dcputy Minister of Dcfence
are present. They should reply as to how the
Act become constitutional. These powers
are with the State Government. Thisis a
1924 Cantonment Act. Under that Act, the
power to raise taxes is in the same way as the
Muncipalities do. This power was given
when the Constitution was not there. But,
now, this power cannot be exercised. So,
whatever power you have been exercising so
far 1s unconstitutional. So, please beware
of this. Your power is very limited. You
can delimit the area of the Cantonment and
you may set up a Cantonment Board and
can give them certain functions to perform.
But, you cannot tax like the Municipalities.
You have already got the power to levy
income-tax, excise duty. That power is
available with you.

But, this powér is really that of the State
Government.

SHRI H.N. BAHUGUNA : That power
they will never share.

SHRI AMAL DATTA : These are the
issues. In addition to demand for democra-
tisation, you have got a bad Government—not
a good Government—and that Government
itself is unconstitutional. What you are now
seeking to do will not remedy the situation.
So, kindly have a look at the entire Act.
Kindly send it to the Joint Committee of
both Houses for thorough examination as to
whether you should continue with this
phenomenon of cantonments at all. Why do
we require cantonments ? ] come back to
the subject with which I started, namely,
that in this country cantonments are anoma-

lies. They have been imported here by the .

Britishers. The Britishers have gone but

they have left many bad legacies and one of
them is the cantonments and you should
abolish them as quickly as possible.

With these words I oppose the Bill.

Y U AR (eHIRT) ¢ aga dw
aug § faugsy FAuz 4 § @Y are
SIUIENE I RE A ER EL R EL e
F g FATHT (F2 F qIHT FW & fAqQ
AT FIAT B, 3T AfA ITHT AT FA 1T FAF
Tra1q & S9! qfa g1 | sfea o|r e
& fo z gmaa fagas & @R o a=al
Fiferer 27 feor # s€ &1 0% & Afva ag
FIfqT AIFIF & | AHAT G TGHS
gra 1 39 a19 & § 9gAd 781 § fF scm-
Yz 1  afgs gfeeFin g I § g9 Qw
g1 AT A AT FAr A1gar g & =
Fernzg &1 &1 9gfg #1 fafeaq =73
F3AAT FATIET |

gg &cq & fe Faadza &1 faaio s
a7 qT gATY 1T arfe & Arr § g0
JrammEarel #1 qfa &3 & faq fEar war
g 1ag Y Saar g aex & fF agi st
WAAUTT AR CF g * & H @A
T MY §, ATE FEAHTH FT ATIGAFATSAL
Fy qfa & fag g | &1, afs g7 saa
ATAATSA HT 1R 398 fasra & sravas-
arsrl &1 A gHAT, ITHT FELET HT AGY
gaadt a1 fafma &0 Q97 & A7 aara
qgT g7 | AENGT ATT FT AFAT TG &1AT
qifgw a1 fF Q71 & @Y7 argaa g ag
qrarde g gaigal & g dar agl gar

gl

e gifady #1 ®ATHST F AT g
gl & IR0 a8 AEY 4T & | 39 AR
e e g1 a1 7Y a1 I9Y gafgd ArAer g
a1 s ufefea fafeers & 998 7o a@ad
FIA F AT A FT HAQT @Y, T @9
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wrae fafae afear #73 F arg A =1fgQ
¥, gafaee fefasiefess & qra g Irfgu &
afa ey 7 fFd) 9g@ g7 9rEs #1 $24-
¥eq § orral Forq & @A fEn g
dza wute & qra w@r war ) ag IfEq
T2l & 1 w3 an fafaer ofear &7 #1ag
qTa< F qa STHT 1T agt F A/t H A
FrEaEEAIT g, ITET A HAMEAE g,
ST qfa FT 9T |

GIHIT I TN FATT G€T 48140 8
ST €T A1 F2H &1 TUH A1 TSNS
F1 SO @15 d1e @1 war g & sfEa
gdia qet grar | fqgar wara a8 &1 8t
ITAT & A1Zq AT T A grar Arfg |
T TGTHFT I |1 FIT FT ATIEAHKAT
g | A1 FTS OI7 FT @A g | AfwT 37 FHT
FY w47 T foRely off SARfea sediegma #
gl g, 7 wfafadfadis ¥ & kT &
fqaa qarsii # & 1 G H FET A AL 2 )
gHET Feladed § ar] &1 IfFa qdra
qgl grar g |

farear offx zameey e &1 UST
YT & TTH & &1 ITT Fgl 038 g | 918
fraw agr a1 fafgar argermm & oz F=07
TCHTT F 3T ATHT F1 ATTLAFITN T G
gU AT AT FIA & | dFHe AR &1 S
afer AT § IR QU FW F1 afa
FTHCH FT & aqT FA1fZT | AR AT
IR &1 g &7 Jrfge | gafag faar iz
TITE YATAT FT g FI GG HEMAS &
qTE AT ATMET |

16.00 hrs.

MR. CHAIRMAN : Now, the time is up.
Mr. Harish Rawat, you can continue
tomorrow. We have a discussion under
Rule 193 to be taken up now. So, I call
upon Mr. Ratansinh Rajda to initiate the
discussion. I think he is not available in the
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House. Then Mr. Ram Swarup Ram may
take the floor.

16.01 hrs.

\/' ISCUSSION RE : PROBLEMS OF
N AGRICULTURAL LABOUR.

st Tweaeq W (qgT) oWl
HEIRT, A9 O a1q FgHd & g9 § FUH1
agn€ &A1 =rgar g fF enaq afagy wegy
% gaTd 9L 3 Gad &1 79 ATFEE FIH
FT I8 graq< fqar1 § | WiTF i F739
AR agi #1 80 ufqwa sAar @t g fAdY
FTAT & | SIF Y /AT &7 qIQ A g, AT
witEea¥ 9 feewoa giar g af fwara 1
gfTsreT 3@ §aT ¥ QU ar AT @ g |
affTga guagmga o g fF adrH
FTH FA et A AF97aT g forg 9T @
g AT A gHATHT FAAT At & s
AqAT @l § AT FILAA g AT I qHT
JaF! fram #1 afenar ¥ gg mfva &9
F1 Fifarer qE FIAF | AT AW H¥ SO YA
THIATHY & ITFT 43 9T Gl A F17 FH
gy YFea A% § X a8 feast #gq §
gz Wiwe T AT fear 1 Gz gagarady
faqie & faam garT & ) SuH Fgr TATR

The Report of the Second Enquiry says
like this :

““Housing is one of the important
indicators of the standard of living.
The standard of rural housing, not to
speak of the housing conditions of
agricultural labourers who are at the
lowest rung of the social ladder, is
vividly brought out in the following
paragraph.”

QHrFeaR 9T FY T HAET I I §
Y 8 GTATE 1 9EA § ATE A1 g1 Sfrar
& o Ciaea< ra fre wga §
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“The village houses do offer some
sort of shelter against sun and rain to
dwellers but they have no latrines, no
protected water supply and no public
cleansing. Men and cattle live in
close proximity ; mosquitoes and flies
swarm ; and rats abound in the huts
and hovels. ..... The interior of the
house is generally clean but the
surroundings are dirty. The village
pond is green with alagae and is
constantly polluted. The river is also
used for all purposes. The soil is
polluted. The village school is noisy,
poorly furnished, and often devoid of
urinals, latrines and drinking water.
Hospitals and dispensaries are miles
away, badly built, ill-equipped and
inaccessible to the sick.

16.05 hrs.

(SHRI CHINTAMANI PANIGRAHI in
the Chair)

““The village market is held on the
open ground which is sodden in rains.
Public eating houses are common,
but an insanitary tea or coflee house
is easily found.”

uF 1T fgrgeary &1 a8 aedik @ s
uF 9} fFam & gara ax, =9 100
UFHT & A& AHIA g, 99 i aw A ag
TFIgnT F AT ¢ fF F1E Wt 18 e F sarar
STHYT AT 1@ gEar, AfFA I w1 ATH
¥ 400-400 UFT FHIN q9T1% &, TILET TG
gaT IAT aTT 1 Fg fF ITF  ATZH TIA
Tifgd, s7& fau = &1 graaTq AT
=1fgy, ag #gf aw Ifaa g ?

F frama & faars 78l g, afea ag-a2
el & s&x faas g forgiA s
qIEIT F qTA AHT AT 9 g F W@HT
fergeata Y 43 owEe AFT FT THRTIIL
FI @I g | 1T TF F IT ARM 7 grefa
f@u | 1947 & 9g S T FT grd oY,
& guaar g f& Sad af@dq am # #15
SEEEE Y
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g ATFHST FT AT FL A, GG A wag
2 & AfF zad gawr agars &t gfesh
Tal gt g 1 fergrara & @fage wag &t
BIAT T aF g guT aFdl I qF g0
fafam w222 F1 g agt aeaq | g7 ag A
#g 9%q f& fgrgeara A feel wrmw &
ATEIT FT g |

Tro TA0-480 F A~qATd W SATH, UG
FIgT & 7T ¥ | fgegram & wfage aogQ
T guar fy gud QO AgAT wd, A
mfFd amET fgrgearT &1 sen-fasiT awan
g ST Iegi @ F1 3rrew fasiT gamar | &
ATAAT =1RaT g fa Far asas feari 7 dw
F1 yrea-fady Famar 7 #1400 THE
ST T@d AT A gEH! ATeHfANT FAmET
g7 F@ UMEwEAT AT A T ATHAAT
garar ¢ foa& at ¥ gw fawy 98 g9 1

BN 94 GYIT ®AT &1 €@ AT
ARAE 1 1975 F 98 THIFeAL AT FT
G T H2 1 H Agl 41, fAfaw assr &
qIR § FgF w12 qrgar gt ? fafaww g &
gard 9T 7 FAT fHReT fagra aar § o)
T 29 g # fieg frar war afer 19759
fergrarA & 9@ 4 Z8 a9 HT AT AT
forar f s/ aF fErgeaa & odiweaT AFT
FY GIAT g Ael GART qa aF fgegear w1
AT AZT IT THhd ST GTT F 1A § gHFY
S Irgiv AFHAAT A g, T qH IART THT
T I 43 qfqud aRN F) A A IT qH
ITF IY AT BN Ig GHT AT
frrd ok fafagn aas &1 Fdcz s
AR ARAT & & § ag 3T =7 | Afeer
5ig sra {Y T F fFET g F 1w g
F1 I ATAT §, SI-oTF GIFTT FT OHWT
FAdY & fF g7 ] #7 9q1T F, |Wia F
@A a1 THIEHeIL AT F) FI IS, a9
aa fareY &= & ART "ghhT &7 g fadw
FT YT A §
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Sl G AW (=TT ) ¢ FRE TS, I
aEanT 2 § |

St T @Y TH © SI90 § ab HIq
FEAT 2 & Al wFwa ¥ Ag grar g |

T ggt faen-qradf a1 & a H uF

garte g1, & gAAar g7 fF o dlo gHo
qrel & ST T EGTT ST TIH ATH A T,

afseT g SqIsheE TTae 97 | g9y 7%
sfe< & f6 witdeat dax GHr 9T ardy-
foram & Far qfAFT AWM A W g 7

defomg &Y oM & angwr =ae
AHTaT FHAT Frgar § | &7 fawfasr 9 gaq
1975 % 22 fafaga use sHAT 9qq
qifga & ¥ o |

gus #gr 91 f% gw g9 SHT &1 wdal
¥ aie 30 | afwT oY aF faw 3.5 fafaaq
qFT SHIF qied & aaF gE g i fE
1.27 fafqas uas ST St ST ATt €
g9 a1d &1 Qe g 6 aidy g qde
g 39wl N afgsr @ fqar g ar
gt 7

1977 & qa UF a7 & 7 § T
T aF 47| AfFT 1977 ¥ S gEua
F2dT, T ITH AFAIT ofeS oY wigT A
TT, QY ATAT F GT G AW { Ag wWraAn
GoTE 5 % ag s gfea midgra ardy
2, o gfrqw i wrew § A @, gafwu
TG SHI FT BIF A | gt #1797 {6 38T
F FHIT T AR ATST GAT AT TeY@eT §
HaTeT gaIT | gA S qifadt gt 4, 1977
& Swar aEf Y gHAT § SEFT §F F-Sr34
AT | FWT AN A€ (O F1 TF <A
FETH, 1975 T AN FATHFI, T IA74T,
g8 swiwT g fF Qw A a% fewrest g
A &1 AT FR TN F1 THF g0 e
awal |
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I feafgag & f fomasr &d A
Ugead A%) 8, IqF TF FA § AR frawt
QY & ggead §, I9% 99 &l Al gl gH
Fgd ¢ fF ag wrefFefadr drax d, Scaea
Fgrent A 3w &1 enren-fAd< gATeny | Af
78 Hu g1 awar g ¢ faas s & ggsad
AgY &, faestt, qaar, Si€hrg ar EnrA & a9
T wgdl ¥ @ arer o frmrnt @R 9%
SUST dgr ATy Uy sufad & qr@ @dr g A
AT Y 19 @ g & qE, 99 e a
qrEdfa® ggeaq g, &l A&l & | 99 aF gH
e fewresT 7 %3, g9 aF II9 A q%
FFar |

gATR Wfaw arsr §  FTH AFAT
SATR & fAT SigwarF "Hgd F 09
19,000 THhe st g, @ifwa ardy sifam
F qII9E, GEFETL F A% TR & F1993,
wslt IF FAA 2,000 TFT THA 21 § 1T
17,000 UFE JHIA HAT ATH F IqH 919
g | 98+ Fegid g faar av f& & gat AT
AT T=OT § &1 2 Z9T, AfFT ¥ & 1977
F1 GV I¢T+A AT, Irgiq Fgl [ g 1L
4 ST &g §, & Ieg A |

gu Siufaa a9 & 1 g9 F1ga & {9
S T fastt qraet argA g, ST aEEy
SIgAART & f& CiFeaw@ agT &)
JEHI B, W SAFT FHA 3 X IAH
SFA-EqT &1 HAT ISTC | AfFHT Ja e
FY 1 AT g I Arwar gfewmdy ¥ srar
g, AT AT 417 @erg § 9% Jrdt § 1 gEfay
TFER A AU AH fqagT g & difanw ama
st afaai @ v &, f9v av-dies =
Ig q SATIT THIA FIT AT FT a9 &7
g faa qrar &, SF%1 38 9T FI AR
At & A Fedrest &) 1 AR |

gumfa N, § QNFea aaTHF I g
HTHST AT AIFATE 1 1951 *' Geag &
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gaifa® AW A 14.17 778 QHFeIL AaT
g foad AT aew ¥ 6.85 av@eg 1 1981

FY §rgq & garfas @iFeaT Ta¥ 26.31
q@e g | TAET AaAa ag gaT % 24 743
F TV BT AT TFTALH €T F g |
fara ara 7 fat for & fag ax &, 7 44
F qrt 1 sfad suaTar § ok A a=a1 Y
qer & fou faurag &R A S
guTaTT & fau #15 seaard g 1 feegar @
FATTEH A AT F A9 FX R g | Tg TF
AT JUT | TARY AT FIT FATHL G
Fr=aT Tfge | ag F1% eita® faaa agf
& | gw uAY AT F 36 A AUATS AT
st & afFw ey g feAt &SI
STSTTEY T FAT BN ITAT  SATIIEN  HT
TIET 7T T 7 TAfAT gH AR &1 GI=AT
wifew f g S 24 {03 F1 ST €, WA
qree &7 cartaT 1 ara w3 A1fgy | a8
UF FEH GATA &, UENT T JATHL GqH T
72 faaer g1 a1 &7 &), ST agrAr AR |

# AT 1981 Y FeOg F I8 TH-
FoaT < #) feafs fafiea wsai & 77 2,
IGFHT ATHET 24T ATZAT §—
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ATTUSE 26.79
qeq MW 24.17
RN 7.88
QAT 9.92
AT TS 1.87
SEL 27.65
T 22.83

U TMNFFIT AT qET H
HqTFET oW 36-68
fagrz 35.44
UERG] 22.82
gfamor 16.40
fgarae 92w 2.93
oTeq 3R FTEHIT 3.71
FATEH 26.66
e 28.19

A F3T agarg & g
LRI HT g8 art § qr=r1 =1fEw 1 gorra
gur g &) fim-ee g, FfwT amr o
22.83 TREE THFER AT &, fTa @
IF &1 sHear 9g | AfFT wgr arar @
ff oE @19 SEWT g owar e
(saqum) - qe ST A gEa W aga
g 2 1 FZT 9T AT 24.82 qdz wiEeER
AGR §, A9 T FFIANT F92 e g@EIR
IAT e, q& T &1 oform g e
(saer) - et fafaag a9 Y @i ==
@& | AF-GA FAFA F sradq 2w wl
UF 7% AAAT &Y 75 | Fgr & ga fufAug
ISt I, G &Y T a9, Afwe fagre F Far
ARGARAETAEICIE S LR CI GIECEIE T
N I ITFT AFTATIT Fg $T AT fHam
TTarg |

»it fa<r &g (a1<ane) < agr s (anf)
FTUT |

off TREATT IW : 78 Faw (A1) &
HY 1T AEY &, 5ATTAT FT JML 1 W o
fafaam as qing &, s oy § &Y @3-
F3 SR Iferd o wwraT & faore< ag
Fga § % a8 TEaaree § w@F o9 ¥ a
FU | F-fEAn-a%-THoeTIy, -fedm-
ATR-CFI(AEEH, St AT a1 § 99 3
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HIATZF WA § Y 9% FALIW-TW@ &

ST (Y I § | a8 ST FT §EG

2 o1 gurd st wA shwAY gfeawr el
St & gy an g, gafae gH fafaaa-

IS & FHITT TV IS F F1 AL FTAT I
...(wqm)...

ATTY T oATToT oo &I THIF TN
a—arfew o 2fax 7 faaq feat aF am-
UFATUE TEa ¢ ? fFaq faai as sast aia
dwmfaqar g P a@ & 122 fza 7 oF-
TFEITE Tga § — foras

Percentage of days of unemploymcnt due
to want of work is 36.89.

safe ga#) qe-afaer &Fq 40 =g
qe-uy § foad sast 122 feai % fag sm-
QIITUE AT 9@ g | ¥ #7198 qudr g—
ATTA AT THIW AL IAF1 &1 g, AfFa Fa71 59
§ gy fafqou-as faa @reg? smer
ITHT FFA AF-ITT TI41 AT 9 W@rg,
59 fF g Fga & % o0 &7 wuargde
i & fay gua gaq FUT A1 QAT FT
fear & | gu T fa® oiFHET 1 &A FWQ &
3 fawd 36 ATAT T FIA AT & AfHA
A1 Jg GUET AANGT aTFI AW & A
g3l g |

FE T ATIY TH gag § FAfeat aq1s |
OF A1 ATIN UF efue &S qars i
ar =% fafqeed at difen garg, @ax
fafaeedt #1 gaar, IqH ST GIFT
Tra e faar wan fF &) gz afaeama
T 7 | Jfea @i w2z A, § Fava w5
a1 fad@y &7 ¥ Fgar g, gl F Hw
fafata F F1E w%+ 78 9a1 1 F1a9 (s0F)
F =% fafeed 3@y 6«41 39 731,
AfmF T g uw YEr gIE 9t foa
F ot oo wee €Y far o9 FEd € fw

MAY 4, 1983

Disc. re : Problems of 360
Agr. Labour

1T IgT MAfGT § | W9 F FET AT

1T T GHAT g al o ATEA | ATTH Srq7 F

FHISEIR §, AFFT AR wans & garearE g |

T=BITT WG  GHTIATE AGY 3T |

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, on a point
of clarification. We are talking of people’s
democracy, not socialism. We are talking
of people’s democracy. I just want to educate
him.

Y TraEaey TH - § Gezer afswwa
F A H g Wrar 1 qg qHAT 1981 &
gfrier g fo fafeww a9 & fag ==
afseama aqrar s afwa ol aF 3w
femr & #1¢ wafa agf g5 & | & =rgar g—
AVH GHT & FH T KT Jq9T9 g4 aT4T @,
AT AAT &1 qIAT T S g9 geq
RiZAT T ATH 06 AIH TR YT A
a 6 gn 3% ark ® gezer afgeoma 69
FLHFRA g, FIF W TITHCT HAAT
orerTforss qufadt &1 asrg & ga®1 agt FLar
W& | FATH AR AT § T = fFrogmad
I FT 05 § agl Fa1 grmr 7 wg T8
qFHAT | T F1 rc9d agr g i &m0 aga
g TfT § 97 W1 g1 wH G aR Y
HEEFR Y (S FET Tgar g 5 3adn
FEW N gigq F1 &7 a771a7 J1¢, a9y
ST GiaQT § YT g, g AEHL F
agar IIfgT | T gw ag I@d g fF F1T-
afar daT S g 31T Qe a< S g,
I AT g1 afesdes waw § AfFA oy uF
F1 fafar @S dfan otr ga &1 fafaw
¥ergs AfQ@y, I § agd Al | ga N
FIT IE & fof GIT A@T N 8, Ig AT-
Argse gl g1 a1 & ST g AT S ana-
N F, I FT@Y F AFGA FT ANATEST FT
F AT Js-a¢ gled § WHFL I9IF fAg
FATAATE &Y 7T AT HII § AfEHT ST TH-
FodAX A< §, STF AT AT Feqar Wy
TE FT gEH | GATL 37 A1 | A, @Y
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NFH H, I e fadr g, say s agi
F A% D1 1T F AMFT A HT AT FY
1T AGT FIAS & | oA T Srg-7q7 77 T AR
agr I QIgHTA 7 A% G ¥ Jrar a1
o agi I7giv qFeaxT AT F qIL W
FO TG BT, THT afzy F¥ qv aTT Qv

gl

MR. CHAIRMAN : Have you decided to
conclude or not ?

St THEIRY WA § AT ga1ed F
WIEIAT &g41 48 ¢ & sasr afaw
Ffeweq &1 3¥IT fargr STTQ TR T sgaear
F1 T1 fF ITHT A7 9T - 77
AN gAI 18 ¢ fF g fag snT oF eI
ATTEATT ATT AT THFT ATT AT Y&
9X 7T Bifed | UST GIFIR IA%) q0fq &
fag 5 98 T @ & & 3% fA0 ®
TRl W®I 2 198 fer w7 ot aed 33 §
1T g=ve 70 & &9 F¥@T g A A1
faadt adf &1 9tgw gr, 98 /A 9T F19
FIAT § AfHT IOFT @A AL & 0 AL
fasrar &1 wa &1 JT g AT A AT &
fag strar , arsrsr et araTfas sgaedr
e, fasy awtaq  gary aeq st o fwan
FIJ E, TAH IAF T HT 1T 907 &Y AT
g R gaF) fawar star faan sar &, gA#T
ag-afedi & qra W fHar Q1ar g AR ST
qesl &Y F ITHL JT 1 faAr S g
43 qIY+z UAIFAT I9¢ &I graq AT
sga@ua g s afz za®l d& agl fHa
T, d w fza fgrgrara it axd) g Qar
fazig wewr, fagar dwraar agr gfme
N7 | 4 qTE 1T AW BT AT TG |
Iw A ASAT AR & AFTT [T wT
AT agTAT =Ted & A T fay J1gd
S fif g FEIfaETS &1 S |

T weal & g ¥ ag FAT § [ e
@agaqa‘rﬁ?rﬁqﬁrm%mﬁaa’rt T

Disc. re : Problems of 362
Agr. Labour

ez AfeedwT aqr FT & 3TF 9@
fear st gwar g qifs T ag qua fF I W
THRW F arg Arafed g AMNT & AIX &
fadtsa a5} &1 & ag =igan § f& g
#1 59 a1 # fag &9 frar wq fF &g
9TF 38R & faq us Jrew sifvedme
qIT |

PROF. RUP CHAND PAL (Hooghly) :
We are discussing a matter which is drawing
the attention of all serious people of this
country and such a discussion should have
been allotted more time and at the more
suitable time it should have been taken.
The worsening plight of the agricultural
labour is a hard truth. I have no time, nor
do 1 like to do it within my limited time to
describe the plight. It is a hard truth and
what is to be done ? The Government, the
ruling party has many times tried to show
as if they are very much interested in the
welfare of these down-trodden agricultural
labour. They speak a lot about the 20 Point
Programme which has been referred to by
thc hon. Member, the minimum needs
programme, IRDP etc. But the poorer sec-
tions of these people have started feeling
genuinely that this Government has no
political intention, no will at all to do any-
thing for them.

The other day when the debate was going
on, in reply to certain comments made by
hon. Charan Singh, Shri Pranjab Mukherjee
was saying—“Do you like to say that no
development has taken place in this country
since independence ?” Of course, I also
agree with him that some development
has taken place, although not much.
May-be that we have not been able to
reach what we wanted to reach by this time.
But my question is not this. My question is,
whatever development we have achieved, has
it reached a large section of the rural poor ?
What comes out from the study—not my
study but from the Government study,
official also non-official study ? These people
are becoming poorer and poorer.

I am referring to a study made by some
authority including officials also while analys-
ing the areas of Green Revolution. In 15
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districts of Punjab and Haryana, there was
no increase in real wages. In fact, there
was a slight decline in real wages between
1960-61 and 1967-68 despite a 609, increase
in the agricultural output during this period.
This is a very important statement. What
is “green” to you ? You are looking at
“‘green” but behind it there is red blood of
the workers, the agricultural workers and the
migrant labourers coming from Bihar,
Eastern Uttar Pradesh, Orissa and other
places in thousands in train-loads. They go
to Punjab and Haryana.

What happens ? There are contractors
who take money to collect these labourers
and for the first two months, they are not
paid anything. Evcn after that, they are
paid Rs. 2 a day and there are reports. I am
giving a reference to only one report which
came in Patriot in June, 1981 that the rich
farmers are just using arsenic, a dcadly
poison mixed with opium and it is given to
the agricultural labourers so that they can
work more. The number of agricultural
workers, on the one hand, is increasing. With
the increasing population, without any
opportunity of employment and no income
from the non-farm sector and with the
decline of village industries, more and more
people are coming to the agricultural sector.
On the other hand, one who had cultivated
his land yesterday, has become a landless
labourer today. Pauperization is there
because of many factors—eviction, inroad of
new farm technology for which thereis a
mad race. Then again, there is indebtedness.
Many factors are contributing to the increase
in the number of agricultural labourers.
They have nothing with them—no land and
no economic security. Taking advantage of
the helplessness, they are being exploited as
ruthlessly as possible. You speak about
the bonded labourers. Who are they ? They
are agricultural labourers. Many pious
pronouncements werc made long ago. Have
they been identified and if so how many of
them ? Have they been rehabilitated and if
so how many of them ? A large section of
them are bonded labourers and thie number
is increasing day by day.

The only point the Government is saying
is, “I am trying to do something for these
poor labourers and agricultural labourers.

Here is my 20-point programme.” Are you
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serious at all ? 1 am asking you, the hon.
Labour Minister that in the Labour Ministry,
long ago there was a standing committee
and a sub-committee attached to that—stan-
ding committee for the unorganised labour,
the sub-committee for the rural labourer—
prepared a draft legislation. There was a
lot of discussion. All the Parties were there.
It suggested, ‘‘something must be done ; no
delay is to be tolerated any more and the
Central legislation for the agricultural
workers will have to be urgently taken up”.
Three years have passed. It is in the cold
storage. Still they say, we will have to do
something for the agricultural labourers. On
the other hand, they are slandering us :
“Nothing has been done in West Bengal ;
what are you doing in West Bengal 2

It is not my utterance. An hon. Member
of the other House, Mr. Bhola Paswan
Shastri, had gone to West Bengal during the
Left Front regime ; he had visited the
Scheduled Caste and Scheduled Tribe areas
and he had seen with his own eyes what the
Left Front Government were trying to do
for bargadars. He has written a report on
it. While speaking on the Mandal Commis-
sion’s Report, I had said that. He had said—
here is a model—a programme taken up by
the West Bengal Government ; the other
States should take lessons from it. The West
Bengal State has given a model in regard to
land reform legislation for the welfare of the
landless and downtrodden people. As I
said, this is not my utterance. This is an
utterance made by the representatives of
the TLO, the representatives of Bangladesh
and even the Congress people. They are
saying what they have done. Let me mention
what we have done.

In West Bengal, till the end of the year,
7.50 lakh acres of agricultural land were
distributed among 14.18 lakh landless agri-
culturists. Since 1951, the largest share of
surplus land coming from West Bengal, out
of 51 lakh acres, West Bengal accounted for
more than 12 Jakh acres. Not only that.
The largest quantum of litigation is in rela-
tion to the steps we have taken is in West
Bengal. All those cases are lying in the
courts. We have repeatedly approached the
Government to find out a solution in the
interest of the downtrodden people and for
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giving land to the landless. We have passed
a Bill in the West Bengal Assembly. Mr.
Sidhartha Shankar Ray, the then Chief
Minister had legalised all the benami transa-
ctions. There is no land. All land is being
held in benami. We have proposed to find
out all this to have more surplus land so that
it could be vested and distributed to more
and more landless agriculturists. Let us have
such a law and plug the loopholes. We have
sent the Bill to the Centre. Many people
have praised it saying that it is a good Bill.
But the President’s assent and the approval
of the Central Government is still not there.
It has been pending for the last two years.
Repeatedly, both inside the House and out-
side also, we have approached them. What
is the difficulty ? If they are really interested
in land reforms, they should give the appro-
val. This Government always criticises us.
If you take the land distribution and land
reforms, both the achievement of the West
Bengal Government is most remarkable
throughout India.

Only the other day, two days back—I am
thinking in terms of a privilege—the Minister
has replied regarding the minimum wage.
In Punjab and Haryana, it is Rs 13/- and
Rs 14/-. In Orissa and West Bengal, it is
only Rs 6/-. The Minister should have added
something more. West Bengal is the only
State after Kerala where dcarness allowance
is given to the agricultural labour. Now, it
is Rs 10/-. How can be that the Central
Minister does not know all this. It has
come out in the speeches made in the West
Bengal Assembly by the Ministers and others
also.

The land problem is a very serious prob-
lem. Prof. Mahalanobis in 1969 had said
that the total surplus land could be 6 crore
acres as per 20 acre ceiling. Out of 40 lakh
acres target now they have just declared 26
lakh acres as surplus and they have distribu-
ted only 18 lakh acres. How much is left
with you ? There are litigation problems.
You say “We are taking land reforms under
Ninth Schedule to save it from litigation.”
You are all hoodwinking the people. Where
is the surplus land ? Land is not available
it has been hidden. You were not at all
interested to bring about such legislation
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and to plug the loopholes when surplus land
can be made available.

Even in the matter of distribution, as you
know, and Members on the other side would
agree, that even land has been redistributed
to the original owners of the land in many
places and not to the landless people. These
helpless people have to stand on their own

legs to solve their problems. This is our
expericnce.

=t TreEq W aaafa s, me
T ar et ot srevary faway &)

PROF. RUP CHAND PAL : In Kerala
and Tamilnadu, they have organised agri-
cultural labour and in Kerala and West
Bengal, the minimum wage is ensured. Not
only that. We have started a new thing.
We want the help of the Central Govern-
ment. We are having limited resources. We
have started pension for the old and disabled
agricultural labour. All these are genuine
efforts being made by us. But I find that the
Central Government, in spite of loud prono-
uncements being made, are not at all interes-
ted in the welfare of the landless. What is
the position of NREP ? According to your
estimate, even one-third of the target could
not be achieved. You knew the problems
that might crop up. You have changed
from Food for Work Programn.e to NREP.
This was the result. Employment genera-
tion has not been possible. Sometimes you
say “We have achieved this and that in regard
to agriculture.” The other day, the Hon.
Agriculture Minister was saying like that.
But you should remember that this develop-
ment has not reached the downtrodden, the
lowest section which account for 24-25 crores
of people who are landless and their lot has
not improved a bit during all these decades.
The landless agricultural labours have
nothing to depend upon. It isstrange that
the Central Government often discusses the
lot of the landless agricultural labourers
while discussing famine, floods, and atrocities
on Harijans. The landless agricultural
labour have nothing to depend upon and
their lot can be improved only by giving
them land and minimum wages together with
other rights but the Central Government is
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not at all interested in the welfare of the
landless labour.

The agricultural labourers will not tolerate
your callousness, and your attitude in spite
of your pronouncements and that day is not
far off when they will stand on their own
legs, organise and remove you from power
to better their own lot.

st faan @afe (fawaarsn)
qurIfa AgIay, ST gud agd & AgAqu
faug feesma & fau fagr & | aada uw
@eT UA q o ferwwa gE 541 8 a8
AETATU § | THFeIL AT gAR GHIS H
femartfrargss 8, = fag w1 smfarssoa
AZY & | AT FHIE ATAATZ A7 & oY qT agd
Bl BIZ1 g, 3R AT g1 gL F1 Jh
A HIT A7 IFHT AWATIIAT  IAH (AT AGT
& | SAFT AAT AY agd AT AT § |

I9% a9 & a1 ¥ fafaew adw a7
ar aarar v 91, afEwa g faq g9 @ g
f g vaz & gaifas Sast g T fraar
gl g% wg faaar WY 2 @t 9EH
gfgareri s wrgal # fefexfaqma g1
ufgd1d FTH FX IR F1H Fv, I
fad guaT aga adt fawar g sfgem #1
4 T X TET & faq § w99 fwwa fawar
ot | afgare &1 4,5 ©9% & sarar 93) faan
ST § StafF 2 799 ¥ wig ¥ ggwr 2 W
& gafaq 1 CitFeaR JaT FH & F19
FI W@ 8, SUF fAC F1E anrarsoT a8t
21 78 GREIT &7 Waiafsady g f& g
g ass faat T1fgd | uae @ 5% 98 giar
g

g 3G § f o e ¥ ATH F1 &,
ATTATESE 92 o &[0 W@ &, I+ faC
argfaad 1ag qox & f& I ar agr)
T AZY @ AT WLIEF FT %A g AR
FS 7§V JA{he ¥ g6 g, AfHT giflweax
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X ¥ THEs g1 &1 wiwd A § | 39T
T d EIFH L JFA § AR AT FS H
g | 97 fag 5o ff faaar gfewa giar g1
gafag feq-qmargss 9T 1 AT G
Y eqT7 IA71 1T |

ag qref 1 gHEAT A g, W FT AT
g | STTAATT g ar | & 93 QFedT
qET & e gar giar g | R aw ¥ un-
FeILAGL g | F1g AT qral g1, M 98
TFeax Aa¥ & faq Agf agm araw &
fra g 7df gar 2 1 qaw! frast qul-
FEAL AT & (A7 & 7 FO FLAT TfEQ |

A frm uae ©e § W g AR G H
9 & | 5@F gequa o WY ST THEeaT
FgTHT A aE &, AW FEAr gz & fr faw
STHIA 9 & FTH AZ1 AT & | SAD!I IO
I Y AT Frfew AT FH 9@ AT 9T
gAT Frfgw | FW-F gar ot grar g fa s
STHIT GIFR QAT ¢ 92 fLwE & s+qma,
SH A 9T fEeIT AaT B AT AHT
FHA & (AT FTH FT g ATHT IFq &
AIEFANT GG o 9§ FHAA Tl gt aral g |
IaF T #15 H1qT I FT FIFAT WY
A8 & | I qF Ag TG FNIT AT IF TI-
Fed< AT FIT FT qFalg ¢ gHfa &
qHTAT TgT a7 g STt g 9% {7 |

gugAg g fF F19 FwERd S E
T F1fgd, a<Ar ghiEwea < aaT & fag o
ST gU A &, IqH ag ge Wl AL &I
gFd & | we fewrd & sfQ st ada faadt
2, ag apfa ¥ af@ FA-FM T« 7T g
o feT a0 A arfaa &7 F1 wfaq Agy

w@areg |

TATA 43 qede giiTeaT wax § faas
I g s AT 437 FW@ g 1 @A
F AT IT> Ff@ s IS InRT
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1975 ¥ 17 QY Fq14T  TWAT 4T, feT

FIT & &1 GagS gl g, IaF fag an
aurst & grd qifeat F1 Feeqiafeady =

Sl

feraTal 1 qardar o 7gY fasr Wra
AN STSTE QAT e Isgd &t 91 % wia-
aig ¥ UFWA FTH | qI LT g7 ARA
FAT HFT TG & 7 gEIA 9grT weAr Aadl
e ot & wfQd dew qgade ATT-HrA
owd & fag @1 g FT @ g, AfwA
IARY QiHeAT FY UTHEA oY &1 =TT
fF TFeT T HY STATFL | AN TT B
fF @0 Yo ¥ gEHT TARX FeAT dI1fgq 1 &
gaeAdr § fF gidea<d A9 & STFAA
R & TR Qo &¥ ST el § |

Tfal ¥ wiFeIt  AaY B BT
Aiafeat ¥ @I 1 IF g § T IS
ATA-ITH TAAY ey iy & fF agh daar W
gfwar grar & | S v & grafaT sraaw
T g HIAT GHIS HX TIFTL H1 [@arifa-
faferdy § 1 97 it £ fafqn Fedimsr F
g & faq waw g3 AW |

=% 919 & 9% fog aray, fawe)
1T T £ Y sgaeqr HIAT ATfEY |
g4 & faAT 8 T3 § S9a g-qrd
gga weady g1 ST § 1 ag aga weA g fF
F2t AT @A &, ITF A F-ITH FAAAAH
21, 3fwT dxeds & faaragh aaafana
EE Y aa |

TS g s H ATEAY oT e,
afe g g § feedadt T A arasg &
3T oY & g g FAT 9gd giewd
gigra g 9T afgaren & fag geoear
aFg A Z1AT | I g ® GATA F
fag ge wte & feagad wnfya &
Arfgw 1
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gHIR AW § q9-3T a3 @r g | {9 @
& fw 1981 aF ad-3¢ zaw § Y =T &Y
AT § | gafau ag A § fF gitdeat
o9 ¥ wfast i &1 g9 T 91,
TAT ITHT THEATT g A41 gf gFal |

TFHea<e qa¥ & 919 a1 § ©: 7
¥ QIRTFH ALY grar 2| gafae IAE
AT AFUEITIAAZ &1 qTAAT 37T & |
TiEl § @rd) e fams gEeEe ok uAl-
TRENT AMFT IT AN HT ST ZAT
ATfRT |

gUA AT AT aifee da¥ #1 ifz-
faz #< faar 8, afww afeeq & go 2@y §
fo ciiFeaa da F1 frarEl o a3
AN & 979 @HT IAF q((ST AT FT FF
FIATISAT & | Svg HTH & AfgF qgqe 2
F A I feafa &1 gare g3 &

g S*g &1 799 & fgama & srarwr 37 §
AT a8 AT A1 31 F120 | 378 Foraan
AT 9118y, a8 79 I+ AT Fifaw ) fas
9 [HAT AT 9 § F17 &N 79 FFav 2,
Fifw 98 99 fa7 & sarar a8 ==ar 24
ST SRM & FIE AEATTHOT 7 21 2H-
fAQ T8z F1 37F MFow A1 anfgu
gg uF fewsmiarsss d727 @ ok g
w1 39 arfa® ¥ afas gfaard 34 aifze

g S&WE AN F fau § = goegey
TA T FUTE &1 § | 565 10 98 OF aga
=8t 991 634 # a1¢ & | § 99 gezgi #u
FgaT ARA g % ag vt ud qEf @Y
quear A8l §, dfed  QHIFeatd da< &1
HATAT I QW F GHEAT & | g7 G451 §H
aHET & qR H AAFAT q1fgy AR IAH
neg 3 & ¢ ravgw FHT qH@T
18T |
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MR. CHAIRMAN : Shri Trilok Chand.
Before you speak, I would request that
since only two hours are allotted for this
discussion, you will confine your speech to
six to seven minutes only so that I can acco-
mmodate many members.

SHRI ATAL BIHARI VAJPAYEE (New
Delhi) : Why don’t you extend the time ?

MR. CHAIRMAN :
we shall see.

After some time,

Shri Trilok Chand.

»it foaeltes |eq (q@wl) : @wrafq wgiEy,
et forg gReEgT X g ¥ S=9i I W e,
g guet feay arel Y a2, fai aq f
el &, et mworga F1 gwuear g1 g | q1A-
M gaeg gry qqrar wan fw @ § Far
g1 YT &, T, UALHAT AT qeg ¥aw H
4T g1 W37 & | Afagy Awgl & auedr R
qok F1 THEAT E | 35 WWI F1 AR F
qre WY 4g aueqr Jd oY, 341 3, TAH TR
FFAT AEY ATAT & | Stay fo wET AT gEw A
qeEEY g5 &, 48 919 91 & | §oF H @l
g% &, IHATT & 1§ T AN FL AFAT
g | fasTelt &7 SqIGT /@I, FIXGIA T3,
farerr &<y, Uy #1E <o A&t &, f5ad go A
§9 3fg 7 g% &, afea faa faar & saa
AT A1feq o1, 98 99 feyr § A& a4y g,
foad & g@ awear &1 qurgE fHar s
g&aT |

gfagx Awgz wa-Ta # fa@ gu g |
ST 1% gfaaT a8 g aFdT | g aAT
o e fewry 3@ ausdr &1 gararT gl
SITRT | Y @Far g fF we fowrd ¥ wwear
%1 o faar g a% afFT z@ awear &
AT W 599 AT g1 6T g | 1T Fear
feF gOTA SFaAT GXFT AT (7S T Fweq ey
FT HTAFA TAT AL AT ATHT drq g
FTAFT I T & A g FIE 0F §+T g
fe gasr a7 | &) fgrgeard &1 7= fae
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AT | g W AaT A TEIR T
FI§ qg aAw & fF @ gEIR A T §,
7g Ag0 g1 AT § | A AT & FTHA
¥ IAT, FB AR F1 BT AT, ATT0 AT 0
€Yo TS I QT & &Y Tl g fF & AR
F1 19 g1 | aferd gad - gadr - afeat g,
wfrar g fF cNscaT oIt facgpa
AT TEY &) HAT & 1 AraHT carfar fawrr
5T GUET H1 TGAS ¥ GrEar Ag g AR
T gaR sAifaw AW Er @y g {6 g9
guedT 7 fAarT g a% g 9%ar g, arad
F1 Torrew oY 7€ & | A H 1Y, W AW
gt wrwor g zeifau &a € f& g A
ST STIT | Y STI9O7 g9 7gi 89 & wFe g
IAH! FIE 9ZAT &1, AT &1 ST I@AT gI—
& ALY STAAT | FIE AWA I I TGI 1Al g,
faata ara a1 & | gAT: S AT FARIL
FAZIST &, ITH TEAE T T AT 2 )

17.00 hrs.

agi #gT 9mar g fF gfaTi & fag ag
FOI, TAGT & g ag I, St@ a0+t ghl-
FedL dal & fau gaq wgr f& aga ¥
FTT a9 &, afwa  areafasar ag g &
gAT Aod gq wawa | faaga are T8l
g lgH fFdY & fag 3o agl &7 7rgd |
STI-FAR G A6 &, J99 LEFIT g,
Fifezsq §, qrEgqifawar 1 IEAR g,
fafafess graaq §—H 998 qoar g ar
w1 g7 9T qrfqaride & seaar cArfan
FHNT & o173 fa=1< foFmy a1 f 2@ @@
FT T FA0GT 1T {78 g7 gueans 1
FHTYTT &1 §% | EFE & a9 grar &, S«
AT TNFAL &Y gHLAT 9T fq9R g @1
&, G AN S H A1t g, AfFT wwargs
€7 ATfAT FHIGT 7 W A9 fqEe
T2l fFar fe g7 awonnsi &1 faa &9
fawar sra

R 956 § 5 fewres gu) grede §



373 Disc. re : Problems of VAISAKHA 14, 1905 (SAKA) ' Disc. re ¥Problems of 374

Agr. Labour

gUAfFT Fraetedl Fg gl g, FEl 4T
HTHATT 781 g1 T e e gyae
T FEaT dax 1w faa | w@ A
TS Y ITY B AT Y qTAT AST S | HEY
feY F S-a g fag 1€ QIsT I 39
FT FAT 7g 3, THIAT 9 QI & a9 ag
TS X Frar ReTEr ¥ wTT9r g |
qf qorTe I8 AT & S ATAIIT q FRi4 99
AT 9T 7 ST 4T P& #< fear § 1 59
fad srdd o= fee & w19 a8 s9,
ST F FIG-{T ATIAT FHIAT FT J 37
g J1et § 97 9T Y AT HTT I o S
AT 1 TF X9 ¢ (793 eava /1T AA-
A F AT F1 7 &, 99 fAu w3 §
g qt TA g ¥ & 4 FFEr F1 THET GF
fear forad snawt favar <g @&, foad arem
gifs s oAt & faugs &1 w@ &,
AT qTeqa H g1ar o AE & |

& erqat UF A frarer dar §—gan
agt aga g I & faz ax da7 3T A
qAT FAT AT WA g—H AT9Y 7BAT F—36
AIAT F ATATRN & ATS FAT AT Fg G957 3
for ag a7 FEIetes) w2 g1 U 8, wg fax
93 TG FI Fgl AAT AT AT FIa1? 3777
ST Aifay, feegsar # 98 uF THY 930
g o gfrar H &gt Wit agr  faei—foay
QF AIEHY ATIFT AAT 397 faT 9T ITIFT
& AITT AR IF g Wl g@d AT &7
ATIHY [THT STAT & | GFY T7&T FTT FL AR
gy BITT AT | WX 1T SATALIA &
TIga o6 g91 AT §Y 1A AT F4AT HTH TG
FT GATATT TgT X FHT & ? ¥ (197 IBAT
g for ga gwear 1 wwTenT F@ AgY ga,
QT &) a17 a1 Bis dif9w, FI3  FT 979
Bis Sy, &1 AT T & 919 &, FT
FHT o TS a1 7 qrar g ? agt ofear-
dqZ § FT AT 2, ATTHT yGAT AT =T
R AR GEE AT ASX qFMT &, TWh
HAATAT AR FIE FTH TEI & | G G9€T

“Agr. Labour

TET FT FIT TATT TG ST g | AT FATY
AT H 07 g (% g 48 gET HAT A
36 aTel & a2 ug faare 78 - fawet G
FIE ATGHY Y A< X AAT AT R |

WgT T THIFea T AT FT TITT g—F
S &I § GAT ATSAT I g 1 A 97 oY

qrEt @ g1 2, afFT § oiweax dae

SATET §@T AGL § | § SITAdT §—HTo ITHY
F7 Z1AT § | 4 fRurd & a1 93 gy @Y
ST 2§, FIE BT [ e qury F
7eR HT ], AlGT ITH! TIFYA 11 F4T g1
&, TATEAA Y F4T 19T & 7 TH BT &) q1d
g B 7 AU AT FT FATT FHIT | 73T
T araTs 4T ATIHT FY AT AT farer
SATeY gAY, =TE A WA & gH A §
faar sar grmr, ey &1 & faer s
grT, dfFa aiat & a1 g1 & ? fowe fay
wiEt H 9% qre ST T80 8, I8T aw
forama & ara st 9@ A 7EY @, A7 @A
g &1 g 9911 30 OF FA19-99199 F
19 UF uT &1 gFA 8, forad 10 wig
qAS § X 30 AT &1 FA | g
8 fpzer 7 faar 2, oo agwrgd A
TEY ATATET 1 HF G347 ? T fazdy
o frear @ o T a8 A faerdt &)
T YT QT FIAT A FH AT SHIASTA
§ O FIAT AT IV Ga9 TZ 29 qa@H F7
gaTsr gt giat, faast g9 agf &, faaan
T & 7SV HGHFE §, T AT F g g
AT A AG FY gFT 1 3T AW & G140 Fgf
F© A8l & 1 zafaq Ffr-aagd &1 ogi g%
1A §, H ATH A8 FEAT AT g o 3a
F FUETHT F1 g FE & fa4 g ws
w4 dor) =ifgw ) F fha-fem &1 amq o,
ASYcT FIEZH X NSYES TTLSH &Y qUT H1
gar & fag oK fres aal £ qur
g & fa wafear aa€ € §  Afen
giiFcat A9 & AT ot % *18 Fat
TR 918 % & | T 7ogR =g firey why
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1 g, fedt faugd &1 @), 98 faquw
FHAT qaTr TfEd, S fF @AY gHeave
FT TEAAT FF H15 vear fasre, foaq g7
qod & P AAGU FT AT JY | TIAT FFFL
§ qureg FETE |

ot geax fag (freeri) « oft faerre =
T Y I BT WG &, T IS L @ §
ANT TS WA @ 8 1 T THIFedA< a3,
Ffgaazd & gF | a0 § | Svai 98 W1
Far & s fgegeama & wial § &fw a9-
g 1 agd g g19a § | § 7@ a1g A1 A
WIAAT | 9 A2 FT e A9GA F1 2 fa@r
AT aary gfaar § ag wge ¥ faarn, a1 {6
FNY WAL

ogl aF 91T F1 AegF g, § FHM
=1gal § fm a8t 93 S graq weer § |
qogal FY gTd g9 FAEN G GF A4 qGL
2 | 72t afagy asgy 1 341 faaar g, sna
FAT E I RI AT FOSAFRT 12 TWT A
fqear &1 STgi 9 AargY fawen g1, agi
A1 ITFT g% 7 fawar g afsa sas
ATE FA FIEF ¢ | 97 5 A8 a4l FQ
g ArEm AT FT HFA g | TG T ATH
qrd 49 g1 & a1 gg sgarg fe it
T WS F W AT FT TF AT g 2
zaFT afaq 9T T 99 T TATHT FA LT3 |
EH AT UAT ETF%d g ¢ | 'sﬂ?ra‘(tg AT
#q A A g |

“First ] am a labour than anything
else”.

Mussolini said this.

# Y 9 § AR &F & faq Frsar w@r
g1 gwaar g fe ame @ e faaas
qEE TX, oI AR FHIE GHGAT A AX
gFaTEIgma W @erd #t § R do
TR AgE § MAFL @ a@F aae
F1 g« fawar an)

MAY 4, 1983

Disc. re : Problems of 376
Agr. Labour

17-08 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

TR a8 AU-ATGTS T § 31T AT H1
9 Fse ¥ @Y § | & gg WY garar Sngar
gfw Fgdame §3gr g s #F agh 1
12 a1« afaw &1 g1 A4 SIEUw T 3@T
SIATMIY & gFHH ASIR ASTHW A
A & gfeani & fao Asrg asr®ar ar
g STHIT FT gIEAT AT Agd & fw gaF
wrg faa 13 q3eg #7 THF FT far fF
¥ F19 & qre TN g FI FHAT |

The degree of unselfishness marks the
degree of success everywhere.

af@d agr 471, 9g q1 7 TATHIT IqH
A1 § 97 71 | B ASIE A<y AY AR AT
FI& gght faar

No man can get his right by request,
rights are wrested from the unwilling hands.

#3 a1 gt farar ar 13T W AT FI
HFd & | TF AT A F3T ¢ ¢

TZATFT AN IR 4T
AT AT AST 18 ATEAT 7 97 1

ATE g & g1 a1 fair ger &, a9
AR F gq gF H A § fF aday 1
SHIA AN SATT 1 aSTT H aTS 91 gY@
8 ? TEEl ¥ fwad 21gw ag Tulere 93
gU O 9 F@T E & | gA 9 419 F7 qar

gl

gAY BRUW F gFe Faar & L
STHITTX & SATAT FHT A @i gaFwar |
THT ATIST a8 g1 fo g9 T ST g
gdqT qFT T 1 g7 AR @ 9wl 4@
ST @ | AdYST ag ga fom gt &
AT GAR W B W A a1 | ag A Fw @
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F & & F1g fRT e aw T A1 g AN &1
FHE fast

I AW UHETT F AGGA 1 AT FW
§ 13 AeIgR g W aA A § ? 9 Ayt
UFHIE BIFT ALTS a1 AGT FII | gW AW
A ot 3OF fag @z Y &) Fgd eiguw
A U TANT TR &Y § | Fargae oA
qAq THIA ghesrai 1 &l

SHRI MOOL CHAND DAGA (Pali) :
These Punjabis are exploiting the Rajasthan
poor people.

st g=ax fag : sra A1 FA SEEq g
& T ! FYT QaFar g Ay ?

AFed Aty gfeaTdl #1 q1T FXd & |
g7 freY gfarT &1 dFad § welr gar g 7
g aral &1 Bifed | godlo ¥ FAT FIAT & |
qgi T TAF A1 AVSTE o STFM @ fwer gu
& 1 S7gen § faasT adat § e 4§ |

5t Twm gAR fag  (fedwmam)
STTTHT GTEF & R & | A9 AGATA F 987
BITT | & IAFT ATAAT § | ATISHT AT AIAA &
fF qaqd IS 18 A FAH @AY
ATAT 97 | TF BETA FT GET FAT &
fag 1 (smaam)

it geax fog (feeedx) © § 71 3T
GLEATg g ! F1U9 ¥ I1 § ITRT 17 o 07
2ifsa

gfaraT R g9ra # sigi gheawi #1
Y &) S & agi il 1 1 a8 7Y
gFAT | I9F  GT®  AHIT g | I FY 9gi
g aaraT g | faay S g 4, 99 & i
qef qT gfeea aamg i ge wegw a1 %
arfax & @e1d gt | g qrg aHe g
& 98 2gal § 7 T qFAT |

Agr. Labour

I AT ATGI-ATGL FEA § | WAgL ]
2 | gaFT qrfea® 797 GRIT )

Let the evil take its natural course.

“Swami Vivekananda.”™

gAY 15 S HATEIET g1 FiT @ &
TR F ot & sraEw) F47 FITSH | GIETL AT
fag gw &l &1 AT AET 391 AET A |
STATZLAT SY & FZA T gH ANT1 HT T
SIAZ I IAH AN F qIT AT gAY A,
gegi faega SHlT _Ar @7 w faar
gaq fwET &g A48T TWEa § FH F@
T qG AABT AG! g | TrIAT I § B AGT
2T | TaF faq ae1s $TAT g1 gAH!
g3 AT ATAT T | F15 AAE A& FUIT |

§ g9 919 FZAT § | AFICHT TieT T F4T
Fgl g1, TaH! § qgdr g :

“For me, God and Truth are conver-
tible terms. If anyone told me that
God was a God of Untruth or a God
of Torture, I will decline to worship
Him. Therefore, we have to establish
the Kingdom of Heaven in politics
also”,

g g¥ smere FUAT Fg FEA & fw
qifafera & WY gudl fFrew smw A+
geafaw . A FfEA | aqradY FY srqAy
AT RTA o FfEd 1 gad ey &
TR | A fema &1 qro gw aTy §
fFr s T gad adl #Y &1 ami
HTSIAT  FAFIT T gAY QY HTAT A 7
gIdl | 7% 9T 15 a37 Sl Ag) § | A
A a9 foay § fa g s qrae ¥ e
SATQAT &1 SN FS gY @T & 98 Y A8y &Y
qIQAT | AL HIE S FT qHAT § A 9w
1 g gfeaqratst g o+ %1 wgard &
FL GFT g, 98 AN AMa & | gEfar ¥
FATF T

St YT WA (30 =1el) : WA W g
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Agr. Labour
Sifq Wr T &, G 1 TITETT Y qEY § AR
A FT F AT A T arforat ofr @i g
Ag, G1F F 9 W A g 1| AfFT ZW AW
g€ 9ust &1 a1+ frawt faard ? fod 9%
F N g foF o &= § s gfawa
siraare fas g sfaaa &rm & qrd § &
gg} q¢ g wfama M & qa Fad Q1
gfaera SITaaTE & | THY ATT AT AT A
fer g3t swifq &1 a9 fHast ag=rd |

SITETE AEIIA, I NHIL & AFAZLE |

TF Gafeq o1 ga smafsq | awl -
ANfas a0 MR Taqdz &1 @ ema gafeq
TTg T qAE AGT g |V For ag g fwa
ZEATT FLTFA &, ACHIT H TAH JHT
AT ATT AT GFA £ | AATAG ATAGT &
dl gEard FT A & AR GREATTHT I
qTq HIAAY 9 SATAT 1 _W W 24 FAS
i asg § faaay axw foe) & e
qEY AT & | 98 AF q17 & FF gawy qradAn

UF ATEE WEGw gl gHr USAIGE
qifea) X gTFR ¥ § f9aga w37 =I1gan

g ff gt g wfed aogd ®1 qIE €A1

g qgi g7 srgfoq AWgX ! IIH WY €qT

3, TAFY grAd- F1 AT FT Y 77T L |

TA% FIH F24 & g2 frares agi § | FrLgm

¥ g ar ez e FH gar g, AlwT g9

FETA A SIRAIE IR ARg-ARg €
FTH AT TSAT § AT HIT S1a ETEH WY

TH a8) fadar & 1 &9 &e ger fEan

ST EEFT WY gA) a1 A 1T g 1—

T &2, A a1, A F1ET & 37 Groreet

AG< FY ATTHAT GiAT § S TT FAY ATS

G ST Ad afew q@-ag 9T w1 AT
qIqT, WX B G TAY KA FIH qA71

qE T AfHT AT ITZH AT 1T A AT IS

fad 3o g0 Tifge, su%  foa g areng

HY, O qA AR |

‘¥ gg Wi =rgar | o fafraw A e
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oY g gaw! ey fezaedt any #R | fafaan
IST g AW H AAT-3AT G HFAT § AR
arR 3w & fag ow @ fafqaw ag «d @
AFAr g, OF AT HTF A0 F9 gHAT |
FFFT ST AT I § F Y AW AGT
& | 3T §ATT AGIAT STAT g O S X FAA
A AT & 1 AT gATT ¢ fF 9 ¥ 57 g<
ST da 9% GF g1 & faa Y o gAr-
faa gad iiFeat qax EqFT GHIT FT
it ag /9 fx fafraw &9 ot wiweRa
qa< & fag fomaee & 99 9T 99T @ W e

g7 TRl |

TEF 919 919 @7 qrfAaF, gaq - awg
A T FT JATRET & 11 HT AMAA
fafqaw a5 I w1 wN&FaT g 1T TG
TS g TAW &Y FEIUS FT I@HT qGT IAHT

%% fafqua 39 ag $T &, AqT-AFT £,

3T g ot gHCe1EE AT g1 W & | qHIT ®Y
FRINT SAFI IACIHSAT g1 A =87
QAT | &9 @1 g1 # wggq W1 § AR
wiT Y AT g fF Iex 1@ AT QY-
Fea< fTHTT AT AW & THIHETT T AT
fasrr, & H @ T § ag sagear @
gl g % gt smT & fag .QEF ImT

-§F 7 31 a8 T 99 T FW FT qF |

SUTETET URg &d § FTH  FL aler
AT I F ATGL S | TF AT ATHT gy
A X g1 W & fag &7 F@ §, afwq
SHET AFIET 3Th AT Agl & | e
S AY A1 IAR Z2T 21 gafad FrE Jaa-
&Y ame St S fad g Tfgdr siix
g e w0 9w | gul dae
FTH FEA AAE § | I8 fad WY g2
giT afed 1 X R Ferdzi o
THIT o § 197 TR g917 N gfeamonn

Hagfea=gfE qaEr 1 s fagrs
mrferd & ar@ wraT AR A fagrd AR

FI AT AR Y ot - -
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HTET BT § 1 AR TR 8UH g@ad
%1 &1 &y fw uF fagrdr aT & Avfas
Fqry R A fagrs Frm @ TN F I
STRATT &1 A=8T QT |

st @ § wefiAdy ogw g} S
dFex, YT HqfE 1 Ao Ao ML A
feqie & e w<ar =igar g faaw sgr aar
g fF 1978 ¥ fawrgama & 500 srrefaat
F g3 XA gE AMAY F FTO, AR
1978 HE QRIWH 5,000 ATH AL |
& asi< & faars ad) g, T o i
1T HIfAA STY 75 F AT 8 AR 39
fay gfdeg FFI-@A U9 § gwrgT Ty
qrfs gt g 9T EFEaT AT T Y
g fad a% | &dl § Fa9 AU F
gl arq Ad) &, e ATWF qE W FEATE
ST & 1T IFHT FEAATA FIT & qTE ANG
FV FAT ZIAGT graT § AZ WA agal Hl
qrad 7 gl graifs 9 s | 6
Zq1q foeda g3d Fa1 N9y fad 9,
Afea gL FT 9T AGr g AR A FAHIQI
JgF! aqEar g1 @ fFew & gEawd
fezgadt gaenidiz g =1fga 1 5,000
FTadY qR AW A ST 500 FF GG A A
A g 9H qarE A AW g1 A9gL mifwe
T8N &1 zafad axFR sg ark ¥ g9 a1 |

st gfaurd a1 gxF gafsa aagd w1
famrdY & Y gfaatd sfs & & @ arer
wogd w1 o fradr  =fed, SiE ears &y
gfaer, gerasy, SEIST F, FTH KA F
fafeag gag anfe

30 ATE SYIAT ANGL AW H § AR FA
FFA 2 @ AT @A A FFHFW g |

ZARY AT WY R &1 &qT9 A7 FEA4 -
ST S @dl ¥ FHEFE AT 24 FOF T 5

woig? § 98 & 84 wiwar ghear, arrfeamdl:
SR AN § 24 FEN S @t FOF

Disc. re ¢ Problems.of- VAISAKHA#4; 1908 (SAKA) Disc..re': Problemsof
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F AT AAGTE  IAHGT A FNTS M-
gl & 1| a8 g T aiwe § | gu fawfaer #
W OFX R FOA S FAT AMfga | ST
NG A T F FH FIAT g IART  dAA
O & AT gl w19 fowar §, Iw 7,8
wE FIE FTH A5 g | FACAY IZIT A FRW
geedle gE *fay arfs weagawa
SAF! 3% &1 A g | AT TG TF ITR!
ata § wE A fadar ag AL & A
TIEY AR Higg 92 agEa fad ageH
AT guEATd a9qr qearfaar agi |

gafad & qi a1 g fF s g™
ST H WE FT AT | F 4 Y FAT A1gAT
g i g 93w § AAMT MTE A% FTaN
fd ST 1 AW 1 ST & 6 1L 6
g gifard axwR FA AAL FARAL 6
AT farad 31 giaard & < a9 |

gu Wil wi #@ §  fF feara &1 9o
& TIH JgI54, dIZ & STH 4197 Ja7 fad §,
ag A\F §  Afda gardr ag AiT g fF o4
feRrara 1 S99 & TR qGIT &, ST TRT Qal
H FTAFTA a1d @fdg< ATgU 11 A9ZA |
FerAl FA1fgd | fFaTT IuF1 FIST A9 2T
g, g 78t g arfgd | fFam Iasr a91-
g & T4 & 79 9T HI9 19 &L agal
AdT §, TH ANE § T IUST & ITH AT qGTd
g dl STFTHT I qT A &1 #agd I
FTAT ATFZA 1 |

ds frerd uae axdmTY 8, 39 93 ame
Fegl gl gr W@l g | ¥9 9 feggasdr aaa
gIAT ATfEY | 57t UHTA®T UH J 31F Fgl
& f& a1sT o1 17 g9ITR uhe AT UF AEd B
qrg & | gHIR Nifas # at ag Ia+r &7 At
11 IgF g |l AT gHAQ H ¥ AR
1980:% a1 ¥ 39 § | ¥ g AT ¥ HgAT
Ag AT 9T, AT S AT qUIEf FT AN
fo= fean, safad #g <@ § 5 e el
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Agr. Labour
gEAT ¥ g0 fF 17 g1 OFS UF A7Egd &
qrE F91 § ? UF AGH, T9 TFX Fagd &
AEA§ | FIY THIA BIAT ST 3 YR FTLAT
FI fagrT & arra fogger & wiva  fear
ST 1% gFT AW @I F FTHFE ITA
STHTT Y e a9 |

TaTdl F9rgd 3@ A W
qHGT FIAT § I IFAIT FTAT § o a7
i & ST R g7 @fagy wogd & fay
FE FTHA FI |

HY Fow IW Fearagd  (farmer)
SUTEAET Hared, AR {7 «ff uq Taeq o |
gfggr asigdl #1 Ik eara feama & forq
Sy @ g, 39 fad § g quns
QAT E | AT T AT Y TS THEAT Ig §
f& ga Ta¥ =8 FMA FJAW g, 20-g=
FIHH qA13 §, TAAT & THIT TATE HIA
FY T FW 6, FO ST FTHIA 7 g FTH
fe oY &, afFa saa srgag e fFwia &
Y F1 FTA A d0 frAm 1 gEN @S
foprg fRar @, 7ia ¥ ST SIS 9T, 399
o€ dHT WAGA  FI AT oY, THY AAGA
AR wifast & Faer g ar AR .Y B
FIFHIE, TAT Afagr aagz Mg § feama
¥ 97T JSF =V GG 98T VT &1
SAF Fg W THE  TgY Frady | =g -
I &1 FEIT I9E MY 98 A Ag g |
warer Gar giar & fF fwa azg &1 a1 g1
qgATaT I ?

T gag 2w ¥ S qrara< &, o4t fE
FE WEAAIT Il A 90T, Y IR
fergeam & arQal 1 Wiwor v g 1 e
Y q2-5€ g9 FAS &, IqY GAR A[E &
A IR TA § | THETA J 999 g
a7 fo, 3a¥ |@dr rar T g, @Iz g3 ar
T g3 AfFT ag auer T 1 =1 & g

g §IFS FT ¢ |
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firen & WY @fTgr awigT d® @ STar
&, SUST H1E g+ T g | & aqrar Jngan
gfrgar fegwraa waw ¥ &' fywre gam
faat sEr-aSt s & g g9 TdE) B
qiT & TE, AT 97 FIS SLAT AAGI TG
dAfeT 5,5 dtar ST H o Agi g awar
a1 TEY IAF!I FIE WA A4l g | AT
Wogrsr s g Sad gra o =vfed amifs
TY-IIIT AT FAT g A g & fad sar
W 93T F3E7 81 99 A7 g W
THH  FA1S &, 999 d¢€ fewrg w8 g
gHar | A A a7 I R AF A qAA
gAT, AP I guSTwg) g, FAN LHIY
AT, Fgi A3 =J191 gt 14r | ag feafg gar
T o WY 99 Wrg AR TAT a0 H1
qIT AT R & | SAFT 7 FT AT I8
g [ aXF 1T F197 § gwiga &3, qrfs a2
qS AN g5 FIT AT A R F ST
99 f@ATE T T & & | {7 & AT 24
FIUZ TN TAET Y @7 & 719 W &, 301
g9 IAET IET FT AL GUILA, A gH arg §
IYIATAT TS T, FAUE® AT T7q T §
THATT 1 SATAT HSF @l ¢ |

TR A AA-faagd & a7 o= gfa-
gTd a7 1 sgaeaT At g | gfemdl & a=al
Y gt faaar g iz gax & #1ag g
ararg 5 garR =91 &1 Fg1 A8 faaan
g1 Fr s snfa gy g 1 o e g,
T1g T @99 g1 a1 gfeed, I gy aqa%
gfage faadt =nfga 1 st ghem sga
T §, ITH FIX ISTAT AT &l g,
Afed ag s gfea axardr gfawrsi &
HITET I3 §, Al A S99 FTBT Al qATAAT
g1 wial qS g oq a9 & ar s
AHLY, S a5 HILQA! 7 FAHT AFATT
R faar g 1t & ageg 7 aredifs
Fgfadt &1 5% foar §, S avn &1 997
IS & |
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Agr. Labour
TiEt ST wEA ¥ 40T AW B A
7Y fasrar &, #9ifF 38 e T8 gga aAr
qear &, St 5 g% fad gafes adl §ant

IS TEAT F ag WA heAr gR g 0
fufeaat, gfeam sitx grges F1 wgg &Y o1
E 2 AT AE AN EY YT A ST TN
2139 qIE AT FAEATT AG g AT
=1fgd | gfeai & faa st FEqiqe wnd g,
I il IFal F waATs & fag @i =
FeaT Tifgh | |fFT IEr R F ogal
SN T, AT T ATRIV &1 AT ASIGT, 1 FEY
gfaura a4 =fgy | @fage awge & 0@
FIH & A5l & | THI T AAZL FH F3d
¢, A% AT [HFIT HY GIAF AT § AT @l
ATEY WY ATZT FIA & | 9T gaAwT  ZIAA &1
AGAT AT FY TTE ST AT F1fZH |

AT grara g & o et & avn & f9
farerr &) 7€ smaeqr A& § 1 gLAWS ATE]
F ewal § 29T T A g | oAl & fgEraa
J9 H EIAeAl & a1 L I T97 97|
gud oF T F 3|y fr e § faw &
AFTE| FF qANG T FT ISTA BT A1T
ST & v Foretr FT I FI FT 1A ATAL
2 @ 3 wgy & i gw o AHE | ITH
fod 1% FITT TEN & | gW HIL@MH F 7
gl it fgmiad s &, @fFT gd g7 A
it fawrag a8 #00 Tifgy, 1 waefal
FNarg FLIT &, AT GeF T WIT FE §
A gew A rfas feafq &1 FAGT FW
& | id] & wAgY F AT H FIE AT
780 Al § | fraral &1 q9dy $AT F A
gra a8 faaa § 1 A argfag o fa=-
fqn @A & 1 g qIE @fagl weigd
F1 5247 & foF gg QT @r orq & 1 g
T1d ag & 5 g araw 7 @ fear war

g

AT A®T 3@ q1T &1 g 6 91 S1gi

Agr. Labour

WAF T 8, 75 ThT AW F 7Y 91
arfs g4 sl feafa § gare g @@
ST ZH ITR A & fag #rd Afwredwa
A g, T ITHN WM FrATF 1 AT WY 7
anT @iifeat H gy &1 gw 9% fau 915
FIAT TG1 a0 & | = T T3=T AT FT
wgl fazga aifaa § P aial & 9% fag
A¥S WHIT H1 giawr 787 3 |

AT fadt gH1T T wgEr A 2 )
TAMPTIZ Y T aF FTH FI &, AT
T 997 791 #7 2 1Ay & foqu | o7 gw
AH WL T, dY TaY & fr g
Aigfeat frg g717 g i 2 eie 5 o
fra 9F17 398 W £ ) 9% =91 37 ur
H1 IGFL AT A1 7 | Fargeaqmaat 35 aer
HISTIZ gU BT 1 &, Ay 9% g7 39% gure
FIATT T E 1 20-T FEFH § 399
AT 9gAIAT 910 | §1gwi? qar §, gfa
T F 3T AT TEAAHT A &, qg g
SAKT AT G HFAT & | AT ST FABT
0T FIA F1AT 7E & 1 g7 wram frad & &
afwa gaar guzardi 141 @A TIfgq
afs gw 78t 2@ aF gw «nfa® qar 7 v
TE A% AFd & | 9% -qF ATIHT &F ITH H
gRT, g€ .a%  eTawl g1 ATH A, 99 7T
RN Y AT ST AT ZH T T AHIAT
FL W gEfAT F HEAT wAY ST ¥
AT F3AT1 g 5 star & 37T 30 quer
I I 417 fAATT47 §, I%1 aga &1
TEAIRATGEF  g@ a9ear & faaa & fag
araar 9rfge | @ifs g7 @i #1 grea
AGAL I AF | ZaAT AT FgH< H qEST
FILATE |

SHRI; P.K. KODIYAN (Adoor): Mr.
Deputy-Speaker, 1 agree with Shri Ram
Swaroop Ram that there is almost total
neglect on the part of the Government of
the agricultural labour in this country. Even
though there are ever so many schemes for
the development of agriculture or the agri-
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cultural economy or rural development, the
role and problems of agricultural labour
have been almost totally neglected. In other
countries we notice that in order to improve
the agricultural economy special emphasis
is given to the improvement of the produc-
tivity of labour who are engaged in agricul-
ture. But, so far as our country is concer-
ned, there is no such approach forthcoming
from the Government to improve either the
productivity or the techniques of production.
Unless we take into consideration the vital
role that agricultural labour is playing in the
entire agricultural operation of our country,
there can be no real progress in the rural
sector. I am saying this in all seriousness
and not in a light-hearted way.

Take the question of minimum wages.
Even in this session the Minister stated in
reply to a question that the minimum wages
have been fixed and revised by the Central
and State Governments in thc areas which
come under their jurisdiction. But what
about implementation ? Except in very few
areas, it is not enforced or implemented.
The main reason for lack of implementation
is that there is no machinery to implement
it.

SHRI A.K. ROY (Dhanbad) : There is
no political will.
SHRI P.K. KODIYAN : Apart from

the political will. There are State Govern-
ments which have the political will, which
have shown the political will. But what
about the machinery ? The Labour Depart-
ment is also asked to look after the problems
of implementation of minimum wages in
agriculture. You know, the Labour Depart-
ment is seized with so many problems in the
organised industrial sector and there are
number of States where even the Tehsildars,
Block Officers and other revenue officials
8)so have been entrusted with the implemen-
tation of minimum wages. But to one thing
they do not know the problems. The other
thing is that they do not get the time to look
into the implementation of these minimum
wages. Therefore, the first and foremost
requirement now is that at the Centre and
in the States there must be separate Labour
Departments exclusively for the agricultural
sector. I do not agree with Mr. Suraj Bhan
when he suggested setting up of special
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cells. Setting up of special cells will not be
enough. There mut be a separate Depart-
ment. That is my first point.

MR. DEPUTY-SPEAKER : Therefore,
you want also labour courts as in the case
of industrial workers.

(Interruptions).

SHRI P.K. KODIYAN : Yes, there must
be a tribunal. Also, instead of the present
minimum wages committees in thc States,
there must be a Wage Board in each State
specially for agricultural sector.

One of the biggest demands of the agricul-
tural labour movement in this country was
the enactment of Central legislation for
agricultural workers.

MR. DEPUTY-SPEAKER : Mr. Kodi-
van, in some States there were some govern-
ments other than the governments of the
present Ruling Party at the Centre. Inclu-
ding my party in Tamil Nadu they could
have brought this thing. I think they failed
to do that,

SHRI P.K. KODIYAN : No. My own
State was the first Statc in this country to
enact legislation for agricultural workers.

MR. DEPUTY-SPEAKER
labour courts and all that ?

Even for

SHRI P.K. KODIYAN : Yes, tribunal
and everything is provided in Kerala.

SHRI CHITTA BASU There is a
special Act in Kerala called the Kecrala
Agricultural Workers’ Act, providing tri-

bunals, implementation machineries, over--
time, etc. etc. etc.

SHRI P.K. KODIYAN : The hon.
Member is perfectly correct.

SHRI SURAJ BHAN : It
followed by all the States.

should be

SHRI P.K. KODIYAN : After Kerala
had enacted such a legislation, . ..

SHRI A.K. ROY : What is the degrec
of implementation ?
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SHRI P.K. KODIYAN : Implementation
is also there because in Kerala the agricul-
tural labour movement is also strong. That
is one of the main factors that enabled the
workers to prevail upon the Government to
enact such a legislation. That is also one of
the main reasons why to a large extent the
provisions of this particular Act are being
implemented in the State.

Ever since the Kerala Agricultural Labour
Act was enacted, there was a demand from
other parts of the country and from other
States also, that such a legislation should be
introduced in their areas. Now, the demand
for Central legislation is not a sectional
demand. There are labour unions working
in the agricultural sector led by Left Parties
and also led by the hon. Minister’s Party,
the INTUC. All these organisations are
united on this one single demand-—legis-
lation of a Central Act for agricultural
workers. And in this House I had the
opportunity to introduce a Resolution on
this subject in 1980, and in reply to that
debate, the then Labour Minister Shri
Anjaiah had given an assurance for introdu-
cing such a legislation. The Standing Com-
mittee for Rural Un-organised Labour was
set up by the Labour Ministry in 1980.
They constituted a sub-Committee to go into
this question. The sub-Committee had
prepared a draft Bill. The full Committee
discussed it. With some amendments it was
unanimously approved in 1980, the draft
was prepared after necessary discussion and
consultation with the State Governments.
There was unanimous demand from all the
unions that this Draft Bill should immedia-
tely be introduced in the Parliament. But
Government had gone back from its commit-
ment. It has now set up the Officers Commi-
ttee to again discuss it. What is the use ?
They say that thereis no consensus among
the State Governments, there is no agree-
ment among the State Governments. Natu-
rally, you cannot introduce such a bill or
bring forward such a legislation with the
consent of all the State Governments
because some of the State Governments in
which landed vested interests are strongly
entrenched are not at all in favour of bring-
ing' any legislation for the protection of
agricultural labour. Therefore, here comes
the question of political will which my friend
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Shri A.K. Roy was referring. If there is
political will on the part of the Central
Government, this legislation can be introdu-
ced in the very next session of Parliament.
With all the force at my command I request
the hon. Minister not to delay in bringing
this legislation in the next session of Parlia-
ment. With these words, I conclude.

SHRI MOOL CHAND DAGA (Pali) :
The Union Labour Minister Shri T. Anjaiah,
told the Lok Sabha last month that the
Government was thinking of steps to orga-
nise farm workers so that they could assert
and secure their rights. Shri Anjaiah said :

“Farm labour would be organised on
constructive and not agitational lines.
They had been suppressed for long
and should be protected properly.”

The Minister reiterated the Government’s
intention to bring forward a comprehensive
Bill to provide security to agricultural wor-
kers and rural workers. The legislation was
being drafted on the basis of the standing
committee’s recommendations. He expres-
sed the Government’s keenness to end
disparity in farm workers’ wages and those
of urban factory labour.

IITEAET HEIZT, 1T GIA a1 &1 7 &,
qaT AEY AT AT 7 9 5 77 arfes
o g9 fae &7 A1FT @A a1 Ay ?

MR. DEPUTY-SPEAKER : Sometimes
I think that Shri Daga is speaking from this
side and not from that side.

Sl qEAFE TOW: ATH  FARR A EQ
[T F1 T F TS TGG€T 8, 5 THeawq
UA, IR JTTT FAST T77 W@ fzar g
qg SATEAT  EWOT YT AT 9T gUN &7 &

feargs & 1

g UF gfqura q9mar AT ag uw
TST HITAHT TEATAST ¢ | AT Y FfFera
&, 98 FI1% AT A1 A8Y § afew oF T
qT HIAFIIT gAIT  WiaarT § | sai ag
CIGIETA R - |
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Article 43 says :

“The State shall endeavour to secure,
by suitable legislation or econumic
organisation or in any other way, to
all workers, agricultural, industrial
or otherwise, work, a living wage,
conditions of work ensuring a decent
standard of life......... "

Now, I should not read all the relevant
articles of the Constitution because it will
take time. Ina short-time, I want to finish
my speech.

-

MO AT FET gE 2, Al 6 (FAma
A aFaC aF «\fag g1 «dlF 9T 37
FIAAT &1 ST F g ag) arda =ifgy
TFICANAT &1 ET 8—

According to the 1971 population
census, the agricultural labourers have
swelled from 18.57% to 29.989, of the

rural population in one decade. This is
written by Shri Balraj Mehta in the year
1982 regarding the labourers in India.

AU AT AHA &1 ALH HITH EATA
fasrrar | FT AW 1 IR R gFICH
FFATE 2T T 41 §& TS G ATAT &, TS
oY A7 qrfes St Fgra r and g Agl
ar 7z FredardY g a7 st ofie fagra o
==} &7 A1 forgr SIUAr | SR g Sy
ST g w1 {3 w3 §, 956 |l 39
gqrA 2T Fifgd | T waTl faas wH
FTAT 14T |

gror Yarei 9% fa@rgar @, AT 93
aFd g | O Tifedl &1 TSAT-HgI AT FY
& S T ANGT AE HT FHA ) AfA} H
s 2fay gar graa § | fafaae g5 gae
AT & AT I gl g1 fAaw e as go
g |

We read those rules and laws.
are never impiemented.

But they

9 &9 A191 F1 §19 F3 | 79 gAY Fifaq
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WSHY, FATAT W1 o gra fawar sraar
fF #1$ aremsr wgea ¥ | arg fFar ST
fr 3g gaq vat fafaezra

MR. DEPUTY-SPEAKER : But this
volcano will explode, here, very often.
SHRI MOOL CHAND DAGA : The

question is how to organise this labour.

e aqmar 7 g7 wegd 1
q3g & rrares feat sg ) 9 gan g
IR HT TTF §, AF< feTedz 1 as a
uF 337 B AT Fifge i A-da-aig FUT
FT ®e AT Arfgy, foaar ggraar ¥ gast
ATTATES FHaT SITU | ST &1 o &3 § &1
FIAT ATZA 5, Sa51 gaufw &€ srw, saHr
Sieand fqq1 FTY, STFH1HTH FIT FT ATTT
fzar STo | FE BT TH T H FIH FEAT
TIEa o | ASGI-A=ST 1q §9 F 2, AT
FIH KT T3l HLAT | TG HIA FIeAT FATH
T gIfTaR § 1 AT ST F1H W 1817
woitadY & faw § ag arg &t sy 6 guat
AT HY TUE ATAT S A1 FTH ST TFAT 2

T 93 F1N femswa grawr @ 1 7
S99 OF 9 a7 AT ar ) =rgan g e
T FIH WY A9 TV Fg |

Yesterday, you played a very important
role.

Y TOET &1 IF TG SATT 3G § |
frr a3g ¥ ag g7, §9F a1 ¥ 4130 |

We have discussed this subject so many
times.

art aifeat w1 fame | Aar
Afsieerma JATFT g9 TATAT F1 §A FAT
|1fgq | 57 Weat & @rq & (g1 1 HIA
FLETE |

- AT FEA (AT ) : JqTEaL
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w21zT, & = UHTEwT qH S FT HTATN
g, forgin AdtgT wagd & FHEATHT 9T
Fai Jo1 &1 FaEx f&ar | AT a9z T
s § off a3 fagry, qdf SOT 939 I
g amal ¥ 3@ & fesal €7 wq O ASHT
qETFIT § | SAETAL SN a8 qAHAT ¢
g faar fewrz arar w3 3R g zafag ST
3wy | qeaa § wa@agial 99
oY Ffpw gt & a1 waaT oy AT At g w
Y T 51 FIT 95 @A &, fewde AW
awT FF 1 TEHT F1I07 47 § 5 A AR
qYoT ST F0T g feey § AT F E, 9
SE Aod AGl &% | T A1 1 fET FAAT
StraT & zafau SREiN ST azT #Y I F9T
A2 gadam| g 2 fF 3w AT S
JAFT TR TE FAT | 9T § 97 A1z
qFET ATTATE F3F @ IAL 9=A AT
fagiz asa § eftr dwmm, ghearr ag
qfel  TU 959 § Gq) FIA § a1 arFa
gfywgramar & Fodsia @t ghom F1
SoTET @AY g% | A1ET H T AT g A8t A1FHT
AT FIA 1 F AT F T H, T7AT AT
Y avw 7 F1E gfagr 37 agf fae ardr
iamaEw memy § OAAT S g
Fear f& 7 & fawr #1ag a91g 2 fF 99
Tq Yz &7 4rsa g1 ar fase gardy wfsat
AT FT AFEAT FL |

FAGTANGI R TFRX & & 1 q&F I
s qa fasga st a8l & &1 gEr 3
fs=% a/ UF-3 UHS FTHIA g, ST A
GdIgT AT & FGT AT 1 T 1A 7
a® AqAT NfaFr 7 =TT AFA | AT,
AT &Y za 8 wifae faar srar arfge ) 3
IR UHFeaLA a9 & (07 ST HITA
FATCAT IFT  qoT FLA1 g | F ag
FgAr AEM & wiFeIT F3T ITRAT
arifea g3 fow o fagga feg @iF aife st
FIT 9 gT &, IAF! QGG W FTHAT
F1E g1 % | 9y fafaaw a9@ g st

Agr. Labour

&Y g Afw ag ot snfY @ &Y g fasray
g1 fifaq o @a@Tg gt & suraTa}
|aigy #9gx qonra, gfearor 7 afeswh
IO N H adl W & fau sy § 179-
ferg, sne giFewy  AaT ATfRa gT g
fogag 7 aifF 3 IaFt gfaar 3 aF 1 star
fe ot rmeawy UF S F w21 g, § g
IZTAT A FArgar | afw, F9F GIFH
Fifgu fF witFeaT Fg¢FHUT JATC | 98
FHITA g0 4T a7 T30 #@feF 6 wgIA
AT grr ATfgm e (saaum)

ot wew fagr avaquy: sz @@ A
STAAT g1, A1 FUTAA F1AT AT |

s ANEE  FEAT : ATHT wIAW 3
qat I FIW & ATFIT H OF 2T a7
srfee agd faai & &\ FT 3gr ) g ag
GITAT H HFET] FT AT FIT7 4T 97 AT
FA IAFT 2FTT @I T37 gAT & | AT *I1E
Qe F(7 AL AT & | JAF1 A133-3T FA
FT AR TT @8 | 7 F1297 fF g ow
qIIdE  WIAdZ WIR@I F FATT AT TEA
Fodo & UMFFHIA AGTH § IAXT TARAT
TRV H1 AT F AR G AT ATF et
F1 q2Ts, 8aTE Aife FY qaTqT graw ) H
gz @ g wET e fw ave & uw fauy
FAIRT  AIYee FEH & fag A fram §,
Y TFIX QNFeALA AT & fog W g
=ifgn frad +E 5o gfayr g gr aF |

18.00 hrs.

WFAT AT & VR #1 sygedr
AT IS AET & 1 3g gy =Anfga |

fatr R w1 F@ 997 w5 gFdeE
giaa g faasr =9t snirar w1 w@
TR SAHT 1T A F1 ATeqT fqTATH
Arfa®TT T AT I APy | At ITHY
T 9% FT0 F  fag wgraman Fifge o=
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fate< &1 o mifew & sawr W W= na
SR ag WHeaTAwT F Y F QA0
JIT FX | TNFea AT Ga1 TG R
Y & | ITHT 1Y AT FT FTAT § AT G
a1 AT ¥ FEaw e ifgg )

Fifeqa args F gara far § f -
Fod< wax & fog uwm sgraw fasr avar
STAT =Ffgd 1| straw g@aRr arer WY A9 are
98 fearar | Fagar g fF smyr @7 A
TG AT TE AT | faq ag  @rga A S
uF fasr &1 @rF1 qa1 fHar § 6T w7 ag
qdz & A7 74T QY I qT Y agq gy 1 5|
G H1 JATTFIF IgIA ATTHY Tgd A3
F g | ITY ATT BTUIT I3F A TF ATIH
fas gor T AT IGFHY 7T FLETF |

qgY 97E aTd @TEdI & gH wgdAr oY |
Sl g9 § 984 g1 § aq) a1d @ew F AT
ATEAT AT N HF FT A |

S gAY @t 7@ (¥F) Jgt 9%
o] THTIEY UH 7 AT YT ISTAT § 98 98
wg@qu & | 98 Al o &t @ A, frdt
TF U7T FT Al afed e U & gag
WA g AR aequr w F ¢w fa¥w a7
FHEY T@AT § | GAIgT A F1 &7 24
FAT qAqTE AT § 1 98 TGT AITATTSE FaX
TRl § | 98 W1 981 FgT A1 g%ar g & ag
I fee g oy faega et g1 @few =g
fafesa &% ax g1 o1 g%ar § % @@ &9
THH AT AEl @ | 59 & TF 9gq a1
TAGEIT FT Tg AGAT g, Ggd TSI AT
T Jg AT § | I TE & @AIgT AT
M AFIT FW &, AFNETA & G 9T &1
FW E, @A F AR 9 FH FW §,
ggar @AWY & AN G FIH FW g, IfAw
AogA F AT TUHTH HA & & AT
aa®! ¥ S FY FE I AN g F =
g dgd AT g | ITH 9Tq qraT g g |
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FAY I GISY A FTHIA I qT9 L g Al
SN J AYAT YT AYA T qo9] HT 1A
YT G FIAFA g, ATNfaFT TG =TT
Hd § | ATSIfaRT 1 9w F fag T
SHIIT AT SHIA  F FIL AT T AT
FT FHI H FIT AT ST TGI SATET IHIA &
qifes &, STHI THIT & FAL ATFL FA
FIAT 93AT § fRT A1 qgeard F AT 9T
gt ar gfas FagT & AT ae g ar fedy
dYg Y g1 | STH! agd & HIH FIAT 984T
2 | ot it AT geEr X § R gAR
gfa aga agrggfa fears § 1 @al ax
F & fAT A a7 gawy Jar IJWE A
MyF F qI 9T Y FTH A 7, 98
FIAFT § T4 HTH HI GIWIFSH  FW 8§,
Hiforw 7@ & fo sareT & SR FH AFT
FH § HY G FT AT FART HL | WM

BT AT 2T g A 1A FI@ § ITH

FO 32E fHIT g F1ar & AT g FA
¥ AT AYAT Brasr Wi glar g afeT o
¥ fegret & alx qx &1 ferar smar & 9 e
oF faT oY Agifae gt srag i emix
STH1 i T & fggmia @ wgd @ Sy
& 1 &1 dtT ga7 aogdl IF% fgarg 7@
HT S AT § | SA&HN 7Y H1EAT Y
fSraat Ay a7 1 § Iuat ATet H1E AQqT
& | A FYAT AT FT TG FIA ¢ % 31T
aar &qar @ fagr @t g fae gasw
TSt 1 397 g5 @ 1 fF gl At i
AT fHeY qaq @ w1 gwar g1 ar
TFH I I8 F9 FL 19 foar Jrar g i
@ I Ifed wagd g S I g
fafraw 33 gaa &t A8t fradt | wgi
91T g ATV § agi a) a8 AqAT &F
o 3 §, AfHT ggT wiEt § 4,5 ®o U &Y
gl & faad g ek ag «ff o i ey
w1 A § WIWTT war & | 59 IIE aga
q¢ 99 X SAFT WSO G QT &1 S
FAH! AIEIE FAE T § 998 A1, I,
ATE, TA, GEAATT ATfg @it FHTT F AXT
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&)t ag gaw fedy snfq ar o an feat
faRre a7 &1 7@ G § IfcF R A HT
AT | A SHA ITH! AT g3 &, AT
fret oY fram & st Y g @Y, agi Ay
R fasrel) &) sggear & A1 IAE 94
o § AET IEFT QU ITAN gT A F
T o G FX I & | ST Y AR § IS
T TAAY STHIT TTE Ag) 6 QR qTA FIHFI
g%, 6, 7 AHT ag IFIT WA § 7AfEY
g19z 517 ufar s § Y 19 foar aar
& ga® gwfFea a1 d fear smar =nfed
qifs  saRr ww fasar @ 7 S fae
1F 3= 91d &, AT v ggF1 afafqat
qAT4, AfHT g agFHA afafqar aqEH
gw! If=a asa faed qur ey gai F9
geg o grrzde & af feam I at
=Bl AT | g7 AW Jgi T T4 34 &
AfFT SGH! TASHIHT FIT  aTAT QoIedIsT
qIATE Al H@T & | AT ARG o § Al
FeiT e Nz FLAd g, fawd g
FITAT AT | YT 2T AE & f@ S
qFTAaT &F 2T W ATEY § SEHT ATH gAY
IST A § M TqF wagd H A
foerar | safad 0 qoeaY giT =fed s
39 9% AFW G | Gfag awg{ A FAIIET
gfesra, anfeard) @ ) & faa# s o)
sifarerr FTH )

g% 351 & fau gH Jaeeq Mar-
g Fen IoTH I3 4 AT ghigesl w9
98 a7 AL} 4 SEIX ARl gIIT | UF  JIAATAT
geear 3 Fg1 97 [ I9% AFMIT Foa g
ko AE WaFA G | A AR #
T ) UF g1 TUc § IT4 Fod AFF a8
T 3t I g faeat F7 a9 B @ g1
Tt | A g § R T i 9 e
$e 3 IT STy FAT I qTIE 9 &
AT A ¥ HFIT JAT A HLC A
freal & S dar arfug faar @ arfe
ST T 1 qaedT g A |

Agr. Labour

MR. DEPUTY-SPEAKER : Should you
not conclude ? So many other Members
from your party want to speak. Why, are
you sometimes selfish ? When I request
you to complete your speech, you must
kindly cooperate with the Chair.

Otherwise, I may not be able to call other
Members from your party. How can I call
all of you ?

ot qAa A aar § SJoar gl
1T AT ST § |

faerr areit a1d & fao  gofaea Faw
S IET | 98 F134 & fF IT% T99 TgH<
FTH T AT AR R af@R Fifaqar & |
gL &1 A1fgd o I a=49) F1 3@ &
fag adiw fag o1 aifs ag qg @5 o)
FHTH FI T |

% % Tarant it sggedr gAY J1fge
AR Iwr afeant ¥ fafecag g
=1fgd 1

T a9 qB-faeFT I TCE, 10, 12
AT 98 TCE, I8 A9 T=a] I AT §
AT A3 & 1 98 fF@®T 3g arqw F170-
TIT AT g7g § WY A 3T AYHL IAHY A
faadl 8, sa@ 3 fauw gy 91d & 1| A Fgar
g & qraet a3z g9 foreat faerd s A
F §7Y IAFT T1 faam &1 97 F7 |

¥ STIFT AT ATHTL STFT FIAT g 3R
o wgiRT & g Farg & fow on-
Foa< faer %1 q1T £ TE §, SAF! I8 AW
AT &1 FIT F |

MR. DEPUTY-SPEAKER : Mr. Chitta
Basu.

SHRI CHITTA BASU :
a long speech.

I shall not make

MR. DEPUTY-SPEAKER : Let it be a
historic speech within five minutes.
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SHRI CHITTA BASU :
I will not make a long speech.

I tell you that

Sir, there are many other occasions when
I can take the opportunity of going into
details about the agricultural workers of our
country. Their number has exceeded sixty
million according to the latest available
figures. This is the figure which 1 quote
from the replies given by the Ministry of
Rural Development. The central point is :
shall we have a Central legislation regarding
the agricultural workers of our country ?

18.14 hrs,
PANIGRAHI

[SHRI CHINTAMANI
in the Chair]

I think constitutionally, the Central Go-
vernment, this Parliament, has got this right
because labour is a Concurrent Subject.
Therefore, this Parliament is within its com-
petence to frame a law regarding agricultural
workers.

This is not only a fact but, I think, the
hon. Minister will also agree with me and
.confirm that our Government has also
adopted the 1.L.O. Convention No. 141. This
makes it clear that the agricultural workers,
share croppers, rural artisans can be organi-
sed on the basis of the Trade Unions Act.

Our Government, I am pleased to say, has
accepted and adopted that convention.
Therefore, once the Government has adopted
that convention of ILO, it is necessary for
the Government to make suitable legislation
to give effect to that convention. Therefore,
Sir, the immediate necessity is to legislate on
the agricultural workers of our country.

Sir, what has been the history of it ? This
-move is not the move of a few years or a few
months. You may lay all the blame on
the Janata Party but if they claim certain
credit then you should have the courage to
accept the good things done by them. Sir,
it is because of the initiative of the Labour
Minister of that time that a commiitee on
rural un-rest was constituted in 1979 and
under that committee there were several sub-
committees. One of the sub-committee was
to prepare a draft for a suitable legislation

for the agricultural workers.
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I am happy to say that T had the oppor-
tunity of working in that sub-committee.
The sub-committee did not only take evi-
dence of other organisations but also toured
different States and had the opportunity of
talking to the Labour Ministers of different
States. It came to the conclusion that there
should be a legislation and a draft was pre-
pared. I am happy to inform the House
that the standing committee—the whole
committee—approved of that draft and in
that meceting of the standing committee
which was being presided over by Shri
Anjiah, the then Minister of Labour, he
made the promise that in the next Session of
Parliament Government will introduce the
Bill. Uptill now that Bill has not been iutro-
duced.

Now, if you permit me I would only say
that there is lack of political will and this
instance has been given by no less a person
than Mr. Bhagwati, thc President of the
INTUC. He writes—this is the book that
he has written—in the book that one day he
had been to Yojana Bhavan, New Delhi to
meet Mr. Narayan Datt Tiwari who was
then the Minister of Labour and Employ-
ment. During the course of his formal talks
regarding agricultural workers Bill Shri
Tiwari told him that, because his pre-occu-
pation in the Planning Ministry he has hardly
any time left to look after the affairs of the
Labour Ministry and so he had entrusted it
Shrimati Ram Dulari Sinha, State Minister
of Labour to look after all the affairs of the
Labour Ministry and that it was advisable
for us to talk in this connection with Shri-
mati Ram Dulari Sinha.

MR. CHAIRMAN : Why do you want to
read all this ?

SHRI CHITTA BASU : To show lack
of political will. T will not read. Then Shri-
mati Sinha said that she knew nothing about
that Bill. Nothing is there in the record and
in disgust Shri Bhagwati left the office.

Sir, subsequently on 26th April, 1982 Shri
Bhagwat Jha Azad was kind enough to
reply suggesting that a working group has
been set-up and he also informed that the
working group could not come to a consen-
sus. This, I think, is the exact position.
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Is it necessary to have the consensus from
all the Chief Ministers for bringing forward
or introducing a legislation on labour ? Did
all the Chief Ministers agree when the Gov-
ernment brought forward the Bill for the
amendment to the Industrial Disputes Act ?
Let him answer. Did not several State
Governments oppose it ? The Kerala State
Government opposed it at that time. The
West Bengal Government opposed the intro-
duction of the Bill seeking amendments to
the Industrial Disputes Act. In spite of their
opposition, you introduced the Bill." You got
it passed by your brute majority. Even on
the question of payment of minimum wages
for which an amendment to thc Act was
brought forward in this House, there was
consensus among the Chief Ministers of the
country. Several Chief Ministers opposed it,
but in spite of that, you introduced the Bill
and got it passed and you have now en-
forced it. Now, you come and say that
unless there is unanimity on this question
by all the Chief Ministers, the Parliament
would not be able to consider this. Tt is said
that Parliament has become to a state of
paralysis. Parliament is not going to be a
paralytic body. Parliament has got its own
right. Labour is a concurrent subject. Parlia-
ment has got the competence to’ make a
legislation of that nature and I also men-
tioned about ILO Convention No. 141. They
have said so. Now, I would like to ask you
that you may give a specific assurance today
on the floor of the House that the Govern-
ment will introduce a Bill on the first day
of the next Session of the Parliament. I
think that the Members of Parliament must
assert their rights. If the Members of Parlia-
ment do not assert their rights I appeal to
you, Sir, that irrespective of political affilia-
tions, they should assert their right that the
Parliament has got a right to make legisla-
tion on this particular Bill. We must make
legislation to that effect. Therefore, I want
that while the Minister of Labour replies,
he may make a categorical assurance on this
suggestion also. Thank you.

st I A |ALo  qLATR (92AT) ¢
gurqfq Age™, WAAE g€, = UA
FEq A, g1 IS5 TS @d  qa9gA  H
auearsil 9T 99t FIX FT AT F AET
fean 8, & sa#T g0 faq srvrd g |
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ggargast g Y A FW &
q1% I F T 7T § qAw gf & s Ay
A IAF FIAST IIMAT | ATHEY & AT
foraw wtarar &, ag @7 a9gT 1 gak AW
#adr § gafy g€, @it § sl
AT, 95 A1 § @d Sqr S1ar 9r, 99
SFEX AT AT F, F278 AAAT & 27 AV E |
qger g gait & gl of, a1 Tgade an
Tq E Az amag g1 afagy awgd B,
el &t TS-Ey famday €, afFT oa g7
[ &t AT 98 faedr 2 1 g7 aHEaray w7
WA T HT qF 15 g Ag fmar g #
ST & fau wgarg fF za W H
TS FZI TFZ  ATGT | A1THT GET FE) &
WY @z gar § | fmT g & fag ars
gATS TS, TH UFT F ATGIT T ITHT Uil
2T a7 & foau, SaFT aueqisi &1 39 F
F foe #rqa aam ot T gaarg &
QAT H quYAT F A & fere T s
@ % 2, AfFET gt & 0 e et
AT G147 | IrAT § AWIFATY qAIT AT
THAT FT TN EH AT 0 TTFL R 2

g ITAT § ST GEETL q1a4r A—
garafa (FFgrR) fFam &1 w2dt & adq
SATHT AT 4T a1 a3 ¥ fFarT st s
STT 9T, FIT7T AFST HT FI9 FL 347 49T,
gIHL FIAT FAFL a4l 41, @d AIGL
frammF @a & w19 @ T 0T T3 ¥
fFar qa®l AT I97 97, IH GG H 99
gat 4 | dfFa erw feafq ag @) wf § wa
FHITZT I W@ &, @d AT IHIT &1 qY
g, faset ok @ glagEistaag &
ITH! FH AL (AT @T 2 | GFITA IAH
fad fafeaa-as &1 Frq7 a7@r, g7 usa
¥ aegy F1 8 AT 9 AT 10 =94 fa7 =ra §,
FIHET g% A7 IT  FTAT F AR FIAT
I &, ATHT T LR I G AT AGI
HTAT § | STEi-STgl qar 341 ], T8I AR
Y TE ¥ VLA FA @IT AT § Fg 9%
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591 6 T4 OF A 137 § | T THFR G
I I A AT HIA! A1 qg Y IFAIE FY
grdr 3 frqal 9w oX wna w01 H
amgar § fF T T4 o) faar # e
Tgt Y fafaaw a7 & st

2gral ¥ 40 afgma e & s
W gfaar ga @I & a1y agra} famar
F12 IR E saF gg grwa § fF gw a9a,
gfamor et gux WRu F @R IF F
9 9 FA & | gAY g9 § g A
¢ fr qF wET § 6 IET qIAT AT 94T §,
600 T94T fISIAT qT AT FA1ATE, 100 T
FT FEATZAL @7 19T &, ST a2 @q
qZE T ALY AT TSI § 5HY [HaATT H
GIAT AGT HEIT T¥AT § ST THHT q91T
Gd WA 9 9TAT R, FAIfH FHL FTATH
qg AT AT FL TFAT | ATT AT HAIAZL
SFRFAIATWRE |

gaA dF A FIEFH & AT 9T
aiEt ¥ AT FT AT gq1E g fIan A
q g1g I AT T 83F forara-aag 1 &
ararg & faw w@ g1 #, gwafa Ages,
GIadI § 731 GgRT §T EAIH IH  AE
Ffrgd FIATATGATE | ST FI3 AW &7
FTafaF () a1 qeaq T &7 fas=rg-a9 1T
FAL I HIS JATAT & AT S IR TF ATE
AT AT §, IHF FSIF AT IIT 9T 15
g1 ®YAT q9aT &, A7 fpara-aage 1
gigeY & fau fa® 3 & @ T gTR w9y
AT T3S 8, FH & &/ ITF g9 AR
Tg & JUST Tl HRKT 419 | AT 450
Y F | IR faadt €, 70 A IR A
qide fa=sar 8, 30 ®7AT AT FTWET /Al
&7 IAATEA Y AT AR TG H
qFIT a9 ATIAT ? G A FTIFT F e
FTETE FT ST TIAT T FATE § IT I FY
[HA QI ?
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A # TG F ATy T YA ZraT
g fat axdar @R A amg—ga @
qETAT IEFHI 50 a7 60 TIAT AFIAT AL 2 |
FIZ AU AIIHT TG FTH FT F FT HAw
ET a1, fHT WY gw Iuar aga AieT 9
FWE | 5a¥ fafma ag st g g, s
fafaaa 3 st @war 17 a1 d9F 200
Tq9 37 93 | gH a1 a8 Fgq & o I wg
gL R Q1 ITF] AT TIY WY T T AT
g, GfHT FI1E IaF! FIAT AN FArgaAr,
FAT & JEH! ATgT WY AT FT AT AR § |
Tg E1F a1 FET 8

gAR AW ¥ 33 wfawg mda @ §,
gq AAg § a1 gA fasrg &Y S DI
TAT § IAFT qYq FZEqr T IAFT 471 &Y

F1fgq | 7 qF TAT ALY ST IGHT qARY
g g |

AT I eT3H feur & 9ud fao smaswr
HATHTT ATATT g T = qHegsy U Sy
&1 W ATATT [IAAT § A8 UF 9gd Ggeaqor
fawg sist @39 & fa=1y & farg &g

SHRI NITYANANDA MISRA (Bolan-
gir) : Sir, my thoughts go towards the
deplorable condition of the agricultural
labourers of the country. Most of them are
below the poverty-line. Without any em-
ployment, they have been driven to poverty
and are suffering. That is because of the
fact that there is something basically and
fundamentally wrong in our economic plann-
ing. Our human resource is the greatest
asset that we have. Thercfore, our entire
planning should have becn employment-
oriented, so that the vast man-power in our
country could have been provided with
employment ; and that would have been our
foremost national ob,ective, and our impor-
tant purpose. But we find that though there
has been economic growth, though we have
prospered, our national wealth has gone
up, the employment that we have provided
to our people is not much.
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There are millions of people who are un-
employed ; there are millions of hands
which have got the capability and the will-
ingness to work ; but because there is no
employment opportunity ; and that too, in
the rural sector, that also in the agricultural
sector, they do not get the means of liveli-
hood. Even the barest of subsistence is not
available to them.

Another imbalance that we find in our
economy is that our rural sector is not gett-
ing the emphasis and the primacy that it
should get, as a result of which the invest-
ment of the natural resources are on the
urban sector and on industries. But more of
the resources of the nation are not being
invested in the rural sector, or in the agri-
cultural sector as a result of which in the
villages there is not much of economic acti-
vity, or agricultural activity or activity in the
field of cottage industries and small scale
industries, as a result of which there is no
employment in the village. The agricultural
sector terribly suffers because of that.

We have legislation, and we have fixed our
minimum wages. And there is also an agency
to enforce this minimum wage. But, unfor-
tunately, the situation is such that we have
got so much of manpower, so many labourers
and less of employment, as a result of which
this minimum wage remains only on paper,
and is not actually implemented in practice,
because in the rural sector, agricultural
people get employment and work only for 4
to 6 months a year ; and the rest of the year
they do not have any work. There is no other
activity in which they can participate, so
that they can earn a decent living. There-
fore, with the remuncration that they get
only for six months in a year during the
agricultural season, they manage the whole
of the year. Because the volume of employ-
ment is less and the number of persons
willing to work is more, the minimum wage
is not being enforced in that region.

Take, for example, the weavers we have
got in our country. We have got nearly 10
million weavers ; but they face competition
from the big textile mills to such a great
extent that the handlooms do not provide
them with sufficient amount of remuneration
or wage—even below the minimum wage
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that has been assured to our people. So, un-
less the entire structure of economy changes,
and the volume of employment changes,
our agricultural people in the rural sector
will not get justice. Even through legislation,
they cannot get justice, because though there
will be a law ensuring minimum wages, it
will not be made applicable.

Nt frmdenw wve ()
AT g wgieT, & g9 wew  #T
defest & awda F3arg | afeT wrag
SATH & a1 = faT ag i #7179 arq &7
fara wzar § FF gad aF e arfafese
faer 1 & g7 a1 FT AR faQg Fwa@r g1
AR AR & 6 g7 1975 F wad qgd
ATy 3faxr et & g | g wEw
¥ | d AT UHFeT T AT AT JrIes
AT AT U ATA ATHAIT FI0AT | gAH7
Tt I-Afq & faT I+g1F a8 ager sae
far & 1 gafao ag st dle dio Twwo, -
I X FILES ATH & AT I 19 H3 &,
7 fad @I A1 q@AW FE F A
TARY AT W FHIE qeq A2 v F T Gor
arrg 1 gad fearm d ada & faoe #:iE
graEl a8l & |

5t ST FAR fag ;7007 fgg < 3 2w
T FT aIF eq79 A1Ffaa fFar 97 |

5 freard e sae . Fwor fag St
F1 e717 2 faegi wdat #1 A1 ady 3
frar @ifqn eud s Fa5r § $3& Ve-
I FE A YA Z13e9 AW F1 G
Agr 3y faar ) i a8 JHYeT, qer-
APITAATAT FI 1T A &Y 7 3Y, AfwT dve
AT AT AT q1T TgIA HHT T8 Y | g4
fewrn & wQai & fag &% grgdf A
(srae)

T AN 7 de Fnre & fgavg &
AT FY AT T Y, IUDT A AAG |
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TOET q A BIAFT AT qrEl FTX F
AT &1 1 &1 TdoATTogodto 3 grar WY
Aq T HTTFH AW AT &Y AT TG
2 | Fogerq AR F AW F AT TG HE-
IR TG AV | ATTH GHAT  HIFTT GIAT &
7% glaemsli &1 gETAT A F1 Fiforw #
| U\ T AI, AUE A AFLET AT
gary AT T FAFE T A A g 1 A
T TS QAT Fd g 6 10 qM@ TFI
ST wat Haiz g 1T uF  FRE
FaaTHT SATT FIATZT | ATIFT 90T a7 a5
7 S TR uAT mET ST F A H
HEar adFAM A AE? T AW Fut
T T AR R FFTRT, TALT FT AT "l
FTTH q@ F A F & |

seq ® F A-A gHTT QAT ATZAT
(emaam) B T a9 F @13 A § faeamw
Fadt #zan | fafaan 99 gFz gHi g
mfgg 1 @ & Al gfaar faad
T1fgw |

fr g AT FT AMEA § TFET
grstar 8, sAF waaqwd fasar arfgg
TNFET T AT T W HTTHAT U & agd
15T, Td ATHT AT FO ATEGT ZT 31T |
ST Y AT, FIT-FTT ST A7 THIT &
arit & fau gawaz wvz Fraw fear @
faas swanad e asiwd AfFomT o
aape & whafady faadr g, e awie
zd gdgT Az 1 giaed  faady
IifgT | g=FF & FIT A1 FT 9050 FfH
T ATEl TIT FHT & | IAY TaAT ATHIAT
Fifr a8 g9 26 FUT AN FT AT
yEe ok fo-froma & efafadr fag
o | § gEara F1 gHGT Far g | § A
AT aga ATgAT A1 AfEHA 1T AT AG 2
W@ & | A A AAT FT FIAA FAAT GAT
g, AFT TAATHNT S1F IFIT & & g |
AR, AETASTre d1X 979+ gfafafas)
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FIgigT AT g ey @ TFR F
FTAA AN TgF gy § 1 ATQ AQr
Nadr iy wY gew gg o ada w1
SHF et AA-UH fae ) gufag, A
ZIGAIHIWA qONaQ 1 S g7 F1 wifwa
e |

18.42 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

st afg = o= (arewR) @ gy
wgIEg, @dlgT AN & I H W7 a7 i
q e AT aFe fFu g e & WY oA
faaiT aeT & @ner @A AIgATE | a8 AV
T g o @dige awgd &t enfas feafg
ggd 81 FAFIRE | I=F! @ F fag uw
dAfseama s & argggaar & 1 g9t )
A Eq a9 T I fam g fF g7 wagd A
F15 i gfaaT 98t &

oY sree fagrd avwtaat : 57 gfaaa )
TRl & at TS &y gy ?

ot afg 9% w7 usemT A g
gidl ¥ afraa & g, Afwq 3F § wawa T
FX @ & | FZT &1 7 ag § foF 5« =
a9z ! gfAaT EF gH T ¥ wEwA T8
FIG I IF g8 afaFId F X F quq
Agl fovar S gwan1 zafae, ag sga @
e & faady o arfeat & 1 ag w0«
qiEt g1, it F1 ag Waar =Aifge fr faa
SHTT GAZIT § FTH FT a19) A1 gfrad
& I FF ZAF  fuwid ) e & fag
A1 gfagq gt Fifgu |

agn, fgdla snfs aigaen § gfa
G I FUAT AR faar Jmar T@r g ok
Fgrarar g 2 wiv Ry 3q fear ¥
931 17 =1fgd | AfET F 95@ 7@ 97 |
it wEETE A fafusT grdi & a0
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g saqua | g g FE T wogd
¥ 5o qiEY 7% | AfFT ag day qfq 9 gaw
Wl 3T G | I[EATT FT A1 FEAT E
ggi #1347 3911 @faw F IgI N FHA
AT A TOFT IGFI H7aq 9T Wie fqAT
war fF ag Fa ) s9T & awar ar 1 99q
gUT U FAWF &1 10T HIIH] B
=8t I fFw gwix FfAd 3@ T
e Agt fear wm ) gl faxi &0
fer s g IfaF Bifcew gas fus @t a8
F aTT 2 | 37 FIIOr oY gaFr feafg w
FIT guIT FE AT A ITHY dEAT Il
el 7% &1 & =rgar g fr g afusid A
&7 & AU F1A 19 T |

ag FEraar g fw fmfama as FamR
H S F1gA & IF AT wAA A & Wa |
sqrE S sl wfFT 1 fasw N FTW T
UTEATT F JIR T AT F1E IF 7 98 FaT
¢ fw fafaom 39 waz gwaarde fEar strarn
arfed @M ga oT agd s fear 31 zaET
I N q21 g1 W& | TAF! OF a9g
ST ST & 1 USFEATA A7 FrIAfwasd qifgwa
awga 98 ¢ | & =71gar g fF &7 a1 433
F2

a7 § # ggYy wgaT Agarg & dzq
Afsredwa 71T sedt ¥ AN TEqT FL |

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : Sir, by moving this Motion for
discussion, the hon. Member Mr. Ramswa-
roop Ram has provided an opportunity to
highlight the plight of the agricultural Iabour.
As he said, during the course of the debate,
the problem of rural labour or agricultural
labour is a complex one. Itis not a party
problem and nobody should think in terms
of party because it is a national problem and
this problem should be considered and dealt
with with all seriousness as a national pro-
blem. Out of total labour force today in
the country, 90 per cent of the labour force
is in the unorganised sector. I think hardly

=
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10 to 11 per cent of the labour force is in the
organised sector. One Member was right in
pointing out that most of the labour which
is in organised sector, is above the poverty
line and most of the labour which is in the
unorganised sector is below the poverty line.
So, as Minister-in.Charge of Labour, I
cannot claim that the plight of the agricul-
tural labour or the labour which is in the
unorganised sector is quite happy. I do
not claim that. But the problem is colos-
sal, because this is the problem of 90 per
cent of the labour in the country. Accor-
ding to the 1981 census, 55.43 million is the
agricultural labour, whereas in 1971 it was
47.49 million. The agricultural labour js in-
creasing every ycar because of the increase
in population. So, the pressure on land is in-
creasing with the result that land holdings
are becoming smaller and smaller. Now
the situation in the rural areas is such that
most of the lands have become uneconomic
holdings. Even the so-called kuiaks or land-
holders, whom we brand as landholders,
they continue to be landholders so long as
the seasonal condition is good. If the sea-
sonal conditions are adverse, if thereisa
drought or famine, even those landholders
owning 25 to 30 acres become agricultural
labour and they go in search of labour.

Unfortunately, in our country nearly 70
per cent of the land is under dry land culti-
vation and hardly 25 to 30 per cent of the
land is getting irrigation facilities. Out of
every five years, on an average, only two
years arc good or average years and threc
years are very bad for agriculturists. This is
the state of affairs of the people who are
depending upon agriculture in the rural
areas.

I agree that the agricultural or rural labour
is unorganised, illiterate, ignorant and subject
to exploitation. I also agree that it is being
exploited to a great extent. The question is
why the unorganised sector is not organised.
Shri Chitta Basu or any other member can-
not point his finger at me and ask why I am
not organising them.

SHRI CHITTA BASU :
sibility.

It is our respon-

SHRI VEERENDRA 'PATIL : I am
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coming to that point. I think all political
parties have got their labour wings. There is
hardly a political party in this country with-
out a labour wing, because trade union has
developed here on political lines. So, I want
to ask why the leaders of political parties
are not evincing interest in organising the
unorganised sector.

SHRI M.M. LAWRENCE : We have
done it in Kerala, Andhra Pradesh and West
Bengal.

SHRI VEERENDRA PATIL: Whenl
am replyirg to the dcbate, T am talking of
the country as a whole. Neither Kcrala,
nor West Bengal, is the entire country.
What about the other States ? I think even
Shri Chitta Basu has admitted the fact that
the trade unions are active only in the orga-
nised sector and not in the unorganised
sector. This reason is very simple. While it is
very easy to organise the organised sector,
it is very difficult to organise the unorganised

sector.

That is why the Government is taking all
possible steps to organise or to create cons-
ciousness or to educate the rural labour or
rural workers.

PROF. RUP CHAND PAL : How ?
SHRI VEERENDRA PATIL : There is
a scheme which has been conceived of, I
think, in the year 1980 or 1981—1I do not
have the figures now—to cducate the rural
workers and the proposal is to appoint the
honorary organisers to educate the rural
workers and according to that scheme...

SHRI1 P.K. KODIYAN : We are oppos-
ed to that scheme.

SHRI VEERENDRA PATIL : ... 415
blocks have been selected, and work has
already been started in 224 out of these 415
blocks. But I must say, the result is not at
all encouraging because it takes a long lime.
Because they wanted to know what the
Government has done to create conscious-
ness among the rural lJabour or agricultural
labour. I say that the Government is think-
ing of appointing organisers to educate the
agricultural labour in the rural areas.
(Interruptions). If you ask any question, I
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am prepared to reply after my main reply is
over.

So far as minimum wages are concerned,
Minimum Wages Act is there. It is a Central
Act and according to that Act, the minimum
wages are fixed not for agricultural labour
only, but there arc so many other employ-
ments also. There are nearly 238 employ-
ments which are in the Schedule and out
of those 238 employments, agriculture is also
the employment. So, in agriculture minimum
wages are fixed. 1 must tell for the infor-
mation of this honourable House that so
far as fixing the minimum wages in the
agricultural sector is concerned—I am not
talking of other employments which are in
the Schedule, but in most of the employ-
ments—the proper Government is the State
Government. Even here, the minimum wages
are being fixed only by the State Govern-
ments ; we are not competent to fix the
minimum wages at all. We are only here to
advise them, to supervise, to oversee the
implementation of the Minimum Wages Act,
but the implementation of the Minimum
Wages Act in the agricultural sector is the
responsibility of the State Governments.

SHRI KRISHNA CHANDRA HAL-
DER : 1t is the responsibility of the State
Governments.

SHRI VEERENDRA PATIL : Yes it is
the responsibility of the State Governments,
and our responsibility is only to the extent
where we have under the Central Govern-
ment some agricultural farm. That comes
under the Central sphere where we fix the
minimum wages, but fixing of minimum
wages in the agricultural sector is the respon-
sibility of the State Governments and so they
are fixing the minimum wages. This point
was discussed in the Labour Ministers’
Conference, and the Labour Ministers in
their Conference had taken a decision that
minimum wages should be fixed or revised
once in two years or at the rise of 50 points
in the CPI, i.e., Consumer Price Index,
whichever is earlier. We have got Advisory
Boards in the Ministry and similarly we
have requested the State Governments also
to have Advisory Boards not only at the
State level, but also at the district level and
also at the taluk level, to have tripartite
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committees to oversee the implementation of
minimum wages in order to ensure that the
Minimum Wages Act is properly imple-
mented.

Sir, I may tell for the information of the
House that so far as the Central Govern-
ment is concerned, the Central Government
had revised the minimum wages in the year
1982, and further revised the minimum wages
because of the rise in the Consumer Price
Index points again in the year 1982, and
we are going to revise further because again
the consumer price index has gone up. So,
we have taken initiative to furiher revise
the minimum wages. So far as the Central
sphere is concerned, we have already taken
the initiative, and we are going to finalise
the proposal as early as possible.

19.00 hrs.

So far as the Sate Governments are con-
cerned, we have been repeatedly writing to
all the State Governments to revise the mini-
mum wages, particularly in agricultural
sector because this is one of the 20 Point
Programme of the Government. So, I am
happy to inform the House that almost all
the State Governments have revised the
minimum wage in the agricultural sector or
for agricultural labour. -

It is all right fixing and revising the mini-
mum wage. But the question is about imple-
mentation or about the enforcement machi-
nery. As the hon. Members are aware this
is the work force which is scattered in rural
areas. Almost every village has got agricul-
tural labour. Without agricultural labour it
is impossible to carry on agricultural opera-
tion. I must say here that the enforcement
machinery or implementation machinery, I
do not want to claim, is quite satisfactory
in all the States. In certain States they have
taken keen interest. They have evolved a
machinery. They have appointed inspectors
and they are taking all proper steps to see
that minimum wages, whatever is fixed,
they are paid to the workers and the Mini-
mum Wages Act is implemented in Jetter and
spirit. But there are some States where the
implementation machinery or enforcement
machinery is not adequate because they have
appointed the local officers. They have
appointed Tehsildars. They have Block Level
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Officers and they have asked Extension
Officers at the block level to discharge duties
of Inspectors so far as agricultural labour is
concerned and implementation of the mini-
mum wages is concerned. Therefore, I say,
there are certain States which are implement-
ing the Minimum Wages Act effectively and
efficiently. There are certain States where
the implementation machinery is lagging be-
hind. It is not adequate. It has to be further
strengthensad. So, to all these State Govern-
ments we have been repeatedly requesting
by issuing letters and even my predecessor
had written personal letters to all the con-
cerned Ministers and Chief Ministers to
ensure the proper implementation of the
Minimum Wages Act. Again I must say
although it is the Central Government,
implementation of this Act is the responsi-
bility of the State Government.

SHRI M.M. LAWRENCE : Even most of
the Chief Ministers of the Ruling Party, I
know very well.. .

SHRI MADHAVRAO SCINDIA : It is
not a forum for dialogue,

SHRI M.M. LAWRENCE What is
wrong, after all ?

SHRI VEERENDRA PATIL : Hon.

Member is saying that in certain States the
Chief Minister is not interested or the State
Government is not interested. It may be
true to some extent. I do not dispute it. But
have you got any solution ? Can you give
me a suggestion ? Supposipg a particular
State Government is not taking active in-
terest in implementing that, what is that I
can do ?

3 TAEARY TH G fafased @y
FT% @ gATH 397 ag Fegaq Ffaw |

SHRI VEERENDRA PATIL : T have
already told the Members that implementa-
tion of this Minimum Wages Act is being
discussed periodically in the Labour Minis-
ters Conference. So far 1 have not convened
any meeting of the Chief Ministers to dis-
cuss Minimum Wages Act. But I said in
certain States it is being implemented effi-
ciently and in certain States it is not being
implemented so efficiently and there is a
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drawback. In certain States, it depends upon
the condition also. What happens ? Not only
we supervise, we oversee, not only we have
got Advisory Boards for the Labour Mini-

stry, periodically we are sending our team.

We send our officers to different State Gov-
ernments to visit different parts in the rural
areas, to point out whether Minimum Wages
Act is being properly implemented or not.
They are also bringing periodical report
to the Government of India. On the basis
of that report if there are any deficiencies,
we are bringing to the notice of the State
Governments the deficiencics and requesting
them to remove the deficicncies or to set
right the deficiencies. Whatever is possible
from the Government of India, we are doing
our best to sce that this Act is properly im-
plemented.

SHRI P.K. KODIYAN : Has the hon.

Minister suggested for setting up of Labour
Department exclusively for the agriculture

sector ?

SHRI VEERENDRA PATIL : We can
suggest so many machineries. But what
about the Finance ? They also require fin-
ance.

MR. DEPUTY-SPEAKER : Now only
you have come to the point.
SHRI VEERENDRA PATIL @ When

we suggest that they must have adequate
machinery to implement this Minimum
Wages Act, some State Governments have
approached the Government of India saying
that they want to appoint inspectors for all
Taluks and so many officials in the district-
level. For that, they want financial assistance
from the Government of India. In fact, from
Orissa 1 have already received a proposal
and it is under consideration. If I-ask the
State Government to take more interest,
then they turn back and say, “If you provide
finance, we are prepared to create machinery
for implementation”. This is the problem. I
can ask them to have commission. I can ask
them to have a separate labour officer for
each district in order to oversee the imple-
mentation of the Minimum Wages Act. But
the question is of finance.

SHRI MADHANVRAO SCINDIA (Guna) :
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The Labour Officer will make it self-financ-
ing ! ’

SHRI VEERENRA PATIL : Regarding
“self-finance”, you know from where the
finance is going to come.

So, these are the difficulties. There are
several programmes for the agricultural
labourers. T do not want to go into details.
Similarly, there arc several Acts. There are
so many Acts : Minimum Wages Act ; Pay-
ment of Wages Act ; Equal Remuneration
Act ; Debt Relief Act ; Land Ceiling Act ;
Tenancy Act etc. There are so many Acts
which are meant for the benefit of agricul-
tural labourers.

Similarly, there are so many schemes for
the welfare of agriculiural labourers. 1 do
not want to go into details of those schemes.
Out of 20-point programme, 1 think, there
are nearly 11 schemes which are going to
benefit directly the agricultural labourers or
the weaker sections who are mostly agricul-
tural labourers in the rural arca. The ques-
tion is again about the implcmentation of
these schemes.

SHR1 CHITTA BASU (Barasat) : There
you have got a different approach. These
Acts are there. But these Acts cannot be
applied in the case of agricultural labourers.
Therefore, the suggestion is that there should
be a single law incorporating all the impor-
tant aspects of those laws to be applied
in the case of agricultural labourers and
workers.

MR. DEPUTY-SPEAKER : In that case,
first you must bring a Constitutional amend-
ment.

SHRI CHITTA BASU : Not necessary.
I have introduced one Bill. If you have gone
through my Bill, it will be clear to you.

(Interruptions.)

SHRI VEERENDRA PATIL : 1 do not

agree with Mr. Chitta Basu when he says
‘that these Acts are not applicable to the agri-

cultural labourers.

SHRI CHITTA BASU: I do not say
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that. You may declare these Actsto be
applicable. But thcy cannot be applied.

SHRI VEERENDRA PATIL : They are
applicable to agricultural labourers. I have
not mentioned about the other Central Acts
like Bonded Labour (Abolition) Act. Simi-
larly, there is the Inter-state Migrant Labour
Act. There is also the Contract Labour
(Abolition) Act. These are all Central Acts.
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SHRI VEERENDRA PATIL : 1 will
come to his point later on.

What I have said is so far as legislation is
concerned, so far as laws are concerned, there]
is no dearth of laws. There are several laws.
I was quoting Inter-State Migrant Labour
Act ; Bonded Labour (Abolition) Act ; Con-
tract Labour (Abolition) Act. There are so
many Acts. So far as these Acts are con-
cerned, again, the appropriate Government
is the State Government.

Now, the position is that if the Statc
Government takes a keen interest then we
will find some result. If the State Govern-
ment is not taking keen interest, then you
may not find any result at all. For instance,
one hon. Member mentioned about the
bonded labour system. According to him,
the number of bonded labourers in our
country may be about 30 lakhs. But what we
find after ascertaining from all the State
Governments is that the number of bonded
labourers so far is not more than one and a
half lakhs. We have been repeatedly writing
to all the State Governments to take steps
vigorously to appoint vigilance cell at district
level and at sub-divisional level to find out
and identify the bonded labourers. I am
receiving report from the State Government
saying that in our State, the incidence of
bonded labour is not at all there. Sup-
pose the State Government makes
a report in this way, what the Central
Government can do ? The Central Govern-
ment is there to help them. The Central
Government is there to provide finance for
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them in order to liberate those. bonded
labourers and in order to rehabilitate those
bonded labourers. Supposing, unfortunately,
if a particular State Government does not
take much interest, then it becomes very
difficult for the Central Goverament to do
anything in this matter.

Lastly, I refer to only one point and that
was made out by almost all the Hon. Mem-
bers and that is with regard to Central legis-
lation for agricultural labour.

SHRI CHITTA BASU : If the policy is
agreed, it becomes a right to agricultural
labourers. That becoines a potent weapon.
Unless you give us a weapon to fight, how
can we fight ?

SHRI VEERENDRA PATIL : It appears
that the Hon. Members who are advocatnig
this Central legislation are under the impres-
sion that once this legislation is passed, it
becomes an Act and then all the problems of
agricultural labour would be solved.

PROF. RUP CHAND PAL : No. We

did not say that.

SHRI CHITTA BASU : But that would

provide an eflective instrument. Let there be
no wrong impression about that.

SHRI VEERENDRA PATIL : If we
have a Central legislation for agricultural
labour, it will be a Central legislation. But
the implementation will be by the States.

MR, DEPUTY-SPEAKER : Implemen-
tation will be of the States. The States
should have the machinery. Only then they
can implement it.

SHRI VEERENDRA PATIL : I can
bring any number of Acts if the implementa-
tion is by the States. I can get any number
of Bills passed here and after the Bills be-
come Acts, if they are at the mercy of the
State Governments for implementation and
if the State Governments are not very en-
thusiastic about the implementation of such
Acts, then what is the use of that ? That is
the point I want to make out.

MR. DEPUTY-SPEAKER : What Mr.
Chitta Basu wanted to say is, according to
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me, that they will insist on the State Govern-

ment to implement it, if there is a Central
Act.

PROF. RUP CHAND PAL : Thiswas a
unanimous recommendation by all parties.
All parties in the Sub-Committee prepare the
Central Legislation. We do not say that it
will solve all the problems. The Central legis-
lation will be helpful. 1t will be a model.

SHRI VEERENDRA PATIL: I am
explaining the position. So far as the Central
legislation is concerned, our Ministry has
prepared a draft. It was sent to different in-
terests concerned for comments and it was
discussed in the labour Ministers Confe-
rence also. But because this is a question of
uniform legislation, the Labour Ministers
were not unanimous on having a uniform
legislation because conditions vary from
State to State...

(Interruptions)

Even in a State, from arca to area. So we
want to have a uniform law for the entire
country irrespective of the conditions that
are prevailing in different parts, then it be-
comes difficult for them to implement. That
was the view and that was the feeling that
was voiced by the Labour Ministers Con-
ference but there was no favourable ..

SHRI CHITTA BASU : The idea is the
Central legislation can be a model legislation
and the States also can have some legisla-
tion. Parliament should have some legisla-

tion.

SHRI VEERENDRA PATIL : 1 agree
with Mr. Chitta Basu. He has made a good
point. He says you have a model legislation
and let the State Governments adopt it.
Tomorrow I will have a model legislation
and I will send this draft model legislation to
all the State Governments with the request
to adopt it.

SHRI CHITTA BASU : It is not that.
You have got a Central Industrial Disputes
Act, the Bombay Industrial Disputes Act
and the West Bengal Industrial Disputes Act.
Parliament should have a legislation.
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SHRI VEERENDRA PATIL : Whatever
it is, I am explaining the position.

MR. DEPUTY-SPEAKER : You know
agriculture is a State subject. Can the Cen-
tral Government without consulting the State
Government, bring in an Act here ? You tell
me.

SHRI P.K. KODIYAN : There is a mis-
understanding. The Hon. Minister said that
the Central legislation will be a uniform
legislation and it will be difficult to imple-
ment.

SHRI VEERENDRA PATIL : So far as
the question of minimum wages are con-
cerned, there cannot be minimum wages,
uniform wages for the entire country. Wages
are fixed by State Government. It will be
different from region to region according to
the nature of the work.

I agree with Mr. Kodiyan that minimum
wages are not uniform throughout the
country. ln some States, the minimum
wages are Rs. 6.50. In some States Rs.
8/-. In some States, it is Rs. 14 and
Rs. 18/-. 1tis not uniform throughout the
country.
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SHR1 CHITTA BASU: The question is
whether there should be a machinery to pro-
vide certain rights to the agricultural
workers. We have suggested a tribunal, we
have suggested that there should be mini-
mum working hours, we have suggested
certain other provisions also. The State
Government can make certain modifi-
cations regarding wages.

AN HON. MEMBER :
there.

That is already

SHRI VEERENDRA PATIL: Let me
explain the position. I am explaining the
position and I will express my views with
regard to the suggestions that have been
made by hon. Members.

As I was saying, when the draft legis-

[N



421 Disc. re : Problems of
Agr. Labour

lation was placed before the Labour
Ministers’ Conference, there were divergent
views, there was no unanimity, and it was
decided to refer the matter to a Working
Group. The Working Group also conside-
red it; even in the Working Group there was
no unanimity. What happened ultimately
was that it was decided that, so far as legis-
lation for agricultural labourers is concerned,
this work should be left to the State Govern-
ments. So, we have written to all the State
Governments that they should have a sepa-
rate legislation for agricultux‘al labour, and
we have received some reports. So far as
Kerala is concerned...

SHRI P.K. KODIYAN : The Central
Government has gone back on its commit-
ment.

MR. DEPUTY-SPEAKER : Let him first
complete.

SHRI VEERENDRA PATIL : Wehave
written to all the State Governments to take
necessary steps to have a legislation exclu-
sively for agricultural workers. 1 agree that
Kerala has already got an Act for agricul-
tural workers : I think, it was passed in
1974. The response from the different
States, so far, has been like this. Maha-
rashtra, Karnataka a.ud Tamil Nadu have
reported to wus that they are considering
the question of enacting a suitable State
legislation for the purpose. Now if the
House feels that, whatever may be the views
or steps of different State Governments, here
in Parliament we must have a Central legis-
lation for agricultural labour, I have no
objection. I am prepared to consider the
whole matter, because after my predecessor
gave an assurance to the House, he did all
this exercise; he got the draft legislation
placed before the Labour Ministers and
when there was no unanimity, it was placed
before a Working Group and when there
was no unanimity in the Working Group
also, ultimately it was decided, ‘It is better
to leave it to the State Governments ; let
them have a legislation ; tl ere is no point
in having a Central legislation and thrusting
that legislation on thc State Governments
who are not very enthusiastic about imple-
mentation ! This is the position.

MR. DEPUTY-SPEAKER : One poigt.
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You have been saving that you are going to
bring in a very vivid and comprehensive
legislation with regard to labour. Why can’t
you include the agricultural workers also in
that labour legislation ?

SHRI VEERENDRA PATIL : A com-
prehensive legislation with regard to
industrijal relations...

MR. DEPUTY-SPEAKER : Why not
include agricultural workers also in that
legislation ? You may consider this.

(Interruptions)

SHRT CHITTA BASU : This is exactly
what the Sub Committee recommended.

MR. DEPUTY-SPEAKER : In that
legislation, can’t you bring in the agricul-
tural workers also ?

SHRI VEERENDRA PATIL : I want
to assure you and, through you, the entire
House that, so far as agricultural labour is
concerned, I have got an open mind and I
am prepared to reconsider the whole
matter ; if the hon. Members want to
make any good suggestions, they can offer
their suggestions and I am prepared to con-
sider those suggestions also. I have only
explained under what circumstances we did
not pursue this matter. That was all I
was explaining to the hon. Members. I
have got an open mind and I am prepared
to rcconsider. If the House feels or if the
House directs me to reconsider, ] have no
objection, I am prepared.

I think, I have covered almost all the
points.... .

SHRI SURAJ BHAN (Ambala) : What
about compensation in the case of acci-
dents ? The hand is chopped off by the
thresher.

SHRI VEERENDRA PATIL : Now I
agree with the hon. Member that agricul-
tural machines a being used more and more
in agricultural operations. 1 think tractors
are also being used. Threshers are also
being used. The labourers who are operat-
ing these equipments or machines sometimes
meet with accidents and they become dis-
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abled or they are killed while operating
these machines. For that I am told the
Ministry of Agriculture are taking necessary
steps to regulate the manufacture and use of
power threshers and other machines. I
think that is a matter which is under the
active consideration of the Agriculture
Ministry. So far as our Ministry is con-
cerned, the Workmen's Compensation Act
is there. It is for the State Government to
extend this Act to agricultural labour. No-
body can prevent them. That is why I said
that there are so many laws and if the State
Government wants to extend these laws and
give benefit to the agricultural labour, they
are at liberty to do so. Again this is a
matter for the State Governments to con-
sider.

With these words, I thank the hon.
Member who has moved this motion and
provided an opportunity not only to the
Government but also to the Members to
focus the attention of the nation to the
problems that the agricultural labour is

facing.

19.22 hrs.
HALF-AN-HOUR DISCUSSION

Fmployment of Children in Hazardous Jobs

MR DEPUTY-SPEAKER : We now go to
the next item, Half-an-hour discussion.

Shri Madhavrao Scindia.

SHRI MADHAVRAO SCINDIA (Guna) :

According to the ILO India has the largest
child labour force in the world—16 1/2
million. 1 would like to quote from a report
on child labour in industry given to the
Indian Council for Child Welfare, describing
the conditions in which these children rang-
ing from the age of 3 to 15, work.

Bidi industry :  Since the work of making
bidis, was mainly done at the house, work
places are extremely crowded, dark and
dingy as the workers live in small congested
areas situated in slums of the town. Being
touse work, there was no stipulation about
e hours of work and the daily hours of
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work range between 10 to 12 hours a day,
according to the survey made by the Labour
Bureau in Tiruchirapally. The workers in
gencral are very poor and hard pressed and
have to work for Tonger hours to earn their
livelihood, especially in view of the prevail-
ing low wage rates. The children are forced
to work in their homes on a wholetime basis
and the overall poverty of the people in the
area is responsible for such a high magnitude
of child labour.

“A survey in Murshidabad, West Bengal
revealed that 9% of these children between
the ages of 10 to 14 had symptoms of chronic
bronchitis and 10% were anaemic. Accor-
ding to the survey, there was reason to sus-
pect a high incidence of tuberculosis brought
on by the fact that the children started
working at a tender age and had to put in
long hours, in overcrowded rooms working
in peculiar postures that prevents healthy
development of their lungs.”

“Brick kiln industry : The most common
disease resulting from working at brick kilns
is silicosis—a disease caused by inhaling
quartzdust. Its symtom is breathlessness.
The child workers are likely to be affected
by this disease within 3 or 4 years of regular
working at the brick kilns.”

“Secondly, because of the restriction of
blood supply to the lungs due to the disease,
the children are subject to secondary infec-
tions like tuberculosis.”

“Thirdly, among the child workers of
brick kilns there are also cases of injuries to
cyes and fingers.”

“Glass bangle industry : The children
are engaged in all sorts of hazardous jobs,
involving handling of red hot glass, blowing
making the lomes and cutting the unwanted
portions of goods manufactured in the glass
factories. Several children of tender age
work in almost inhuman conditions with
bandages and bone injuries, mercly to carn
a living. Workers suffer from eye diseases,
asthma and bronchitis. The town of Firo-
zabad has an exceptionally high incidence
of TB.”

Slate industry——an industry nearer home
far mc,
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“According to Sunday (1980) the slate
factories of Madhya Pradesh are torture and
death chambers. Children are driven by
poverty to do this work, where they will
swallow dust which will kill them. Few
will survive beyond 40, because the inhala-
tion of dust causes silicosis or pneumoconio-
sis, a lung disease similar to, but much
deadlier than TB. It can kill in as little as
six weeks of dry cough and suffocation.”

These are the conditions in which our
children are being made to work.

The People’s Union for Civil Libertics
bas also undertaken a study which is heart-
rending. Sir, Sivakasi is Synonymous in
popular mind with safety matches and fire-
works. Fire works conjure up images of
fun and gaiety. But, Sir, the reality is very
different. Sivakasi has the largest concen-
tration of child labour in this country.
There are 45,000 children working in Siva-
kasi half of whom under the age of fifteen
and many barely three or four years old. I
hope you are understanding the implications
of these facts. The average working is four-
teen hours. ..

MR. DEPUTY-SPEAKER : Sivakasi is
in Tamilnadu and I know the problem very
well.

SHRI MADHAVRAO SCINDIA : Very
well. If you commute, then it is a staggering
sixteen hours. Those below the age of ten
get Rs. 2 a day while the others get a meagre
Rs. 6. These are horrifying statistics. The
laws are flouted brazenly. Sivakasi Cham-
ber of Match Industry to most of these units
belong stipulates that no one below the age
of ten should bec employed. But, most of
these units are flouting the stipulation. I
would like to quote the I.L.O. ’s report on
conditions in India.

“The report says about 28,000 chil-
dren, some of them only five years
old, are working in match factories in
India for 16 hours a day from three
in the morning.

“In Meghalaya, children work in
mines of private companies, in tren-
ches 90 crc. wide and one metre high,
where adults could only crawl. ‘As
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soon as their size is no longer profi-

table, they are thrown on to the
streets’ the report says.”

These are such shocking descriptions of the
conditions in democratic India after thirty-
five years of Independence. And I think, it is
hightime that our Minister and Government
took note of this, and the social organisa-
tions also put in their bit.

Safety is the grcatest casualty in these
arcas. The Government—I may be forgiven
for saying--is callous on-looker of the degra-
ding conditions. These conditions are unsafe
and they are detrimental to health—both
mental and physical. They are responsible
for—respiratory ailments and malnutri-
tion. I shall quote from another report.

“At the Standard Fireworks Unit at Tay-
yalpathi, safety precautions are maintained
superficially, and in small sheds containing
piles of gun powder, where only four people
can legally work, as many as eight children
are at work many making crackers. A pall of
dust hangs over the compound to which the
sheds are located. Local doctors say there
is high incidence of respiratory disease among
children, but no systematic investigation has
so far been undertaken.”

Sir, 1 would like to quote again. The
Tamilnadu Labour Minister had made a
very “‘brave’” statement on 17th April 1979,
He had said :

“To ensure safe working conditions
for child labour, in match factories in
Sivakasi and other areas in Ramana-
thapuram, the provisions of the Fac-
tories Act would be rigorously enfor-
ced, the Tamilnadu Labour Minister,
Mr. S. Raghavanandam, told the
State Assembly during question
time.”

Since then, last year in February, Six
children were burnt to death in a factory in
Tayyalpathi village, in September, 1981 ;
thirtytwo persons including six children died
following massive explosions in a Fire
Cracker Factory which is just on the out-
skirts of Sivakasi. This is two years after
the “brave” statement of the Minister of
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Labour in Tamilnadu. It is disappointing
that the Khadi and Village Industries Com-
mission are also turning a blind eye. They
scem to be totally apathetic to the fact that
child labour working in hazardous conditions
is being used to produce products which
they are marketing. Sir, we are flouting all
provisions of the Constitution. We are going
against the letter and spirit of the Constitu-
tion. We are flouting every single legisla-
tion that has been introduced in this coun-
try. Article 24 of the Constitution says :

“Prohibition of employment of

children in factories, etc.—No child

below the age of 14 years shall be

employed to work in any factory or

mine or engaged in any other hazar-

dous employment.”
Directive Principles No. 39 (e) and
(f) say :

“(e) That the health and strength of
workers, men and women, and
the tender age of children are
not abused and the citizens are
not forced by economic necessity
to enter avocations unsuited to
their age or strength ;

(f) That children are given oppor-
tunities and facilitics to develop
in a healthy manner and in con-
ditions of freedom and dignity
and that childhood and youth
are protected against exploita-
tion and against moral and
material abandonment.”

These are the provisions of the Constitution—
Fundemental Rights and Directive Princi-
ples. All are being flouted. Sir, the Goven-
ment cannot simply dump this as the respon-
sibility of the State Government. Great
moral issues are involved and, I am sure,
we can rise above party lines and create
social awareness.

There are almost 12 pieces of legislation
in existence that deal with child labour in
one form or the other. The major statutes
governing child labour are—the Children
(Pledging of Labour) Act, 1955, the Employ-
ment of Children Act, 1938, the Minimum
Wages Act, 1938 and the Factories Act,
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1881. Statutory protection of child labour
began with the Indian Factories Act, 1881.
Amongst other things the Factories Act
provides that only children who have com-
pleted their fourteenth year and have obtai.
ned a certificate of fitness can be employed ;
that the maximum number of working hours
should be four and a half ; that there should
be proper ventilation and at least 500 cubic
feet of work space for every child worker as
well as hygienic drinking watcer and sanita-
tion facilities. Sections 35 and 36 of the
Act provide that in fire-works factories no
clectric wiring should be present and wooden
slippers should be provided to prevent sparks
that might ignite sulphur chemicals. As-
bestos over-coats and other safety items are
also meant to be provided. Sir, the Sivakasi
accident of 1981 was due to clectric short-
circuit. So, this is a clear proof that this
provision is being flouted.

Sir, T would like to quote the existing con-
ditions and nothing can better indicate the
helplessness of the enforcing authorities than
the dis-armingly naive confession of a top
official “‘you talk of inspections and checks—
what checking ? I am the only man in my
spherc empowered (o do it ; and you expect
me to go around all the 200 factories every
day...and as for checking whether the
factories work at night, I would not dare to
do that. These fellows here will skin me
alive...”

Sir, this official did not even know how
many factories were under his jurisdiction.
This kind of indifference characterises almost
the entire official machinery, with the result
that the manufacturers flourish at the cost
of workers lives.

The report further say : ““In all the factories
I visited 1 could see men of all ages going
out for lunch with their entire body covered
with aluminium powder, a chemical used in
the manufacture of crackers. It was a
ghastly sight. A few seconds inside a shed
make one dizzy. There are hundreds of
men constantly exposed to it, without any
protective clothes on. All factories without
exception employ child labour because it is
dirt cheap. If any visitor comes across a
boy or girl working in a factory, he is
blandly told : ““You see he does not work
here. His parents work here. He came to
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bring food for them. While they eat these
kids play with things”. Sir, these are the
lame excuses being offered.

Sir, the major criticism of child labour
legislation has been that it lacks uniformity.
The various Acts do not conform to a single
agreed minimum age, which differs from
Act to Act, State to State and industry to
industry. The anomalies exist in working
hours, rest periods and night employment
rules. Besides the existing laws do not
touch important segments of economy such
as small factories, small plantations, agri-
culture, air transport, inland vessels and
building construction.

Indian laws are also wanting in the matter
of medical exanfination of children by the
employers conforming to international
standards. Under the Factories Act, medical
examination is to be done only upto 18,
whereas the ILO convention requires that
in occupations involving high health risks
medical examination should be done upto
21. The employment of children Act has
no provision for medical examination of
child workers. Admittedly in conditions of
extreme poverty where every extra hand can
mean a little more income to support the
family, the problem of child labour poses a
cruel dilemma in front of the parents.
According to U.G. Narainaswamy Naidu,
President of Tamil Nadu branch of the
Indian People Front (IPF), “Child labour
continues in the district because drought
and lack of employment forces parents send
their children to work. There is also a
strategy on the part of the State Government
not to develop this area. Ultimately chil-
dren cannot be organised, so child labour
favours the employers.” The Harbans
Singh report says, “A community of interest
has developed between the employers and
employees as a result of which employment
of children continues without protest.”

Ramanathapuram is one of the Tamil
Nadu’s least developed districts, its agri-
cultural output ranking among the lowest in
the state. Scanty rainfall and poor irriga-
tion have led to a sharp and continuous
drop in cultivated land. A Plan was devised
in 1937 to solve Ramanathapuram’s acute
water shortage which involved the construc-
tion of the Keerayan Alagar Dam in the
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Western Ghats to irrigate 3.5 lakhs acres of
land in the drought prone district. Since
independence, the plan has been reviewed
five times but no dam has been built. This
is the total inaction of the Government.

The Government inaction on the conti-
nuing cvil of child labour was illustrated in
March 1981 when it rejected a recommenda-
tion by the Committee on Child Labour that
the minimum age for employment of children
should be 15 on the ground that the time
was not ““ripe” for acceptance of this recom-
mendation. A Child Labour Cell has since
been functioning in the Ministry of Labour
with an Under Secretary in-charge. It has
not been forthcoming with any recommen-
dations in two vears since it began opera-
ting. What is that Under-Secretary doing ?
He must be taken to task. An Advisory
Board on Child Labour with the Labour
Minister as Chairman has also been working
to review implementation of existing legis-
lation and to suggest legislative and other
measures for the welfare of working children.
This Board was also supposed to recommend
industries in areas where there must be pro-
gressive elimination of child labour. Since
the Board was formed, there has been only
defeaning silence. These are the conditions
which are prevailing in this country. I
would like to quote the Minister of State for
Labour, Mr. Dharma Vir, who informed the
Rajya Sabha on 15-3-1983, in this connec-
tion. He said :

“He said in a written answer that
about 39,686 child workers were
employed in the match and fireworks
factories in Sivakasi in Tamil Nadu.
They were getting wages fixed under
the Minimum Wages Act. The chil-
dren were also covered by Employees
State Insurance Scheme and were,
therefore, entitled to medical bene-

fits.”

This is merely material churned out by his
bureaucrats. This is such an issue that
must touch the heart of every parent. He
may be a Minister, but he is also a parent.
Why does he not make a surprise check by
visiting the match factories in Sivakasi. This
is such a serious thing that they must go and
see the conditions of child labour there.
They must instil the fear of living death—
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metamorphically speaking—in the minds of
the officers working there. I would again
like to quote the report of the People’s
Union for Civil Liberties.

“There are 45,000 children aged from
four to fifteen working in degrading
and hazarduous conditions.”

“Puddles of dangerous chemicals on
filthy floors, and cramped rooms with
no ventilation are but some of the
risks the children daily undertake the
report said.

Mr. Kothari who visited several facto-
ries in Sivakasi said all 12 legislations
relating to child labour were flouted
by the owners. While children below
10 are not supposed to be employed,
thousands of them were seen working
in the factories.”

Mr. Kothari, a public-minded person, has
taken the trouble of visiting that place. I
think it is high time that either you or your
Minister of State or Deputy Minister make
a surprise visit, not immediately or in a day
or two, let them relax a bit, and after a
month or two, I would suggest they should
make a surprise visit there.

Sir, I would also like to mention about the
rules being quoted. Accidents have happened
yet “‘the Chief Controller of Explosives
Mr. Dhaba, ruled out on Tuesday i.e. in
September 1981, delicensing of the cracker
manufacturers whose “‘illegal unit” “‘was in-
volved in the recent blast in which 32 per-
sons died. Mr. Dhaba told newsmen after
inspecting the blast site that the accident
had taken place in a shed far away from the
authorised work spots and not in the pre-
miscs. Licence could not, therefore, be can-
celled. He said, We have to go by the rules,
after all.”

What rules ? Rules only for everyone
else, except the factory owners! For
factory owners there are no rules and these
bureaucrats and officials seem to be in league

with them. That is why, Sir, I implore you

to please undertake a visit to these areas.

Sir, it has been three years since the
International Year of the Child was cele-
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brated. Pious declaration were made, but
no'thing really has taken place in India.
Something has to be done. I know the
Prime Minister is extremely agitated about
this and has a very deep and sympathetic
interest in this. The conscience of humanity
is at stake.

MR. DEPUTY-SPEAKER : Mr. Scindia,
the practice they are following in Sivakasi
is that they do not go to any factory and
every house is a factory and all the children
are working in their own houses. How are
you going to solve this problem ?

SHRT MADHAVRAO SCINDTA : Well,
I think a beginning has to be made at least
by going to the factories and attacking the
evil that exists in those factories. That will
be a beginning. And after this the net can
spread a little wider.

MR. DEPUTY-SPEAKER : Every house
consists of all the small children of their
relatives and all the children work there.
They will be in their house only. Of course,
some big factorics are there.

SHR1 MADHAVRAO SCINDIA : One
thing is that the conditions there are not as
unhygienic as they are in the factories and
they are not woken up at 2.30 in the morning
and taken to the factory.

MR. DEPUTY-SPEAKER : In the entire
Sivakasi, specially in the huts and slum
houses there, you will see all the small
children even of three years of age are
working there in their own houses.

SHRI MADHAVRAO SCINDIA : But
in any way a beginning can be made in those
factories.

Finally, before I conclude, I would just
like to make a few suggestions pointwise and
I would like to have the rcaction of the Hon.
Minister on these.

My first suggestion is that various laws
dealing with the child labour should be
consolidated into one comprehensive code
with uniform definitions. And whatever
problems there may be just as you pointed
out earlier in the agricultural labour legisl-a
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tion, we must try and overcome those
problems.

Secondly, loopholes in the exisiting law
must be immediately plugged and there must
be stringent penal provisions for violating
this law as far as the children are concer-
ned.

Thirdly, there should be direct strong
action against the erring Inspectors and the
number of Inspectors must be increased.

Fourthly, there must be compulsory
informal education, compulsory health
checks and the working conditions must
improve. You can contemplate an increase
in the minimun. wage for children, because
economic necessity drives them to work. So,
if you can increase the minimum wage for
children and restrict their hours of work, the
parents will still be getting the same amount
of income from a smaller amount of time
worked. But you must see that hours of
work are also restricted. That is important.
They must get recreation time. And in the
pockets where there is concentration of
child labour like in Sivakasi and Megha-
laya etc, we should try and improve the
economic conditions and opportunities,
develop irrigation and industry and give
special priority to those areas.

In conclusion, I would like to say that
childhood should remain a part of one’s life
that one can look back upon with a sweet
nostalgia, memories of days of fun and
laughter. In places like Sivakasi in the
fading light of the evening, when hundreds
of children are packed into ram shackled
buses to go back to their villages, only to
come back at 2.30 or 3.00 in the morning.
It seems as if the nation lacks a conscience.
This descends like a fureral shroud on
one’s mind. Children must grow inIndia,
as the brightest flowers in our country’s
garden. Let them not decay and fade away.
Otherwise, the future will decay with them,
leaving an unruly jungle in place of a frag-
rant garden.

It is high time Government took steps.
Let them ensure that children in places like
Sivakasi are not totally robbed of their
¢hildhood. Otherwise, as parents and fellow
citizens, we will hold you guilty.
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I hope the Minister will accept this in the
spirit in which it has been made. There is
nothing personal.

MR DEPUTY-SPEAKER : This match
industry is spreading to Karnataka also.

THE MINISTER CF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : 1 quite agree with and appreciate
the sympathies expressed by hon. Member,
Shri Scindia with regard to the plight of child
labour in our country. So far as the
Government is concerned, we are quite clear
in our mind that we are not for the continu-
ance of child labour, Government wants
the elimination of child labour, and a total
elimination of child labour, if it is possible
to have it immediately. But it is not possible
to have it immediately ; it hasto be elimin-
ated gradnally, and as speedily as possible.

According to the National Sample Survey
conducted some time in 1978, as on Ist
March 1978 the estimated number of child
labour in our country was 16.25 million. Out
of 16.25 million, according to the informa-
tion that I have, 86.9% of child labour is
working in the agricultural sector, including
livestock, forestry, fishing, plantation,
orchards etc. And a very negligible number
are working in mining and quarrying—about
0.2%,. In the manufacturing processes, the
percentage of child labour is 6.1 ; in constru-
ction it is 0.6 ; in trade and commerce 2% ;
transport and communication 0.4, and other
services 3.8.

I agree that no parent willingly will allow
his child to work during the tender age ; but
these are socio-economic compulsions. The
parents say that if the children also do not
carn, it will be difficult for them to eke out
their livelihood. This is the problem in our
country. Every body has to work, because
living is so costly to-day. So, unless every-
body works, it is difficult.  Therefore,
they say that instead of going to school, let
our child go and work, and earn something.
So, it is only out of socio-economic compul-
sions that the parents are allowing it.

So far as Government is concerned, child
labour is completely prohibited. I think the
hon. Member will agree with this, because
there are so many laws and enactments
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which have been passed already, and which
are in force for protecting the interests of
child labour.

Mr Scindia spoke about Children (Pledg-
ing of Labour) Act, 1953. According to
that Act, the definition of a child is this, viz.
a child who is 15 years of age or below.

So, according to this Act, only those who
are above 15 years can work, not below 15
years ; they are completely prohibited. Simil-
arly, the definition of the child, according to
employment of Children Act, is again 15
years. According to the Factories Act, it is
14 years. That means those who are above
14 vears, they can work and others, who are
below 14 years, for child labour, their employ-
ment is completely prohibited. According
to the Mines Act, again it is 15 years ;
Plantation Labour Act—12 years ; Bidi and
Cigar Works Act, 1966—14 years ; State
Shops and Commercial Establishment Act—
in some area, it is 12 years, in some area, it
is 14 years, in some area, it is 15 years.
That means, so far as legislation is concern-
ed, for child labour, I think all those children,
who are less than 12 years or less than 14
years or less than 15 years, in certain cases,
their employment is completely prohibited.
But I agree with the hon. member that in
spite of these enactments, child labour is
prevalent in our country and a large number
of children are working. But, why are they
working ? They are working because of
socio-economic compulsions.

The hon. Member mentioned about Siva-
kasi. Whatever he mentioned, I think, he
has read in some magazine and also it has
come prominently in some newspapers which
are edited at Madras and other places also.
So, I am alive to the situation. When I read
the article in magazines and newspapers,
immediately, 1 sent a ccntral team from
here ; a senior officer went with another
officer. That officer visited Sivakasi and
inspected the match works. Then that
officer came and made a report to me. I
must say thit in Sivakasi the children are
working. When our officers went there and
asked them about the age of the children,
nobody was preparcd to give the age of
those children ; even children were not
prepared to tell their age. If an officer goes
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there and ask the children who are working
there about their age, they are not prepared
to disclose age of the children. But the fact
is that children are working who are below
14 years in that area. But one thing they
have noticed, after visiting all factories ;
they have come and made a report to me
saying that although children are working
in the match factories, but they are not
working in the chemical section which is
an hazardous job. But, according to the
report that I have received from our central
team, which visited these factories, the
children are not working there. Ido not
know whether it is correct or not, but that
is the report that I have received.

SHRI MADHAVRAO SCINDIA : Actu-
ally, the children are working there.

SHRI VEERENDRA PATIL ;
that was in some fire works.

I think

SHRI MADHAVRAO SCINDIA : In
Sivakasi.

SHRI VEERENDRA PATIL : Not in the
match industry.

SHRI MADHAVRAO SCINDIA : In
the match industry.

SHRI VEERENDRA PATIL After
our team went there, they have made several
suggestions and 1 have already taken action
on the suggestions that have made been by the
central team. So far as the Centre is concern-
ed, they have to take action. We have
already initiated action on that. So far as
the action for which the State Government
is responsible, the State Government has to
take action. We have already communicated
the suggestions made by the central team
and requested the Statc Government to
implement the suggestions that have been
made. For Instance, I can quote two or
three suggestions that have been made by
the central tecam. They are as follows :

“The State Government may be asked
to undertake revision of the minimum
wages. The minimum wages were pot
revised. So, thc central team said
that the minimum wages have not
been revised. Therefore, thc State
Government should be asked to revise
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the minimum wages. On receipt of
the report, we have written to the
Chief Minister of Tamilnadu to take
early action with regard to the revi-
sion of the minimum wages. Similarly,
the Committee on Child Labour
convened by the Collector should
meet altecrnative months and prefera-
bly at Sivakasi. The matter has
been taken up at the Secretary level
with the Chief Secretary to the State
Government and transportation
arrangement for child labour from the
home to the place of the work could
be provided by maintenance of the
fleet of buses, the operational expenses
for which will be met from the Tamil-
nadu Labour Welfare Fund- The
matter has been taken up at the
Secretary level with the Chief Secre-
tary to the State Government. The
match industry welfare fund be creat-
ed by suitable levy on the production
proceeds of which are to be utilized
solely for the integrated development
of the area from which the money is
collected, and I think the welfare of
its working population in particular
the child Iabour....”

This matter is under our consideration.

SHRI MADHAVRAO  SCINDIA

Is it a recent report ?

SHRI VEERENDRA PATIL : Yes, about
two or three months back. This is the re-
port I have received. 1 have no time to
read out all the suggestions. After receiving
the suggestions, we are taking necessary
action at our level on those suggestions
which concern us. About other suggestions
we are asking the State Governments also to

take necessary action.

The State Government has taken some
action. According to the report which I
have reccived from the State Government, a
Board under the Chairmanship of Collector,
Ramanathapuram with representatives of
employers and labour unions as members
has been constituted since 1980 to ensure
welfare measures to the children employed in
the factories and to coordinate the acti-
vities of the various agencies involved in
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mitigating the problem of child labour. The

State Government has sanctioned 30 non-
formal educational centres in Sivakasi to
impart education to the child workers to
bring them to the level of VIII standard.
These centres located in the factory premises
or in a central place having easy access for
all are functioning for two hours in the
morning or in the evening under the overall
control of the Chief Educational Officer,
Ramanathapuram. The learners are pro-
vided with text books, note books free of
cost. The enforcement machinery has been
tightened and suitable instructions given to
improve the working conditions of child
labour in small match units in Sivakasi.
In the years 1980, 1981 and 1982 187, 127
and 245 cases respectively were filed against
the management for contravention of labour
laws relating to employment of children.

This is the report we have received from
the State Government. So far as we are
concerned, we are in the process of amend-
ing the Employment of Children Act by
adding building and construction industry
in the Schedule. This came as a result of
the Supreme Court judgment recently.

These are the steps we have taken and the
steps that have been taken by the State
Government. Again I must say that so far
as the Acts are concerned, though they are
central Acts, the appropriate Government
for implementing these Acts is the State
Government. So, we have got a cell here
and an advisory board. We consider and
discuss all these problems. And several
suggestions that emanate out of the dis-
cussion that we have in this advisory board
and the cell, we communicate them to the
State Governments and we prevail upon the
State Governments to see that these Acts are
properly implemented and the children’s
health, their working conditions, education,
etc. are properly protected.

We have been impressing upon the State
Governments by taking up the matter with
the Chief Minister at my level and also with
the Secretaries and others at the Secretary’s
level, to implement the Acts and provisions
that are there. We have been sending our
teams to different States whenever we have
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received complaints about exploitation of

child labour.

The hon. Member has made certain valu-
able suggestions. I will certainly consider
them. One of his suggestions is that either
T or the Minister of State should visit incog-
nito Sivakasi and Meghalaya where such
exploitation is going on. I certainly take
note of the suggestion and will take necessary

action,

MR. DEPUTY-SPEAKER : When you
visit, take Mr. Scindia also along with you.

SHRI VEERENDRA PATIL : Recently
1 read in the papers that the Tam!l Nadu
Government has already decided to ban
child labour. 1 do not know what it means.
We have written to them to confirm as to
what they mean by that. We have not yet
received any report from them.

I want to assure the hon. Members that
the Government is very keen to protect the
children. After all, they are our next gene-
ration and the future depends upon how we
develop our children.

20.00 hrs.

We want to develop our children. They
must come up as healthy children and they
must be in a position to take the hecavy
responsibility of the country. So, we fully
realise the importance of developing our
children, we are not for exploiting the child
labour. I would like to assure the hon.
Members that whatever steps are necessary,
let them make suggestions, I am prepared to
welcome the suggestions and consider those

suggestions.

SHR1I MADHAVRAO SCINDJA : One
more suggestion, Sir. I would suggest that
for such a major and very sentimental issue,
why don’t we set up a Parliamentary Com-
mittee to go into the entire issue and submit
a report to the Parliament within a certain
period of time ?

SHRI VEERENDRA PATIL : So far as
the suggestion is concerned, I do not think
it is necessary because in the year 1978 or
1979, if I remember aright, one Committee
was constituted by the then Government.
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That Committee is called Gurupadswamy
Committee and they had made 23
recommendations. Out of 23 recommen-
dations, we have accepted 22 recommen-
dations with minor modifications wherever
necessary. One recommendation was with
regard to the age of children for entry into
the employment. They had suggested 15
years but after examining it was thought
that the time is not yet ripe to take a deci-
sion on that. So, except one recommen-
dation, all the other recommendations have
been accepted. I do not think there is any
derth so far as these committee reports are
concerned. The question is about their
implementation. So, I would like to assure
the hon. Members that all necessary steps
would be taken by the Government to safe-
guard the interests of the child labour.

SHRI M. RAM GOPAL REDDY : One
suggestion, Sir.

MR. DEPUTY-SPEAKER : No, no,
suggestion, you give it in writing.

SHRI M. RAM GOPAL REDDY : Not
regarding this, Sir. Today you are very
considerate, very humane, very kind. Yester-
day, the same time, you were sitting else-
where but you were very harsh and you had
passed a cruel judgement on certain issue.

o o A oy (fdeang) .
391687 AT, AT qq qIAAIT /AT S
IIIT I U, qA TR UF 1T F3Y % 39
Todl & FIU S Sifaq g &3 fFwar ar
QT g, AV M€Y F g7 awfarg s ag
feram g:@ #1 a1a & o g7 ag 787 & fF 7g
o aifas T @i gfaa @) § ag
wiadr g % ag uF snfas gfaq @ At ag
ATHZ A% Aqafge T gar g o o
few semfadt @ Tew T, SuF fau ag
farar <11 2@ 8 1 72 A o9 &1 913 g @i
fraa g@ st a7 & % 9z wy @M & fag
qi-aTT AT q591 $1 37 haeldi ¥ 97 3
g 1 oY fafrgar arge aaT WA fF @ 3w
* sz A1g giag fafqaa a9 § o1 z@
qYg 1 HIH FW & 1" (cwqew) & oy
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T JATIT G0 A% 1 FAN(F 3r1aay fasig
A aE AT g€ @ | wEAT AiEy S A A
50 WEHT AIATEY &1 qraq 4 oA, A fvaq
AT A g FoqAT Y oOF Fruargemia
A 4 fF g9 o =41 F1 B a7 |
FfmaFmF IR AT I q A1377 1 § UF
BIET &1 F97 FIAT AT § 17 a9 AT
T F FAT 99, § oF wAEaTaF F¥ ard
FATAT FTRAT g, S % uwATHE  argEw A
#3 9dt 1 I3 T & o & Far g

“But the element of necessity about a
child labourer’s work makes it
totally detrimental to his mental
state.”

frgatg & M a4, IFFWE 1 I

AT R G GF | a4 TF ATHX QW HI 1T
TIAT @ E |

“What kind of men will they grow up

to be ? It is certain, says the child

psychologist, that there is no place for

sensitivity and love in their lives or

the maturity or the confidence. The

work, the ceaselss, abhorent necessity
of work, turns into a kind of violence.”

raifa® dix 9v == ¥ SArfal
FAY 1T g@ SR a3 FT fAegwr F AL |
TW & A1 AT ARLE §, FAT I 4
SATHRT TEAIITGEF GI=AT F1{3T |

T TNFEAL A F 1T 9 ET 41 |
o g o1 A AT FI QG g | Tg WILHAT
AT &1 B |

FAI F AT Tl FA 1 A A
frasE ag g AR gw Wi ¥ = A
AFTH FITE IAR IH d R A aar
AT g1 agh X AW g3 ¥ eFefat
AT AY § | @IS ATARNT w R 7 IS
Tafagy AT AR gE FIfaar g e A
TIHFIEE | ST FAST # AT 7 7g
g 45,000 359 4gf F10 FT Q@
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g | THo JRITEATHT FAT F1 fRald 1970
Farg1 1976 § ) gaq fag w0y &
FZTT R % 28000 =9 g7 49 AR wmax
Fad Bl ¥ Fq FWE ) g FRA TN
%3l g % gl FHT A I97C N §, gt
F5T WY FTH L £ |

facetr grmadls & ar¥ § @32Q
gifasa g vae § 1 afFg Saa) av s
T8t faar strar & 1 IuF d3wa 3 (I)) # 77
FITAATE

“Maintenance of register. —There
shall be maintained by every employer,
in respect of children employed or
permitted to work. .. .a register to be
available for inspection by an In-
spection at all times during working
hours....”

AThE gl Ffaz grar & IuH Ak A
gotgdt afaede &1 ara st qraa a3eq
T wg1 & | AfeT fRey F1 F18 afvwde gan
&, 48 9a1 AgN 99qT & |

TR FIE AT AR E fF o aawm
F1T & IH aga @ifaat g | g g femar
wrrar =1fgn R uF wfedfaa Fraa e
ST =1fgd 1 ag faarea stawgE &1 e
TH-IH FIATIH AT AR T F o1 gah

g1

a7 & oo agi  fEdarare & S g
3TN E W HIA U TS FgA1 A1gar g |
ATE q G gE AT A FATF 11980 F &
fraiz s o v foad ag w71 wav ar
15 81T 1 IW FA § FH & q147 =1fgq
JgH AR A gL T & e ga®T ey
aHy qg smar g | sty feafq adame &
ST W HY § IAFT @I §U AT AT Ig g
WG arar § fF ga T e fa=re
FWa | fFAOgae & g, dae,
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wfeat, i anfe &1 FrA arg 1 agh a1
a<r wizeai gt &1 &%, @1 Y@ &R
ATEH 3T aa%] Hfgdey H fasrec aq
fFar srar 81 99 &= 09 AT g a1 A
FY ;T & g A ATAT § | fHC AT
a9 fearSEr g1 g W g9 @@
g1 Algg AT V1 F A a=Al F1 Q@Y
srgt aT wrA § @t frar @ 1@
CICE I CC I E O A e ol A b AR
garT g P eramy aresd g fiR el v
IFIFY 1500 G819 gT & FafF  ange
1103 115 F ar9 g1ar g | sq Frarao
T Y W FW E | ATIRT FTHA 4 IA1AT
fo& T FY = FTA TG FAA ) FbF, T
$Y I59 FTH FL & |

It is the slaughter house of the child.

ag AN ST A FoAI & 79 A1 HQ
g, ag Y 9gT XTI a1 g 1 AT ¢F UL
qT S0 a1 ATIFR1 a7 FI o S g H
EALTH § FH FL § IAD! JATH FAHT
TET STAT g | SAF |19 AT Feq A o
AT FT 3G & | Ffew, F=A1 A gAY qTAT
FIE TSl 1T & | AL FA FT AAA ag & 0F
FYFTCFHIUS  AFIATAT FTAT TATHL AT
FHIAT ZIT | HF T 771 i@l & q@r g 6
greet &1 ifas faavx 378 g geand
glT NI SAH FEAH wAT ‘AT )
feQorare & o AIE &Y AAGA §O Al
Y, e 978 1 vo¥ IFT e fRar Smar
21T FE AT 5 FTH FIATE AT IGH]
sra=AT @ Y SIAT & 1 QAT AN KT T
FTAT AIfEY | ST SAATFT T 1A 7F-
e & fao sagear Y Jrfgq) &
qIo7 T X @IFIX &1 W1 FEsg@A GIAT
Fifge qif fedr &1 gass g 91 Y &g
FG 9T T qF | JE AT AT § |
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*SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Mr Deputy
Speaker, Sir, first I will like to thank Shri
Madhavrao Scindia for raising this Half-
an-hour discussion in this House. You can
well understand how indifferent the hon.
Members on the other side are towards the
children as most of them are absent in the
House who are the future of our country.
The earlier spcakers have quoted various
figures and statistics, I will not like to repeat
them. Mention has already been made
about the miserable conditions of the child
labour engaged in the °‘Bidi’ industry, in
mines, in thc match factories and in the
fireworks units at Sivakasi. A large number
of children are employed in the carpet
industry also and their conditions of work
are equally bad. Sir, what is the purpose
of employing child labour in these places ?
The purpose is plain and simple exploitation
of the children in every manner possible.
The wages paid to children are much less
than that paid to adult workers. No legis-
lation regarding minimum wages are
followed in their case. As a result, those who
engage child labour make huge profits for
themselves at the cost of these children.
The children are paid a meagre two or three
rupees, this is the ultimate in exploitation.
The employers of child labour are making
many times more profit. The hon. Labour
Minister, Shri Patil, while replying to the
previous speaker a short while ago, practi-
cally pleaded his helplessness in this matter.
He said that there are already 12 central
legislations on the subject and that he is
going to carry out amendments in them.
In spite of that what a large number of
child labour is in existence in our country !
Shri Scindia has given some figures about
them. But there is a slight differcnce with
my figures. In the ‘Economic Times® of
10th April last year 1982, it has been stated
that there are 20 million child labour in our
country. The I.L.O. has stated that the
total number of child labour in the entire
world is nearly 100 million. That means
that about 1/5th of the entire child labour
force of the world exist in my country. This
shows what tremendous deterioration in the
economic conditions of the people have

I

*The original speech was delivered in Bengali.



445 Emp. of Children in
Hazardous Jobs (HAH Dis.)

taken place in the Isst 35 years of post in-
dependence era, the low level of poverty to
which our masses have fallen. As a result
of this staggering poverty, people are forced
to send their children, who are the future
of our nation, to work in such sub-buman
conditions. This is not only a socio-
economic problem, Sir, we will have to
look at it from a humanitarian point of view
also. In this context I will like {0 quote
Sir,

“In 1979 survey was conducted by the
Indian Council of Child Welfare. The
Survey Report was that working
children form 1/6th of the total labour
force of our country and 89, of our
children population.”

You can understand 1/6th of our total
labour force are children working in diffe-
rent organised and unorganised sectors and
89 of our children population. Therefore,
the whole thing is a social, economic and
humanitarian problem. Every body has
agreed that poverty is the main cause due to
which people are compelled to send their
children to work. We have to go to the root
of the evil. Any piece of legislation, it may
be comprehensive, it may be total, but it
cannot solve the child labour problem of
our country. Therefore, we have to go to
the basic question which is, the eradication
of poverty. You know, Sir, there is no
child labour in Socialist countries !

SHRI M. RAM GOPAL REDDY : But
there is family planning which you do not do
here.

SHRI1 KRISHNA CHANDRA
HALDER : Inspite of family planning, you
will not be able solve this child labour
problem.

SHRI A.K. ROY (Dhanbad) : What
about the Soviet Union ?

SHRI M.M. LAWRENCE : In Soviet
Union they have given prizes to those who
have more children.

SHR1 M. RAM GOPAL REDDY : 1
have been to Soviet Union. I met our
Deputy-Speaker there.
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SHRI KRISHNA CHANDRA HALDER :
The main question is poverty. Man is
exploited by man.

One class is exploiting another class of
people. That is why the children of my
country are the most exploited. Whether
at Sivakasi or at any other place employing
child labour, no register is maintained. Mr
Scindia mentioned about an accident in 1981
in which 32 children were killed. When they
visited the site of accident, they found that
there were no registers at all ! They were
told that no child was working there ! That
is the problem. Our approach should be to
remove poverty. Such conditions should be
created in which children would not be
compelled to work as labourers. So long as
we are not able to crcate a social system
which is free from exploitation, we will not
be able to prevent children from being
engaged as labourers.

SHRTI MADHAVRAO SCINDIA : Itis
the exploitation of child by man.

SHRI KRISHNA CHANDRA
HALDER : So long as the exploitation is
there, not only the labourers will be exploit-
ed but even the children of our country will
be exploited. To stop this evil, we have to
change our society. We have to form a
classless society. But it will take time. We
have to fight. We have to struggle. We
have to change our economic, social and
political structure also. Unless we can do
that, it is not possible to eradicate this
evil.

Before that we must have a comprehensive
legislation. I want to put one question to
our Labour Minister. Whether you are
going to convene a meeting of all the
Labour Ministers of different States, trade
unjons, kisan organisations and social
organisations to take their suggestions so
that the best form of legislation could be
brought forward before Parliament thercby
the child labour problem could be mini-
mised to a great extent ?

MR. DEPUTY-SPEAKER : It is a very
good question. I am appreciating your ques-
tion.

(Interruptions)
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SHRI KRISHNA CHANDRA HAL-
DER : Don’t laugh. Those who employ
child labour are anti-national.

MR. DEPUTY-SPEAKER : They are anti-
social.

SHRI KRISHNA CHANDRA HAL-
DER : 1 agree with you, Sir. They are anti-
social.

SHRI MADHAVRAO SCINDIA : This
is too serious a question to be made a sub-
ject of mirth. The general mood in the
House should be serious.

SHRI KRISHNA CHANDRA HAL-
DER : 1 am physically handicapped. I am
waiting to put my questions. But most of the
hon. Members are absent. I am here. T love
our children. 1 love my nation. I want to say
that there should not be exploitation even of
children.

Therefore my submission is that we should
look to the root of this evil and try to solve
the basic problems. Sir, India has 1/5th of
the total child labour in the world, 1/6th of
total labour force of our country consists of
child labour, 8% of our child population is
engaged as child labour. This is thc magni-
tude of the problem ! To solve it effectively
we have to risc above party considerations,
and view this as a national problem and to
take steps unitedly at the national level with
a national outlook. With that end in view, I
suggested to convene a meeting of all the
Labour Ministers or Chief Ministers of
different States, all trade unions, kisan
organisations and social organisations
etc., and to consider their suggestions in
the matter and a way should be found
to combat the cvil. If we cannot advance
step by step towards a solution of this pro-
blem, then these children, the future of the
nation, about whom Shri Scindia has rightly
said ““that they could also bloom like beauti-
ful flowers”, they will all wither away un-
timely. Otherwise they could make the
country prosperous, they could make this
country strong, and they could carry our
country forward. But all these ill fated
children are withering away even before they
started blooming. I would like a reply to the
suggestions given by me. I would like you all
to rise above party considerations and view
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it as a national problem and to find a solu-
tion at the national level. I want to know
whether you accept my suggestions in this
regard. Unless you do that, the nation will
not forgive you. Be it the 20-point pro-
gramme of Smt. Gandhi or 120 point pro-
gramme,. To save the children who are the
future of our nation, the people of our coun-
try will take to the battlefield, if necessary
and they will unroot the very foundations
of this exploitation. You will not be able to
stem that tidal wave however hard you may
try. Still there is time ! To solve this natio-
nal problem, whether you will come forward
or not on the lines suggested by me, depends
on you. I hope you will follow the right path.
With that, Sir, I conclude.

SHRI VEERENDRA PATIL : I do not
wish to repeat all that T have already said.
The one point that is made by one Hon.
Member is regarding the prevalence of child
labour in Glass and Bangle Factories. It is
true that child labour is there. Children are
working in these factories in Ferozabad and
our Ministry has already undertaken a study
of the Glass and Bangle Factory at Feroza-
bad with reference to child labour. When
the study is completed, we will get a report
and in the light of the report, whatever
necessary action has to be taken to rectify,
we will take.

Mr. Krishna Chandra Halder made several
points but it was only a repetition.

(Interruptions)

Today the evil of child labour in our
country is not because that we are wanting
in suitable legislation. So many Acts are
there but the question is of proper imple-
mentation. It is not being properly imple-
mented. Hon. Members referred to the
inspection of factories. In the factories,
registers are not maintained. But again I
must say, the proper authority for imple-
menting the Factorics Act or the provisions
of the Factories Act is the State Govern-
ment and State Governments have appointed
Inspectors and Government of India cannot
inspect any factory. It is the State Govern-
ment which inspects the factory and if they
find any deficiencies, then they ask the factory
employer to rectify the defects. Otherwise,
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they take penal action against them. Again
it is for the State Governments. So, I agree
that child labour is prevalent in our country
for want of legislation. But the root cause
is poverty. Unless we deal with the problem
of poverty, we cannot solve all these pro-
blems. As and when our economic situation
improves in the country, I think it will auto-
matically eliminate this menace or this evil
of this child labour.

Mr. Krishna Chandra Halder suggested
that I must convene a meeting of the Labour
Ministers to discuss this problem. But he
knows that we meet periodically. When we
convene a Labour Ministers Conference, not
only we discuss this problem but we discuss
all the problems. So, next time when the
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Labour Ministers Conference is convened, I
will see that this problem is also taken up.

MR. DEPUTY-SPEAKER : What about
child labour in the carpet industry ?

SHRI VEERENDRA PATIL : I said that
so far as labour laws are concerned, child
labour is totally bad and prohibited. But
despite all the legislations or Acts, child lab-
our is there in our country in violation of
these Acts. I have already made that posit-
jon clear.

20.30 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, May 5, 1983/
Valsakha 15, 1905 (Saka)





